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LOK SABHA DEBATES 

LOKSABHA 

Friday, DeCember 18, 19921Agrahayana 
27, 1914 (S_aka) 

The Lok Sabha met at Eleven of.the 
Clock 

(MR. SPEAKER in the Chaitj 

( Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, One thing I wOuld like to submit 
to you that almost every day it is said in the 
TV news bulletin that non·BJP members 

. said s Ich and such things. Have you given 
recog lition to any b!ock as non·BJP block? 
No I n.l:ter whether the statement is given by 
the Janta Dal member, National Front 
member of left front rr.ember, but always it 
is said that non·BJP members said so. In this 
way Bhartiya Janta Party is being given 
publicity delibrately. (Interruption) 

MR. SPEAKER: It is not c~rrect, you 

party should be used. (Interruptions) 

MR. SPEAKER: look, we are trying to 
bring it on rail while you are trying to derail it. 
It is not proper. 

( Interruptions) 

(EJgHsh] 

MR. SPEAKER: This is not going on 
record. 

( Interruptions) 

[Translation] 

SHRI NITISH KUMAR: You may ex
pl'~ge it. But please listen to our views and 
get it reclifie:!. . 

MR SPEAKER: It should be raisec at 
the proper time. 

( Interruptions)· 

ORAl ANSWERS TO QUESTIONS 

please sit down. (Translation] 

(Interruptions) Modernisation of NYC and BIC 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Term non-communal opposition ·362. SHRI ARJUN SINGH YADAV: 

·Not recorded. 
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DR. D. VEI'{KATESWARA RAO: 

WiHthe MinisterofTEXTILESbe pleased 
to state: '. 

(a) whether the Government have ap
proved a tum around: strategy for the Na
tional Textile Corporation limited and the 
British India Corporation Limit~; 

(b) if so, the details thereof; 

(c) to what extent it will be helpful to 
NTC and BIC; 

(d) the funds provided for the moderni
sation of the said Corporations during each 
ofthe lastthree years and the achievements 

. made so far, Corporation-wise; 

(c) whether the Government have ap
proved allocation offunds forttie modernisa
tion of units under these Corporation during 
the Eighth Plan period; 

(f) if so, the details therof, Corporation
wise;and 

(g) the modernisation plan that has been 
implemented during the first year of the 
Eighth Plan Period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): «a) to (g). A statement is laid on 
the Table of the House. 

STATEMENT 

(a)to(c). Government have approved a 
Turn Around Strategy for NTC millS and 
Cotton mills of BIC. The key elements of this 
strategy are selective modernisation, finan
cial and managerial restructuring and ration
alisation of surplus work force through the 
Voluntary Retirement Scheme. Voluntary 
Retirement Scheme will also be offered to 

the officers, staff and workers of such chroni
cally sick mills, which have no possibility of 
viability and which may have to be closed 
down or merged with adjacent units to en-' 
sure viability. As a result of ifTl>lementatlon 
of this Tum Around Strategy, It is expected 
that NTC and Cotton mills of BIC will be able 
to achieve viability by 1994-95. 

(d) An amount of Rs. 20 crores each In 
1989-90 and 1990-91 was released to NTC 
as margin money for implementation of 
modernisation schemes. Schemes with 
outlays totalling Rs. 139.21 crores we ap
proved and toalling Rs. 72.90 crores imple
mented during the last three years in NTC, 
Rs. 4. 0 crores was released to B IC in 1989: 
90 for investment in modernisation . 

(e) to (g) The Turn Around Strategy 
provides for modernisation of NTC and cot
ton units of BIC during the Eighth Five Year 
Plan at an o,utlay of Rs. 532.78 crores and 
Rs. 29 crores respectively, which includes 
budgetary support and funds from FinanCial 
Institutions. An outlay or Rs. 24 crores has 
been proposed for the modernisation of the 
Woollen units of BIC during the Eighth Five 
Year Plan. A provision of Rs. 20 crores for 
modernisation of NTC and Rs. 7 crores for 
modernisation of BIC has been kept in the 
budget for 1992-93. 

SHRI ARJUN SINGH YADAV: Mr. 
Speaker, Sir, I would like to know from the 
hon, Minister the present position of the 
unemployed people, their total number and 
the number of those likely to go out of em
ployment. 

SHRI ACHOK GEHLOT: Mr. Speaker, 
Sir, It Is not a matter of unemployment. A 
scheme of Voluntary Retirement in NTC has 
been chalked out under which about 80,000 
persons would enjoy the benefits of the 
scheme If th'ey seek voluntary retirement. 

SHRIARJUN SINGHY ADAV: You may 
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please give details of this scheme. 

SHRt ASHOK GEHlOT: Mr. Speaker, 
ir. Sir, the scheme has three elements mod
'ernlsatlon, financial and managerial res
turcturlng and the rationalisation of surplus 
work force so that NTC, which Is running In 
loss at present achieves viability within four 
years. 

SHRI MOHAN SINGH(Deoria): Mr. 
Speaker, Sir, the countrymen are being 
assuredfor a long timethatthe NTCandBIC . 
Units will be modernised and just now the 
Hon. Minister in his reply has stated that 
some of the units will eigher be closed or 
merged with others under the modrnisation 
scheme. I would like to know from the hon. 
Minister in his reply has stated that some of 
the units will either be closed or merged with 
others under the modemisation scheme. I 
would like to know from the hon. Ministerthe 
units which the Govemment is considering 
to close down and the reason for not re
leaselng the funds by the Ministry of finance 
to NTC and BIC despite provision having 

• been modi. Just now, the han. Minister said 
that amount of Rs. 20 crore and Rs. 7 crore 
has been allocated for the purpose in the 
Budget forthe ye~r 1992-93. Now the finian
cial year is about to be over. I would like to 
know the amount out of In released by the 
Ministry of Finance to NTC and BIC till the 
end of this yoar so that the pace of work may 
be accelerated. Sir, besides, I would like to 
submit that the hon. Minister says that the 
Government proposes to impiement Volun
tary Retirement Scheme. I have got definite 
Information that tho number of NTC units 
and the trade unions in Kanpur have been 
demanding for it, but no funds have been 
released under the Voluntary Retirement 
Scheme to the units working in Kanpur. I 
would like to the hon. Minister to give a 
detailed reply to It. 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, so far as the list containing the details of 

the mills proposed to be closed and the mills 
to be amalgamated. is concerned. I would 
nake it avail~b:e to the hon. Member. So far 
as funds concerned the hon. Member has 
alleged that the persons who want to be 
benefited under the Volluntary Retirement 
Scheme are not being benefitted, but this 
problem Is no more there. It was there a 
month ago .. We have received funds and 
also started disbursing those. Forthe sake of 
the ir.formation of the hon. Member I would 
like to submit that about 3215 persons have 
already availed the benefits of this scheme in 
the UP NTC unit and have take retirement. I 
would like to assure the hon. Member that 
there is no paucity of funds. The Govern
ment has issued instructions to pay money in 

. time to t: ,,:se who want to take voluntary 
retirement, and there would be no difficulty 
anymore. 

SHRI MOHAN SINGH: Mr. Soeaker, 
Sir. he has not said anything In regard to the 
release of funds. 

SHRI ASHOK GEHLOT: I do not have 
figures o! general bl1dget. Funds in regardto 
the concerned matter have already been 
made available to the Ministry and we have 
started disbursing there. 

[English] 

SHRI M.R. KADAMBUR JANARTHA
NAN: Mr. ~peaker. Sir. a few number of NTC 
mills in the whole country-about 13 in num
ber- are· causing 80 per cent of the loss. I 
want ion know from the han. Ministerwhether 
In the new modernisation scheme, the Gov-

. ernment is going to improve anyone of these 
13 mills which have caused loss to the NTC. 
I would like to know whetherthe Government 
can assure that these mills will become 
viable after this modernisation. 

[Trans/ation] 

SHRI ASHOK GEHLOT: Mr. Speaker. 
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Sir, in regard the loss suffered by these units 
as pointed out by the hon. Member, I would 
like to submit the 80 percent of the total loss 
occurs in the subsidiary of Tamil Nadu. 
Keeping this'factor in view, the Government 
has chalked out a strategy and in the pack
age prepared under that strategy the Gov
ernment has visualisbd the cash loss of Rs. 
169.39 crore and net loss of Rs. 214.83 
crore. During the year 1993-94 the net loss 
will be of Rs. 186.48 crore while cash loss will 
be of Rs. 131.04crore. Throughyou,lwould 
like to submit to the han. Memberthat under 
the strategy prepared for 1994-95 the net 
loss will decrease to Rs. 76.66 crore and 
these would be a cash profit of about Rs. 
2.79 ercre. During the year 1994-95 the loss 
will decrease from Rs. 214.83 crOfe to Rs. 
9.45 crore and we would gain cash profit of 

. Rs. 93.29 erore. In the year 1996-37 the 
cash profit would be Rs. 177.21 crore and 
net profit Rs. 71.77 crore.ln this manner the 
Governmer:t have p:anned everything and 
then on:y irr.p:umented the scheme. (Inter
ruptior.::) 

[Englis/;) 

SHRI M.R. KADAMBUR JANARTHA
NAN: I want your protection. I would like to 
know whether they will become viable after 
modemisa!ion. (/nt2rruptions) 

SHRI BASUDEB ACHARIA: When the 
statement was ma~e in the last session 
regarding modernisation of NTC and BIC, 
there was much resentment in the House 
and you had to call a meeting of the leaders 
of all the political parties. And you agreed to 
allow a discussion on :his as we objected to 
the way the docision was taken by tho Gov-

. ernmen!. There are 142 NTC mills which are 
chronically sick. May I know from the Minis
terwhelherthe Goverrment have apPOinted 
a Special Tripartite Commi:tee? 

One Sub-Comm ttee has been ap
pointed to examine the viability of all the NTC 

sick mills. May I know from the Minister 
whether that Sub- Committee has submitted 
its report? 

With regard to the modernisation 
scheme, in the reply he has stated about the 
Turn Around Strategy. I would like to know 
whether there was any Committee that was 
appointed, who has prepared that report and 
how the Government have come to the 
conclusion that by closing down some of the 
sick mills, by 1996-97, the NTC will come 
around. Which is that committee which has 
made this recommendation? 

[ Translation} 

SHni ASHOK GEHLOT: Mr. Speaker, 
Sir, so far as the submission of the han. 
Miember in regard to your chamber is con
cerned I still agree and I would plan is dis
cussed in the House. I agreed to it at that 
time also. But thereafter the matter could not 
be discussed. So far as your submission in 
regard to mills is concerned. that is a sepa
rate matter. If you point out something spe
cilic in this respect, I may give reply to it. 

[English} 

SHRI BASUDEB ACHARIA: Which is 
that Committee which has submitted this 
recommendation? 

MR. SPEAKER: Mr. Minister, you need 
not have to reply to that. 

[ Translation} 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, the management of the 
Gaya Mill in Bihar had suggested some 
points to tile hen. Minister to run the mill in 
profit. They had suggested is the hon. Minis
tor that if the mill was not closed thoy wou Id 
run It in profit. Has the hon. Minister taken a 
decision whether it. is t.o be kept functioning 
ercloscd. 
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[English] 

MR. SPEAKER: You may reply, If you 
can. 

[ Translation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, besides the Gaya mill, there is also an 
NTC mi!l in Bihar. The plan is to be imple
mented throughout the country. We are 
observing the things mill-wise and enforcing 
the VRS. We will try our best that no mill is 
closed. But if there is a mill which can no 
more run or its machr.iary is hundred year 

, old and the loss inc(;rrd is more than about 
rupees two and a hall thousand crore. The 
Govemment has stopped the budgetary 
support. If this situation comes then it will be 
decided and Government would not have 
any option than to close it. But we will try our 
best to keep the mill functioning as much as 
possible. 

[Eng/ish] 

SHRI JAGMEET SINGH BRAR: The 
hon. Minister in his reply had stated that the 
Government have approved a lurn Around 
Strategy for NTC Mills and Cotton Mills of 
BIC. And also, an amount of Rs. 20 crore had 
been earmarked. ~ is an inter-connected 
matter with the textile mills sick millS. 

MR. SPEAKER: Let it be a relev.ant 
question. Otherwise, I will disallow the 

question. 

SHRI JAGMEET SINGH SRAR: It is a 
relevant question. The prices 01 cotton had 
crashed down to around Rs. 500 per quintal. 

MR. SPEAKER: Idisallowthe question. 
Please take yc :r seal. Shri Chandra Jeet 

Yadav: 

(Translation) 

SHRI CHANDRA JEET YADAV: Does 
the hon. Minister have the information that 
despite spending billions of money on the 
improvement of these mills, their condition 
has not Improved? Had the B.I.C proposed 
to improve the condition of these mills by 
investing money which can be obtained by 
selling some of its surplus land located in 
Posh areas of Kanpur instead oftaking loans 
from financial institutions which are reluctant 
to provide loans and thus avoid burden on 
the Government? What is his opinion in this 
regard? 

lEng/ish] 

MR. SPEAKER: It is not teo irrelevant. 

[ Translation] 

SHRI ASHOK GEHLOT: The sugges
tion-of the hon. Member is worth-welcoming. 
I think that the N.T.C. also has enough land 
and such deliberations are also going on. 
Earliertoo,l spoke in this very House that our 
first endeavour is to implement the plan 
which we have formulated. Thereafter we 
will consider selling the land belonging to 
B.I.C. and N. T.C. and then we will modernise 
these mills with the money received from 
such sale. 

[English] 

SHRI MURLI DEORA: In October 1993 
thirteen mills in Sombaywere taken over, not 
nationalised. The purpose was to give jobs 
to those people who were likely to lose the 
jobs because of closure of mills. I under
stand the original owners of some mills in 
Bombay like Digvijay and New Great want to 
take back the mills. Will the Government 
con·sider, in view of the fact that they are 
losing so much money and they do not have 
the money to be supported by the Govern
ment , hanaing over these mills where the 
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original owners are readytotakethemback? 
Will the Govemment be ready to give them 
back? 

• [Tmns/ation] 

SHRI ASHOK GEHLOT: It is a different 
question. It has no link with list original ques
tions. 

Janata Cloth 

365. SHRI UPENDRANATH VERMA: 
Willthe Minister of TEXTILES be pleased to 
state: 

(a) whether there is any increase in the 
demand of coarsel janata cloUl in the coun
try; 

(b) the percentage gap between de
mand and supply thereof, State-wise; 

(c) the quantity of such cloth produced 
during each of the last three years, State
wise; 

(d) the number of textile mills wh ich are 

Year 

1989-90 

1990-91 

1991-92 

(d) Janata cloth Is produced by the 
decentralised handloom sector in 19 Stares 
by 45 State level agencies. Controlled cloth 
is produced by the units of NTC located In 
various States. 

(e) and (f). Government· have 

manufacturelng coarsel Janata cloth; 

(e) whether a large number of these 
textile mills are sick units; and 

(1) if so, the steps taken by the Govem
ment to make these units viable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT) : (a) to (f) . A statement is laid on 
the Table of the House. 

STATEMENT 

(a) Government has no Information to 
this effect. 

(b) There are no reports of shortages of 
cloth,lncluding janata and coarse cloth from 
any State. 

(c) The quantity of janata cloth pro
duced during the last 3 years State-wise is at 
Annexure I. a uantity of controlled cloths 
produced by NTC in the past 3 years is : 

Production 
(in million square metres) 

113.69 

93.77 

115.26 

approved a Turn Around Strategy for 
National Textile Corporation which 
involves selective modernisation, 
financia & managerial restructtJrlng 
and rationalisation of surplus work 
force through a Voluntary Retirement 
Scheme. 
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SHRI UPENDRA NATH VERMA: The 
Government did not give any answer. i had 
asked whether there had been any increase 
in the demand of the coarse IJanata cloths in 
the country. The Government replied that it 
had no information. There are no clothes, 
the Government has no information about it; 
there are no foodgrains, but the Government 
does not have any information about it. The 
Mills are sick, but th.: Government does not 
know about it. Then what information does 
the Government have? Would the Govern
ment like to provide the information immedi
ately as to what information it has with it? The 
Government is not clear whether the de-

, mand of the coarse cloth has increased or 
not. The Govemment is silent in this regard 
also whereas this fact is quite clear. 

MR. SPEAKER: Please ask your ques
tion. 

SHRI U_PENDRA NATH VERMA: My 
question is when the Government will reply 
whether the demand of coarse cloth has 
increased or not. Can the Government pOint 
out this fact too that the price 01 coarse cloth 
has increased in black market. Does the 
Government admit this fact? 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, so far as the information of coarse cloth 
is concerned. The powerlooms and hand
looms in the country which are in the decen
tralised sectors manulacture coarse cloth 
so we do not keep separate date for it. 
Figures relating to cotton and synthetics are 
kept. As lar as the qJestion of demand and 

, supply is concerned I would like to submit 
that we have neither such reports nor we 
have any complaints that coarse cloth is 
being sold at high prices. So far as the 
Janata cloth is concerned, I have stated that 
the N. T.C. manufactures it. Such cloth is 
called controlled cloth. The cloth manufac
tured by weavers is called Janata cloth. The 
Government has given data in this regard. 
We always try to provide employment to 

weavers so that they may manaufacture 
janata cloth. Therefore I would like to submit 
to the hon. ·Member that. reports have been 
coming from all the State Government Cor
porations orthe Apex societies the the plenty 
of stocks of cloth are lying with them. There
fore, it is not proper to say that there is a 
shortage of cloth in the country. 

SHRI UPENDRA NATH VERM.A: My 
second question is very clear. I have asked 
as to how many textiles mills are manufac
turing such cloth and how many of them are 
sick and how many persons have been 
rendere'd unemployed due to this reason? 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, I would like to say once more that the 
controlled cloth which we term as janata 
cloth is manufactured by the N.T.C. The 
data regarding the coarse cloth manufac
tured by the private mills are not available 
with us. So far as sick mills are concerned, 
there are 225 sick mills under B.I.F.R.This is 
a different· question. As regards the data 
relating to janala cloth we can supply it to the 
hon. member. 

SHRI DA IT A MEGHE: Mr. Speaker, Sir 
the weavers who manufacture cloth get 
sufficient subsidy from the Central Gollern
ment. About, 1.5 lakhs weavers are en
gaged in this work in Nagpur which Is my 
constituency. I would like to ask the hon. 
Minister why these weavers we not given 
any subsidy, In the absence 01 the subsidy, 
they are on the verge 01 starvation. It is the 
duly of the Government to provide subsidy to 
them, but the Government is not discharging 
its duties. Will you please state the time by 
which the Government is going to sanction 
the subsidy to the maharashtra Govern
ment, as it has become overdue? 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, we do not grant subsidies direct to the 
weavers. However, we give them subsidies 
through the State Government Coporations 
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or the Appex societies. If there Is any com
plaint In any State, It is examined and-after 
collecting all the Information, In this regard, 
the subsidy is released. I understand that-

SHRI DATTAMEGHE: In Maharashtra/ 
subsidy worth crores of rupees has not been 
granted as yet. ..... 

. SHRIASHOKGEHlOT:Perhapsthere 
may be some reason. There may be some 
complant. Perhaps there may be some cor
ruption involved in it. It may also be possible 
that the subsidies might have been stopped. 

SHRI TEJ NARAYAN SINGH: Mr. 
Speak'i!r, Sir, the people living below the 
povertS' line wear coarse cloth. I want to 
know how much cloth is produced In the 
country at present? 

subsidy. I think, the Government of India ••• 

MR SPEAKER: 'Subsidy' was also not 
relevant, but I have allowed It. The main 
question Is about coarseljanata cloth. 

SHRI SRIKANTA JENA: Unless the 
Cent~al Government gives the subsidy, It is 
really impossible on the part of the State 
Govemments to produce janata cloth in dif
ferent mills. May I know from the hon. Minis
ter as to what is the total quantum of subsidy 

. that has been projected? 

MR. SPEAKER: Disallowed. 

SHRI SRIKANTA JENA: Why the Cen
tral Government is not in a position to give 
the subsidy .•.. 

MR. SPEAKER: No. Disallowed. Please 
MR. SPEAKER: It has ~n answered sit down. 

in respose to the first question. You did not 
hear it. SHRI SRIKANT A JENA: Unless the 

subsidy is released to the State Govern-
SHRI TAJ NARAYAN SINGH: He did ments .... 

not answer it. 
MR. SPEAKER: No. Please sit down. 

MR. SPEAKER: No, Shrl Verma had Shri lokanath Choudhury. 
asked it. Please take your seat. 

[English] 

SHRI MUMTAZ ANSARI: The textile 
policy was introduced in the year 1985 and a 
s a resuH of that, at least tive million people 
were thrown out of employment. At the same 
time, Textile Renovation At was also passed; 
but that was stayed byditterent High Courts. 
May I know whether the Government Is 
proposing to get the s~ay vacated from the 
High Courts or not? 

MR. SPEAKER: Not relevant. Please sit 
down. 

SHRI SRIKANTA JENA: Actually the 
question that was raised was about the 

SHRllOKANATH CHOUDHURY: Sit, 
the figures given in the answer relate from 
the year 1989-90 to 1991-92. There is less 
production of almost one million square 

. metres of janatacloth. may I know the causes 
of the tall in production and may j also know 
whether this has affected the supply of cloth 
to the people? 

[ Trans/alion] 

SHRI ASHOK GEHlOT: Mr. Speaker, 
Sir, 113.69 ,million metre cloth was pro
duced during the year 198~-90 While there 
was 93.77 million metre production of cloth 
during the year1990-91 and 115.26 million 
metre of cloth was produced during the year 
1991-92. hlsthe N.T.C. which produces the 
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cloth. For this the N.T.C. gets adequate (English] 
• subsidy from the Government but Is de
pends upon the demand of cloth. 

MR. SPEAKER: Mr. Ashok, the Mem
ber has not asked about the subsidy. What 
he wanted to know Is that there was a fall In 
production of cloth by one lakh metre. 

[EngDsh] 

SHRI LOKANATH CHOUDHURY: I 
want to know the causes that have contrib
uted to the fall in prodcction of one million 
square metre of Janata clott\ In different 
States from 1989 uptill now. 

MR. SPEAKER: Why is the janatacloth 
produced less? May be the demand for other 
cloth is more. 

[ Translation] 

SHRI ASHOK GEHLOT: There are two 
kinds of janata cloth. I told earlier that the 
Government provides subsidy to the weav
ers through State Government and that 
depends upon the supply and demand of the 
cloth. The subsidy amount is fixed which the 
union Government provides to the State 
Govemmeni' (Interruptions) ..... 

SHRI DHARMANNA MONDAYYA 
SADUL : Mr. Speaker, Sir, regarding to the 
Information available with me underthe 1985 
textile policy of the Government of India the 
production of Janata cloth is likely, to be 
withheld from market from 1995. Due to this 
the common consumers are likely to suffer a 
lot and the common w9avers too are likely to 
suffer a lot. Through you I would like to know 
from the Government as to what are the 
schemes of the Government to encourage 
production of textiles and to safeguard 

• the interest of the common weavers 
after 1995. 

MR. SPEAKER: Is it a fact that you do 
not want to produce janatacloth after 19951 
H you do that. what is going to happen to the 

, demand of the people for a cloth like this 1 

( Translation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, the Government Is going to phase out 
the schQme of janata cloth by the end of the 
Eighth Five Year Plan. We are doing so In 
view ofthe fact thatthe poor weavers are not 

, getting due payment under the existing 
scheme, the fact, however being that they 
can earn good wages. According to the 
reports that reach to the union Government, , 
as the price of yarns increases the agencies 
of the State Governments lower the wages 
of the weavers. As per reports we receive. 
the agencies of the State Government low
ere their wages. the moment the prices of 
yarn are increased. They do not get the 
wages they deserve and on the contrary 
there has been de-scaling. The Government 
has made it known to them that it has formu
lated an ulternative Project Package Scheme 
forthe weavers which provides for moderni
galion of rooms, imparting training, improve
ment of design and arrangement for market
ing of their producti('n so that production so 
that the professional skill of the weavers may 
be prese,rved and they may earn good wages. 

Crafts Development Centres! and 
Handicrafts training Centres 

367. SHRI MUMTAZ ANSARI: 
SHRI N,J. RATHVA: 

Will the Minister of TEXTII.ES be pleased 
to state: 

(a) whether the union Government pro
pose to set up some Crafts Development 
Centres and Handicrafts Training Centres in 

the country during 1992-93; 
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STATEMENT (b) if so, the details of the locat~ons 
thereof, State-Wise; 

(c) whether the Government have de
cided to open such centres on priority basis 
in the tribal and backward areas where tribal 
artisans are in majority; and 

(d) if so, the details of such areas which 
have been identified for the said purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). A statement is laid on 
the Table of the House. 

(a) Yes, Sir. 

(b) Annexure gives State-wise details of . 
Crafts Development Centres and Training 
Schemes sanctioned drulng 1992-93. 

(c) and (d). The mjority of the craftsper
sons who are beneficiaries f these Crafts 
Development Centres and training centres, 
live and work in rural areas and belong to the 
weakersectins of the society, includingtribals 
and their special needs are their special 
needs are kept in view while sanctioning 
Crafts Development Centres and proposals 
for training thueing going for persons end 
voluntary agencies. 
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(Englsh) 

SHRI MUMTAZ ANSARI: Sir, during 
1992-93, It has been proposed by the Gov
ernment to establis ... seven apprenticeship 
training schemes • The beneficiaries and 
crafts-persons are living in rural areas and 
tribal areas. 

I would like to know from the hon. Min-
, ister how many such type of apprenticesh ip 
schemes will be located in tribal belt and 
rural belt out of seven which have been 
prop.>sed by the Go\'8rnment to establish in 
Bihar. 

MR. SPEAKER: The question relates to 
the entire co.untry as such. 

[ Translation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, so far as the question of this scheme is 
concerned, right from the beginning it was 
made forthe people belonging to the Sched
uled Castes and Scheduled Tribes. That is to 
say the scheme was launched for that very 
purpose. After tha: the scheme was ex
tended to cover gene,al craftsman as well. I 
think this scheme was illl>lemented through
out the country. At the moment I do not, 
however, have particular data in respect of 
Bihar with me. 

(English] 

MR. SPEAKER: You can send it to him 
in writing. 

SHRI MUMT AZ ANSARI: The data that 
has been giVen therein and that has been 
placed on the Table is about the details of 
extablishing craft development centres. 

MR SPEAKER: Then you know it. 

SHRI MUMTAZ ANSARI: So, my sec
ondsupplementary is this. No craft develop-

ment centre has been proposed to be estab
lished In Bihar. I want to know whether the 
Government proposes to establish any craft 
development centre In Bihar, specially In 
South Bihar where there is a tribal be!t and 
adivasis are living in that area. Giridih district 
Is very much hunger striken area and drought 
Is looming large overthat area. I would like to 
know from the Minister whether there is any 
proposal to ~et up any development ceo .Ire 
there or not. 

( Translation] 

SHRI.ASHOK GEHLOT: Mr. Speaker, 
Sir, I had already said earlier about this 
scheme. that we sanction such scheme for 
the corporatIons or Apex bodies orthe volun
tary organisations 01 the State Government 
for which the State Governments make rec
ommendation.lf a State Government, sends 
such schemes to the Central Goverr.ment, 
then it can ~ertainly consider it. 

SHRINARAINSINGH CHAUDHRI: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether the Union Govern
ment proposes or whether there is any such 
policy of the Government to provide any 
incentive or subsidy or financial assistance 
to a voluntary organisation if it wants to set 
up crafts development centre or Handicrafts 
Training Centre in private sector? 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, as I have said that the Central Govern
ment is ready to provide financial assistance 
to voluntary organisations provided the State 
Governments makes a recommendation for 
them. 75 percent share of total investment is 
borne by the Government of India while 25 
percent is to be shared by them. 

(English) 

SHRI K.P. REDDAIAH YADAV: Sir, 
handicrafts organisations are facI:lg much 
difficulty in getting imported mota: 
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MR. SP~AKEFI: This question is about 
training centres. it cannot cover the entire 
handcrafts. let us be relevant as there are 
other questions also. 

SHRI K.P. REDDAIAH YADAV: Small 
training centres, dUEl to excise and customs 
duty, are unable to compete with exporters 
of foreign countries. Now, we are earning 
huge amount of •.•• 

MR. SPEAKER: This question disal
lowed. 

( Translation] 

SHRI RAM NIHOR RAI: toAr Speaker, 
Sir, the hon. Minister is aware that the most 
backward areas of Uttar Pradesh are 
Mirzapur and Sonbhadra. Keeping this fact 
in view will the Government set up a crafts 
Development Centre or a Ilo:1dicrafts T rain
ing Centre in Mirzapur and Sonbhadra. 

MR. SPEAKER. H you can provide any 
help then you shoulc call him in you chamber 
and do it. 

SHRICHANDUlALCHANDRAKAR: Mr 
Speaker, Sir, as you know the per capita 
annual income in madhya Pradesh is quite 
low. I would therefore like to know from the 
hon Ministerwhetherthe Government would 
set up a few such centres, particularly in the 
are as like Bastar. Sarguja. Raigarh that are 
tribal are as and where people are economi
cally very poor. We hope the Government 
will certainly set up few such centres In order 
to provide ef1l)loyment to the pe_ople 01 these 
areas. 

SHRI ASHOK GEHlOT: Mr. Speaker, 
Sir. for the last two years the Government 
has stopped setting up of such centres at the 
departmental ievel. Rather. the Government 
Is now considering the proposals of volun
tary organisations. or the corporations or 
their apex societies for which the State 

Governments makes recommendation and 
setting up centres through them alone. I had 
already said that such centres are not set up 
direct at the department level. I would like to 
tell the hon Member that H we receive any 

I 
proposal for any voluntary organisation, we 
not only consider it but sanction it as well. 

SHRI SURAJ MANDAL: Mr. Speaker. 
Sir, 18 such centres are being run in Gujarat 
by other organisations whereas Bihar which 
Is bigger than Gularat but has only 7 suCh 
centres. In tribal areas of Bihar, particularly 
in Jarkh<and area there are adequate oppor
tuni:ies for development of handicrafts for 
artisans engaged in ccttage industry de
voted to bamboo and grass work. for those 
engaged incermic work, lor the potters and 
for black -smiths. There are many industries 
there. Due to the lack 01 training facilities, 
t!1ousands of people migrate to Nagaland 
and Assam. 

MR. SPEAKER: You are not supposed 
to make a speech. Ask question. 

SHRI SURAJ MANDAL: Mr. Speaker. 
Sir, I am ask in g whether the Government 
has ~ ny plan to provide jobs to people there 
by opening training centres in order to pre
vent the people from migrating? 

MR. SPEAKER: You have notto reply to 
the question about migration. You should tell 
him whether the Government is doing some
thing to impart training. 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, the hon. Member has referred to 

. Jarkhand. H is known to all thatJharkhand Is 
backward area. The Govern~nt wiD make 
aU efforts to encourage an sorts of training 
there. So far as the question of opening 
training centres is concerned, I would like to 
request the hon. Member that he should 
contact with the State Government and their 
voluntary organisations. The Central Gov
ernment would like to set up such centres in 
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those areas on priority basis provided that 
proposals are recommended by state Gov
e,nments. 

Sale of Land and Building by NTC 

368. SHRI CHHEDI PASWAN: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the National Textile Corpo- . 
. ':~ion Limited has sold its land and buildings 

ently In order to raise resources; 

(b) if so, thedetalls~hereofhregion-wise; 
Clnd . 

(c) the broad d9talls of the policy laid 
down by the Govemment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. Sir. 

(b~ Does not arise. 

(c) H has been decided to keep the sale 
of surplus land and buildings of NTC in 
abeyance till its restructuring is finalised. 

SHRICHHEDIPASWAN:Mr. Speaker. 
Sir. NationafTextile Corporation. posseses 
a large area of land in Bomb2Y: The Govern
ment has taken a desision to sell it off but the 
proposal as been postponed for some time. 
So my question is this, whether the Govern
ment has made any assessment regarding 
total areas of surplus land with·N.T.C. ? As 
the han. Minister has accepted, while reply
ing to a question that sorne mills of N.T.C. 
would be closed and some others would be 
merged with other mills. My second question 
is how much land is there in the possession 
of each mill and how much time will it take? 

SHRI ASHOK GEHLOT: Mr. Speaker. 

there was n House fo the last ten days. 
· Nobody has come prepa,!d. H would be 

exposed afte this. 

The hon. Member has asked whether 
an assessment had been made regarding 
the total area of land or not, In this connection 
I would like to reply in affirmative and state. 
That there is a proposal to merge 34 mlDs 
and the total area of land In the possession 
of these mills Is 838.84 acres and Its value Is 
Rs. 443.62 crores at the rate of As. 50 Iakh 
per acre. At the present rate the value of the 
surplus Jand is near about Rs. 160 crores • 
Thus we have made all the assessment In 
this regard. But first of all we wish to com-

· plete out plan, then only we would take up 
the Issue of the land the as fate of our 
laboures is also linked with it. They know thatl 

the money earned from selling the 'aad, 
would go to collection and neither the mills 
would be modernised not would be recom
missioned. Therefore. they wish that these 
mills whould run and our scheme is com
pleted. 

SHRi CHHEDI PASWAN: Mr Speaker. 
Sir. I would request you to at least ask the 
hoC). Mini:.;lvr to cornu p~epared. My second 
supplemen!:lry guesti)) is t~is that what 
provision has been mad,} in the Eighth Five 
Year Plan lor the moe .'misation of NTC 
Mills, and what arethv sot.rces ofgQtting this 
money? Do these also include the zelling of 
surplus land of N.T.C. and whether it would 
be sold at market rates or there is proposal 
~o sell it off to Government Housing Corpora
tions orto private dealers orthere is a plan to 
establish new mills on these lands? 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir. there is no such plan as yet. It has not 
been decided as to which mills would be set 
up 0.1 which plot of la(ld. The Gavemrnent 
does nQt set up new mills. So far as the 
question raised by hon. Members regarding 

· coming prepared is concerned, I have not 
said that I have not come prepared. I have 
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only said that I would keep in mind the forth 
coming events. 

1Eng/ish) 

SHRI SHRAVAN KUMAR PATEL: Sir, 
a delegation of NTC workers representing 
the Joint Action Committee of all Central 
Trade Unions called on the Prime Ministerin 
July this year. While expressing their appre
hensions about appropriation of funds pro
posed to be raised by way of sale of lands 
and buildings and putting the blame of sick
ness of NTC mills on bad management, I had 
made a number of suggestions for restruc
turinv :md reorganising the NTC. 

May I know what were the main sugges
" tion made ... 

MR. SPEAKER: Mr. Shravan Kumar, 
this relates to the lands which Ihe NTC mills 
have. It does not relate to the restructuring of 
NTCassuch. 

SHRI SHRA VA"'J KUMAR PATEL: I am 
talking about the lands only. 

MR. SPEAKER: Otherwise, I will disal
low it. If you have any question to ask on that, 
please ask. 

SHRI SHRAVAN KUMAR PATEL: 
Okay, Sir, I will ask another question. May I 
know whether there is any proposal 10 hand 
over the NTC mills back to the original pro
moters and if so, how many mills, on what 
terms and what guarantees, if any, are to be 
secured to ensure that the lands, buildings 
and olher properties, including equipments 
are not disposed of by the promoters to the 

, detriment of the workers. 

[T rans/ation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, so far as the question of taking over the 
milis is concemed, I have already said thai 

no decision ha ';' t- en laken in thl$ regard; so 
far. . 

[English) 

SHRI SOMNATH CHATIERJEE: The 
lands which are proposed t I be 'sold, I take 
It that they are for the purpose of raising 
resources f~r running the mills and not for 
winding them up or for merely paying the 
unsecured creditors or even secured credi
tors lika the banks. 

When the proposal is finalised and land 
is sold to be ploughed back into the com
pany, may I take it that the Government will 
consider also to revive those mills which 
have been previously run by the NTC as 
ma,1agers, like Mohini mills near Calcutta? 

Fifteen hundr ~a/workers are out of jobs 
forthree years. Twenty ollhem have already 
died of starvation. We have gone to the 
court. The Government is taking time. I have 
been repeatedly requesting him·1 do not 
know who is deciding the future of this coun
try, whether Mr. hshok Gehlot or IMF or the 
Department of Textiles to do the needful. 

May I know Tf( m the Government, 
whether along with the restructuring orreviv
ing of the sick NTC mills, they wiD also revive 
those mills which were being run by the NTC 
under the direction of the Government of 
India. (Interruptions) 

Iwant 10 know what will Iheydo fromlhe 
money Ihat will come after the sale of these 
lands. He must say this. 'vnat for the lands 
will be sold? I want to know what is the 
Govemment's policy on this. 

SHRI TARIT BARAN TOPDAR: T"ere 
were six mills which were taken over. 

[ Translation] 

SHRI ASHOK GEHLOT: Afterthe 1985 
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TaxlHa Policy, the G')vemment decided not 
to nationalize any new mill. Therefore. I feel 
that this question of hon. Member does not 
arise onwer it. . 

Coal Washerles 

[English] 

369.SHRIMATI MALIN I BHAT
TACHARAYA: 

SHRI BASUDEB ACHARIA: 

Will the Minister of COAL be pleased to 
, state: 

(a) whether the Govemment have con
stituted a committee to review the perform
ance of coal washereies under the Central 
Coal Washeries Organisation; 

(b) If so;lhe compositition and terms of 
referenco of the committee; and 

(c) the time by which the Committee is 
likely to submit the report? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL ( SHRI S.B. 
NY AMAGOUDA)(a) 10 (c). In an Inter-Minis
terial meeting held in September, 1992, it 
was decided that there was a need to under
take a strategic planning for reducing de
pendence on coking coal imports in shorts 
possible time. For thi.. purpose, a group 

'comprising representatives from Ministry of 
, Coal, Bharat Coking Coal ltd., Steel Author
Iy qf India Ltd., and Central Fuel Reserach 
Institute, Dhanbad has been constitited to 
study all the related aspects of production 
and washing of coking coal and submit an 
Action Plan. This ~roup is expected to sub
mit Its report by March, 1993. 

. SHRIMATI MALINI BHATIACHAR
AVA: In part(b) of my question, I have asked 
about the terms of 'efernce of the Commit
tee. Now, I would like to know from the hon. 

Minister whether the reason for the deterio
ration in the quality and quantity of washed 
coal coming from the Central Coal Washer
ies is being taken into consideration by the 
Committee; 

Since 1983 when the coal washenes 
were taken over by BCCl, there has been a 
steady deterioration in the supply of coal 
both qualitatively and quantitatively. So, my 
question is whether the Committee is can· 
sidering the reason for such deterioration. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF 
lABOUR(SHRI P. A. SANGMA): Yes. 

MR. SPEAKER: The reply is in the 
positive. 

SHRIMATI MALINI BHATIACHAR
AVA: If the reasons are being considered, 
then I would also like to ask the hon. Minister 
- the Steel Authority of India lid. is also part 
of this Committee - whether take over of the 
coal washerics under the Central Coal 
Washeries Organisation by the Steel Au
thorityof India, ltd. is beign contemplated by 
the Govemment; because earlier cn, these 
washeries were under the Hindustan Steel 
limited; and at that time, their functioning 
had been mucll better than it is today. 

SHRI P. A. SANGMA: The suggestions 
of handing over the washeries back to the 
Steel Authority of India came from some 
quarters including the hon. Member and 
some other hon. Members of Parliament 
from West Bengal. Therefore, the group is 
also goir.g into thes3 suggestions. 

SHRI BASUDEB ACHARIA: There are 
16 coal washeries and three of them previ
ously belonged to the Steel Authority. of 
India, the erstwhile Hindustan Steel Corpo
ration. In 1983, three washeries, namely, 
Ougdha. Bhajerc!ih and Patherdih were 
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merged with the Dharat Coking Coal Ltd. We 
could not ",nderstano about It at that time; we 
opposed the merger of coal washeries with 
BCCL because we could not understandthe 
rationale behind this, because liSCO had its 
own captive coal washeries. . 

MR. SPEAKER: This is about the 
Committee appointed. 

SHRI BASUDEB ACHARIA: No, Sir. 
The Committee has been appointed and the 
Committee will examine it. What the Minister 
of Steel and the Minister 01 Coal have stated 

, privately is that both have agreed to handing 
over and taking over of these washories. 

[ Translation) 

When both parties <:gree, there is no need 
for an arbitration. 

MR. SPEAKER: There is agreement 
between them 

SHRI BASUDEB ACHARIA (Bankura): 
He has to be prusueded. 

MR. SPEAKER: He has already given 
his consent. 

Australia. One ton of coking coal will cost As. 
3,300. 

MR. SPEAKER: This iwomething which 
can be said by the Minister in reply to your 
question, not the questioner. 

SHRI BASUDEB ACHARIA: I am com
ing to the question. 

I am coming to the question because 
the Minister of Finance is also here. He will 
be interested because he wants to save the 
scarce foreign exchange, and that is why the 
import of coking coal should be reduced, 

In order to reduce the import of coking 
coal whether the Minister of Coal is (a) 
actively considering to modernise the coal 
washeries; (b) whether the Ministry of Coal is 
considering'to increase the number of coal 
washeries to increase the capacity of coal 
washeries; and (c) whether the Minister will 
actively consider handing over the prop
erty ...... 

MR. S~EAKER: Please take your seat. 
. You have asked the question and now the 

Minister will reply to it. 

SHRI BASUDEB ACHARIA: ...... of 3 
SHRI BASUDEB ACHARIA: Both of coal wash9ries i.e. Bhajerdih, Dugdha and 

them agree. Patherdih to Steel Authority of India without 
waiting for the report of the Committee which 

[English] he has constituted. 

Why Is it being delazyed? liSCO (Indian MR. SPEAKER: The last par t of the 
Iron and Steel Company Ltd.) has its own question is relevant. 
captive washeries; and their quality is better 
than your washeries which are under the SHRI BASUDEB ACHARIA: No, Sir all 
management of BCCL and CCFL (Central the questions are relevant. 

Field ltd.) under CIS; 

And we are importing every year six 
million tonnes of coal; this year, we are 
Importing, the Govemment of India will im
port six million ton:les of coking coal from 

SHRI P.A. SANGMA: I will answer all. 
Firstiy, there ate 15 washeries and not 16 as 
the hon. Member has said. 

Since the hon. Member has referred to 
our private discussion. 
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MR. SPEAKER: But he has not dls- SHRIMATIMALlNIBHATIACHARAVA 
closed anythlngl : Are you going to prlvatlse those units which 

already exist: 
SHRI P.'" SANGMA: I must Inform the 

House that the han. Member.ls one of the 
most knowledgeable Member about the 
Ministry of Coal. " tt:ey ever get a chance to 
rule this country and if I am alive by that time, 
I would recommend the prospective Prime 
Minister to make Shri Acharia as Coal Minis
ter. 

SHRI SOMNATH CHATTERJEE: Why 
do not you take him as your Advisor? 

SHRI P.A. SANGMA: He is already my 
advisor, 

We dici discuss the matter of handing 
over the waheries back to Steel Authority of 
India ltd. with the hon. Members of Parlia
ment from West Bengal. I did tell them pri
vately that I have personally no objection to 
this. I agree with them in principle. But since 
a Committee has been constituted to go into 
It and It is likely to give Its report by march 
1993,Iwlll await the report. 

As far as the specific questions are 
concerned, I.e. (a) whether modernisation 
will take place - yes; (b) whether there will 
be Increase In the number of washeries Sir, 
there are four new washeries under eple
mentation, two mom new washeries have 
been sanctioned, but in future we do not 
propose to set up washeries by Coal India. 
WhateverhaS been sanctioned is sanctioned. 
Now we want to encourage private invest
ment in setting up of washeries because we 
know unless we supply best quality of coal to 
consumers, we will not be able to ensure the 
quality. Therefore, we are tryil)g to gel pri
vate investment in setting up of washeries. 
The Coal Nationallsation Act is being 
amended. It has been passed by Rajya 
Sabha and It Is no'N lying before the Lok 
Sabha . 

SHRI P.A. SANGMA: No. 

( Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, in his reply the hon. Minister said that he 
was considering a proposal to hand overthe 
15 coal washeries to the private sector. 
Presently, all the coal washeries are na
tonalised. I would like to know whether the 
Govemment proposes to amend the rules to 
transfer the coal washeries to the private 
sector. H so, will it increses or decrease 
employment opportunities. This Is what I 
would like to know from the hon. Minister. 

SHRI P. A. SANGMA: Mr. Speaker, Sir, 
the total number of washeries with us is 15. 
These washeries will be run by the Govem
ment and there is no such proposal with the 
Govemmentto transfewrthem to the private 
sector. So far as the setting up of new 
washerles is concerned the Government is 
trying to open them with investment from the 
private sector. Therefore, the proposal to 
amend the national act is before the House. 
The washeries will be transferred to the 
private sector after this Bill is passed. 

Coal India Limited 

370. SHRI NITISH KUMAR: 
SHRI SUKHDEV PASWAN: 

~iIIlhe Minister of COAL be pleased 
to state: 

(a) whether the Coal India Limited has 
chalked out a scheme tor making optimum 
use of the manpower available with the 
company' 

(b) if so, the details thereof; 
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(c) whether the Coal India ltd. has 
worked 0&11 the 'number of the surplus work
ers; 

Cd) If SO, the details thereof; 

Ce) whether the Government have pre
pared any action plan regarding redeploy
ment of surplus workers; and 

Cf) If so, the details thereof? 

(EngUsh) 

THE DEPUTY MINISTER IN lilE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) to (f). A statement is laid on the 
Table of the House. 

STATEMENT 

(a) to (f). Coal India Limited (Cll) and its 
subsidiary Companies have a system of 
preparation of annual manpower budget for 
allestablishrnents right from the collieries! 
projects to Areas and Company Headquar
ters. The sy,stem facilitates designation -
wise, category-wise and skill-wise enumera
tion of manpower an::! its proper deployment 
according to the requirements of different 
units! establishmems. Efforts are made to 
re-deploy the surplus manpower both hori
zontally and vertically from surplus areas to . 
deficit areas on a ccntinuing basis after 
imparting specified training/re-training in 
Identified skills, where necessary. Ministryof 
Coal minitors the fellow-up based on man
power !ludgeting intluding re-deployment of 
surplus workers. 

According to information furnished by 
, Cil the number of identified surplus man
powerin Cil ason 1st November, 1992was 
14,920. 

(Translation) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, we have raised the quest 1011 about the 
surplus manpower and he has given the 
number also. Sir,you must have heard that 
the coal-mafia operates In the coal belts and 
there are ghost workers In the coal mines 
who do not work. We would Hke to know from 
the Government If any survey has been 
conducted to find out the number of such 
ghost workers. On one hand due to this, the 
Govemmeryt suffers huge iosses and on the 

. other hand the coal· mafia Is flourishing 
Mechanisation In this field Is rendering the 
genluces workers unemployed. I would like 
to know as to how many such workers are 
facing the threat of unemployment due to 
this mechanisation programme. Has any 
enquiry conducted in this regard , If the 
Govemment is not aware of it, will it find out 
the facts? 

[Eng/ish] 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COAL AND MINISTER OF 
STATE IN THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): We do have reports 
of ghost workers, yes. But in a fleet of work
ers of 6.68.000 it is not an easy job for the 
managemant to detect those ghost workers. 
Toward~ the end of last year, I had convened 
a meeting of the Directors of Personnel and 
General Managers of Personnel of the hold
ing compan·y as well as the subsidiaries. We 

. spent five long hours discussing these ways 
to overcome this problem. We have decided 
that we will now issue identity cards with their 
photographs for each worker and we will 
also make the payments of their wages and 
salaries through cheques, through banks. 
There will be no cash payments. By the time 
we complete this process, I hope to know the 
estimated figure may not be the esact figure 
-of the ghost workers. But we do realise 
that we have quite a number of ghost work
ers now. 
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[Translation} 

SHRI NITlSH KUMAR: Mr. Speaker, 
Sir, I am pusslng my second question as my 
second supplemetary to the hon. Minister. I 
would like to knowth9 number of laboures to 
be rendered surplus and those.likely to face 
the threat of unemployment due to mechani
sation.1s the Govemmenttaklng some steps 
so as to ensure that bonofide workers do not 
face unemployment problem. 

[English} 

SHRIP.A.SANGMA:Ourpolicyistore-
, deploy the surplus workers. The voluntary 
scheme is there. That will be resorted to at 
last. Now the 'Government of West Bengal 
has given us a formula that whenever new 
project is initiated, we whould not recruit "ew 
people; seventy per~ent of the surplus work
ers should be deployed in the new project 
and only 30,percent s.hould be new recruit 
from the area where the project is located. 
This formula of the West Bengal Govern
ment has been accepted by the Govern
ment. We want to apply the same formula In 
the rest of the areas. 

WRITTEN ANSWERS TC QUESTIONS 

[English} 

Assistance Fop Handloom Sector 

-361 SHRI DATTATRAVA BAN-
DARU: 

DR.' RAMESH CHAND 
TOMAR: 

Willthe MinisterofTEXTLESbepleased 
to state: 

(a) whether the Union Government 
provide financial assistance to the Stale 
handloom Development Corporations and 
the Handloom Cooperative Societies for 
setting up pre-loom and post -loom process
ing facilitie~; 

(b) if so, the details thereof; 

(c) the criteria followed for giving such 
assistance; and 

(d) the amount of such assistance given 
under the various scht:mes/new schemes 
approved by the Government during e~ch of 
the last three years and current year. so far. 
s!ate-wise? 

THE MINISTER OF STATE OF THE 
MINISTRV OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) Ves, Sir. 

(b) Under the scheme, required amount 
of funds of setting up mechanised Process! 
Dye Houses are sanctioned on 100% loan 
basis from Government of India A sum of 
Rs. 946.47 lakhs was released under the 
scheme du'ring the Seventh Plan. Another 
sum of Rs. SO.97 lakhs was released In 
1991-92. 

(c~ The schemes are approved on sub
mission of detailed project report indicating 
inter alia the need forthe ProcesslOye House 
ard value addition that will be generated by 
improving the processing/dyeing facilities. 
The project has to be implemented by Stale 
Level Corporations or Apex Cooperatives or 
other such bodies supported by State Gov
ernments. 

(d) The following amount has been re
leased to tlie various State Governments 
during the last three years: 



49 WriltsnAnsws,.. A~RAHAYANA27,1914(SAKA) Written Answers 50 

1989-90 

S.ND. Name of the State 

1. Assam 

2. Bihar 

3. Kerala 

1990-91 

1. Bihar 

1991:92 

1. Kerala 

No amount has so far been sanctioned 
to any of the State '3ovemment during the 
current financial year i.e. 1992-93. 

[ Translation] 

Ishwari Prasad Committee . 

*363. SHRI MRUTYUNJAVA NAVAK: 
WiUthe Minister of LABOUR be pleased to 

• state: 

(a) whether the i"ter-departmental high
powered committee ct'nstituted on the rec
ommendations of Ishwari Prasad Commit
tee has submitted its report to the Govern
ment; 

(b) if so, the details thereof; 

Cc) the salient features of the recom
mendations; and 

Cd) the action taken thereOn? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF COAL AND M~'STER OF 

)VnountSancUoned 
(Rs. in lakhs) 

50.00 

23.61 

49.14 

·20.00 

50.97 

STATE OFTHE MINISTERY OF LABOUR 
(SHRI P.A. SANGMA): (a) to (d). An Empow
ered Committee was constituted in Feb., 
1991 to process the recommendations of the 
Expert Committee for Newspaper employ
ees on matters concerning safety, health 
and hygiene as also OTA, LTC and medical 
care in respect of Newspaper employees. 
The Committee has since submitted its 
decisions to the Government. The pOSition 
regarding main decisions/action is presented 
below:- Safety. health and hygiene. 

(i) The Empowered Committee 
. accep,ed the recommenda

tions on safety of the journal
ists on out-door duties. Ac
cordingly, the Ministry of Home 
Affairs have issued instructions 
to all the State Governments 
Slating that safety of the jour
nalists on out-door duties may 
be ensured. Ministry of Labour 
have also addressed all the 
State Governments giving di
rections that the occupation of 
the newspaper el'1llloyees on 
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juries and stress-related dis
orders has been accepted. The 
Committee, however, did not 
recommend any definite time 
frame for its Implementation. 

out-cloor duties should be In
cluded In Schedule II of the 
Workmen's Compensation 
Ad, 1923 to make them elI
gible for compensation under 
the Ad. 

(II) The Expert Committee In Its 
Report recommended that In 
so far as safety and health 
aspects are concerned, the -
Chief Inspectors of Factories 
should take due cara of the 
same In the newspaperestab
Ushments. The .Ef11)Owered 
Committee accepted the rec
ommendation. The Ministl}l.of 
labour issued Instructions to 
the Labour Secretaries of all 
State Governments request
Ing them to advise the Chief 
Inspectors of Factories that 
they should &nsure a thorough 
Inspection of printing proc
esses especially those with 
traditional presses from the 
angle of safety and health of 
the newspaper employees. 

(iii) The Expert Committee recom
mended that the Bureau of 
Indian Standards should set 
up standards for the Video 
Display Terminals ~DTs). 

This recommendation was 
accepted and accordingly an 
Indian Standard has since 
been formulated by the Bu
reau of Indian Standards. 

(Iv) The I'EICOmmendation regard
Ing improved Work Station 
Design In newspaper estab
lishments as a solution to varI
ous problems like visual dis
comforts, musculoskelstal 
disorders, repetitive strain In-

(v) 'The Expert Commltt,ee stated 
that It is desirable to suitably 
amend sub-clause (Iv) of 
clause (K) of Section 2 of the 
FactoriesAct,1948sothatthe 
employees engaged In factory 
side of newspaper establish
ments get covered under 
Workmen's Compensation 
Act, 1923. The ef11)Owered 
Committee felt that the Direc
tor General, Factory Advice 
Service and Labour Institute 
(DGFASLI) may examine vari
ous recommendations of the 
Expert Committee for news· 
paper employees conceming 
amendments to the Factories 
Act. DGFASLI may also pre
pare model rules under the 
Factories Act for newspaper 
establisl1ments to cover vari-

, Ous recommendations of the 
Expert Committee concerning 
safety. health and hygiene. 

Over TIme Allowance 

The Empowered Committee 
noted that the Working jour
nalists are not entitled to any 
overtime allowance and they 
aretobecompensatedforthls 
only In the form of rest equal to 
the hours they have worked 
overtime. The Empowered 
Committee decided not to 
,make any recommendation 
since weekly off facifity is al
ready available to the working 
journalists. 
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UIiMI Travel Concession 

The Empowered Committee . 
decided not to accept the rec
ommendations of the Expert 
Committee as • was feh that 
leave Tr"'.tel Concession Is 
an element of wages, for the 
fixation/revision of which a 
definite procedure Is laid down 
In the Working Joumalists and 
other newspaper employees 
(Conditions of service) and 
Miscellaneous Provisions Act, 
1955. The Empowered Com
mittee also noted that the 
BachawatWage Board did not 
recommend any Leave Travel 
Concession and that the Ex
pert Committee for newspa
per employees did not have 
the statutory powers underthe 
Act to recommend payment of 

, any perquisite such as leave 
Trave: concession. 

Medical Care 

On Medical care, 'the Empow
ered Cor.lmittee decided that 
employer's and employees' 
organisations should mutually 
negotiate and adopt such of 
the features of CGHS, PTI and 
UNI Insurance Schemet as 
may be beneficial. 

Schemet For Handloom Sector 

*364. SHRl MAHESH KANODIA: WID 
the Minlsterof FINANCE be pleasedto State: 

(a) the efforts made by the Public Sedor 
banks to Increase.job opportunities In the 

. handloom Sectordurlngthe Jastthree years; 

(b) the achievements made in this re
gard;' 

(c) whetherthe above banks have drawn 
up some' schemes tor the development of 
,landloom sector; arid 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI DAlBIR 

. SINGH): (a) to Cd). In terms of guidelines 
issued t-y the Reserve Bank of IndIa, tlte 
public sector banks are to ensure that ad
vances to weaker sections, which include 
Artisans, Village and Cottage industries, 
should be at least.1 0 per cent of lheir total 
advan~s or 25 per cent .of their priority 
sector advances. The advances extended to 
Artisans, Village and Cottage industries cowr 
handloom sector also. The data collecting 

. system do not generate the information about 
the amount of advances extended bypubllc 
sector banks separately under handloom 
sector. The total outstanding advances of 
public sector banks to Artisans, Village and 
Cottage industries as at the end of Septem
ber,1989,September1990andMarch1991 
(latest available) were as under: 

Amount 

As at the end 01 No. 01 accounts (Rs. in crores) 

September 1989 1478725 659.62 

September 1990 2424597 754.07 

1991 1472603 724.11 
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ACCidents In Coal Mines 

~. SHFUVILASRAONAGNATHRAO 
GUNDEWAR: WIU tle Minister of LABOUR 
be pleased to state: 

(a) whether a number of accidents have 
taken place In the coal mines dtJring the last 
two years;" 

(b) if so, the details thereof, mine-wise; 

(c) the causes of such accidents and the 

number of persons died In eacb case; and 

(d) th~ measures taken by the Govern; 
ment :or prevention of such aCCidents In 
future? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) to (d). As per 
information availab:e with the Ministry of 
Labour, the figures of accidents in coal mines 
during the last two years are given bolow: 

Year 
Fatal 
accidents 

Serious 
accidents 

Number of 
persons 
kl71ed 

Number of 
persons 
injured 

1990 151 

1991 147 

The accidents were attributable to the 
faU of roof, fall of sides, fall of persons, fall of 
objects, rope haulage, wheeled trackless 
and other machinery explosives etc. the 
information regarding mine-wise break-up 
of the figures of accidents and the conse
quent fatalities is 6eing collected and will be 
laid on the Table of the House. 

The provisions for regulating safety, 
health and welfare aspects of workers 
3mp1oyed in mines are contained in the 
Mines Act. 1952 and the rules and regula
:ions framed thereunder. The DGMS also 
ssues guidelines in tne form of circulars to 
he management for improving safety meas
Jres. The safety provisions are required to 
19complied with by the mine managements. 
fhe officers of the Di~ectorate General of 
..1ines Safety inspect the mines from time to 
ime to oversee the status of compliance with 
he safety provisions and take action as 
Jrovided under the Mines Act, 1952. in case 
If default. 

893 166 983 

807 152 854 

Child Labour 

*371. SHRI GAYA PRASAD KORI: Will 
the Min ister of LABOUR be pleased to state: 

(a) whether any survey has been con
ducted by the Government regarding the 
socio-economic conditions of child labour; 

(b) if so, the outcome thereof; and 

(c) the steps take by the Government to 
improve their conditions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF lABOUR 
(SHRI P.A. SANGMA): (a) to (c). Adiagnos
tic study was carried out during 1979 in 
selected industries and a report was pub
lished in 1981 by the Labour Bureau, Chan
digarh, According to the conclusions of the 
study, er-treme PCV9rty, lack of opportunity 
for gainful employment, IntiJ,mmency of 
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income and low standards of living are the 
main reasons for wi-=- prevalence of child 
Labour. 

The Govemment Is taking various steps 
to ifT1)rove the conditions of child labour as 
follows:-

1. 

2, 

3. 

4. 

The Child labour (Prohibition 
& Regulation) Act, 1986 pro
hibits employment of children 
in certain hazarodous occupa
tions and processes and regu
lates their employment in other 
areas. 

There ar3 provisions In sev
eral other labour laws such as 
Factories Act. 1948, the Mines 
Act, 1952, the Beedi and Cigar 
Workers (Conditions and 
Employment) Act, 1966, the 
States Shops and Commer
cial Establishment Acts etc. 
Which either prohibit or regu
late the employment of chil
dren in specified areas. Strin
gent pe;'lalties have been laid 
down for infringement of these 
legal provisions. 

Forstrengthening the enforce
ment machinery of the State 
Governments/Union Territo
ries Ajm:nislratians who are 
ma.inly responsible for enforc
ing these provisions, 50% 
assistance is made available 

, under a centrally sponsored 
scheme which has been taken 
up on a pilot basis. 

The National Policy on Child 
labour,1987hasbeenformu
lated which inter-alia envis
ages focussing of general 
development prograi'nmes for 
the benefit of child labour and, 

5. 

[English] 

project based plan of action in 
areas of high connecntration 
of child labour. 

Financial assistance to volun
tary organisations is provided 
for taking up action-oriented 
projects. 

Electronic Clearance, Settlement And 
Depository Facility In Banks 

*372. SHRI M. V. CHANDRASHEKARA 
MURTHY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has recently directed all the banks to intro
duce Electronic Clearance Settlement and 
Depository facility: 

(b) if so, the reasons therefor; and 

(c) the extent to which the new elec
tronic Clearance Settlement and Depository 
system is likely to provide efficiency in the 
working of banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCES (SHRI DAlBIR 
SINGH): (a) Yes, Sir. The RGI in i:s circular 
dated 17-11-1992 addressed to <1:1 sched
uled commercial banks and ,,:lI:1d'a finan
cial institutions has indic<1lcd, inter-alia the 
need to establish an [Iectron;c Clear.:mce 
Settlement and Depository Systams (ECSO)_ 

(b) The circular was issued following the 
submission of the Nadkami Committee 
Report whose major recommendations went 
discussed by RBI with the Chief Executives 

, of major commercial banks, all India finan
cial institutions and the Securities and ex
change Board of India, and Ministry of Fi
nance. 
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(c) The proposed r.ew system II meant· . projects costing overRs. 100.0 CIOras each 
to eliminate deflclenclllin the existing pro- should be monitored by Independent nt-

• ceduras for transact.lons In PSU Bonds and put8d professional agencies In orderto prop-
provide an dematlve system covering erty assess the reasons of time and cost 
booking of transac;tlons and efficient meth- overrun In I~mentlng projects and tet 
ods of accounting and tlan8fers. . .. nsure timely and corrective. actions to 

lIonltortng of CoeI ProJect8 
remove c:onstralnts, • any. instructions to 
th~ effect have been communicated to the 
coal companies and coal cofl1)8.nles are 

*373. SHRI B. RAJARAVIVARMA: WUI taking necessary action In this regard. 
the Minister of COAL be pleased to state: 

, 
(a) whether the Government have de

cided that all coal projects costing over Rs. 
100 CIOres would henceforth be monitored 
Independently by external profeUionally 
qualified agencies; 

(b) If so, the details of the proposals in 
lthIs regard; and 
-c 
bi (c) the results to be achieved by such 
monitoring? 

THE MINISTER OF STATE OF THE 
MINIS1RY OF COAl AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(~RI P.A. SANGUA): (a) to Ccl. In order to 
ensure that the coal projects are iIJl>Iemented 
within the approved time and cost parame
ters, coal companies have ·been asked by 
.. Ulnlstryqf CoaItocJosely monitory all the 
~ •• has also been suggested to the 
'lCba1 companies that a taw selected major 

Conaumptlon o'Cloth 

*374. SHRI RAMCHANDRA GHAN
GARE: Will the Minister of TEXTILES be 

. pleased to state: 

(a) whetner the Government have ~7-
calved the report of the Indian Cotton Com
mittee regarding cloth consull'l>tion In the 
country; 

(b) if so, the details thereof; and 

(c) the average cloth consumption In 
metrl:ls calssified by Income groups? 

THE MINISTER OF STATE OF THE 
MINISTR¥ OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government Is not' 
aware of report ot Indian Cotton Committee •. 

(c) A statement Is attached. 
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Securities And Exch,lng8 Board of 
India 

".375. SHRI RAM NAIK: 
SHRI RAM KAPSE: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whetherthe Government propose to 
give more powers to the Securities and 
Exchange Board of India (SEBI) to regulate 
more effectixelythe fU:lctloning of the capital 
market; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH81 RAMESH
WAR THAKUR): (a) Yes. Sir. 

(b) The details are being worked out in 
continuous consultation with SEBI and the 
Law Ministry. 

Problems of Cantonments 

"376. SHRI ANNA JOSHI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government have 
formed a Committee to study the problems 
of cantonments in India; 

(b) if so: the terms of reference of this 
Committee; 

(c) whether the Co~mittee has submit
ted Its report; 

(d) if not, the reasons for ttie delay; and 

(e) the time by which it is likely to be 
submitted? 

THE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR): (a) No, Sir. 

(b) to (e). Do not arise. 

Ezhlmala Naval Academy 

·377 PROF. K. V. THOMAS: 
SHRIMATI SUSEELA 

GOPALAN: 

Will the Minister of DECENCE be 
pleased to state: 

(a) whether a request for financial aid 
has been made by the Government of Kerala 
to provide Infrastructural facilities for the, 
Naval Academy at Ezhimala in Kerala; 

(b) if so. the decision taken by the Union 
Governme~t in this regard; and 

(c) the steps takenlproposedto be taken 
by the Government for early completion of 
the project? 

-:-HE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The State 
Government had requested. inJune 1988. a 
grant of Rs. 16 crores towards the cost of 
infrastructure works. The State Government 
were informed that they would have to hen
our their commitment to provide such ameni· 
ties frQm their own sources. 

(c) An agreement has been concluded 
with the selected Architects to prepare the 
Master Plan and the Detailed Project Re
port. for Phase J of the Project. by end of 
December; 1992. 

Committee on Ready Forward Transac
tIons 

"378. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether any committee on ready 
forward transactions was appointed by the 
Government; 
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(b) • so, the details thereof; aged setting up ECSD by UTI In respect of 
units 'and .the Stock Holding Corporation of 

(c)'the broad NCOmm8ndations of the . India (SHCll) In respect of PSU bonds. The 
commttee; Reserve Bank of India has reiterated that the 

suggestions made by Nadkaml Convnlttee 
(d) the recommendatlonrwhlch have will be kept In mind while If11)Iementing lhls 

been accepted by the Govemment; set up. 

(e) the racommendatlons which have 
not been accepted; and 

UC Schemes for Fem ... Child 

*379. SHRI J. CHOKKA RAO: Will the 
(f) the reasons and the altamative ways . Mlnlst.ar of FINANCE be pleased to slate: 

ther8for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). No, Sir. How
ever, the Reserve Bank of India had consti
tuted a Corrvnitlee on Trading In Public Sedor 
Bonds and Units of Mutual Funds In June, 
1992. 

(c) The Convnlttee's report contained a 
number of recommendations which among 
otherthlngs,lncluded the recommendations 
on ready forward transadions. . 

(d) to (e) & (f). The Convnlitee recom
mended that only banks, Mutual Funds, and 
Ananclal Institutions bit allowed to partle!- . 
pate In these operations and that some of the 
PSI;Js RIIt~ aIIobltaJlewed to participate 'Of 

• ~perlod of say, two.years. The High 
PoWertot;~ en the C~pltal Mali<et 
In ame8lng on 15th October, 1992 decided 
lIgalnst aDowlng ready forward transactions 
.., PSU sonda~Unlts.ln the Light of these 
dacIaIona, th4i' RBI. In Its circular dated the 
1~ November, 1992 recognised that in and 
wheR na-'Y forward transactions In Bonds! 
Unbhave to be restored, we should eflsure 
tllnCparency In transactions and simultane
!)US recording of the nature and quantum of 
ready forward transactions. It was recog
nJsed that this requires an Electronic Clear
ance, Settlement ,and Depository System' 
(ECSD) as recommended by the Nadkarnl 
Committee. Consequently, RBI had envls-

(a) whetherthe life Insurance Corpora
tion of india has launched two Insurance 
~ for the female child recently; 

(b) H so, the details thereof; and 

(c) the nature of risks covered thereun
der and the benefits to accrue from the 
above schemes? 

'. THE MINISTER OF STATE IN HiE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). The life Insurance Cor
poration of India (lICQ have launched 'Jeevan 
Sukanya', a Scheme exclUSively meant for 
female child In the age group of 1 .. 12 years 
wltheffedfrom 1.11.92. Acopy of the Scheme 
is attached at Statement. 

STATEMENT 

Introduction of • .... van Sukanya" 

JEEVAN SUKAN'yA- (Table No. 109) 

this Is a plan designed exclusively for 
. female children and may be the first of Its 
kind anywhere In the world. 

A poncy under this plan can be taken 
0'1 the IHe of a female child aged between 

. 1 year (completed) and 12 years (last 
birthday). . 
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Term of AssuratICII & Pfllmium 
Paying Term: 

The premiums cnderthls plan are pay-
~ . 
att.e for • limited period. The term of tn. 

Policy Term .. 
Premium Paying Term • 

Premiums are payable till the 
end of the premium paying 
term or till the death of th3 life 
assured. if earlier. 

Special Features: 

(1 ) The risk cover under this plan. 
. will start 2 years after the date -
of commencement or from the 
policy anniversary falling due 
on or immediately afterthe date 
on which the life assured at-
tains the age of 7 years. which-
ever Is later. 

Theperlodbeforetheriskcover 
commences is the "Waiting 
perioo· 2'.nd It depends upon 
the age at entry of the life 
assurecd. When the age at entry 
Is 4 years (last birthday). the 
waiting period is 7 years less 4 
I.e. 3 ysars. When the age at 
entry is 5 years or above, the 
waiting period will be 2 years. 

(2) The plan provides risk cover 
not only on the Ii~e of the as-

• su~ but also extends It to the 
life of her husband when she 
gets married. 

The risk cover on the life of the 
husband will commence 

pol1cyw~IQt squalto 50 yeatS minus the age 
at entry a~e premium paying term will be 
equal to 20')'ears minus the age at entry. For 
example. if ·the age at entry Is 5 years (last 
birthday). 

50 Years less Age at Entry =45 Years 

20 Years less Age at Entry = 15 Years 

(I) from the policy anniversary 
falling on or immediately after 
completion of 20 years of age 
by the life assured. or 

(Ii) three calendar months after. 
the date of marriage. or 

(iii) one calendar month after the 
receipt of intimation and evi-
dence of marralge from the life 
assured. whichever Is later. 

8sn~fit.s: 

(a) IIi case the life assured dies 
before the commencement of 
the risk. the premiums paid will 
be refunded and the contract 
will come to an end. 

(b) If the life assured dies afterthe 
commencement of risk cover. 
but before the date of maturity, 
the full sum assured with 
vested bonus will be paid and 
the contract will cone to an 
end. 

(c) If the life assured survives the 
policy anniversary faUlng due 
on or Immediately after com-
pletion of 20 years ~t age, the 
fuB sum ~ured will be paid 
as survival benefit. The policy 
will. however. continue to par-
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of commencement of risk, any 
premium is not paid, the policy 
will stand cancelled. But in such 
cases, If at least 3 full years' 

ticipate in profits and the risk 
cover for the full sum assured 
will also continue thereaftertill 
the dute of maturity. 

(d) On the lite assured surviving 

(e) 

upto the date of maturity, the 
. vested bonuses alone will be 

payable (the sum assured 
having already been paid). 

If, after the commencement of 
risk on the life of the husband 
but before the date of maturity, 
the husband predeceases the 
wife (the life assured) then an . 
amount equal to the full sum 
assured (without bonus) will 
be paid to the female life as
sured. However, the contract 
will not come to an end and the 
risk cover for the full sum as
sured on the female life will 
continue and the policy will 
also continue to participate in 
profits. The risk cover on the 
husband's life will, however, 
cease if the female life as
sured pre-deceases him. 

Bonus: This is a With Profits Plan par
ticipating in profits from the 
date of commencement of the 
policy. The bonus will, how
ever, vest only on the date of 
commencement 'of risk or at 
the end of five years from the 
commencement of the policy, 
whichever is later, provided the 
policy is in forca forthe full sum 
assured at that time. 

Discontinuation of Premiums: 

(a) 8eforethedateofcommenCl)-
ment or risk: 

n, at any time, before the date 

. premiums have already been 
paid, the policy will be entitled 
to receive the Guaranteed 
Surrender Value . 

(b) After the date of commence
ment of risk: 

n, at anytime, after the date of 
commencement of risk, any 
subsequent premiums have 
not been paid, the policy will 
not be wholly void provided at 
least 3 full years' premiums 
(including premiums paid dur
ing the waiting period) have 
been paid. In such cases, the 
Sum Assured is reduced to 
such a sum as the number of 
premiums actually paid bears 
to the total number of premi
ums stipulated in the pOliCY, 
provided the reduced Sum 
Assured, exclusive of vested 
bonus, if any, is not less than 
Rs.250/-

Such reduced paid-up policy 
will not be entitled to partici
pate in the profits declared 
thereafter, but such bonus as 
has already vested in the pol
icy remains attached thereto. 
The reduced sum assured 
under the paid-up policy Is 
payable at the end of the pre
mium paying term or on earlier 
death. T'~C risk cover for the 
reducod c~rn assured on the 
female lif e will also continue till 
the end of the policy term. 
However, the risk covered on 
the husband's life (If the life 
assured Is married) will not be 
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available under such a reduced 
paid-up policy. The vested 
bonus, if any, under the policy 

will be payable at the end of 
the term of the policy or on 
earlier death. 

Other Conditions: 

(1) . Sum Assured: 

(2) 

(3) 

(4) 

Minimum Rs. 10,000/-

Maximum ~s. 5,00,000/-

(Note: If the life assured has already taken a policy under the Jeevan Kishor Plan 
(Table No.1 02)the maximum limit here-in-above will apply to both Jeevan Kishor 
& Jeevan Sukanya Plans put together). 

Mode of Payment of Premiums Yearly, Half-yearly, Quarterly or 
M •. mlhly (Monthly under Salary 
Savings Scheme will not be al
lowed). 

Note: Rebates for high Sum Assured and Yearly & Half-yearly modes will be 
on Standard Scales). 

Age at Entry: 

Minimum 1 yea~ (last birth1ay) 

. Maximum 12 years (last birthday) 

Premium Paying 20 years less age at entry 
Term 

Policy Term 50 years less age at entry 

(5) Accident Benefit is not available under the policy. 

(6) Admission of Age: Proof of Age, such as, (i) Certified Extract from Municipal or 
other records made at the time of birth or (ii) Certified Extract from School 
Records showing therein the date of birth of the child, must be submitted along 
with the proposal for admitting the age of the child. 

For further details or clarifications please contact an L1C Agent or the nearest 
Branch Office of L1C. 
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PremlumRaf81 

Age 
Last Blrlhday 

1 

2 

3 

4 

5 

• 
8 

9 

10 

11 

12 

ITtanslatlon) 

Purchase of Cotton by C.CJ. 

-380. SHRI SlUON MARANOI: WID the 
I Minister of TEXTILES be pleased to state: 

(a) whether the Govemment have is
sUed any dlractlOnS to the Cotton Corpora
tion of india for purchasing conon at support 
price from the cotton growers In the country; 

(b) • so, the detail thereof; and 

(c) the quantum of cotton purchased 

.-
Annual Premium 

"., Ihouand SumAaunKI 

As.P. 

51.90 

'55.65 

59.85 

64.65 

70.15 

76.45 

92.45 

102.80 

,.,5.30 

130.75. 

. 150,25 

during the current year so far, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHAI ASHOK 

. GEHLOT): (a) and (b). Yes, SIr. Govemment 
have Issued standing instructions to COnon 
COrporation of India to undertake price sup
port operations at the prlctti without any 
restractIons on quantities of such purchases. 

(c) No pi1c:e support operation has been 
required as prices ara ruling above MSP 
levels. The quantum of cotton purchasect by 
COHon COrporation of india during the cur
rant year,' State-wIH, under COfMI8n:1al 
Operatlonl " .. under :-
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------------------------State Bales develop skilled and competent manpower 
_____________ required for the Industries. 

Punjab 35,895 

Haryana 10,651 

Rajasthan 20,260 

Gujarat 25,841 

Madhya Pradesh 13,480 

Andhra Pradesh 696 

Kamataka • 9,939· 

,Total 1,16,762 

[English] 

Skilled Manpower 

4176. SHRI HARISH NARAYAN 
PRABHU ZANTYE: WID the Minister of 
LABOUR be pleased to state: 

(a) whether the National Council for 
Vocational Training has assessed the skilled 

• manpower requirement In the country. 

(b) II so, the details thereof; and 

(c) the scheme prepaf8d to Impoartl 
Improve the quality of Vocation Training In 
the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAq): (a) aad (b). WhDe no 
formal assesment has been rna!» regarding 
the manpower requlrer.l8nt of the Country, 
the matter Is being constantly reviewed br 
the Central as weD as the State Govern
ments under the .. gls of National COuncil 
for Vocational Tralnitig (NCVT) with a view to 

(c) The Directorate General of Employ
ment and Training, Ministry of Labour has 

, taken up a Vocational Training Project to 
~lllJrovethequaHtyofvocationaltraln
ing in India. 

The implementation of the Vocational 
_' Training Project started in August, 1989 and 
'Is continuing in the VIII plan. There are 19 
schemes under this project. The Projec:l 
alms at qualitative and quantitative ifr9r'ove
ment of the National Vocational Training, 
System arid a so expand and diversify pI"O-: 
grammes In the advanced skill and High
Tech areas and increase facll.1ea of training 
for women in non-traditional sector. 

The Project wiD asslstthe State Govern
ment and the Central Government and 
modernise training facUlties, methodology/ 
techniques, workshop equipment and build
ings. The Project Is national In scope and 
covers 28 StateslU.Ts In which I.T.1s ar. 
located and Is being Implemented under the 

. COordination and direction of Directorate 
General of ElllJloyment and Training In a 
period of 7 years from the year 1989-90 
onwards. ' 

[ TlCJI)slatlon] 

Assistance to Textile Units In 
Rajasthan 

4177. PROF. RASA SINGH RAWAT: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the rank of Rajasthan In the textiles 
industry In the Country; 

Cb) the number of handlooms, power
looms, synthetic-yam, readyernade gar
ments and hosiery units In operation at pres-
ent In Rajasthan; , 
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(c) the amount spent "by the Govern
ment during each of the last three years for 
the development of textile industry in the 
state; and 

(d) the steps taken by the Govemment 
to encourage the export of the cloth pro
duced by these units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). Rajasthan occupies an 
important place in the Textile Sector. There 
are 33256 Handlooms and 28395 Power
looms in Rajasthan. Since readymade gar
ments and hosiery units are in decentralised 
sector, siatistics IS maintained by State 
Government. 

In the Handlooms Sector a sum of Rs. 
445.33, Rs. 368.32 and Rs. 395.281akhs for 
the year 1989-90, 1990-91 & 1991-92 re-

,spectively was spent. In powerloorM an 
amount of As. 9.3 lalrhs has been spent in 
last three years. In wool sector an amou nt of 
Rs. 54 thousand were spent in 1991-92. 

(d) Government through the Export 
Promotion Councils organises buyer-seller 
meets, parti~ipation in In:ernational Trade 
fair, gathering of information from foreign 
countries regarding their taste, requirement 
etc., for various kinds of textile. 

[English] 

Supply of Coal to Power Stations (1' 
UPSEB 

4179. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COAL be pleased 
to state: 

(a) the total requirement of coal by vari
ous power stations of the Uttar Pradesh 
State Electricity Board; 

(b) the actual quantum of coal supplied 
to the power stations during the last three 
years; 

(c) the net shortage of coal forthe power 
stations; and 

(d) the steps bei.1g taken by the Govern
ment to supply the required quantity of coal 
to the power station of UPSE9? 

THE DEPUTY MINiSTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) to (d). According to information 
fumish.ed by Coai India Ltd., the require
ments, despatches-and shortages of coal for 
the thermal power stations of Uttar Pradesh 
State Electricity Board in the years 1990-91, 
1991-92 and 1992-93 (April-Octo~r) are 
given below:-
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Coal NqUlrements of thermal powar THE MINISTER OF STATE IN THE 
IIatIona' are worked out on the basis of MINISTRY OF FINANCE (SHRI DALBIR 
generation targets accepted by them. lhe SINGH): (a) and (b). Under the Branch 1I-
actual despatches however depend onsev- censlng Policy (1985-90) co-tenninus with 
8ra1fildorslncludlngflnanclalarrangementa Seventh five Year Plan period, Reserve 
bypowerstatlons, unloading of coal by power ·Bank of India has issu8d 303 licences to 
stations, avaIlabDIty of railway wagons etc. commercial banks for opening rural/semi-
OVerriding priority Is given for supply of coal urban branches In Assam. As at the end of 
to power houses. SUpply of coal to power year 1991, ~ licences were pending utillsa-
houses Is monitored regularly and corrective tlon with banks. The valldHy of the licences 
action Is taken whenever necessary. which have remained unutllised has been 

extended upto end of March, 1993. 
Export of Ludhl8na Hosiery Good. 

4180. SHRI GOVINDRAO NIKAM: Will 
the Minister of TEXTILES be pleased to 
state:. 

(a) whether there is great demand for 
·Ludhlana hosiery-goods In the neighbour
ing countries; and 

(b) If so, the steps taken by the Govem
ment to boost the export of these goods? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHCK 
GEHLOT): (a) and (b). The demand for 
hosiery goods from India In neighbouring 
countries Is ~ther poor. 

Target for Assam uncMr Bank Branch 
Expanalon Programme 

4181. SHRI PRO~IN DEJ<A: Will the 
Minister of FINANCE be pleased to state: 

(a) the targets fi;(ed under branch ex
pansion programme of the riatlonalisedbanks . 
during the Seventh I:lve Year Plan period in 
Assam;and 

(b) the number of licences Issued by the 
Reserve Bank of India for opening the 

'branches of nationalised banks and Re
gional Rural Banks in the State during the 
said period? 

. [Tmnslatlon] 

ConstNctlon of Subway In front of Ram 
Manohar Lohla Hospital 

4182. SHRI VISHWANA TH SHASTRI: 
Willthe Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government have ap
proved any scheme for construction of a 
sub-way near Willington Crescent, Shankar 
Road and Talkatora Road near the crossing 

. in front of Dr. Ram Manohar Lohia Hospital; 
and 

(b) if so, the time by which the construc
tion work is likely to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

Refinance Facilities to Rural Bank. of 
BlharbyNHB 

4183. SHRI LALl BABU RAI: 
SHRI SRIKANTAJENA: 

Willlhe Minister of FINANCE be pleased 
to state: 

(a) whether National HOlOsing Bank has 
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provided refinancing facilities to Rural Banks 
of Bihar and Orissa for construction and 
repair of the houses; 

(b) if so, the details thereof and the 
amount provided during the last two years; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The National Housing 
Bank (NHB) has introduced since 1989, 
schemes for providing financial assistance 

, to, inter-alia, scheduled State Co-operative 
Banks as also to State Level Co-operative 
Agriculture and Rural Development Banks. 
Besides this, NHB's scheme for refinance to 
scheduled commercial banks also provides 
for granting refinance through the sponsor 
commercial banks in respect of housing loans 
disbursed t!lrough regional rural banks. 
However, no financ;al assistance has been 
soughtfrom NHB under any ofthese schemes 
in respect of Bihar and Orissa. 

[English] 

Gold Import 

4184. SHRI GEORGE FERNAN-
DES: 

SHRI MANORANJAN 
BHAKTA: 

Will the Ministerof FINANCE be pleased 
state the details of the foreign exchange 
earned by the Government on import of gold 
upto September, 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR):Asumof Rs. 123.27crores 
in foreign exchange has been earned by the 
Government as customs duty on import of 
gold upto September, 1992_ 

Recruitment of sports Persons In RBI 

4185. SHRI MOHAN RAWALE: Will the 
Minister of FINANCE be pleased to state: 

(a) th~ policy of the Government In 
regard to recruitment of outstanding sports 
persons in banks and particularly in the 
Reserve Bank of India; 

(b) whether recruitment of outstanding 
sports persons has been made in the Re
serve Bank of India against the Sports Quota; 
and 

(c) if so, the details of such persons 
recruited during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The Reserve Bank of 
India have reported as under:-

Sports candidates of outstanding merit 
who have participated in State LeveVNa
tional Leved Sports Eventsrrournaments can 
be considered for immediate appointment 
by RBI on the basis of interview alone in 
classes III and IV depending on their educa
tional qualifications, subject to their passing 
the qualifying test for class III in due course. 
First line players of inter-universitylinter-state 
standing are al,>o considered for appoint
ment in the bank in the normal course by 
extending to them concessions/relaxations 
in age, educational qualifications, etc. How
ever, appOintment of sports candidates in 
the bank depends on the availability of va
cancies at various offices of the bank as also 
the needs 0: the local sports clubs for new 
players/replacements in specific sports dis
ciplines. There is, thus no fixed quota for 
recruitment of sports candidates. During the 
period January, 1990 to December, 1992 
the bank recruited 35 sports candidates in its 
various offices. 
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[ Translation] 

Employment Abroad 

4186. SHRI NAWAL KISHORE RAI: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of companies which 
issue fake advertisements regarding send
ing persons abroad for employment identi
fied by the Government; 

(b) the number of such companies reg
• istered with the Government and are tunc-

" tioning in the country at present; and 

(c) if so, the details thereof, State and 
Union Territory-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR\: (a) to (c). Under the 
Emigration Ad 1983, only the Recruiting 
Agencies registerej with the Ministry of 
Labour are allowed to conduct the business 
of recruitment of persons for employment 
abroad. No case about Issue of fake adver
tisements by registered Recruiting Agents 
has come to the notice of the Government. 
Information regarding agencies which are 
not registered with the Ministry of Labour 
and are indulging in such a malpractice is 
being collected. 

(EngHsh] 

Diversion of Worfd Bank Funds 

4187. SHRI DHARMA BHIKSHAM: Will 
the Ministerof FINANCE be pleased to state: 

(a) whetherthe Union Government have 
requested tile World B.:lnk to allow them to 
devert World Bank aid to National Renewal 
Fund; 

(b) If so, the reasons therefor; 

(c) the. amount of assistance proposed 
to be diverted; and 

(d) the reaction olthe World Bank in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (d). The National 
Renewal Fund was established by the Gov
ernment of India to Case the burden of 
adjustment on workers, and to provide for 
theircornpensation, retraining and redeploy
ment. A Social Safety Net Project of US $ 
500 million has been negotiated with the 
World Sank recenlly to complement the 
National Renewal Fund. This project would 
be financed partially from savings generated 
of IDA Credits as a result of exchange rate 
adjustments. 

Foreign Exchange Permits 

4188. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the guidelines, if any, laid down by 
the GovemmentJIhe Reserve Bank of India 
(RSI)lor regulating the issue of blank foreign 
exchange permits to the various industrial 
houseSiliading houses in exports and im
ports and other; 

(b) the particulars of such permits is
sued during the current year upto November 
30 in the names of various houses along with 
the amount thereof; and 

(c) the check being exercised over the 
proper utilisation of this foreign eXChange for 
legitimate purposes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Consequent upon intro
duction 9f Liberalised Exchange Rate Man
agement System with effect from 1 st March 
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1992, the blanket permit scheme has been 
replaced by the Exct,anga Earners' Foreign 
Currency Account Scheme under which all 
the foreign exchange earners (including 
exporters, etc.) can open these EEFC ac
counts with an Authorised Dealer and credit 

• therein upto 15% of their foreign exchange 
receipts in convertible currencies. 

(b) and (c). In view of (a) above, ques
tion does not arise. 

Services Board of RBI 

4189. SHRIHARADHAN ROY: Will the 
Minisier of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
has a Services Board looking after recruit
mentsJPromotions of the Bank<>fficers. 

(b) if so, the details thereof, and 

(c) the rules governing the constitution 
of the Board and appointment of its Chair
man? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) The Reserve Bank of India has re
ported that its Servr.es Board was set up In 
July, 1968 for attending to pre-recruitment 
formalities fQr filling up officers' posts, both 
by way of direct recruitment as also by pro
motion, and to at end to such other duties as . 
may be entrusted to It by the Reserve Bank. 
The Board Is mainly engaged in conducting 
examinations for direct recruitment of offi
cers in Gr. 'A' 'B' as also conductln~ qualify
Ing written testslinterviews to select officers 
for promotion in the bank. In addition, It 
advisel the bank In disciplinary cases per
taining to officers when referred. 

(C;~ The Board has been constituted 

under the Reserve Bank of India Services 
Board Regulations, 19681n terms of which It . 
may comprise a Chairman, a member-Sec
retary and other member or members. All 

. appointments to the Board are made for a 
specific period by the Governor of Reserve 
Bank of India. No person may be appointed 
or hold office (i) As Chairman after h~ attains 
the age of sixty-five years and (ii) as a 
member of member-Secretary after he at
tains the age of sixty-two years. Afterceas
ing to hold office, the Chairman, member or 
member-secretary is ineligible for further 
employment in the bank or any of its associ
ate institutions. 

[ Translation] 

Recommendation of avid H"s .. ln 
Committee 

4190. OR. LAXMINARAYAN PAN
OEYA: WiD the Minisl8f' of TEXTILES be· 
pleased to state: 

(a) the salient· features of tire racom
. inendations made by the Abid Hussain 
Committee; 

(b) whether the Govemment have con
sidered these recommendations; 

(c) if so, the details thereof; and 

(d) if not, the time by which these recom
mendations are likely to be considered? 

THE MINISTER OF STATE OF .THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): .(a) A Statement Is enclosed_ 

(b) and (c). Recommendations of Abld 
Hussain Committee have been considerett 
byGovemment. Some ofthemhave already 
been Implemented. 

Cd) Does not arise. 
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STATEMENT t~ndency of diversion of hank 

The following are the salient features of 
the precommendations of Abid Hussain 
~rrmiltH: 

(1) , An APEX Council with perma
nent representative of non
officials from all the different 
parts fa the Industry should be 
appointed for monitoring and 
implementing the action that 
resulted from the recommen
dations ofthe Committee. TIle 
Council to be appointed for a 
period of 2 years may later be 
appointed on a permanent 
basis. 

. (2) Cotton growers should receive 
remunerative prices. The price 
policy for raw cotton should 
have comptitive advantage. 
Stability o' cotton prices should 

- be achieved. India should be a 
stable exporter of cotton. An 
APEX level Cotton Develop
ment and Technology Author-

• Ity should be established. 

(3) The import duty on synthetic 
fib .. and yam should be so 
designed as to make the 
landed prices of synthetic fibre 
mughIy equivalent to phased 
ICheGIII ofdomestic prices to 
be dat8rmlRed and pre-an-' 
f'OUftCId bJ'lhe BICP. 

C4, . ~ minimum economic sixe for 
tpkInkIg jldustry should be 

evcMd. 

(I) Theayalemof hank yarn vis-a
vis reservation should be so 
made that adequate hank yarn 
to handloom weav.,rs Is effec- ' 
tively provided. To check the 

o· 

yamto power looms, hank yam 
supplied by the mills to hand
loom cooperative societies and 
other handloom organisations 
recognised by· the Develop
ment CommissionerforHand
looms should be exempted 
from the Excise Duty and 
Excise Duty charged on hank 
yarn sold ot~ise. The ac
cess of the handloom weavers 
to hank yam should not dImin
ish. The reservation items for 
handlooms should be placed 
in IX Schedule of the Constitu
tion. For the weHare of the 
handloom weavers the Com-
mittee has recommended es
lablishemenl of a General 
WeHare Fund and a Weavers 
Rehabilition Fund. 

. (6) The ..!anata Cloth Scheme 
should be redesigned and 
targetted. more directly at the 

, low earning weavers. 

(7) The Committee reconimended 
establishement of Area Based 
Handloom Promotion Agency 
in handloom concentration 
areas and also an APEX 
agency called National Hand
loom Development Authority 
to bring together all the profes
sional. technical. design. 
managerial. marketing and 
financing inputs neededtogive 
a major impltus to the promo
lion of handlooms in thecoun
try. 

(8) The lot of powerloom weavers 
should be improved, further 
growth and dynamism induoed 
and ragularisation of power
loom activity ensured. For the 



95 Writt~n Answers DECEMBER 18,1992 Written Answers 96 

(9) 

(10) 

{English] 

. amelioration of powerloom 
weavers, Health Insurance 
Fund and Social Security 
Funds should be established. 
the pow~moentresalready 
established s'hould, be 
strengthened, made more ef
fective and their number In
creased. Powerloom Area 
Development Corporation 
should be established where 
there are ore than 25000 
powerloom weavers. The 
Labour Enforcement and 
WeHare Agency should be 
established in each powerloom 
concentration area as a sub
sidiarl of PADC. 

The mill industry should con
tinue to be modemised rap
idly. The Institutional arrange
ments should be devised for 
effectively irJ1)lementing Indus
trial infrastructure required. 
Textile Restructuring Asset 
Trusts should be formed in 
Indentified metropolition areas 
with aconoentration of around 
25000 textile wofkers or more. 
These Trusts should be en
downed with legal and admin
istrative powers. 

Levy of excise duty on textiles 
must be shifted from fabric 
processing. finishing stage to 
yam stage. 

Development of National Highways In 
Kamatalca 

4191. StiRI S. B. SIDNAL: Will the 
Minister of SURFACE TRANSPORT be 
pleased to stale: 

(a) the.details of proposals forthedevel
opment of National Highways submitted by 
the Karnataka Government to the Union 
Government during the last two years; 

(b) the details of the proposals out of 
them approved by and the amount sanc
tioned therefor; 

(c) the reasons for not clearing the 
remaining proposalS; 

(d) whethertheconstruction work of any 
of sanctioned projects is being delayed; and 

(e) if so, thc rcasone; therefor? 

-
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORl 
(SHRI JAGDISH TYTLER): (a) 76 Nos. 01 
proposals for road works and 3 Nos. fOI 
bridge works were received from Govern· 
ment of Kamataka during 1990-91 and 1991· 
92. 

(b) 37 Nos. of road works at an aggre
gate cost o~ Rs. 89.28 crores, and 3 Nos. of 
bridge works at an aggregate cost of Rs. 
4.963 erores, have been sanctioned by the 
Government. 

(c) Remaining 39 Nos. of road works 
were returned to the State Govemment 
unsanctionedforelarificationslmodificationsl • 
non-provision in the plan. 

(d) No, Sir. 

(e) Does not arise. 

[ Translation} 

Widening of NH No. 12 

4192. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 
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(a) whether traffic on Jalpur-Jabalpur . 
National Highway has increased enormously; 
and 

(b) the steps taken by the Govemment 
to widen.this stretch of National Highway No. 
12. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Generally, traffic on all National Highways in 
the country has been increasing and individ- . 
ual National Highways are being improved! 
widened gradually as per neeCls depending 
on inter-se priorities and availability of funds. 
National Highway No. 12 from Jaipur to 

. Jabalpur has a length of 854 kms excl~ding 
urban links. Out of this, 398 kms have al
ready been widened to two-lanes and wid
ening Is in progress in another 246 kn'ls. 
Widening of balance kms will be taken up in 
phases as a part of Annual Plans subject to 
overall priorities. 

Employment in the Agriculture Sector 

4193. SHRI LALIT ORAON: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the growth rate of employ-
'ment in all major sectors, excluding the 

agriculture, is more than three per cent while 
It is only 0.92 per cent in agricultural sector; 
and 

(b) if so, the schemesbeing.implemented 
for increasing of efT1)loyment growth rate in 
the agricultural sector? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) According to 1991 
Census, the proportion of agr!Cultural la
bourers has increased from 25.12% In 1ge 1 
to 26.49% in 1991 while th~ proportion of 
-workers in houset·old industry and other 
workers increased by 0.21% and 1.41% 

respectively during. the same period. 

(b) The major \)n-going schemes for· 
. promoting rural employment are :-

(i) Integrated Rural Develop
ment Programme 
(IRDPP); 

(ii) Training of Ruta! Youth 
lor Self Employment 
(TRYSEM); 

(iii) Jawahar Rozgar Yojna. 

Besides the above schemes, the Plan
ning Commission has adopted in the Eighth 
Five Year Plan a Strategy for employment 
generation in rural areas. As a part of this 
strategy the. Planning Commission has iden
tified development 01 wasteland, water con
servation, integrated water-shed develop
ment, devolopment of forest areas and non
farm rural activitieS as important areas of 
empl\lyment generation. It is also making 
provisions lor training. technology, market
ing assistance and credit to non-agricultural. 
activity with a view to promoting industries in 
rural areas. 

[English] 

Increase in Price oJ VSF 

4194. SHRI VLJAY NAVAL PATIL:WiII 
the Minister of TEXTIL.ES be pleased to 
state: 

(a) whether the Government.are aware 
about the difficulties being faced by the tex
tile industry due to increase in prices of 

. Viscose Staple F.ibra (VSF); ~nd 

~b) the steps taken by the Government 
in this regard? 

THE MINISTER OF 'STATE OF THE 
MINISTRY OF TEXTILE (SHRI ASHOK 
GEHLOT): (a) and (b). The prices of man-
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, made flbreslyarns, including Viscose Staple 
Fibre are primarily governed by the demand, 
supply and market forces. Govemment has 
already liberalised industrial policy to en
courage establishment of industrial units for 
manufacture of these flbreslyarns. Besides, 
the Government has from time to time been 
impressing ~pon the manufacturers of these 
fibreslyams, the need for keeping the prices 
low. 

Loan to Educated Unemployed Youth In 
Madhya Pradesh 

4195. SHRI PARASRAM BHARDWAJ: 
WUI the Minister of FINANCE be pleased to 
state: 

(a)the numberof educated unemployed 
youth who have been given bank loans in the 

Loan sanctioned 

Nos. Amount (in lakhs) 

513 142.12 

The district-wise Information ,about the 
bank loans f.~r the purpose is not available. 

(b) and (c). The· complaints Including 
those relating to aileged misutilisation of 
loans etc. are taken up by the Reserve Bank 
of India and Government as and when re
ceived, with the concemed ba~ks for reme
dialadion. 

Vam Production and Stock of Cloth 

4196. SHRI BAPU HARICHAURE: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the production of yarn and Its availa-
• bllity 'or consu"llllcn'or handlooms in hank 
'fOf'I'I and for powenooms In come form and 
beam form during each of the last thrH 

Bilaspurdistrict 01 Madhya Pradesh foream
ing livlihood under SEEUY scheme during 
the last year; 

"'. 
(b) whether some people have lodged 

any complaint regarding misutilisation of the 
lean etc.; and 

(c) if so, the details In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY.OF FINANCE (SHRI DAlBIR 
SINGH): (a) The loans sanctioned and dis
bursed during 1 991-92 for Bilaspur region 
which comprises the districts of Bilaspur, 
Raigarh and Ambikapur in Madhya Prades~ 
underthe scheme for providing Self-emploY· 
ment to Educated Unemployed Youth is as 
under: 

Loan disbursed 

NOs. Amount (in lakhs) 

136 31.74 

years; State-wise and sector-wise; 

(b) the stock 01 cloth with the Handloom 
Marketing Cooperatives and the decentral
ised po~erloom sector as on July 1, 1992, 
State-wise and sector-wise; 

. (c) wh&ther off-take of cloth in organ
. ised handloom sector and decentralised 
textile/powerloom sectors is sluggish due to 
market conditions; and 

(d) if so, the steps the Govemment 
propose to take to improve the off-take? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The estimated delivery of 
cotton yarn in hank form in the last three 
years has been as und9r :-
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1989-9Q 

1990-91 

1991-92 

According to another estimate the availa
bility of cotton yam In 'the form of cone and 

Year 

1989-90 

1990-91 

1991-92 

Hosiery 
Cone 

117 

125 

123 

The maiket of yam is a national market 
and figures of State-wise consumption keep . 
varying according to variations in demand 
and supply for cloth produced in the States. 

(b) Closing stock of some of the impor
tant handloom agencies as on March 31. 

,,-, 1992 is given at the statement attached. The 
production in the powerloom sector is de
centralised and Its stock and distribution 

301 Million Kgs. 

332 Million Kgs. 

353 Million Kgs. 

beam/pims forthe last three years has been 
as under:-

(in million Kgs.) 

Weaving 
Cone 

356 

382 

376 

Beams 
Pims 

30 

33 

33 

figures are not maintained by the Govern
ment. 

(c) and (d). While the off-take of cloth 
has been sluggish. the position has Improved 
in the recent months as has been seen from 
the changes in the Wholesale PrIce Index of 
yam compared with cloth. The estllll8tes of 
the change are .as under:-

Commodity Percentage Variation Percentage Variation 
between July, 1992 to between October, -1992 to 

July, 1991. October, 1991. 

Cotton yarn 16.42 7.33 

Cotton Cloth (Powerloom) (-) 4.41 3.66 

Cotton Cloth (Handloom) 6.81 6.81 
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Credit Facilities to Textile Industry by 
. Banks 

4197. SHAI MANIKRAO HOOLYA 
GAVIT: Will the Minister of FINANCE be 
pleased to state: . 

(a) the amount of bank credit made 
available to textile industry as a whole and to 

• textiles industry In Maharashtra in particular 
during the lastthree years and so far in 1992; 
and 

Year 

March,1990 

March,1991 

March, 1992 

However, State-wise Information on 
bank credit to the textile industry Is not main
tained by ABI. 

(b) Government, under the Textile 
Modernisation Fund Scheme .(TMFS) cre-

Year 

1990-91 

199~-92 

1992-93 

In the case ·of Maharashtra raS. 142 
crores under TMFS In 34 cases has so far 
been disbursed to the textile" mills as on 
31.08.1992. Modernisation of textile mills Is 

(b) the steps proposed to be taken by 
the Government to provide more credit to 
textiles industry? . 

THE MINISTEA OF STATE IN THE 
MINISTAY OF FINANCE (SHAI OALBIA 

. SINGH): (a) The Aeserve Bank of India 
(ABI) has reported that the total limits sanc
tioned by the scheduled commercial banks 
to the textile industry during the last three 
years are as indicated below: 

(Rs: in crores) 

1994 

2167 

2361 

ated by the Industrial Development Bank of 
India (lOBI) with an initial corpus of As. 750 
crores to meet the modernisation require
ments of the textile mills, have disbursed the 
following financial assistance during the last 
three years: 

(Rs. in c.,ores) 

• 
Assistance Disbursed 

141 

119 

(Till April) 6 

a continuous process and quantum of mod
ernisation assistance depends upon its need 
and abilityto meet viabilltylfinanclal norms of 
the institutions. 
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As.lstance to Weavers 

4198. SHRI ARJUN CHARAN SETHI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whetherthe Govemment have urged 
the State Govemments to initiate steps to 
help handloom weavers in the drought af
fected areas; 

(b) If so, the details of the guidelines 
issued in this regard; 

(c) the details of the assistance pro
vided by the Government to meet the situ
ation;and 

(d) to what extent the State Govern
ments have helped the handloom weavers 
In their respective States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). The pattem of assis-

. tance for State Governments for natural 
calamities including assistance to weavers 
affected by drought is now implemented 
under Calamity Relief Fund Scheme. The 
scheme has come in operation from the 
financial year 1990· 91 and will be operated 
till the end of the financial year 1994-95. 
Statewise amount to be spent on calamity 
relief has been fixed on an annual basis. 

For finanting relief expenditure, a Ca
lamity Relief Fund has been set up in each 
State. Thoil State Governments are required 
to undertake relief measures in case of natu
ral calamities like droughts, floods etc. using 

the corpus of the fun,d. Under the scheme, a 
State Level Committee headed by Chief 
Secretary is empowered to decide on all 
issues pertaining to administration of Ca
lamity Relief Fund including norms of assis
tance. Handloom is amongst the sectors 
eligible for assistance In the wake of natural 
calamities including drought. 

Profits and Lo .... by Major Ports 

4199. SHRI D. PANDIAN: Will the Min
Isterof SURFACE TRANSPORTbSpleased 
to state: 

(a) the detailS of profltsllosses of major 
ports during the last three years; 

(b) the number of employees who left 
service under the voluntary retirement 
scheme in each major port, port-wise; and 

(c) the numberoftotalemployees as on 
October 1, 1992 in each port. port-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The losses/ 
profits of the major ports are measured in 
terms of operating surplus/deficit and net 
surplus/deficit. The operating surplus/defICit 
Is arrived at by deducting operating expenal
ture from operating income while net sur
plu~ficit is arrived at after taking into 
account the Finance and Miscellaneous 
income, Finance and Miscellaneous expen
diture andtransferfromlto various Reserves. 
The details of the figures of operating sur
plus/deficit and net surplusldeficit of the major 
ports for the year 1989-90, 1990-91 and 
1991-92 are as follows :-
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(b) and (c~ The details of number of 
employees ,who left service under the 
voluntary retirement scheme and the 

number of total employees as on 
October 1. 1992 are given below port
wlse:-

Nams of the port NuntJer of etrployees retited 
under voluntary retirement 

Total No. of eiTJJIoyees 
as on 1-10-92 

. Scheme 

Bombay 644 

Calcutta 1143 

Cochin 51 

Kandla Nil 

Madras 668 

Mormugao Nil 

New Mangalore Nil 

Paradip Nil 

Tuticorin Nil 

Visakhapatnam 278 

Jawaharlal Nehru Nil 

Assistance to Tamil Nadu by UC 

4200. DR. (SHRIMATI) K.S. SOUNDA· 
RAM: Will the Minister 01 FINANCE be 
pleased to state: 

(a) the names of the projects In Tamil 
• Nadu for which llC has provided or propose 
to provide assistance during the current fi
nancial year; and 

(b) the number and detailS of housing 
schemes takan up by l,C in the State during 
the last three years? 

THE MINISTER OF STATE IN THE 

28060 

21987 

5719 

4781 

11349 

3838 

2592 

4577 

2378 

10974 

1560 

MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The project in which llC is 
providing assistance in Tamil Nadu are Social 
Housing Schemes of the State Government. 
State ElectriCity Board; Water Supply & 
Sewerage Schemes. Tamil Nadu Co-opera
tive Housing Federation ltd .• Tamil Nadu 
State Govemment loan. Tamil Nadu Elec· 
tricity Board Bonds, and Tamil Nadu State 
Financial Corporation Bonds. 

(b) lIC has taken up only one Policy
holders' Housing Scheme in Tamil Nadu so 
far. The land admeasuring about 12.4 acres 
was purchased from Tamil Nadu Housing 
Board, Madras, at the cost of Rs. 255lakhs 
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at Pacll En, Ma"sas In the ·year 1990. Con
struction of 50 buildings generating 800 
residential flats under the SCheme is In prog
ress. The built-up area of flats varies from 
583 sq. ft. to 1000 sc::. ft. The estimated cost 
of the project is about As. 22 crores. The 
project is likely to be completed by May 

. 1993. The flats will be sold to policyholders 
at the price to be determined by LlC at that 

. time. 

ProfltlLoss by aL Subsidiaries 

• 4201.SHRIANANDRATNAMAURYA: 
Will the Minister of COAL be pleased to 

COfTJJSny 

1. Eastern Coalfields Limited 

2. Bharat Coking Coal Limited 

3. Central Coalfields Limited 

4. Northern Coalfields limited 

5. Western Coalfields Limited 

. state: 

(a) the profit or loss made by each 
subsidiary companies of Coal India Ltd. 
during 1991-92 and during first seven months 
of the current financial year; and 

(b) the steps being taken to make these 
companies profitable? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) Profits/losses of subsidiary 

. companies of Coal India Limited during 1991-
92 were as under :-

(Rs. in crores) 

Profit (+)ILoss (-) 
(Before Coal Price Regulation Accounts) 

(-) 326.39 

(-) 380.09 

(+) 135.59 

(+) 339.47 

'(+) 13.37 

6. South Eastem Coalfields Limited (+) 405.61 

7. Central Mine Planning & Design (+) 2.12 
Institute Limited 

8. Cil (HO)/Oankuni Coal Complex! . (-) 22.61 
North E:astern Coalfield 

Total.Cll 

The prof Moss flguras for cunent year 
viii be avaDabIe only after the accounts are 
inaJised and audited for the col]l)lete tinan
.1 year 1992-93. 

(b) Various ~ taken to Improve the 

(+) 167.07 

performance of these companies Include the 
fonowlng :-

(i) Increased produdlon and 
productlvHy. 
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ing better coordination 
with State Governments 
and also with appropriate 
authotit!es for ecquisition 
of requisite land so that 
the mining activities can 
betakenasperschedu~. 

(ii) Effective control of cost of 
production so as to have 
an adequate margin for 
sustained growth. 

(iii) Implementation of ·Cash 
and Carry Scheme" for 
better sales realisation of 
coal. 

, 

(iv) Improved manpower 
planning including re
deployment of surplus 
labour and restricting the 
intake of new hands 
againstvacaociescaused 
by natural wastage. . 

(v) Reduction in manpower 
through voluntary retire
ment. 

(vi) Concept ot 'ali men ali 
jobs' i'i being tried on 
experimental basis. 

(vii) 

(vli~ 

(ix) 

(x) 

Improvement in availabil
ity and utilisation of Heavy 
Earth Moving Machinery 
by providing adequate 
Workshop support. im
proved management of 
spares and timely. reha
bilitation of equipment. 

Procurement of Heavy 
Earth Moving Machinery 
and otherequipmants are 
scrutinised dosely so that 
additions to plant and 
machinery are minimised. 

Special emphasis on 
underground mines to 
Improve the productivity 
and profitability. 

Steps taken for maintain-

(xi) Capital expenditure re
duCtion without impairing 
short termllong term pro
duction potential so that 
impact of interest and 
depreciation in the future 
cost of production is mini
mised. 

(xii) Periodical revision of price 
of coaVcoke to neutralise 
the cost increases. 

ExciSe Duty Dues from Cigarette 
Manufacturers 

4202. DR. VASAN PAWAR: Will the 
Minister of FINANCE be pleasec:l to state: 

(a) the total number 01 cigarette manu
. facturers as on June 30, ·'992; 

(b) the· total production of cigarettes 
during the last three years; 

(c) the amount coI~cted by way of excise 
duty on cigarettes during each of the last 
three years. company-wise; 

(d) the'detalls of the excise duty dues 
. from the cigarette manufacturers at present. 
company-wise; and 

(e) the steps taken and proposed to be 
taken to recover these dues? 

THE MINISTER OF STATE IN THE 
\ MINIS TRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (c). The information is 
being collected and will be laid on the Tab~ 
of the House. 
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(d) A statement Is enclosed. measures, as considered necessary have 
been taken to recover the central excise 

(e) Adr;ninlstrative, IegaJ and other dues. 
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Shops and Houses Near Bamrall Air 
Force Station 

4203. SHRI SHASHI PRAKASH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether there are some specific 
provisions in case the structures situated 
inside and outside the I.ir Force Stations are 
removed; 

(b) if so, the detail" thereof; 

(c) whether the Government have de
cided to remove the shops and houses situ
ated inside and outsi::le the Bamroli Air Force 
Station; 

(d) if so, whether the Government pro
pose to allot land or houses as compensa
tion at any other place to the displaced 
persons; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR): (a) and (b). Yes, Sir. 
Section 9·A of the Aircraft Act 1934 and 
Section 3 of (The In-jian) Works of Defence 
Act, 1903 are the relevant provisions. 

(c) Presently, there IS no such proposal 
with the GOliernme'lt. There are no private 
shops and houses inr~ide the Bariiroli Air 
Force Station. 

Cd) to (f). Do net arise. 

[EngOsh] 
Import cf Gold 

4204. SHRIMA TI Oil KUMARI BHAN
DARI: Will the Minister of FINANCE be 

(a) the amount of customs duty coi· 
lected on import of Gold after the introduc
tion of Gold Import Policy; 

(b) whether the import duty on gold has 
been reduced; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) A sum of Rs. 183.11 
crores in foreign exchange has been col
lected upto November, 1992 as customs 
duty on import of gold after the introduction 
of Gold Import Policy. 

(b) and (c). Yes, Sir. The Gold Import 
Scheme was introduced w.eJ. 01-03-1992 
with customs duty@ Rs. 450 per ten grams. 
After considering the suggestions and repre
sentations from various quarters. and with a 
view to make the Scheme attractive, the 
customs duty was reducedto Rs. 220 per ten 
grams w.e.f. 30-04-1992. 

Interest Charged by Sidbi and Idei On 
Loans 

4205. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Industrial Development 
Bank of India (IOSI) and Small Industries 
Development Bank of India (SlOB I) are 
providing financial assistance for the growth 
of mediLlm and small scale industrial units in 
the country; 

(b) whether lOBI and SIOBI have charg· 
Ing high rate of interest from the medium and 
small scale units taking loans from these 
financial institutions; 
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(c) whether the Medium and Small scale 
, units are incurring losses on account of this; 
and 

(d) if so, the steps taken or proposed to 
be taken by the GOIfemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (Ci) Yes, Sir. 

(b) No, Sir. 

(c) AHhough it is true that many units in 
the small and medium sector are incurring 
losses, it would be incorrect to attribute these 
losses exclusively to the incidence of pre
vailing rate of interest as interest expenses 
form only a small component of the entire 
cost of production. The institutional experi
ence shows that many units incur losses due 
to various reasons such as market con
straints, technological problems, manage-

, ment deficiencies, elc. 

(d) Both the Reserle Bank of India and 
the all India financial institutions monitor the 
interest rate structure on a continuous basis 
and effect necessary changes whenever 
necessary. Effective from October 9, 1992 
the interest rate on loans above Rs. 2 lakh 
has been reduced by SIDBI from 19% to 
18% in respect of working capital assistance 
granted under sing:e window scheme. The 
all India financial institutions have also re
duced the interest rate by one percentage 
point from the prevailing level 9n all project 
loans in respect of which agreements are to 
be executed on or after November, 1992. 

Doctors In Dispensaries of BCC Ltd. 

4206. SHRI MUHIRAM SAIKIA: Will the 
Minister of COAL be pleased to state: 

(a) whether surplus doctors are posted 
, in several dispensaries of the Bharat Coking 
Coal Limited in Bihar; 

(b) if so, the details thereof; 

(c) whether the Government have re
ceived some complaints regarding surplus 
doctors posted in the dispensaries during 
the last three years; and 

(d) if so, the action being taken to trans
fer surplus doctors t:l other dispen&aries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) to (d). Information is being 
collected and to the extent available will be 
laid on ihe Table of the House. 

Assistance to Deep Sea Fishing Indus
try by SCICI 

4207. PROF. UMMAREDDY VE
NKATESWARLU: Will the Minister of FI
NANCE be pleased state: 

(a) whether the Shipping Credit and 
Investment Company of India Ltd .. (SCIGll 
has stopped or minimised the fir,ancial as
sistance being provided to Deep Sea Fish
ing Industry; 

(b) if so, the detaiis thereof and the 
reasons therefor; and 

(c) the steps taken or proposed to be 
taking to extend financial assistance to deep 
sea fishing units in Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) Government of India announced a 
rehabilitation scheme on April 4, 1991 forthv . 
fishing companies c:ssisted by the erstwhile 
Shipping Development Fund Committee 
(SDFC). Further relaxations were made in 
the scheme by the Government in April, 
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1992, in response to requests from the in-' 
dustry. The. Scheme envisages various 
concessions which include waiver of penal 
interest, re-capitalisation of overdue amounts 
repayable over the balance economic life of 
the vessel, additional financial assistance 
for meeting increased cost of acquisition of 
vess>l!s and assistance for repair and ,nodi
fication of vessels. Government of India has 
bean extending sev3ral other conces&io:ls. 
Some of these include subsidy upto 33% of 
the cost of indigenously con:;tructed ves
sels, loans at subsidised interest rates ·for 
acquisition of fishing vessels, diesel subsidy 
of Rs. 1.6 per litre of fuel consumed o~ ·10% 
of the FOB value of expo,1s (whichever is 
less), duty fre~ imports lor inputs, and other 
benefits as applicab!e to export oriented 
units. 

Misuse of Indian Airlines Chartered 
Planes by RBI Staff 

4208. ~HRI RAM LAKHAN SINGH 
YADAV: Will the Minister of FINANCE be 
pleased to state· 

(a) whether.the Government are aware 
of the misuse of tho Indian Airlines Char
tered planes by the R.B.I. staft engaged in 
carrying currencyfordelivering toJ&K Bank 
in Sri nagar between January 1990 to July 
1991 ; 

(b) if S:>, whether the enquiry conducted 
in consultation with the Indian Airlines au
thorities has since been completed; 

(c) if so, the details of action sofartaken 
against the R.B.1. oflicers; and 

(d) if r.ot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) No, Sir. 

(.::) and (d). Reserve Bank of India (RBI) 
has since issued charge sheet to one of its 
officials and the case has been referred to 
the local CBI for investigation. 

Development of Serlculture In Kerala 

4209. SHRI THAYILJOHN ANJAlOSE: 
Will the Minister of TEXTILES be pleased io 
state: 

(a) whether the Union Government have 
received sericulture projects from the Gov· 
ernment of Kerala for approval: 

(b) if so, the details thereof; and 

(c) the time by which th9 project is likely 
to be approved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) anc (c). Do not arise. 

Payments to CoHon Suppliers by NTC 

4210. SHRI G.K. KUPPUSWAMY: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the National Textile Corpo
iation Ltd. has settled all the dues of cotton 
suppliers outstanding against them during 
each of the last three years; 

, 
(b) if not, the reasons therefor unit-wise; 

(c) whether mounting overdues criple 
the cooperative societies and cooperative 
Marketing Fed&ra!ions in org:lnising effec
tive procurement during the current year; 

and 

(d) if so, the stElPS taken by the Govern
ment in the maner? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). Information is being 
collected and will be laid on the Table of the 
House. 

Registered Overseas RecNiting Agents 

4211. DR.LAL BAHADUR RAWAL: 
SHRI VLJAY NAVAL PATIL: 
SHRI KAMAL CHAUDHRY: 
SHRI KASHI RAM RANA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whe\herthe Union Government are 
aware of the increasing number of com
plaints registered with the Protector-Gen
eral of Emigranfs regarding irregularities and 
malpractices by registered overseas recruit
ing agents during the last three years; 

(b) if so, the number of complaints re
ceived during the above period, year-wise; 

(c) the action taken thereon; 

(d) whether the Government are con
sidering drastic action against the defaulting 
agents; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LP.BOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) The number of complaints received 
against the Recruiting Agents during the last 
three years is as under:-

1990 53 

1991 63 

1992 73 

(up to 30.11.92) 

(c) to (e). As and when complaints are 
received against registered Recruiting Agen
cies, these are enquired into with the help of 
police and the concerned Indian Missions 
abroad, depending upon the nature of the 
complaint. Necessary action Is also taken by 
the Indian Missions for redressal of the griev
ances of the Indian workers. During the l!'lst 
three years Cupto 30.10.1992), Registration 
Certificates of 22 Recruiting Agents were 
suspended and these agencies were not 
allowed to carryon the business of employ
ment of persons abroad during the period of 
suspension. 

Misappropriation of Reward money 

4212. SHRI SHARAD YADAV: 
SHRI RAM VILAS PASWAN: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the reward money accrued 
due to gold seized by the Customs Depart
ment in Kamataka during 1988. was misap
propriated; 

(b) whether CBI inquiry was also con
ducted into the alleged misappropriation of 
reward money; 

(c) if so. the outcome thereof: and 

(d) the action taken/proposed to be taken 
by the Government against the officials found 
involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (d). The matter is 
under verification by the C.B.I. 

Ganja Plantation In the Country 

4213. SHRI RAMESH ~HENNITHALA: 
Will the Minister of FINANe::: be pleasod to 
state: 
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(a) the traditional practice prevailing at 
present to determine the extent of Ganja 

, plantation the country; 

(b) the scientific method adopted forthe 
purpose; 

(c) whether the data collected the IN
SAT is being utilised thereof; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) The traditional practice 
preva-Ient to determine the extent of Ganja 
Plantation in the cOL'ntry is by manual/visual 
surveys. 

(b) No, Scientific method has been in
troduced so far. 

(c) No, Sir. 

(d) Does not anse. 

[ Translation] 

Captive Mines for Thermal Plants 

4214. SHRI RA \1ESHWAR PATIDAR: 
Will the Min'ister of COAL be pleased to 
state: 

(a) whetherthe Union Government have 
given relaxation to the thermal power plants 
to be set up in the private sector for develop-
ing there own coal mir.es; . 

(b) if so, the details thereof; 

(c) whether there is any proposal to give 
the said relaxation to other bigger plants 
using huge quantit~· of coal; 

(d) if so, the details thereof and the time 
by which it is likely to be given; and 

(el if nOI, the reason Iherefore? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) and (b). The Government have 
taken a decision to permit private sector 
participation in coal mining operations in 
virgin areas for the purposes 01 captiva 
consumption lor power generation. 

A Bill to amend the Coal Mines (Nation
alisation) Act, 1973 has been introduced in 
the Parliament. 

(c) to (e). The Bill also seeks to permit 
private secior participation in setting up of 
washeries and in coal mining operations for 
other end uses to be notified. 

[English] 

Facilities to Fishermen for Fishery 
Trade 

4215.SHRISUDHIRSAWANT:Willthe 
Minister of SURFACE TRANSPORT be 
pleased to slale: 

(a) whether Sasoon Docks and New 
Ferry Jettys is highly congested due to in
creased number of fishing vessels in Bom
bay; 

(b) whether the Union Government have 
receiied any proposal for utilising land ad
joining Sasoon Dock for providing facilities 
to fishermen and fishery trade; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) No fresh proposal for utilising the 
land for providing facilities to fishery trade 
other than those which have already been 
sanctioned has been received. 
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(c) Does not arise. 
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. Unpaid Wages 

4216. SHRI RABI RAY: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Allahabad High Court in 
its recent judgement has held that unpaid 
wages and arrears of workers is equivlent to 
an equity share; 

(b) If so, the details thereof; and 

(c) the reaction of t~e Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) 10 (c). Information 
is being collected and will be paid on the 

Table of the House . 

Coal Production 

4217.SHRISURAJBHANUSOLANKI: 
Will the Minister o! COAL be pleased to 
state: 

(a) the total quar.tity of Coal produced in 
mines of each State during each of the last 
three years; and 

(b) the steps taken by the Government 
to redu':e the imbalance in the coal produc
tion ir. \ ,1rioLls States? 

lHE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) The inlormation IS given be
low:-
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(b) The levels of coal production in each 
State depend on factors like nature of coa: 
deposits, reserves, availability of infrastruc
ture i.ncluding land, demand of coal, etc. For 
example, mining in the Raniganj coalfield in 
West Bengal was started over 200 years ago 
and other coalfields were developed much 
later. Therefore the variation in production in 
different states can not be considered as 
imbalance. 

[ Translation] 

DTC Students Concesslonal Passes 

4218. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose to 
increase the rate of D.l.C. all route students 
concessional passes; and 

(b) if so, details thereof? 

THE MI_NISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) No final decision has been taken on 
the quantum of increase. 

(English) 

Payment of Pension by Nationalised 
Banks In Gujarat 

4219. SHRI DILEEPBHAI SANG-
tlANI: 

SHRI SHANKERSINH 
VAGHELA: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) whether most o:the pensioners who 
get the payment of pension and dearness 

allowance from the nationalised banks in 
Rajkot, Gularat do not get the payments in 
time; 

(b) if so, the reasons therefor; 

(cl the number of such cases pending 
for payments in the above nationalised banks; 
and 

Cd) the steps proposed to be taken by 
the Government for making the payments to 
pensioners expeditiously'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Reserve Bank of India 
(RBI) have reported that they have not re
ceived any complaint either from the pen
sioners or pensioners' associations regard
ing delayed payment of pension and dear
ness allowance by any pension paying branch 
of the nationalised banks in Rajkot. Under 
the scheme for payment of pension through 
public sector banks presently in force, the 
amount of pension is automatically credited 
by the pension disbursing bank branch to the 
account of the pensioners on the last work
ing day of the month. With a view to provide 
quick redressal to the grievances of the 
pensioners, RBI have also issued instruc
tions recently to all public sector banks 
advising them to associate representatives 
of associations of pensioners in their peri
odic Customer Service Meetings. 

( Trans/ation] 

New BEL Units 

4220. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 
SHRIMATI BHAVNA 

CHIKHALlA: 

Will the Minister of DEFENCE be 
pleased to state: 
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(a) the naMes of the places where the 
units of the Bharat Electronics Limited have 
been set up and proposed to be set up in 
near future; 

(b) the items being manufactured i., the 
said units of the Bharat Electronics Limited; 

(c) whether the Gover nmenl propose 10 
set up full-fledged corporation ~y decentral
ising the present industrial units of B.E.L.; 
and 

(d) if so. the details thereof? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (<') The nine.manufac
turing units of Bharat Electrcnics Ltd. (BEL) 
are: 

1. Bangalore (Kamataka) 

2. Ghaziabad (Uttar Pradesh) 

3. Pune (Maharashtra) 

4. Machilipatnam (Andhra Pradesh) 

5. Panchkula (Haryana) 

6. Kotdwara (Uttar Pradesh) 

7. Taloja (Maharashtra) 

8. Madras (Tamil Nadu) 

9. Hyderabad (Andhra Pradesh) 

At present, there is no proposal to set up 
any new unit of BEL in the near future. 

(b) The major items being presenlly 
manufactured in the various units of BEL are 
Electronic equipments such as Communica
tion equipment, Studio and transmission 

equipment, Optical and opto-electronic in
struments, Radars, Electronic Voting Ma
chines, Electronic Eychanges and Electronic 

components like Semiconductors, IntegratecJ 
circuits, Black and White T. V. picture Tubes, 
X-Ray Tubes, etc. 

(c) At present, there is no such pro
posal. 

(d) Question does not arise in view of 
reply to part (C') above. 

[English] 

Consumption of Petrol 

4221. SHRI B.L. SHARMA PREM: Will 
the Minister of FINANCE be pleased to state: 

(a) tne details of petrol consumption for 
Government vehicles during 1991-92 and 
1992-93 till date, month wise ; and 

(b) Ihe reasons for increase, if any, in 
petrol consur,1ption in spite of instructions of 
the Government to reduce such expendi
ture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN
TAR AM POTDLlKHE': (a) and (b). The infor
mation is being collecied and will be laid on 
the Table of the House as soon as possible. 

Insurance Policy for Tea Industry 

4222. SHRI SARAT CHANDRA PAT
T ANA YAK: Will the Minister of FINANCE be 
pleased to state: 

(a) whether tea industry has pleaded for 
a change in insurance policy; and 

(b) if so, the reaction 01 Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) anc: (b). Yes, Sir. It was reported 
by the General Insurance Corporation of 
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India (GICI) that the representation of the 
Indian Tea Associa~lon was considered by 
them and the GICI have alread~ clari~ied the 
position to them. 

Upgradatlon of Kutch Custom Collec
torate 

4223. SHRI HARISINH CHAVDA: 
SHRI DILEEPBHAI SANG

HANI: 
SHRI SHANKERSINH 

VAGHELA: 

WIlithe Minister of FINANCE bE! pleased 
to state: 

(a) whether the Government have re
ceived any request from the Govemment of 
Gujarat regarding u-:>gradation of the Kutch 
Collectorate in view of the vast coastal 
smuggling activities; 

(b) H so, the details thereof; 

Cc) whetherthese offices are facing acute 
shortage of modern ec;ulplT'8nts and staff; 
and 

(d) if so, the steps taken/proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

• WAR THAKUR): (a) to (d). No such request 
has been received from the Government of 
Gujarat. The requirements of equipment and 
staff of all field form2tlons for anti-smuggling 
purposes are reviewed on a continuous basis 
with a view to suitably meet them. 

( Translationj-

Slump In Wool Price Due to Import of 
Wool 

4224. SHRI GIRDHARI LAL BHAR
GAVA: Will the Minister of TEXTilES be 

pleased to state: 

(a) whetherthe Import of wool has been 
liberalised during the last two years and 
import duty on wool has been reduce; 

(b) whether due to the above decision of 
the Government, the rates of the indigenous 
wool have come down; and 

(c) if so, the corrective steps proposed 
to be taken by the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) The import of raw wool has 
long back been liberalised. There has been 
no reduction in impOlt duty on wool in the last 
2 years (1990-91 and 1991-92). 

(b) and (c). Do not arise. 

Opium Farming 

4225. SHRI RAJVEER SINGH: Will the 
Minister of FINAr:JCE be pleased to state: 

ia) whether the Union Government have 
made any changes in the rules regarding 
issue of licences to the opium producing 
farmers In U.P.: 

(b) if so, the details thereof: 

(c) whether the Government propose to 
ban the opium farming; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). The following 
changes have been made in the general 
conditions for grant of licences for opium 
poppy cultivation policy for the year 1992-
93,viz; 
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to 1 are per licence. (i) On account of better crop 
conditions and increase in 
average yield of opium per 
hectare during 1991-92, the 
minimum qualifying yield oj 

opium for grant of licences for 
poppy cultivation has been 
prescribed as 36 kgs.Jhectare 
in the State of Uttar Pradesh 
as against the qualifying yield 
of 32 kgs.Jhectare for the year 
1991-92. However, in view of 
the representations received 
from some of the cultivators, it 
has been decided to give re
laxation of 1000 grammesl 
hectare in the prescribed quali
fying yield forgrant of licences 
and also to grant licences to all 
those cultivators who had oth
erwise tendered the prescribed 
qualifying yield af 70°C as per 
factory analysis. Cultivators in 
whose village there was some 
damage to poppy crop due to 
natural calamities resulting in 
fall in average yield between 
20"10 and 700/0 have been made 
eligible for licences if they had 
tendered a minimum yield of 
not less than 18 kgs. of opium 
per hectare in the year 1991- • 
92. 

(ii) The condonable Omit in respect 
of excess cultivation of poppy 
has been reduced from 2 ares 

(c) No such proposal is under consId
eration of the Government at present. 

(d) Does not arise. 

[English] 

Gennan Aid for Social Service Sector 

4226. SHRI GANGADHARA 
SANIPALLI: Will the Minister of FINANCE 
be pleased to state: 

(a) the quantum of soft loan, grantand 
financial credit received from Germany dur
ing the current financial year; and 

(b) the amount the Government pro
pose to invest In the social services sector in 
various States, State-wise and sector-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fiNANCE (SHRI RAMESH
WAR THAKUfl) (a) A Financial Coopera
tion Agreemenf: ioviding OM 427.304 mil
lion was signed ;~tween the Govt. of FRG 
and the Govt. 0: India on 12.10.92. This 
amount comprises of soft loan 01 OM 296.604 
million, grant aSSistance of OM 55.7 million 
and export credit of OM 75.0 million. 

(b) Out of the above amount, OM 95.00 
million has been allocated for Social Sector 
Investments with the following break up : 

OM Million 

(i) 

(ii) 

(iii) 

(iv) 

Basic Education in Bihar & Orissa' 10.0 

5.0 Cyclone Shelters in Andhra Pradesh ~ Orissa 

Housing Development Finance Corporation 

National Renewal Fund 

No specific State is identified for item (iiI) & (iv) above. 

30.0 

SO.O 
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Minor Ports 

4227. SHRI BRAJA KISHORE TRIPA
THY: Will the Minister of SURFACE TRANS
PORT be pleased te state: 

(a) the funds earmarked to provide fi
nancial assistance !o States for develop
ment and extension of minor ports during 
1992·93 and Eighth Plan period; 

(b) the funds released so far; and 

(c) the names of minor ports for which 
the financial assistance is Iikel, to be pro
vided during this period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) In accor· 
dance with decision of the National Develop
ment Council taken in its meeting held in 
December, 1991, the allocation of outlays 

• for development of Minor Ports is made 
under the States' plans. Hence no outlay has 
been proposed for minor ports in the Central 
Plan for port sector. The outlay of Rs. 20.00 
lakhs earmarked earlier in the Annual Plan 
1992·93 will not be utilised. 

(b) and (c). Do not arise. 

Loans Applications with Public Sector 
Banks In Bihar 

4228. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to state: 

(a) th~ number of loan application peAd
jng clearance for more than three months in 
each 01 the public sector banks in Bihar; and 

(b) the time limit for disposal 01 loan 

applications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a) The data reporting system does 

not generate the information regarding 
number of loan applications pending clear
ance for more than three months in each of 
the public sector banks in Bihar. 

(b) In terms of the guidelines issued by 
Reserve Bank 01 India (RBI) to b3nks on 
priority sector lending, all loan applications 
upto credit limit of Rs. 25,000/- are to be 
disposed 01 within a fortnight and these over 
Rs. 25,000/- within 8 to 9 weeks. 

Bombay Customs House 

4229. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of FINANCE be 
pleased to refer to the reply given to Unstar
red Question No. 17480nMarch6,1992and 
state: 

(a) the irregularities pointed out in the 
Inspection Report 011 986 on Bombay Cus· 
toms House of the D;rectorate of Preventive 
Operations: and 

(b) the action taken by the Govemment 
in the matter so lar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) The irregularlties pointed 
out in the Inspection Report 01 the Director
ate of Preventive Operations relate mainly to 
the improper accounting of confiscated goods 
and the irregular manner adopted while dis
posing the goods stored inllrom Customs 
Warehouses in Bombay. 

(b) The final cPITlpliance is still· awaited 
from Bombay Custom House. 

Credit camps 

4230. SHRI S.B. THO RAT: Will the 
Minister 01 FINANCE be pleased to state: 

(a) the number if credit camps organ
ised for distribution 01 credit by the National-
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ised banks during each of the last three 
years, State-wise; 

(0) the credit disbursed through such 
camps to the benefi~iaries in Maharashtra, 
Madhya Pradesh and Goa; 

(c) whether the practice of organising 
credit camps has been discontinued now; 

(d) if so, Ihe reasons therefor; and 

(e) if not, the details of the programmes 
for the current year, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (e). Government and Re
serve Bank of India have not formulated any 
scheme for distribu'ion of loans by public 

State September 1989 
No. of 

Ales. Amt. 

Maharashtra 17.7 721 

Madhya Pradesh 14.9 541 

Goa 0.6 21 

All India 241.5 8862 

Export of Defence Products 

4231. SHRI ARVIND TULSHIRAM 
KAMBLE: 

SHRIMATI SURYAKANTA 
PATIL: 

Will the Minister of DEFENCE be 
pleased to state: 

sector banks in credit caf!1ps. Under the 
scheme of Integrated Rural Development 
Programme (IRDP), camps are organised to 
achieve effective coordination between 
banks and Government agencies where 
beneficiaries can represent and their appli
cations pr0cessed expeditiously. The public 
sector b.1nks may organiE.e credit camps of 
tr.eir own as a part of their over all measures 
taken to bring about accelerated credit as
sistance to woaker sections. The data re
portrng system of banks does not vield infor
mation in respect of number of such camps 
held in various parts of the country. How
ever, the toial outstanding advances of all 
public sector banks to weaker sections as at 
the end 0: September 1989, March 1990 nd 
March 1991 (latest available) in the States of 
Mharashtra, Madhya Pradesh and Goa as 
well as all over the country is given below: 

March 1990 
No. of 

kG'S. Amt. 

18.3 786 

15.4 592 

0.7 23 

253.6 9902 

No. of Nes. in /akhs 
Amount (Rs. in erores) 

March 1991 
No. of 

Ales. Amt. 

18.3 799 

16.1 705 

0.7 24 

247.6 10341 

(a) whether the Government have fixed 
the targets fort he export of defence products 
during 1991-92 and 1992-93; 

(b) If so, the details thereof; 

(c) foreign exchange earnings expaC1ed 
through such export during this period; 
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(d) the expurtlimport ratio of defenco 
equipments during the last three y(;ars; and 

(e) ti';e steps being taken by the Covern
mant to boost the defence export? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

(b) An export target of Rs. 104 crores 
was fixed for the derence production units 
during 1991-92. The target fOi 1992·93 is 
Rs.120.00crore. . 

(c) The value of exports (including 
deemed export) by the de'ence production 
units in , 991·92 was Rs. 101.26 crore. It is 
expected that the foreign exchange earn· 
ings during 1992·93 through exports by 
defence production units will be as per~he 
target fixed. 

(d) It is not in publiC interest to disclose 
the information. 

(e) Government have already initiated 
several steps to increase defence exports. 
Thesq include policy and proceduf;:llliberali
sat ions, effo,1s through our missions and by 
the pr:>duction agencies as well as olher 
export agencies and s;:lles/ publk,ity meas
ures such as participation in foreign exhibi
tions, exchange of delegations etc. 

Irregularities In Inland Waterways 
A..athorlty of IndIa 

4232. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of sun FACE 
TRANSPORT be pleil~('d to stale: 

(a) whethtlr the centrat audit team has 
suggested for an investigation into the ir· 
regularities committed in tho Inland Water· 
ways Authority of India (IWAI); 

(b) if so, the details thereof and the 

action taken thereon; and 

(c) thA measures taken to tone up the 
working and functioning of IWAI? 

1 HE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDtSH TYTLER): (a) and (b). On 
receIpt of allegations regarding irregularities 
in the management of the funds of Inland 
Waterways Authority of India against Senior 
officials of the Authority, the Govt. refarred 
the allcg.Jtions to the CB I for investigation on 
11.2.92. The Govt. also called for a special 
audit by the Chief Controller of Accounts of 
this Ministry on 20.3.;)2. The special audit 
also recomm'Jnded a thorough investigation 
through outside o:gency into the irregularities 
in investment of surplus funds resulting in 
loss of interc!:t. 

(c) Tne Govt. has been closely monitor· 
ing the working of the Authority through its 
nOlni'1ons O~l the Authority. With a view to 
r.treamlining :ne wcrk;ng. among otherthings, 
it has been cecided to abolish the post of 
Vide·Chairman and down grade the post of 
Member (Finance). 

[ Trans/atior.j 

Deposits with Public Sector Banks 

4233. SHRI RAMASHRAY PRASAD 
SINGH: 

DR. (SHRIMlm K.S. SOUN· 
DARAt.t 

Wiilthe Ministe,of FINAtlCEbepleased 
tostatp,: 

(a) whether thfl depo!.its with public 
sector banks have dwindted during last six 
m;)nths; 

(b) if so, the reason<; therefor and tne 
steps taken to mobilise more deposits; and 

(c) the deposits with each of the public 
sector banks from January, 1992 to Novem· 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI BALBIR 
SINGH): (a) and (b). The aggregate deposits 
of public sector banks have increased from 
Rs. 197451 crores as the end at 20th March 
1992 to Rs. 209113 crores as at the end of 

18th September 1992. 

(c) The month-wise and bank-wise 
aggregate deposits of each of the public 
sector banks from January 1992 to October 
1992 (latest available) are given in the en
closed statement. 
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NHslnBlhar 

4234. SHRI SHIBU SOREN: 
SHRI SIMON MARANDI: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the names of the National Highways 
In Bihar on which work for widening/dou
blinglfourlanning the roads has been unda~
taken during the last three years; 

, (b) the extent of work completed so far 
and the reasons for <k>lay in completion of 
work;and 

(c) the funds provided forthis purposp.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUAFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) Widening to 
two laneslfour lanes of selected Kms. on 
National Highway Nos. 2, 23,28, 28-A and 
30 was undertaken during the last 3 years 
(1989-90 to 1991-92). 

(b) Out of the total 23 works in this 
category, 10 works have already been 
completed. The remaining 13 works are at 
various stages of progress. Some of these 
works have been delayed due to combina
tion of reasons, such as lac!< of suitable 
contractors having required plant and ma- -
chinery, labour proolems, defaulting con
tractors elc. 

(c) As. 390.18 lakhs were allotted for 
, these works during ~he last three years. 

[EngHsIll 

CUnd.nlglrI8r1dgeIn Kerala 

4.i3$. SHRtM. RAUANNARAl: Will the 
~ of .auRFACE TRANSPORT be .......... ; 

(a) Ihe amount speni so far on Chan
dragiri bridge in Kasaragod in Kerala; 

(b) the share of the Union GOllemment 
on this bridge; 

(c) the reasons fo~!he delay in COlnplet
ing the approach road from the southern 
side; and 

(d) the stet's taken to expedite the work 
on this bridge? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACAE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An expendi
ture of Rs. 3.38 crores has been incurred 
upto 9/92 on the construction of the Chan
dragiri bridge. 

(b) Rs. 35.00 lakhs. 

Cc) and (d). The bridge works including 
approaches sanctioned by the Ministry have 
been completed and the bridge has been 
opened to traffic on 21.4.1990. The approach 
road from the Southern side has been sanc
tioned separately by the State Government 
out of their own funds. It is reported by the 
State Government that the delay in con
struction of this part of the approach road is 
dueto slow progress by the contractor. Steps 
are being taken to terminate the contract and 
get the work executed through an_other agent. 

. Free Travelling Facilities In D.T.C. 
Buses 

4236. SHRI SHANKERSINH 
VAGHELA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whelherthe Government propose to 
provide free travelling facilities to ex -5E'rvic:e
men and war-widows in D.T.C. bu$eS in 
Delhi;an<l 

(b) if so, the details thello'? 
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THE MINISTER OF STATE OF THE tions and their children are entitled to certain 
MINISTRY OF SURFACE TRANSPORT educational concessions. So far, 108vacan-
(SHRI JAGDISH TYTLER): (a) and (b) . cies have been released to the dependents 
There is no proposal under Government's of such casualties by the CentraVState 
consideration to issue free pass facilities to Governments. 
ex-servicemen. Free travel facilities to war 
widows resident in Delhi and their depend
ent children is already provided by D.T.C. 

[Translation] 

Defence Personnel Died In Slachin Area 

4237. SHRI KESRILAl: Will the Minis
ter of DEFENCE be pleased to state: 

(a) the number of defence personnel 
died due to natural cc.la'Tlities in Siachin area 
during the last three years, year·wise: 

(b) the assistance given by the Govern
ment to the families/dependants of such 
defence personnel during this period: 

(c) whether the Government provide 
employment to the dependants of such per
sonnel on priority basis: 

(d) H so, the number of dependants 
provided employment so far; and 

(e) H not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Indian troops have 
suffered some casuaHies, both in combat 
and due to the severe climatic conditions. It 
would not be in the security interest to dis
close further details. 

(b) to (e). Personnel who suffer casual
ties in the Siachen sector are entitled to 
tiberalised pensionary awardS at the rate of 
last pay drawn. In addition, disabled ex
Servicemen andlor members of their fami
lies are entitled to priority in Government 
employment. They are also eligible to re
laxation in a9~ anc educational qualifica-

[English] 

Profitability of Banks 

4238. SHRI C. SREENIVAASAN: Will 
the Minister of FINANCE be pleased to state: 

(a) whetherthe public sectorbanks have 
earned profit during the first six months of the 
current financial year; 

(b) if so, the details.thereof; 

(c) whether the concessional lending 
facility to the priority sector by the public 
sector banks is proposed to be withdrawn; 
and 

(d) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Theannual accounts of 
the public sector banks for the year ending 
31st March, 1993 are yet to be finalised. 

(c) No, Sir. 

(d) Does not arise. 

Smuggling Through SCI Ships 

4239. SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI BHAVNA 
CHIKHALlA: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

\a) the number of cas9Sof smuggllngif\ 
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the Shipping Corporation of India's ships 
reported during each of the last three years; 

(b) the number of cases of officers and 
crew found responsil)le for smuggling and 
the action taken against them; and 

(c) the measures adopted by the Ship
ping Corporation of ~ndia to check the inci
dents of smuggling ~hrough its employees 
on the vessGls of the Corporation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The number 

1990 

Officers 5 

Crew 4 

Total 9 

In respect of crew found responsible. 
necessary action as required under the 
Merchant Shipping Act was taken. In the 
case of officers found responsible. they were 
either replaced or dapartmental action. in
cluding dismissal, was taken. However, in 
many cases goods were not claimed by any 
of the officers or crew and ownership of the 
goods could not be established as the same 
were found in common places. 

(c) SCI has tal<en the following meas
ures to check the incidents of· smuggling 
through theirvessels:-

(i) Security Guards Agency at Sin
gapore ha~ been asked to step up 
their vigilance while on guard duty 
of SCI vessels. 

of cases of smuggling in the ships of Ship
ping Corporation of India ltd. during the last 
three years is as follows:-

1990 - 24 

1991 - 11 

1992 - 5 

(upto October 1992) 

(b) Number of officers and crew found 
responsible are as follows:-

1991 1992 

Nil 

Nil 

Nil 

upto October '92 

38 

39 

(ii) Gangway registers are being main
tained and the personal property 
declarations of the Ship's staff are 
compared with their customs dec
larations. 

(iii) Instructions have been issued to 

(iv) 

Masters of all vessels on measures 
. to be taken to check the carriage of 
contraband. Cavity registers are to 
be. maintained and reviewed by the 
Masters prior to the calling at the 
Port. The Masters have been asked 
to give quarterly reports on action 
taken in the matter. 

A reward scheme for detecting and 
reporting contraband goods was 
introduced in March 1987. The 
reward money has been doubled in 
1990. 
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(v) SCI representative at Singapore 
and the Vigilance Officers at Bom
bay, Madras and Calcutta have 
been delegated with the responsi
bility of making surprise visits every 
month on SCI vessels calling at 
their respective Ports. 

Development of Coovum River and 
Buckingham Canal 

4240. SHRt ANBARASU ERA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government propose to 
take assistance from the World Bank 10 

• develop Coovum hiver and Buckingham 
Canal as inland waterways; 

(b) if so, the details thereof; and 

(cl if not, the steps taken by the Govern
ment to develop two canals as the in!and 
waterways?, 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTlER): (a) No Sir. 

year 

1989-90 

1990-91 

1991-92 

, (Eng/ish) 

Handling Charges at Major ports 

4242. SHRI M. V.V.S. MURTHI: Willthe 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(b) Does not arise. 

(c) The Development of Coovum river 
and Buckingham Canal rests with the State 

. Govemments concerned. However, a Cen
trally Sponsored Sclleme of Govt. of Tamil 
Nadu to develop the stretch between Ennore 
lock and Chintamani locK in Buckingham 
Canal was sanctioned at & cost of Rs. ~OO.OI) 
lakhs. The Govt. of Tamil Nadu has kept the 
work in abeyance since 31.1.1991. 

[Trarls/arion] 

Export of Readymade Garments . 

4241. SHRI 8RIJ 8HUSHAN 
SHARAN SINGH 

SHRI SATYA DEO SINGH: 

Will the Minister of TEXTilES be pleased 
to state the amount of foreign exchange 
earned from the export of readymade gar
ments ouring each of last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): Values of export of readymade 
garments from India during the last three 
years were as indicated below:-

Exports (Rs. Crs.) 

3472 

4640 

6282 

(a) whether there are differences in cargo 
handlillg charges at various ports in the 
country; 

(b) if so, the details·thereof;.and . 

(c) whether there is any proposal to 
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introduce a uniform charges !or cargo han
dling for all the major ports? 

THE MINISTER OF S"fATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. Cargo handling charges are worked oul 
taking in to account the fixed and variable 
costs involved in rendering a particular servo 

ice. These costs vary from one major port to 
olher, as the capital cost of infrastructure 
provided and the nature of services provided 
vary from port to port. The details of cargo 
handling charges (wharfage charges) levied 
on some major commodities at some of the 
major ports are given in the statement at
tached . There is no proposal to introduce 
uniform charges for cargo handling for allihe 
major ports. 
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Development of Serlculture In 
Gularat 

4243. SHRI KASHIRAM RANA: Will the 
Minister of TEXTilES be pleased to state: 

(a) the average annual production of 
silk in Gujarat and what was its actual pro
duction in the State during each of the last 
three years; 

(b) whether the Government provide 
any Central assistance to Gujarat for in
creasing silk production in the State; 

Year 

1989-90 

1990-91 

1991-92 

(b) to (e). in order to supplement the 
efforts of the State Governments, the Cen
tral Silk Board (CSB) is extending necessary 
R&D, Extension & Training support for de
velopment of sericultere in the State. The 
National Sericuhuro Project is also being 
implemented by CS'B in Surat & Valsad 

,. districts of the State since 1989-90. 

Besides, CSB Is extending technical & 
other assistance, ir:cluding supply of cut
tings, saplings, disease free layings (dtls). 
Chawkle reared dfls etc to sericulturists in 
the State. 

Development of Kollam-Kovalam as 
Waterway 

"244. SHRI V.S. VUAYARAGHAVAN: 
WllltheMlnlllerof SURFACE TRANSPORT 

be pIeMed tn.ate: 

fa)"" the Government of Karala 

(cl if so, the details thereof; 

(d) the incentives given by the Govern
ment to the silk producers in the State: and 

(e) the action the Government propose 
to take for the overa:1 growth of silk produc
tion in Gujarat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) Based on the production of 
reeling cocoons in Gujarat during the last 3 
years. the estimated production of raw silk 
as under:-

Kgs. 

400 

400 

600 

have submitted any project report for devel
opmEmt of the Kollam-Kovalam as waterway 
in the State; 

(b) if so, the details thereof; and 

(c) the action taken in the matter so far? 

THE MINISTER OF STATE OF THE 
MIISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) and (b). Yes 
Sir. The Govt. of Kerala has sent a project 
report on the development of West Coast 
Canal from Kovalam to Kollam. The project 
report envisages renovation and desihation 
of canal and opening of tunnels, provision of 
terminal facilities a'ld construction of foot 
bridges ~cross the canal at an estimated 
cost of Rs. 892.80 lakhs. 

(c) The proposal is being examined In 
consultation with InlandWaterwap A\JIhor. 
ityof India. 
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Frauds In N.T.C. 

4245. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI CI-iHITUBHAI GAM IT: 

Will the MinisterofTEXTllES be pleased 
to state: 

(a) whether the Government have re
ceived some complaints regarding the pay
ments being made by National Textile Cor-

• poration ltd. authorities on fake bills; 

(b) if so, the details thereof, unit-wise; 
and 

(c) the action taken by the Govemment 
in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) No, Sir. 

{b) and (c). Do not arise. 

Completion of Coal Projects 

4246. SHRI RAM TAHAl CH
OUDHARY: Will the Minister of COAL be 
pleased to state: 

(a) whether several coal projects are 
running behind schedule for completion; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govern
ment for timely completion of the projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COf.l (SHRI S.B. NYAMA
GOUDA): (ei) to (c). Prosently there are 50 
coal projects (including 6 non-mining proj
ects) sanctioned by the Government under 
various stages of i.1l>lementallon In Coal 
India Ltd. and Singareni Collieries Company· 
Ltd. Out of these, 23 projects. (including 6 

non-mining projects) are running behind 
schedule for completion. The Ministry of 
Coal is closely monitoring thv implementa
tion of these delayed projects ano have 
followed up with the concerned State Gov
ernments in expediting pending land cases 
and :tlso with equipment mam.ofacturers in 
ensuring early supply/commissioning of 
equipment. The Ministry of Coal have iden
tified critical action areas fnr these projects 
and have asked coal companies to take 
remedial measures. As a result of these 
follow-up measures, many of constraints 
impeding the progress of the delayed proj
ects could be removed. 

losses in industrial undertaking 
Financed by 1081 

4247. SHRI PHOOl CHAND VERMA: 
Will the Minister of FINANCE be pleased to 
slnle: 

(a) the details of the industrial under!ak
ings incurring losses during the last five 
years and iinanced by Industrial Develop
rnent Bank of India; 

(b) whether the losses in the above 
industrial units have caused losses to lOBI; 

(c) if so, the details thereof; and 

(d) the s!eps proposed to be taken by 
the Government to recover the outslandir.g 
loan from the above units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIR 
SINGH): (a) Names of the companies fi
nanced by the Industrial Development Bank 
of India (lOBI) which have been incurring 
losses during the last five yenrs cannot be 
disclosed in view of the specific provision 
contained in ~ection 29 of the lOBI Act, 1964 
relating to obligations as to fideUty and se· 
crecy. However, the number of companies 
financed by lOBI which have incurredlosses 
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during each of the !:lst five years is given 
below: 

Year No. of Companies 

. 1986-87 590 

1987-88 651 

1988-89 602 

1989-90 683 

1990-91 635 

Note: The figure:; of the companies may 
not be added up to avoid double counting as 
the same companies may appear in other 
years also. 

(b) and (c). lOBI have reported that they 
provide l'Jng term loans against the security 
of movable and immov;)ble properties as 
well as guarantees. Companies which have 
incurred losses in ar:y 01 the last live years, 
do not necessarily cause losses to lOBI, as 
a loss incurred by an assisted unit in one 

,year does not necessarily make a 10Zin a 
non-performing asset. The losses 01 such 
companies are on ~ccount of various rea
sons and operations 01 many 01 the ccmp::>-

. nics become prolltatle in subsequent years. 
Of the 635 loss making units, lOBI has fi~od 
suits against 76 co:np.)nies as en June' , 
1902. 

(d) lOBI have f.)rmed recovery cells to 
monitor, on a contiOl,ous basis, the recovery 
of dues and to devisf! appropriate measures 
for recovery. These measures include vigor-

ous pursuing with the companies for early 
clearance of dues. Reschedulement of loans 
is considered on the merits of each case. 
Legal action for rec;)Very of dues is taken 
wherever necessa ry . 

Growth of Currency 

4248. SHRIMATI BHAVNA 
CHIKHA£3IA: 

SHRIMATI KRISHNENDRA 
KAUR (OEEPA): 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether an analysis of components 
of the variations in money stock overthe last 
t'"lree years indicates a steady acceleration . 
in rd!e of growth of the currency with the 
pu!:l';::: 

(b~ if so, the details thereof; 

(;;) whether the Government have'stud
ied the causes for such a spurt in the cur
rency wi:h the pub!:::: ar.d 

lei if so, ttle Ilndings in thiS regard and 
the various measures being taken to check 
this trend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). No, Madams. 
The annual rate of grow:h of the currency 
with the public has decelerated from 20.8 per 
cerit at the end of March 1990 to 15.4 per 
c;ent at the end of March 1992. 

At the end 01 Cu"ency with the Allnual Variation 
Marcil Public (Rs. in Crore) (Percent) 

1989 38329 

1990 46300 20.8 

1991 53048 14.6 

1992 61232 15.4 
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. Ir the current financial year 1992-93 so 
• f.(March 31 - November 13, 1992) the rate 
ot growth. of currency with -the public has 
been lower at 6.7 per cent than the rates of 
growth (11.8 per cent and 7.5 per cent) 

. recorded in the corresponding periods of 
1991-92 and 1990-91. 

(c) and (d). Does not arise. 

WIndow ~ressing of b8Iance Sheets By 
Banks 

4249. SHRI RA TllAl KALIDAS 
. VARMA: 

SHRI BAlRAJ PASSI: 

WiDthe Minister of FINANCE be pleased 
to state: 

Ca) whether some public sector banks 
have been found guilty of Window dreSsing 
their balance sheets; . 

(b) if so, the dMaD& tneMOf dOring the 
last three yeatS! 'aftCI. 

(C)d1e~"'.t?tIWeGMMnwnt 
·amstdclla ... ~ ag . 

. 'J1i@; M •• i$1~~'S~t't .. !~ ..... mv ·dF·~··{SHm·b'At._· 
SttGt,: (a) RI~"'" of" '(RBi) 
ttave .......... tatnbraalCl_Of_1c 
sector",,,act~tiIM"" 
ing ~ __ as Of! the date$ of ttalince 
shiillt 

fit: ND. '_"'"riI""" 
NTc'(DPI.1l) Ud. NFiW'OeIfI 

1. Ajuclhla TextHe, MIll 

2. Edw_MiIIs 

(b) The number of public sector banks 
whose branches t'lad resorted to window 
dressing of deposits duting the last three 
years as reported by RBI is given below:-

No. of Public sector banks As on 

12 31.3.89 

8 31.3.90 

5 3.1".3.91 

(c) The concerned banks have initiated 
disciplinary action against the branch man
agers who had resorted to window dressing. 

[ Translation) 

WOlfe.,. In Textile Mills 

4250. SHR1 SATYANARA YANJATIY A: 
Will the MiniSter of TEXTilES be pleased to 
state the number 01 the workers working in 
the textile mills under National Textile Cor~ 
poratiol'l ltd. State Textile Corporation and 
private sector as on date, mIIl·wise? 

nn: MlNlSTER OF STATIi OF THE 
MiNISTRY Of TEXTIlE (SHRI ASHOK 
G!:HtOT): A Statement showing the mill
WIse c:felaIIs of workers erTployed In the 
t8ldile iniIIs under National Text" COtpera
Iioft; lion 30.9.92, Is attached. The~ 
tton r&gcmfing number of wOrkers In the mills 
umfer St. Textile Corporation and private 
seetor is not mainlalr'Ied. 

Total 

1354 

1013 
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SI. No. Name of the MiDs Total 

Nrc (DP&R) Ltd. New Delhi 

3. Mahalaxmi Mills 1221 

4. S!'lroe Bijay Cotton 757 

5. Udaipur Cotton Mills 741 

6. KhararTextile Mills 893 

7. Panipat Woollen Mills 934 

8. Suraj Textile Mills 639 

9. Oayalbagh Spg. & Wvg. 634 

Total 8186 

SINo. Name of the Mills Total 

NrC (Gujarat) Ltd. Ahmedabad 

1. Ahmedabad Jupiter 2246 

2. Ahmedabad New Tex. 2311 

3. Himadri, MiUs 1410 

4. J£hanglr Textile 2236 

5. New Manekehowk Mills 1695 

6. Raj Nagar Textile Mills 2952 

7. Mahalaxmi Mills 1557 

8. PoUnd Textile Mills 1107 

9. Pakkot Textile Mills ,875 

10. Vlramgam Textile Mills 

,_ 
Total 17857 
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SI.No. Name of the Mills Total 

NTC (MP) Ltd. Indore 

1. Injore Malwa Mills 3499 

2. Kalyanmal Mills 2703 

3. Swadeshi Mills 1635 

4. HiraMiIIs 2006 

5. Ne ..... Bhopal Mills 1515 

6. Burhanpur Tapti Mills 1216 

7. Bengal Nagpur Mills 2431 

Total '15005 

, NTC (TN&P) Ltd. Coimbatore 

SI.No. Name of the Mills Total 

1. Om Prasakthi Mills 4:!3 

2. Cam!:>odia Mil!s 622 

3. Kishnaveni Textiie Mills 382 

4. Pankaja Mills 483 

5. Sri Rangavilas 787 

6. KaleeswiJrar Mas 'A' United 929 

7. Somasundaram Mills 813 

8. C;:)imbatore Spg. & Wvg. Mills 1577 

9. Coimbatore Murugan Mills 857 

10. Sri Bharathi Mills 1150 

11. Balaramavarma Textile Mills 447 

12. HOner SpInners 363 
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SI.No. Na/Tl9 of the Mills Total 

13. Keleswaarar Mills'S' Mills 583 

14. Sri Sarada Mills 854 

15. Swadeshi Cotton Mills 966 

Total 11251 

S/. No. Name of the Mills Total 

NTC (UP) Ltd .. Kanpur 

1. New Victoria Mills 2460 

2. Muir Mills 1958 

3. Shri Vikram Mills 859 

4. Sijli Cotton Mills 627 

5. lord Krishna Mills 2286 

6. Swadeshi, Kanpur 3037· 

7. Swadeshl, Naini 2382 

8. Swadeshi, Mau 794 

9. Rait;>areli Textile Mills 598 

Total 15031 

Managed Mills 

Atherton Mills 1728 

laxmirattan Mills 2355 

Total 4083 

Grand Total 19114 
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51.No •. Name 01 the MiUs Total 

NTC (WBAB&O) Ltd. CalcuUa 

1. Arati conon Mills 549 

2. Associated Industries 589 

3. Bengasri Cotton mill 569 

4. Bengal Fine No.1 829 

5. Bengal Fine No.2 305 

6. Bengal Laxmi Mills 1120 

7. Bengal Textile Mills 755 

8. Bihar Co-ope ralive 426 

9. Cenl~al Cotton Mills 1459 

10. Gaya Cotton Mills 887 

11. JyotiMil1s 383 

12. Kanoria 1FineNo. 

13. Luxmi Nara~an 819 

14. Manindra 1 Textile 

15. Orissa Cotton Mills 765 

16. R 3mpooria Mills 1251 

17. Shree Mahalakshmi 1048 

18. Sodepore Mills 264 

Total 12018 

51. No. Name of the Mills Total 

NrC (MN) Ltd. BolTbay 

1. 'nduNo.1 2684 
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SI.No. Name a/the Mills Total 

NTC (MN) Ltd. Borrbay 

2. InduNo.2 1520 

3. Indu No.3 860 

4. InduNo.4 1411 

5. Indu No.5 987 

6. Indu Dye Works 647 

7. Modal Mills 2785 

8. A.S.A.G. Mills 1130 

9. A.B. B.A. Mills 1555 

10. S.A. Millt 908 

11. Vidarbha Mills 1260 

Total 15747 

51. No. N3me of the Mills Total 

NTC (APKK & M) Ltd. Bangalore 

1. Azam Jahi Mills 1223 

2. Adoni Cotton Mills 436 

3. Anantpur Mills 610 

4. Natraj Spg. & Wvg. 392 

5. Netha Spg. Mills 449 

6. Tirupati Mills 545 

7. . Minerva Mills 1615 

8. Mysore Spg. & Mfg. 1003 

9. MSKMilis 1492 
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SI.No. N'lme of the Mills Total 

NTC (AP,"(K & M) Ltd. Bangalore 

10. Processing Factory 372 

11. Y'~lIamma Mills C51 

12. Parvathi MI::s 1 i 09 

13. Alagappa Mi!ls 1CiO 

14. Cannanore. Cannnore ~;'O 

15. Kerala lakshmi Mills 7<:.0 

16. Vijay Mohini Mills 5~<) 

17. CS & M ;·..1i11s, Mahe €"1 ~ , 

Total 135C' 7 

SI.No. Name of the. Mills Tctal 

NTC (SM) Ltd. Bombay 

1. A::>ollo , S~·! 

2. B:'Luart 15::2 

3. D,gvijay H~;:;O 

4. JJpiter 1c:G 

5. Miumb3i 15-41 

6. N-awHind 1759 

7. AI;rangabad 367 

8. Barsi 508 

9. Chalisgaon . 1545 

10. Dhule 2188 

11. Nanded 1904 

Total 16524 



201 Written Answers AGRAHAYANA27,1914(SAKA) Written Answers 202 

51. No. Name of the Mills 

13 Taken Over Mills, Bombay 

1. Elphistone 

2. Finlay 

3. Gold Mohur 

4. Jam 

5. Kohinoor 

6. Madhusudan 

7. New City 

S. Podar 

9. SitaRam 

10. Tata 

11. Podar Proc. 

Total 

Financial Crisis In Central Cooperative 
Banks In llttar Pradesh 

4251. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of F:INANCE be 
pleased to state: 

(a) whether a large number of Central 
Cooperative Banks In Uttar Pradesh are 
fac~ng financial crisis due to delay in provid
ing compensation by NABARD on the claims 
of Cooperative SocletiesJRural Development 
Banks; 

(b) if. so, the details thereof during the 
last two years; and 

(c) the directives the Union Government 

Total 

1444 

2286 

1767 

1635 

1345 

1457 

:872 

1800 

778 

2123 

801 

17308 

propose to issue in case of non-settlement of 
claims? 

THE MINISTER OF STATE IN THE 
MINISTIW· OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). As per information avail
able as on 16.11.1992, in the S~ate 0' Uttar 
Pradesh a total number of 36.87 lakh per
sons have been provided relief by the coop
eratives under the Agricultural and Rural 
Debt Relief (ARDR) Scheme involving an, 
amount of Rs. 647.28Iakhs. As againstthat 
en amount of Rs. 477.43 lakhs has been 
sanctioned and released by way of loans • 
and grants to Uttar Pradesh State Coopera
tive Bank and Uttar Pradesh Land Develop
ment Bank under the ARDR Scheme. Na
tional Bank for Agriculture and Rural Devel-
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opment (NABARD) has advised all State 
Cooperative Banks, State land Develop
ment Banks and Regi9nal Rural Banks,to. 
conduct cent per-cent verification of relief 
provided by them and submit the revised 
claims after excluding the claims relating to 
ineligible bQrrowers. Release of further 
amounts would be considered by NABARD 
after receipt of final claim statements from 
the cooperatives. 

[Eng/ish] 

Export of Handicrafts 

4252. SHRI ANANTRAO 
-DESHMUKH: 

SHR~.V.V.S. MURTHY: 

Will the MinisterofTEXTIlESbe pleased 
to state: 

(a) the percentage increase in the handi
crafts, export during 1991-92 and the target 
fixed for handicrafts export for 1992-93; 

(b) the foreign eXChange earned during 
1991-92 and till date, State-wise; and 

(c) the steps taken to en&ure that the 
benefits of export eamings reach to the 
craftsmenandtoensurethatadequatesupply 
of inputs to artisans and handloom weavers 
intime? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The percentage increase in 
the handicrafts experts inCluding handknot
ted carpets during the year 1991-92 over the 
previous year 1990-91 was 48.36% (provi
sionaij. The target fixed for handicrafts in
cluding handknotted carpets for the year 
1992-93 is As. 2160 Crores. , 

(b) The foreign exch!lnge earnings 
(provisional figures) during 1991-92 and 
199~-93 (April- October) were to the tune of 

Rs. 1810 erores and Rs. 1313.35 crores 
respectively. Statewlse figures are not main
tained. 

(c) Government of India as a regular 
ongoing exercise holds periodic meetings 
with State authorities and consultations with 
concerned Export Promotion Councils and 
representatives of bodies involved in pro
duction .and marketing of handicrafts and 
handlooms to find out difficulties being faced 
in exporting handicrafts and handloom prod
ucts and .~ devise ways and means of in
creasing handloom products and to devise 
ways and means of increasing handloom 
and handicrafts exports and for taking steps 
to ensure that the profits from exports go to 
crafts persons and weavers as far as pos
sible. 

The Government is operating a number 
of schemes of standing nature lor ensuring 
adequate and timely availability of various 
imports to the handicrafts and handlooms 
sector. These include: 

(I) Setting up of craft development 
centres, through grants to State 
Corporations,Apex Co-operative 
Societies and Voluntary organiza
tions, with inter alia the objective of. 

. assuring supply 0' raw materials 
al1d other inputs to the craftper
sons. 

(ii) Common facility centres for textile 
crafts at Farrukhabad and Ahme
dabad, and a Metal Handicrafts 
Service Centre at Moradabad. 

(iii) Regional Design and Technologi
cal Development Centres at Delhi, 
Bombay, Calcutta and Bangalore. 

(Iv) National Institute for Hand Printed 
Textiles at Jaipur nd Bamboo and 
Cane Development Institute· at 
Agartala. 
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(v) Grant for design and technical 
Improvement workshops are sanc
tioned to central and state 
corporations,apex cooperative 
societies, and voluntary organIza
tions. 

(vi) Skill formation and upgradation is 
ensured through departmental 
training centres and centres run 
through grants to other organisa
tions, and grants to outstanding 
craftspersons for running appren
ticeship training schemes. 

(vii) Hank yarn obligation scheme which 
require every producer of yarn to 
pack atleast 50% of their market
able yarn in the bank form; 

[viii) Loan aSSistance for sertting up of 
new expansion of the existing 
weaverS co-operative spinning mills 
and for the modernisation; 

(ix) Scheme for supply of yarn to hand-
loom weave."S at mill rate prices. In 
addition a number of fiscal conces

. sions have been extended in the 
hand loom sector; and 

(x) Supply by National Handloom 
Development Corporation of yarn 
and dye at reasonable prices. 

Branches of Nationalised Banks in 
Uttar Pradesh 

4253. DR. PARSHURAM GANG
WAR: 

SHRI ARJUN SINGH YADAV: 
. SHRI HI\RI KEWAL PRASAD: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) the district-wise number of public 
sector banks in Uttar Pradesh as on Septem
ber 30, 1992; 

(b) the details of the bank branches 
proposed to be opened during the remaining 
period of current year,district-wise; and 

(c) the number of small units which have 
been provided loans by these banks in Uttar 
Pradesh during each of the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) District-wise n umber of branches 
of Public Sector Banks functioning in Uttar 
Pradesh as on 30.6.1992 (latest available) 
are given in the Statement Attached. 

(b) Reserve Bank of India (RBI) is the 
licensing authority for opening of branches 
of commercial banks. No year-wise targets 
are fixed by RBI.Under the extant Branch 
licensing Policy of RBI30 licences for open
ing branches at rural, semi-urban, industrial 
and project centres and 78 licences for Urbani 
Metropolitan ccntres are pending utilisation 
with banks. 

.(c) The total Qutstanding advances by 
Public Sector Banks in respect of small scale 
industries in Uttar Dradesh for two years 
(latest available) are given below:-

(Rs. in lakhs) 

As on the /ast 
Friday 01 

No. of Accounts Outstanding Advances 

March,1990 

March,1991 

323404 

3:?9955 

135993 

154866 
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STATEMENT NalTlfl of District No. of Branches 

District-wise number of branches of public Farru\<habad 47 

Sector Banks functioning in Unar Pradesh 
as on 30-6-1992 Fatehpur 51 

Name of District No. of Branches Firozabad 50 

Agra 156 Garhwal Pauri 64 

Aligarh 107 Ghaziabad 190 

Allahabad 193 Ghazipur 69 

Almora 59 Gonda 104 

Azamgarh 102 Gorakhpur 107 

Bahraich 63 Hamirpur 42 

Ballia 50 Hardoi 71 

Banda 36 Haridwar 79 

Barabanki 39 Jalaun 44 

Bareilly 98 Jaunpur 86 

Basti 69 Jhansi 70 

Bijnor 88 KanpurCity 264 

Badaon 63 Kanpur Dehat 46 

Belandshahr 136 Lakhimpur Kheri 82 

Charneli 34 Lalitpur 22 

Dehradun 119 Lucknow 223 

Deoria 90 Maharajganj 40 

Etah 52 Mainpuri 28 

Etawah 56 Mathura 129 

Faizabad 87 Mau 39 
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Name of District No. of Branches 

Meerut 217 

Mirzapur 58 

Moradabad 107 

Muzaffarnagar 145 

Nainital 90 

Pilibhit 57 

Pithoragarh 34 

Pratapgar~ 56 

RaiBareilly 54 

Rampur 59 

Saharanpur 135 

Sahjahanpur 74 

Siddharathnagar 45 

Sitapur 50 

Sonbhadra 48 

Sultanpur 45 

Tehri Garhwal 48 

Unnao 56 

Uttar Kashl 22 

Varanasl 176 

Blvoltlne Serlculture Dev~loprnent 
Project In Orissa 

4254. DR.KARTIKESWAR PATRA:Wili 
the Minister of TEXTilES be pleased to 

state the details of the 'Bivoltine Sericulture 
Developmerit Project' in Orissa as to its 
implementation, achievements, and districts 
where It is being implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): A Bivoltine Sericulture Develop
ment Project involving an oullay of Rs. 4.27 
crores has been implemented by the Central 
Silk BEiard in collaboration with the State 
Government of Orissa in Ganjam district of 
the State. Steps had been taken to establish, 
one P1 Seed Station, one Grainage, seven 
Chawkie Rearing Centres and two reeling 
complexes under this project. An area of 
1042 acres had been brought under mul
berry and beneficiaries covered under the 
project were 1455. Cocoons harvested and 
disease free layings brushed were 62,910 
Kgs. and 2,40,182 nos. Besides,farmers 
study tour, training of farmers/reelers and 
supply of rearing equipments were also 
organised. 

[ Translation] 

Tax Received Under Presumptive Tax 
System 

4255. SHRI SA TV A DEO SINGH: Win 
the Minister of FINANCE be pleased to state: 

(a) the number of shop keepers and 
other retail traders with an annual turnover 
below Rs. 51akhs who have paid tax during 
the current financial year under the pre
sumptive tax system; 

(b) .whether the amount of such tax 
received is as per the expectations of the 
Government; 

Cc) If so, the details thereof; and 

(d) if not, the steps taken or proposed to 
be taken by the Government in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF fINANCE (SHRI RAMESH
WAR THAKUR): (a) 18 persons have paid 

. taxtill30.1,.,'992 under the pr8SUl1l>tivetax 
scheme for shop keEpers and retail traders; 

(b) A sum of Rs. 26, 170 has been 
collected tin 30.11.1 992 but it is premature to 
comment on'the guatum since the financial 
year Is not yet over; 

(c) Does not arise; and 

(d) Steps have been tak~n to ensure 
wide pUblicity by way of advertisements in 
regional newspapers, sponsored pro
grammes In regional Doordarshan Kendras 
and also through personal communication 0' 
the ofr.clals in meetings with the local trade 
associationS. Also a public circular has been 
issued clarifying cenaln doubts. 

Drug SmusriJllng In Madhya Pradesh 

4256. SHRI K1-'ELAN RAM JANGDE: 
Will'the Mi~ister of FINANCE be pleased to 

1989 

Opium 1109 

HeroIn 6 

Morphine 

Ganja 147 

Hashish 

(C?) Thedrug 13,,· enforcement agencies 
dispose off the drugs as percourt orders. No 

. dispOsal of sejzedd'tJg has beenl8pOl1ed so 
f.,duiing the last three years from Madhya 
Pradesh. 

state: 

(a) the number of cases of drugs smu9-
gling registered in Madhya Pradesh in each 
of the last three years; 

(b) the details of the drugs seized therein; 
and 

Cc) the details 0' the disposal of seized 
drugs? . 

THE MINISTER OF STATE IN THE 
MiNISTRY· OF F!NANCE. (SHRI RA
MESHWER THAKUR): (a) The number 0' 
cases of drugs smuggling registered In 
Madhya Pradesh during the last three years 
is as under: 

1989 196 

1990 49 

1991 42 

(b) The details of drugs seized as under: 

(inkgs.) 

1990 199' 

676 711 

6 53 

2 

8 21 

{English) 
Labour ...... 

4257.SHRITARACHANDKHANDEl
WAL:WtOtheMin!steroflA8OURbeplealed 
to stale: 
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(a, whether the Federation of Indian 
Chambers of Commerce and Industry has 
called for a total review of the labour laws if'! 
the country; 

(b) if so, the details ofthe recommenda
tions made by the Federation in this regard; 

(c) whether the Government have slnce 
. examined the recommendations; and 

(d) if so, the reaction of the Government 
to each of the recommendations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
'Federation of Indian Chamber of Commerce 
and Industry in its l'.13morandum submitted 
to the Inter-Ministerial Group on Industrial 
Restructuring (constituted by the Planning 
Commission) suggested amendments to 
certain provisions il"! the Industrial Disputes 
Act, 1947 and the Trade Union Act, 1926. 
The suggested amendments in the Indus
trial Disputes Act 1947 and Trade Unions 
Act, 1926 are at the Statement attached. 

(c) and (~). The Government is formu
lating specific proposals for amending the 
Industrial Disputes ALi, 1947 and the Trade . 
Unions Act, 1926 based on the Rarnanujam 
Committee report wltile taking into consid
eration various other suggmions including 
the relevant recommendations of the Inter
Ministerial Group 00 Industrial Restructur
ing. 

sTAtEt.Ettt 

Amendments suggested by the Federation 
of Indian Charrber of Commerce and 

/tJdustry 

I. "TheamendrnentssuggeSted in The 
Industtial Disputes Act, 1947 are: 

(1) iteMs No. 1~ and 11 of Schedule IV 

to the Industrial Disputes Act. 1947 should 
be deleted so that no notice for effecting any 
change in the conditions of service of any 
workman is necessary. 

(2) Section II-A: Power of Labour 
Courts, Tribunals and National Tribunals to 
give appropriate relief in case of discharge or 
dismissal of wor1<man should be de.leted • 

(3) Sections 25-M, 25-N and 25-0 
dealing with prior permission of Government 
for lay-oft. retrenchment and closure should 
be deleted from the P:ct. 

(4) Section 33 dealing with conditions of 
service etc. to remain unchanged under 
certain circumstances during the pendency 
of proceedings to be suitable amended as 
the pendency of cases in conciliation, La
bour Courts and Industrial Tribunals take a 
long period for final decisions during which 
the employer cannot effed any change in the . 
service conditions at the cost of efficiencyl 
performance of the plant. 

(5) The new Industfiallaw must contam 
definition of'Go Slow' and provide fordeduc
tion of wages payable to wor!(men for the 
period of 'Go Slow' for the loss suffered by 
the industrial. establishments apart from 
rendering tile wor1<man libable for disC?ipli
nary action. 

II. The amendments suggested in the . 
Trade Unions Act, 1926 are: 

(1) Section 4 (1): Mode of registration 
ofTrade Unionsshouldbe"changed 
providing for compulsory registra
tion of trade unions with a view to 
redUCing the multiplicity of unions. 

(2) Suitable amendments be made in 
Section" 4 to ban registration of 
communal trade unions and to 
deregislersuch unions which have 

" atreadybaen registered. 
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. Section. 21-A: Suitable amend
ments in Sectioll 21-A be made to 
provide for disqualification of office 
bearers of trade unions for period 
of 5 years who commit or instigate 
workers for any iffegal act like vio
lence, damage to property or illegal 
strike. 

[ Translation) 

. Fire In Coal Mines 

4258. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of COAL 
be pleased to state: 

(a) whether a huge quantity of coal has 
been gutted in fire in various companies of 
Coal India Limited <luring the year 1991-92 
and 1992-93; 

(b) if so, the details of the losses suf
fered due to these fires; 

(c) whether most of the coal has been 
burnt in Ram Mahal and Mahanadi mines of 
Eastern Coalfields Limited; 

(d) if so, whether the Government have 
investigated the causes of fire in this area; 

(e) if so, the action taken against per
sons found respons;ble in this regard; 

(f) whether the Government have for
mulated any scheme to check the recur
rence of such fire incidents; and 

(g) it so, the detaifs thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) to (g). Information is being 
collected and wiff be laid on the Table of the 
House. 

[English) 

Gold Seized by Coast Guard 

4259. SHRI PRABHU DAYAL KA TH 
ERIA: 

SHRI BALRAJ PASS I: 

Will the Minister of DEFENCE be 
pleased to st~te: 

(a) the total value of contraband gold 
seized by the coast guard during each of the 
last three years; 

(b) the number of persons apprehended; 
and 

(c~ the steps being taken to check the 
smuggling of gold through sea? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Contraband 
gold worth Rs. 15.72 crores was seized by 
Coast Guard only in 1989. A total of 95 
persons were apprehended during this year. 

(c) All sensitive areas prone to smug
gling are .being regularly patrolled by the 
Coast Guard ships and aircraft. 

[ Translation] 

Adivasl Regiment 

4260. KUMARI FRIDA TOP NO: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government have de
cided to raise an " Adivasi' regiment; and 

(b) if so, Ihe details thereof? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) Does not arise. 
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Reservation for SCalST.ln National 
Houslna Bank 

4261. SHRI BRAHMANAND MANI!!lAL 
: WUI the Minister of FINANCE be pleased to 
state: 

(a) whether the reservation policy is 
being implemented in the National Housing 
Bank, in regard to preference in jobs and at 
the time of promotion for Scheduled Castes! 
Scheduled Tribes; 

(b) if so, the number of eOl>loyees and 
,officers belonging to Scheduled Castes! 
Scheduled Tribes recruited during the last 
two years and whether reservation quota in 
respect of these persons have been com
pleted; 

(c) if not. the reasons therefor; 

(d) the time by which this policy is likely 
to be implemented; and 

(e) the time by which reserved vacan
cies are likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). National Housing Bank 
has reported that since its inception on 9.7.88, 
It has drawn all Its officials only from RBI, 
HUDCO, Banks and Financial Institutions. 
etc. to man the organisation. The total 
strength as on date is 69. A majority of these 

, officials joined after severing their lien in the 
parent organisations. Four SClST officers 
were rec~uited since 1989. The bank has 
only one cadre, Viz; of the officers. The 
promotions. within t:-tis cadre, in the bank are 
based on selection method and as such, In 
terms o. para 9.2 (a) 01 the Brouchure on 
Reservations for SealST. In Services (7th 
edition). reservations do not apply to such 
promotions. The ba1ks has been advised to 

follow the rules of reservation in all Its fulUlit 
recruitments. 

[Eng/ish] 

Handing over of Mills to Promot .... 

4262. SHRr SHRAVAN KUMAR PATEL: 
Will the Minister of TEXTilES be pleasedto 
state: 

(a) whether the Government n:lve de
cided to return textile mills taken over as 
sick-units in different States to the original 
promoters of the miils; 

(b) if S:l. the details thereof; 

(c) whetherthese units have since been 
taken out of the red; 

(d) if so, the details of such mills State
wise; 

(e) the terms ilnd conditions of the off. 
of/return of the mills; and 

(t) whether the original mill owners ar8 

agreeable t~ take back those mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK . 

GEHLOT): (a) No, Sir. 

(b) Does not ariso. 

(c) and (d). Out :>115 mills taken overby 
Central Govemment and at present ma,..
aged by National TeKtite CQrporaliC''1 Li:n
ited. only one mill viz. Podar Processors. 
Bombay. Maharashtra has been making 

profits. 

(e) and (f). Some of the previous owners 
have expressed their desire to lake back 
these mills. Government have not decided to 
return these mills to previous owners/man
agement. 
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HRI Deposits (c) whether the procedure prescribed 
for opening NRI deposit accounts Is cumber-

4263. SHRI SVED SHAHABUDDIN: Will some and time-consuming; and 
the Minister of FINANCE be pleased to state: 

(a) Total in-flow and out-flow of NRI 
deposits during 199' -92 and during the first 
six months of the current financial year; 

(b) The net balcnce in the NRI deposit 
account as on April. 1.1991 Octot;>er 1.1991. 
April 1. 1992 and October 1, 1992 

(d) If so. whether any steps have been 
taken10 streamline the procedure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) The Inflows/outflows 
under NRI deposits for 1991-92 and 1992-
93 are given below:-

Inflows/outflows of NRI Deposits 
($Mn) 

Year NR (E) RA FCNRA 

1991-92 -27 -1627 

1992-93 46(P) -325 

P-Provisional 

(b) the data on outstandin baJance un~er NR (E) R & FCNR accounts are given below 

(Outstanding balances under NRI Deposit Accounts) 

(SMn) 

Months NR(E)RA FCNRA 

End-March.1991 3746 6838 

End-Sept. 1991 2992 5602 

End- March.1992 2591 5256 

End-Sept. 1992 2874 (p) 5022 

P- Provisional 

(c) and (d). NRls have to observe the 
normatprocedure for opening of NAI deposit 
~unts in India which Is not cumbersome 
and time consuming. Authorised dealers can 

freely open these accounts In the namels of 
NAIs on completion altha forms prescribed 
by the concerned authorised dealers pIO

vlded funds for the purpose arelransfel1'8d 
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to India in an approved manl\er from the 
country of residence of the prospective 
account holder or from any other foreign 
~ountry provided the country of residence of 
the account holder and the country from 
which the remittance is received are both in 
the extemal group. 

NRI can also approach the banks in 
India authorised to deal in foreign/corre
spondents abroad for the purpose of open
ing such accounts in India. 

[ Translation) 

'Multi Currency' Loans by Companies 
In Prlvzte Sector 

42..4. SHRIMATISHEELAGAUTAM: 
SHRI RAJESH KUMAR: 

Will the Minister of FINANCE be pleased 
10 state: 

(a) whether any guidelines have been 
stipulated to obtain 'multi currency' "loans in 
'Euro Dollar' market by the Companies in 
private sector and if so, the details thereof; 

(b.) the names of those private sector 
::ompanies which have taken such loans 
during 1990-91 and 1991-92 and the amount 
thereof; 

(c) the nalTlE!s of the countries from 
Nhich loans have been taken and the pur
:>ose thereof; 

(d) the ;!mount of interest likely to be 
laid on these loans In indian and foreign 
~urrency separately; . 

(e) the mIMIr In which Ioan$ are pro
)osed to be ntpaId; 

(I) w ...... ItI8 00vemment and the 
~ .... II india are monitoring 'the 
........... Gblalnlng and utilisation of 

such loans and repayment of principal and 
interest thereon; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE- il\i THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) No, Sir. 

. (b) No approval has been granted to any 
Private Sector Company to take 'Euro Dollar' " 
loan in multi-currency during 1990-91 and 
1991-92 

(c) to (e). Do not arise. 

(f) and (g). Government of IndiaIRBI 
monitor al.! foreign currency loans which 
include 'Euro Doller' loans through the 
method"of approval. Mediumllong Term 
foreign currency loans require approval of 
Ministry of Finance and short-term loans 
upto one year matur:ty are approved by RBI, 
except for trade related credit of 180 days 
maturity. Foreign Currency Loans are gen
erally approved for specific purposes like 
import of capital goods and are to be used 
ollly for that purpose. The repayment of the 
principal and interest on the foreign currency 
loans are not directly monitored by Ministry 
of Finance/RB I. However, since many loans 
require guarantee of banks ortinancial insti
tutions, guarantors normally monitor the 
rep~yment and interest payment ott he loan. 

[English) 

Loss of Revenue Due to Central Excise 
Duty Concessions . 

4265_ SHRi JAGAT VIR SINGH 
DRONA: WiD the Minister of FINAN~E be 
pleased to sta~: ' 

(a) the "crit~ria: adopted by the G~I'A
men! in calculaling the expecI8d, IoU cI 
revenue while granlJng Central excise cUr 
ex,mptions; and 
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(b) the gap between the estimated loss 
of duty and actual loss of dutyforthe conees
sions granted during the calendar year 1991 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (8) and (b). Central excise 
duty exemptions are granted 'or achieving 
different objectives like minimising tax bur
den on goods 0' mass consumption, promo
tion of .xports, fiscal relief to deserving 
sectors 0' ths economy such as agriculture, 
smaH scale sector, public health etc. Gov
emment does not have data on the gap 
between estimated and actual Joss due to 
concessions granted. 

Vocational Training Institutes 

4266. SHRI SUBASH CHANDRA 
NA YAK: WiD the Minister of LABOUR be 
pleased to state: 

(a) whether there is any proposal to set 
. up some vocational1ralning institutes forthe 
handicapped persor.s in the Central Sector; 

(b) if so, the number of such training 
institutes proposed to be set up in the Eight 
Plan;and 

(c) the criteria 'ix8d for the opening of 
such Institutes In the country? 

. 
THE OEPUlY MINISTER IN 11-.. 

MINISTRY OF LABOUR (SHRI PAGAN 
SINGH GHATOWAR): (a) to (c). While there 
IsnoproposattosetupaVocationalTraining 
Institute tor the Har.dicapped In the Central 
Sector, the Directo!'8te of E.yment un
der the Ministry 0' Labour is Implementing a 
scheme torsetting up Vocational Rehabilita
tion Centras for Handicapped In the country. 
AJ present 17 Vocational Rehabilitation 
Calmr" for the Handicapped have been set 
up 1n various States In the country. Seven of 
these VoCatlonaf RehabititatJon Centres for 
the HandtC1Ipped have been provided with 

Skill Training Workshops which are impart
ing informal job-oriented training to persons 
suffering from various disabilities. It is pro
posed to set up such Vocational Rehabilita~\ 
tion Centres for Handicapped in all the States 
in a phased manner. 

Inland Waterways Authority of India 

4267. SHRI PRAKASH V. PATIL: 
PROF. ASHOK ANAND RAO 

DESHMUKH: 
SHRI M. RAMANNA RAI: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the total capital investment of the 
Inland Waterways Authority of India; 

(b) whetherthe Governmentpropose to 
expand the operation of the Authority; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government 
to streamline the working of this organisa
tion? 

THE MINISTER OF STATE OF TH_@. 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISHTY!lER): (a) A total amount 
of As. 38.52 erores "as been released to the 
Inland Waterways Authority 0' India (IWAI) 
as grant towards plan schemes sinee Its 
inception iii October, 1986. 

(b) and (c). A Provision of Rs.1.SO 
croAtS has been made In BE 92-93 for devel
opmentof KoDam-Kottapuramstratch of West 
Coast canal and Champakara and Udyog
mandai canals in Kerala which have been ... 
declarad as National Waterways w.e.f. 
1.2.1993. 

(d) The GoYl .• closely monlorJng the 
working of the IW AI througtl lIS nominees on 
the Authority. With a view toetraamliMtha 
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functioning of this Authority. the Govt. have 
among others, decided to abolish the post of 
VICe Chairman and downgrade the post of 
member (Finance). 

Development of Tau .. Silk 

4268. SHRI K PRADHANI: 
SHRI K.P. SINGH DEO: 
SHRI SUBASH CHANDRA 

NJ\YAK: 

WiHthe MinistercHEXTIlES be pleased 
to state: 

(a) whether the Government have made 
any specific schem3/C0fll>rehens;ve plan 
for the development of !:ericulture, mulberry 
and upliftment of 1asar silk worm in the tribal 

, sub-plan areas in the country particularly in 
Orissa and Madhya Pradesh; 

(b) If so, the details thereof; 

(c) the fund prollided during e8th of the 
last three years, till-date, State-wise; and 

Cd) the details of achievements made so 
far, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SttRI ASHOK 
GEHlOn: (a) 10 Cd). The Central Silk Board 
(CSB) has not.made ar.y special sericullure 
scheme or compre>tensive plan for tribal 
sub-plan areas in the country. Sericunure is 
a State subject and schemes meant for SCI 
ST are primarilyformJlated and implemented 
by the concerned Slate Sericunure Depart
ments directly under various centrally as
sisted programmes Ike ITOt-, IRDP etc .• 
However. the schemeslprogrammes being 
Implemented by CSB largely benefit the SCI 
ST population as sericulture Is being prac
tised by a large nl'mber 01 SCsJSTs. The 
National Sericutture Projecl (NSP) being 
~nted' by CS8 for development of 

mulberry in 17 States also covers some tribal 
areas particularly in Orissa and Madhya 
Pradesh. besides, an tnter State Tasar Proj
ect (ISTP) primarily benefitting the tribals, 
had been implemented 'eartier in' 8 States. 
including Orissa and Madhya Pradesh. The 
second follow-up phase of this .project Is 
under implementation in Orissa and Mahar
ashtra currently. 

ESI Hospitals 

4269. SHRIG.DEVARAYANAlK: 
SHRI KODAKANI GOWDANA 

SHIVAPPA: 

Will the Minis1erof LABOUR be pleased 
to state: 

(a) the number of ESI Hospitals set up 
during the 7th Plan period, State-wise; and 

(b) the contribution irom the Union 
GovemmenVEmployees State Insurance 
Corporation for setting up those hospitals 
and also the contribution made by State 
Govemments, State-Wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY. OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The ESI 
Corporation does not prepare any five-year 
plan for construction of ESI Hospitals. The 
ESt Hospitals areconstruded on "need basis· 
. in accordance with the norms prescribed by 
the ESt Corporation. The entire cost of con
struction is met exclusively by the ESI Cor
poration. Neither the Central Govemment 
nor the State Governments make anycontri
bution towards setting up of ESI Hospitals. 
During 1985-90, the Corporation earmarked 
As. 8102.34 lakh tor construction of ESI 
Hospitals, Dispensaries. A statement show· 
ingthe number ofESI Hospitals. State-wise. 
commissioned during this period is 
annexed. 
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ESIHospltals Commissioned During 1985-1990 

SLNo. Name of the State 
Union Territories 

Number of Hospita/~ 
CommiSsioned 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Karnataka 

6. Kerala 

7. Madhya ~radesh . 

8. Maharashtra 

9. Punjab 

10. TamiiNadu 

11. Uttar Pradesh 

12. Delhi 

Total 

Ru ... Framed by SEBJ for Share 
Brokers 

4270. SHRI RAM NAIK: Will the Minis
ter Elf FINANCE be pleased to state: 

(a) whether the Security and Exchange 
Board ot-lndia (SEBI) has decided to imple
ment new rutes for the brokers to conduct 
their business in the stock market Of the 
count')'; 

(b)whetherSE.9lhasalsosentadraftof 
model/standard rules on minimum capital 

2 

'1 

1 , 

2 

3 

3 

2 

6 

24 

requirements of share brokers to different 
Stock Exchange authorities; 

(c) H so. the details thereof; and 

(d) the time by which these rules are 
likely to come into force? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Yes Sir. Securities and 
Exchange Board oUndia (Stock Brokers and 
sub-brokers) Rules 1992 were .notlfied on 
20th August. 1992. Subsequently. Securities 
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and Exchange Board of India (StoCk Brokers 
and Sub-Brokers) Regulation~ 1992 were 
notified on 23rd October, 1992. 

-- (b) and (c). SEBI has circulated to Stock 
Exchanges on 3rd November,1992 a note 
indicating capital adequacy norms for bro
kers and has aSked the Excl'langes to intro
duce these norms pr~ferably before the end 
of December,1992. These norms inter alia, 
relate to base minimum capital, capital re-

'Iated to volume of business, and form in 
which these two types of capital is to be 
maintained. 

Cd) The rules and Regulations referred 
to in reply in (a) above have already come 
into force with effect Irom their respective 
dates 01 notification. 

Pollution by Coal Mines in Orissa 

4271. SHRI K.P. SINGH DEO: Will the 
Minister 01 COAL be pleased to state: 

(a) whether the Government have iden
tified the coal mines In Dhenkanal district. 
Orissa which are causi"g both air and water 
pollution; 

(b) if so, the details themof; 

Cc) if so, whether the Government have 
, issued the guidelines particularly regarding 
pollution control measures and plantation to 
such coal mines in t:lis area;' 

Cd) il so, the details thereof: 

C e) the steps being taken by the Govern
ment to control pollution in coal mines area 
in Orissa? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (e). Coal mining activities 
particularly the opencast, certainly have an 
adverse effect on environment due to degra-

dation of land, air and water pollution. In 
lalcher area of Orissa six Opencast mina 
are operating. 01 these, three new projects, 
viz, Lingraj, Kalinga & Ananta have recently 
been sanctioned by the Government. For all 
these projects, Comprehensive environment 
management plans (EMPs)have been pre
pared. These EMPs deal with various as
pects of environmental protection measures 
,ncluding abatement of air and water pollu
tion and also reclamaliOn of mined out areas. 
These EMPs have been duly approved by 
Ministry of Environment & Forests who have 
laid down the necessary guidelines regard
ing pollution control measures to be taken 
and adequate financial provisions have been 
made for the purpose in these projects. 
Implementation of environmental protection 
measures are monitored by the coal compa
nies of regular basis. 

[Trans/ation} 

Establh:hment of Collieries during 
Seventh Five Year Plan 

4272. SHRI TEJSINGHRAO 
BHONSLE: Will the Minister of COAL be 
pleased to state: 

(a) whether the targets of expansion of 
collieries and starting new collieries during 
the Seventh Five Year Plan have been 
achieved; 

(bl if so, the details thereof; 

Ccl if not, the reasons therefor; and 

Cd) the time by which the work ofeypan
sion of remaining collieries and starting new 
collieries is liKely to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOuDA): (a) to Cd). The Seventh Planenvis
aged a tar~t of 226 million tonnes by the 
terminal year i.e. 1989-90. At the time of 
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midterm appraisal tho target was revised to 

212 m.t. te cater to the reassessed demand 

of coal during that plan period. 

At the beginning of 7th Plan period. 

new/expansion coal mining schemes of CIL 

and SCCL of various investment levels were 

envisaged for being taken up during the 7th 

Plan (1985·90) with an ultimate projected 

capacity of about 122 million tonnes. In view 

of the resot;rce constraints and in the con-
t 

• tinuous process of formulation/appraisal of 

schemes a number 01 the originally identified 

schemes were not taken up for various 

techno-economic raasons. ~ome other 

schemes were later planned for inclusion 

during the 7th Plan. 

During the 7th Plan the Government 

sanctioned 25 major rew/expansion proj

ects with an ultimate capacity of about 64.00 

million tonnes. In addition the coal compa

nies have also sanctIOned a number 01 proj

ects under their delegated powers (below 

Rs.20 crores) to a capilcity of abul36 million 

lonnes. keeping in view the tochno-eco

nomic feasibility and factors like demand 

growth. 

During Ihe 8th Plan 108 new projects 

including sor.16 of the projects which were 

, not taken up earfier have been identified for 

development. The targat of coal production 

in the country for 1996-97 i.e. the terminal 

year oi the 8th Plan has been projected as 

308 minion lonnes I. e. a capacity addition of 

lOB million tonnes since 1989·90. During 

1990-91 and 1991-92, the capacity addition 

was 10.B4 million tonnes and 28.39 million 

tonnes respectively. The remainder is ex
pected during the 8rt Plan after planning for' 

replacement of exhausting/declining 
mines •. 

Production of Cloth 

4273.SHRI PANDUnANG PUNDlIK 

FUNDKAR: Will the Minister of TEXTILES 

be pleased to state: 

(a) whethN 70% of country's cloth pro· 

ductlon is by powerloom so(;tor; 

(b) if so, whether export quota for thu 

powerloom sector has been fixed at only 5% 

(c) if so, Whether the export quota lor 

this seclor will be increased to give fillip 10 

powerloom sector; 

(d) .whether workshops to familiarise 

powerloom operators about export formali· 

ties Ne proposed to be organised;and 

(e) ~·so, the details thereof, Slatewise? 

THE MINISTEn OF STATE OF THE 

MINISTRY OF (StiR! ASHOK GEHlOT): 

(a) Yes, Sir. 

(b) Yes. Sir. The Pl:E quota lor (,Xport 
has been tilled for the year 1993 al 5%. 

(c) The c>-pM quota is increased alter 

taking note of the past export perform:l:!(;(!, 

as It has been incw<lzed from 3% in tt,c 
current ~'car to 5% !or the next ye~lf. 

(d) Yes, ~lr. 

(e) Statement attached. 
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STATEMENT 

Statement of Workshops Proposed to be Organised on Poweriooms 

Centre State 

1. Solapur Maharashtra 

2. Belgaum Kamataka 

3. MadhavnagarlSangli Maharashtra 

4. Burhanpur M.P. 

5. Erode TamiiNadu 

6. komarapalayam TamiiNadu 

7. Salem Tamil Nadu 

8. Tirupur Tamil Nadu 

9. Tiruchengode Tamil Nadu 

10. Trichur/Cannaore Kerala 

11. Cuttack Orissa 

12. Gaya Bihar 

13. Amritsar/Panipat Punjab 

14. Azamgam U.P. 

15. Kishangarh Rajasthan 

16. Jaipur Rajasthan 

17. Bhiwandi Ma~arashtra 

18. Malega:>n Mahari:lshtra , 

19. Bhavani Rajasthan 

20. Raj~layam (Chatrapatti) Tamil Nadu 

21. Calcutt:) West Bengal 
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Repair of National Highways and 
Bridges In Karnataka 

4274. SHRI V. KRISHNA RAO: 
SHRI A. VENKATESH NAIK: 
SHRI K.H.MUNIYAPPA: 
.SHRIMATI BASAVARAJES-

WARI: 

Will the Minister of SURFACE TRANS
PORT be pleased te state: 

(a) whether the Government have iden
: ~ .,:,d National Highways and bridges falling 
c:. i His in Kamataka which are not in motor
able condition and need immediate repair 
and renovation; 

(b) if so, the de:ails thereof; 

(c) the steps taken by the Govemment 
to repair these National Highways and 
bridges; and 

(d) the funds provided for these pur
poses during each of the last three years? 

THE MINISTER OF STATE OF niE 
MINI3TRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). All 
National Highways passing through Karna
taka are generally in traffic worthy condition. 
However, the existing bridge across Shara
vathi river on NH. 17 near Honnavar tias 
shown some distress, which is under inves
tigations for preparation of suitable repair 
plan. 

(c) Maintenance and repairs of National 
Highways including restoration of f!ood 
damages is a continuing process and is 
carried out annually depending upon the 
availability of resources. 

(d) Funds allotted for maintenance in
cluding Flood Damage Repairs and Special 
Repairsduring the last three years are given 
below: 

Year Funds Allotted for Maintenance & Repairs 

1989-90 

1990-91 

la91-92 

Small Farmers' Agrl-Busine:os Consor
tium 

4275. SHRI CI-iIRANJI LAL SHARMA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
set up a Small Farmers Agri-Business Con
sortium, as an autonomous corporate entity 
funded by RBI, NABARD and IDBI; 

(b) if so, the progress made in this 
regard so far; and 

Rs. 671.79 lakhs 

RS.742.83Iakhs 

Rs. 990.02 lakhs 

(c) the objects and composition of the 
above consortium? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Planning Commission 
has done the preparatory work to set up the 
Small Farmers' Agri-Business Consortium 
(SFAC). 

A Steering Committee comprising, 
among others, Governor, Reserve Bank of 
India, Chairman, National Bank of Agricul
ture and Rural Development, Chairman, 
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Industrial Development Bank of India, Dr. (1) Federal Bank Ltd. Alwaye, Keral.·. 
M.S. Swaminathan and Dr. V. Kurien, has 
been set up to work out an action plan and (2) South Indian Bank Ltd., Trichur. 
the details ~ the organisational structure 
including the Articles of Association of the (3) Dhanlakshmi Bank Ltd., Trichur. 
Small·Farmers' Agri-Business Consortium 
(SFAC). The min p:Jrpose· of SFAC is to (4) Nedungadi Bank ltd. Calicut. 
achieve the twin objectives of the 8th Five 
Year Plan, namely, employment generation (5) Bank of Rajasthan Ltd., Jaipur. 
and diversification of agriculture and a9ro-
based iadustries to attain seH-sufficiency in (6) Sangli Bank Ltd., Sangli. 
food production and generate surplus for 
exports. T~e SF AC shall have a three tier (7) Catholic Syrian Bank ltd., Trichur. 
structure namely, Advisory Council at Apex 
leval, Governing Board conSisting of banks, (8) Karnataka bank ltd., Mangalore. 
Government corporatio!1s, private industries, 
scientific community and farmers and users (9) Vysya Bank ltd., Bangalore. 
Associations at the sacond tier and a third 
tier consisting of StatelProjectlevel Organi
,at ions, comprising farmers/beneficiaries 
and user organisations. SFAC is proposed 
to be set up as a society underthe Societies 
Registration Act. 

Currency Chests by Private Sector 
Banks 

4276. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of FINANCE be 
pleased to state: 

(a) whether private sector banks have 
sought permission to set upcurrencychests~ 

(b) if so, the details of such banks; and 

(c) the action taken by the Union Gov
ernment thereon? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b). Reserve Bank of India 
(RBI) have reported that the following 15 
scheduled private sector banks have solic
ited RBI's permission to establish currency 
chests:-

(10) 

(11) 

(12) 

(13) 

(14) 

(15) 

Nainital Bank Ltd., Nainital. 

Bank 01 Madura ltd., Madras. 

United Western Bank ltd., Satara. 

Tamilnadu MercantilEt Bank ltd. 
Tuticorin. 

Ben::lres State Bank ltd., Varanasi 

City Union Bank ltd., 
Kumbhakonan (Tamil Naadu). 

(c)Oftheabove 15banks,only8 (S.Nos. 
1 to 8) have sent proposals to RBI for estab
lishing currency chests. Of these 8 banks, 
only 3(S.Nos. 1 to 3) have since established 
one currency chest each. 

Closure of Sick Mills 

4277. SHRI HARIN PATHAK: Will the 
Minister 01 FINANCE be pleased to state: 

(a) the number of SICK mills wnlcn nave 
been closed after availing loan from nation
alised banks and Government financialinsti
tutions in Gujarat specially in Ahmedabad; 
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(b) the amount granted by nationalised 
banks and Government financial institutions 
to such mills; 

(c) whether the loan granted to such 
mills has been paid back by them; 

(d) if not, the reasons therefor and the 
amount outstanding against each such mill; 
and 

(e) the action taken or proposed to be 
taken by the Govemmeni to recover the· 
outstanding loans? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). Information is being col
lected and will be laid on the Table of the 
House to the extent available and permis
sible under the Rules. 

. [Translation) 

Irregularltle5 !I'l GPF o! DDA 

4278. SHRI N. J. RATHVA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government are aware 
of irregularities in General Provident Fund in 
DDA as reported in Rashtriya Sahara dated 
Aug List, 6. 1992; 

(b) it so, the details thereof; 

(C) whether the Government have con
ducted an enquiry in this regard; and 

(d) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LBOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Accord
ing to tho DDA. the NoWS item is incorrect. 

(c) and (d). Do nol arise. . 

Production capacity In Textllelnclustry 
In Rajasthan. 

4279. PROF. RASA SINGH RAWAT: 
Will the Minister of TEXTILES be pleased to 
state~ 

(a) the present production capacity of 
various mills of the National Textile Corpora
tion located in Rajasthan and the quantity of 
cloth produced and the number of workers in 
these mills; 

(b) whether there is continuous decline 
in the production in N. T.C. mills in the State. 
if so, the reasons therefor; 

(c) whether the Government have re
\."iewed the working of these mills; 

(d) if so, the outcome thereof; 

(e) whether the Government propose to 
modernise these mills; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement showing the 
production capacity, quantity of cloth pro
duced and employment of workers in the 
mills of NTC located in Rajasthan is at
tached. 

(b) There has been a decline in produc
tion of yarn and cloth mainly due to shortage 
of working capital. 

(c) to (f). The working of NTC mills Is 
reviewed by the Government from time to 
time and remedial measureS taken to I~ 
prov3 thoirperformance. Govemment have 
approved a Turn Around Strategy for NTC 
mills. The key elements of this strategy are 
selective modernisation. financial and mana
gerial restructuring and rationalisation of 
surplus workforce through the Voluntary 
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Retirement Scheme. An outlay of Rs. 532.78 
crores has been envisaged for strengthen-

ing/modernisation of the viable mills of NTC 
in the Tum Around Strategy. 
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Institutional Credit In Uttar Pra'iesh 

4280. SHRI ARJUN SINGH YADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the institutional credit has 
been distributed in Uttar Pradesh; 

(b) if so; the details thereof during the 
last three years; and 

. 1989-90 

Uttar Pradesh 813.1 

(c) Does not arise in view of replies to 
parts (a) and(b)abcve. 

(English) 

Bank Loans to Scheduled Castesl 
Scheduled Tribes In Assam 

4281. SHRI PROBIN OEKA: Will the 
Minister of FINANCE be pleased to 
state: 

(a) the number of Scheduled Castes 
and Scheduled Tribes unemployed youths 
who applied for loan s from the public sector 
banks to sot up ind:. stries in Assam during 
each of the last two years; • 

(b) the amount sanctioned and disbursed 
by each of the above banks; 

(cl the number of applications 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI OAlBIR 
SINGH): (a) Yes, Sir. 

(b) The details ofterms loans disbursed 
to Industrial Units In Uttar Pradesh by the All 
India FInanclaVlnvestment Institutions and 
State level institutions during the last three 
year~ are as under: 

(Rs. crores) 

1990-91 1991-92 

964.6 1159.3 

pending; and 

(d) the time by which these applications 
are likely to be disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (d): The reporting system of 
data does not gen~rate information regard
ing number 01 Scheduled Castes and Sched
uled Tribes lJOemployed youths who applied 
for loans from the public sector banks to set 
up industries in a particular State. Banks 
provide financial assistance under the 
Scheme for providing Self-Employment to 
Educated Unemployed Youth (SEEUY) for 
setting up small scoale industries. The total 
number of cases recommended by Distrid 
Industries Centres (OJCs) to the banks, 
number of cases sanctioned out of them by 
banks and the amount involving in such 
cases in the State of Assam as a whole, for 
two years (latest available) is given 

below:-
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Year 

1989-90 

SCJST in above 

1990-91 

SCIST In above 

No. of eases 
recommendedby 

DICs to Banks 

4026 

650 

3465 

N.A 

Sanctioned 
by banks 

. 3141 

518 

3067 

N.A 

Amount. 
sanctioned 

(Rs. in IaJchs) 

737.41 

134.98 

822.25 

N.A 

(N.A. Not Available) 

The amount of outstanding advances 

by public sector banks to Scheduled Castes , 
and SGtIeduled Tribes for all activities in the 

As at the end of 

State of Assam alongwith their number of 
accounts, as at the end of March 1990 and 
March 1991 (latest available) were as un· 
der:· 

(Amount in Rs. crores) 

No. of Amount 
Accounts outstanding 

Marc', 1990 

Marc;, 1991 

Cooperative Spinning Milia In Maher· 
eshtra 

4282.SHRIMOHANRAWAlE: Willthe 
Minister of FINANCE be pleased to state: 

(a) whether the financial institutions like 
IOBI,IFCI,ICICI etc. take very long time for 

• sanction of long term loans to cooperative 
spinning mills in Maharashtra; 

(b) If so, the reasons therefor; 

(c) whether the Government of Mahar· 
ashtra has urged the Union Government to 
take correctiVe steps in this regard; and 

157692 76.8 

192000 101.9 

(d) If so, the action taken by the Govern
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b). Although the institu
tions normally process proposals fot assis· 
tance, expeditiously and sanction assistance 
within three months from the date of receipt 
of complete information in all respects, de
lays some time occur when such proposals 
are not In conformity with the institutional 
norms or there are doubts aboutlheirviabil
ity. 

As regards cooperative spinning mills in 
Mah8rashtra, all such projects were ident!-
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fied In 1987. These were reviewed by the guidelines in respect of Its operations. 
institutions in the context of surplus capacity 
fofSpinnlng In th!country and subsequently 
assistance was sanctioned to 5 of them. Of 

the remaining 6 proposals, 4 did not need 
institutional assistance as they were as
sisted under World BanklNCDC schemes 
and the other two were not considered for 

, assistance as they had not made any signifi
cant progress in Implementation of the proj
ect including tying up of means finance. 

(c) and (d). No proposals from Govem
ment of Maharashtra relating to delayed 
sanction of loans of cooperative spinning 
mills by the financial institutions has been 
received lately. 

Mutual Funds 

4283. SHRI S.B. SINDAl: Will the Min
ister of FINANCE be pleased to state: 

(a) the details of the mutual funds 
launched during the last three months; 

(b) the terms and conditions of each of 
these mutual funds; and 

(c) the tax benefits, if any available to 
, the investors under each of these funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) A new mutual fund has 
been set up by Bank of Baroda in October, 
1992. 

(b) The terms and conditions of ap
proval granted to Sank of Baroda by the 
Securities and Exchange Board of India are 
in conformity with the guidelines for mutual 
funds issued by the Government on 14th 
February, 1992. Under these. guidelines, 
mutual fund should comprise of a Board of 
Trustees, Asset Management Company and 
a Custodian registered with SEBI. The Mu
tual Fund is also required to abide by the 

(c) Tax benefits under sections SOL and 
112 of the Income Tax Act and tax conces
sions under Wealth Tax and Gift Tax are 
available forinvestrnents made by residents 
in the schemes of Mutual Funds. There is 
also no tax deduction at source. 

Induction of Advanced Trainer Aircraft 

4284. DR. D. VENKATESWARA RAO: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Indian Air Force has 
submitted a proposal for the induction of 

. Advanced Trainer Aircraft for the training 
command of the force; 

(b) if so, whether the Govemment have 
accepted the proposal; and 

(c) the time by which advanced aircraft 
is likely to be inducted in Indian Air Force; 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). The proposal 
for the acquisition of Advanced Jet Trainer 
aircraft for meeting the requirements of the 
IAF has been considered by the Govern
ment and proposals have been obtained 
from the shortlisted foreing suppliers. It is not 
possible to fix any time schedule for the 
induction of the aircraft. 

[ Translation] 

New Ccial Mining Projects in Bihar 

4285. SHRllAUT ORAON: WiD the 
Minister of ~OAl be pleased to state: 

(a) whether the Government have ac
corded approval for the implementation of 
ten new projects of coal mining in Bihar 
during the Eighth Five Year Pian; 
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(b) lIso. the districl-wisedetalls thereof; [English) 
.. ~' 

(c) the project-wise amount likely to be 
spent on these projects; and 

(d) the quantity of coal likely to be pro
duced every, year frem each project? 

THE DEPUTY MINISTER 'IN ~THE 
MINISTRYOF (SHRIS.B. NYM4AOOUDA): 
(a) to (d). In Bihar 38 new coal mining 
schemes have been identified for develop
ment during the 8th Plan (1992-93 to 1996-
97). For these new Projects the funds allo
cated for the 8th Plan are about Rs. 511 
crores. These 38 schemes are Hkely to be 
Implemented In the undermentioned districts 
of Bihar:-

Hazaribagh 11 

Bokaro 11 

Ranchl 2 

Chatra 2 

Dhanbad 10 

Godda 

Oeoghar 

38 

The Government have also sanctioned 
Advance Action ~or 13 new projects in 
Bihar for an InitIIIlAdvance ActIon expencI
IUJ8 01 Rs, 80..72 crores to be .spent on 
pNImnaIy site activftfellb acquisition of 
Jand.. deveIopnw~ of 1nhastructU18 Uke 
access roads. water supply. power lines, 
rehabilitation of pec.pIe and environmental 

, In.,act assitsImenl$ludleletc. These proj
ects when sanctioned and ~ .... 
apec:Sed to yield • t:JIaJ production of about 
32 mDtion ton,.. per annum. 

World BanICIAslan Development Bank 
Loan for Hydrocarbon Sectota 

4286. SHRI GURUDAS KAMAT: Will. 
the Ministerof FINANCE be pleased to state: 

(a) whether the AsiSn Development 
Bank h~d sanctioned loan for hydrocarbon 
sedor, . 

(b) if so, the details thereof; 

(c) the number of Instalment of loan 
received from ADB for this project so far; 

(d) whether ADB is not Interested to give 
further loan for the project; 

(e) if so, the reaction ofthe Govemment 
thereto; 

(f) whether any World Bank team had 
also visited India recently 10 study hydro

. carbon sector's finance needs; and 

(g) 1 so, the detaOs 'of Its assessment 
and financial help pledged by the World 
Bank forthis sector? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) The hydrocarbon Pro
gramma Ldan was approved by Asian De
velopment Bank In Its Board meeting held on 
December17,1991. 

(b) The loan is based on the policy 
reforms including. inter-ala, aectoral IVStruc
luring, InstJtutlonal en."tancement and im
provements In policy environment The re
forms In the programme alm at greaterdagree 
of managerial autonomy to PublIc Sectot 
Ent8lprlses, competition through private 
sector entry, incl'lased investment flo .. to 
the Industry through private HCfor Invat

. nients and broadening the eqUIly of pubic 



253 WI$nAnswers 

sector enterprises. 

AGRAHAY:ANA27,1914(SAKA) 

"three years; 

Wrilt.,.nAnswers 254 

(c) The loan Is quick disbursing, two 
"tranche ($1?5 mllHon each) operation. 

(d) No, Sir. The second tranche Is due 
only in July, 1993. 

(e) Ooes not arise. 

(1) Yes, Sir. A World Bank mission vis
Ited India in November,1992 to discuss the 
Hydrocarbon Sector financing needs. 

(g) The discussions with the World Bank 
are only at a preliminary stage and nothing 
can be said with certainty, at this stage, 
regarding the amount and the content of the 

• proposed programme. 

Textile Mill. under Public Sector 

4287. SHRI ANNA JOSHI: 
SHRI ANANTRAO 

DESHMUKH: 
SHRI TEJSINGHRAO 

BHONSLE: 
SHRI SURYA NARAYAN 

YADAV: 

WlU the Minister of TEXTilES be 
pleased to state: 

(a) the profit earned or loss incurred by 
each textile unit uncier the National Textile 
Corporation during each of the last three 
years and tllJ..date, mig-wise; 

(b) whether the profits of some of these 
mills are being adjusted against the losses 
Incurred by other units; 

(c) the number of public sector textHe 
mills which are exporting their products to " 
fcnlgn countries; 

(d)thefcnlgnexchange......,through 
I .. export of textiles during fach of the last 

(e> whether any steps hav.been taken 
I 

recentlyformodemlsatlon and restJ1.!CIuring 
of these mUls so as to make them vjable; 

(1) It so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) The mill-wise details of profdl 
loss of the mills under NTC during the years 
1989-90, 1991-92 and for the period April
September 1992 are given in the attached 

" statement. 

(b) Government reimburses the cash 
losses of NTC on the overall aggregated 
position of the losses Incurred by its subsidi-" 
ary corporations. 

(c) 19 NTC mills are exporting their 
products at present. 

(d) The foreign exchange eamed by 
NrC mills through direct exports during the 
last th~ years is lis follows:- " 

Year 

1989-90 
1990-91 
1991-92 

(Rs. in crotfIS) 

4.84 
4.88 
7.07 

(e) to (g). Govemment have approved a 
Tum Around Strategy for NrC mBls. The key 
elements of this strategy are selective mod
emlsatlon, financial and managerial restruc
turing and rationalisation of surplus WOIkfome 
through the Voluntary Retirement Scheme, 
Voluntary Retirement Scheme wII also be 

" offered to the officers, Staff and work ... of 
. such chronically sick mUIs, which have not 
possibility of.vlability and which may have to 
be closed down or merged with adjacent " 

units to ensure viability. 
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RBI Board of Directors 

4288. SHRI HARISH NARAVAN 
'PRABHU ZANTVE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Board of Directors of 
RBI has remained unchanged for the last 
nine years; 

(b) if so, the reasons therefor; 

(c) the period for which this Board was 
constituted; , 

(d) the norms laid down in this regard; . 
and 

(e) the steps takan or proposed to be 
taken by the Govemmentto reconstitute the 
above Board? 

THE MINISTER OF STATE IN THE 
MINISmV OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (e). In terms ofthe provisions 
contained in section fI of the Reserve Bank 
of India Act, 1934, the Central Board of 
Directors of.the Reserve Bank of India shall 
consist of, among oth9rs, ten non-official 
directors to be nominated by the Central 
Govemment. These directors shall hold of
fice for a period of four years and thereafter 
untO their successors are nominated. At 
present. eight non official dlrectoJS appqlnted 
during 1983;86 are in position. Though their 
four year tenures have expired, they are 
continuing In poslllo" pending .appolntment . 
of their successors as per the provisions of 
the Reserve Bank of India Act, 1934. Gov-

emment have already Initiated necessary 
steps for reconstitution of the Central Board 
of Directors of the Reserve Bank of India. 

· [Translation) 

Developmental Schemes 

4289. SHRI SHIV RAJ SINGH 
CHAUHAN: Will the Minister of FINANCE be 
pleased to s~ate: 

(a) whether there Is any programme to 
Introduce development schemes In the 
country with the assistance of World Bank or 
other international organisations; 

(b) if so, the details thereof; stale-Wise; 

(c) the expenditure likely to be Incurred 
thereon; state-wise and 

(d) the time by which these schemes are 
likely to be completed? 

THE MINISTER OF STATE IN THE 
· MINISTRV OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (d). Extemal assis
tance from the World Bank and other Inter
national Organisations has been of special 
significance in the context of our develop
ment efforts and has supplemented the 

· domestic resources available for financing 
development activities. Such assistance Is 
usually obtained as commitments to finance 
specific investment projects and adjus1ql8nt 
operations in various sectors. Details of the 
commitments forthe year received from the 
agencies at the Aid-India Consortium in June 
1992 are given In the Statement enclosed. 
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Canadian Assistance for Development 
ofNHs 

4290. SHRIMATI VASUNDHARA 
RAJE: WiUthe MlnisterofSURFACETRAN5-
PORT be pleased te state: 

Clearance to Coal Projects 

4291. DR. KRUPASINDHU BHOI: WUI 
the Minister of COAL be pleased to state: 

(a) whether the Government have re
cently cleared some coal projects; 

(b) if so, the locations thereof; State-
(a) whetherGovemment propose to take wise; 

Canadian assistance for the execution and 
improvement of National Highways in states; (c) whether some of those coal deposit 

areas are under the Mahanadi Coalfields 
(b) if so, the names of such states and Limited; 

, the details of their National Highways; 

(c) whether Government also propose 
to improve some National Highways in Ra
jasthan with the Canadian assistance; and 

(d) if so, the details thereof? 

THE MINISER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). At 
present, there is no proposal fro Canadian 
financial assistance for execution and im
provement of National Highways in the 
country. 

(d) if so, the details thereof; 

(e) the approximate quantum of coal 
deposited in, each of those areas; and 

(f) the steps being taken to start the 
extraction of coal in those mines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHIR S.B. NYAMA 
GOUDA): (a) to (f). Since 1.4.91 the Govt. 
have sanctioned the undermentioned new 
coal mining projects:-
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Prlvatlsatlon cf Parac:llp Port 

4292. SHRI GOPI NATH GAJAPATHI: 
Win the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) Whether the Pradip Port Trust au
thority has decided to privatise part of Its 
divertisification programme; 

(b) If so, which portion of Its diversHlca
tlon programme is proposed to be given to 
private sector; 

(c) whether advertisements have been 
made for the private sector investment; 

(d) if so, the response from the private 
sector; and 

(e) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The port proposes to invite private 
sector participation in areas like construction 
of captive berths, leasing of berths, setting 
up of dry docks facilities etc. 

(c) Very recently advertisement has been 
made In respect of dry docking facilities. 

(d) and (e). The response from private 
,sector is still awaited. 

Widening of NH In Kerela 

4293. SHRI THAYILJOHN ANJALOSE:· 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the progress made so far in widening 
the Alwaye - Sherthalai Section of National 
Highway No. 47 In Kerala into four lanes; 

(b) the funds earmar1<ed for the project; 
and 

(c) the time by which the wor1< is likely to 
be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Four
landing of National Highway 4 7 from Alwaye 
bypass to Vytilla (16 kms) and Aroor to 
Sherthalai (21 kms), alongwith strengthen
ing of th existing road from Vytilla to Aroor 
(10 kms), is to be taken up under Asian 
Development Bank loan assistance. Based 
on preliminary estimates, the project has 
been administratively approved for As. 56.63 
crores on 22.1.92. Bidding forthe project has 
been initiated by the State PWD in Decem
ber, 1992. The wor1< is targetted to be com
pleted within 42 months after award. 

Joint Venture Banks In CIS 

4294. SHRI SANAT KUMAR MAN-
DAL: 

DR. KRUPASINDHU BHOJ: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government propose to 
set up Joint Venture banks in the Common 
wealth of Independent States; and 

(b) H so, the broad features there of 
particularly equity participation and other 
ancillary matters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Reserve Bank of India 
have reported that State Bank of India are 
sending a task force for conducting a de
tailed feasibility study in Ukraine for setting 
up a Joint Venture Bank. The task force 
members will aiso conduct a feasibility study 
In Moscow in connection with a separate 
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Joint Venture Bank proposal for Russia. 

Vlzag Thermal Power Station 

4295. SHRI J. CHOKKA RAO: Will the 
Minister of COAL be pleased to state: 

(a) whether the Govemment have 
agreedforthe coal linkage to Vizag Thermal 
Power Station in Andhra Pradesh; 

(b) If so, the ql anlity of coal required 
and alloted for the said project and th state 
from which the arrangement is being made; 

(c) whether the State Government has 
requested for the increase of coal supply to 
other power projects fo the state; and 

(d) if so, the action being taken by the 
Govemment in this regard? 

S. No. Name of Power Stations 

1. 

2. 

3. 

4. 

5. 

Kothagudem 

Vijaywada 

Nellore 

Rarnagundem 'B' 

Ramagundem STPS 

Strikes IUld Lock OUts In Industrial 
Units 

4296. SHRI SURAJBHANU SOLANKI: 
Will the Minister of LABOUR be pleased to 

• state: 

(a) the number of strikes and lock outs 
taken place In the industrial units in each of 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 

. GOUDA): (a) and (b). Coal linkage for 
Vishakh~nam TPS (1 000 MW) has been 
agreed to from Taicher CoaHield in Orissa. 
The ultimate reqUirement of Coal for the 
Thermal Power Station is expected to be 
about 3.54.m.t.p.a. 

(c) and (d). Coal requirements of Ther
mal Power Stations are worked and finalised 

. on quarterly basis by the Standing Linkage 
Committee (Short-term) in which the repre
sentatives of State Electricity Boards, Minis
tries of Cola & Railways, Department of 
Power, Central Electricity Authority and 
Others are represented. The linkages ap
proved for Power Stations in Andhra Pradesh 

. fortheensuingquarterJanuary-March, 1993 
are as follows:- . 

(Figure~ in '000 tonnes) 

Approved monthly target of coal supply 
for the qua".er January - March, 1993 

270 

410 

15 

25 

760 

the state during the last three years; 

(b) the number of mandays lost during 
the above period and the extent of financial 
loss suffered as a result thereof; and 

(c) the steps taken or proposed to be 
. taken'to rectify the situation? 



AGRAHAYANA27,1914(SAKA) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
number of strikes and lockouts in industrial 
units in States during the last tbree years is 

given at Statement-I and the information 
relating to the numberof mandays lost, wages 
lost and production ~ost due to strikes and 
lockouts during the last three years is given 

at Statement-II. 

(c) The Government have been main
taining a close and continuous watch on the 
industrial relations situation in the country. 

. The Industrial Relations Machinery both at 
the Centre and in the States are taking steps 
to resolve disputes and reduce work stop
pages through mediation, conciliation, arbi
tration and adjudication. 
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Refinancing to Housing Companies by 
National Hauslng Bank 

4297. SHRIDATTATRAYABANDARU: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the National Housing Bank 
provides residence :acilities to the eligible 
housing companies and corporation; 

(b) if so, whether the interest charged by 
NHB from these companies/corporations is 
much less than the interest charged on the 
loans taken 'by the individuals for housing 
from these companleslcorporations; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken by 
the Government to remedy the situations? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. National Housing Bank 
(NHB) provides refinance to recognised 
Housing Finance Companies (PFCs). 

(b) 10 (d). Refinance is provided by NHB 
to eligible primary lenders to the extent of 
100 per cent of direct housing loans for new 
units whose built up area does not exceed 40 
Sq. mt. or cost of Rs. 2 lakhs. Refinance Is 
also provided by NHB uplo 100 per cent of 
loans upto Rs. 30,000/- for repairs and 
upgradation. Present rate of interest charged 
by NHB ~n its refinance provided to HFCs in 
respect of eligible loans is as follows: 

Amount of loan . Rate of interest 
charged by NHB 

Rate of interest to be charged 
from the ultimate beneficiaries 

(I) For acquisition/construction of new housing units 

Upto Rs. 7,500/- 8.0 

7,501 -15,000/- 9.5 

15,001-25,0001- 11.0 

25,001 - 50,000/- 13.5 

50,001 - 1,00,000/- 14.0 

1,00,001 -2,OC,CiOO/- 14.5 
(Minimum) 

(ii) For upgradatlon Including major repairs 

Upto Rs. 30,000/- 13.0 

NHBprovides reflt:ance for eligible loans 
to the primary lenders, who inturn service the 

10.0 

11.5 

13.0 

15.0 

15.5 

1S.0. 
(Minimum) 

15.0 
(Minimum) 

loan and bear the credit rise and, therefore, 
the above interest spread is permitted. 
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Expressway No. NE-I 

4298. SHRI HARISINH CHAVDA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the progress made so far for con
struction of Exprassway No. NE-I between 
Ahmedabad and Vadodara; 

(b) the total length of the Expressway; 

(c) the estimated cost of the project and 
the amount spent so far; 

(d) the special facilities likely to be pro
vided on this Expressway; 

(e) whether there is any proposal to levy 
toll tax on this Expressway; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' SUqFACE TRANSPORT 
(SHRI JAGDISH tvliER): (a) to (c). The 
Jengthofthe~VadodaraExpress

way when ~ted, wllJ, be around 93 km. 
The project was sanctioned originally at a , 
cost of Rs.13t.2 aore butits revls8d cost Is 
estimated to be about As. '220 crQre. The 
OVefaU progress upto November. 1992 as 
reported by the State Government is ai>
proxlrriaiely 49%. The expenditure incu~d 
is ~Ported as FJs. 89,70 crores. 

(d) The Expressway will cater for the 
needs 01 throughfasi moving traffic between 
Ahrrie<labad ana Vadodara and will' have 
special ~1Ites ike grade separated inter: 
section, rest are~ etc. 

(e) B!ld (I). The Expressway is proposed 
to be Clfp8~ed facll!tY. Hc?wever, details of 
"'fgesfObec~areyettObellnaftsed. 

[ Translation] 

SBI Branches In Orlasa 

4299. SHRI MRUTYUNJA VA 
NAYAK: 

DR. KARTIKESWAR PA TRA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the total number of branches of the 
State Bank of India operating in Orissa at 
present; . 

(b) the numberofthe persons belonging 
to Scheduled Castes and Scheduled Tribes 
working as Officers in different grades in
these branches; 

(c) the proposals for opening new 
branches of S8 I in Orissa pending clearance 
with the Union Govemment; and 

(d) the targets for opening new branches 
of S61 in the State during the next year? 

THE M.INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As at the end of September, 
1992. 452 branches of State Bank of India 
(SBI) were, functioning in Orissa. 

(b) Number of Scheduled Castes and 
Scheduled TribeS Officers working in differ
ent grades in these branches as on 30.6.1992 

, are given below:-

Grade I 445 

Grade II 43 

Grade III 8 

(c) Reserve Bank of India (RBI) is the 
licensing authority and proposals for open
Ing branches of cOmmeR:iafbaf$S are con
sidered by them keeping In vteWthe policy 
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guidelines. The RBI has liberalised the 
Branch Licensing Policy in May. 1992. Banks 
can now open theirbran;;hes in Semi-urban. 
Urban. Metropolitan and Port Town centres 
of their choice subject to their complying with 
specific conditions and also attaining capital 
adequacy norms and prudenti~1 accounting 
standards. 

(d) No year-wise and State-wise targets 
for opening branches are fixed by RBI. 
However. SBI has reported that as on 
30.9.1992. 16 licences were pending with 
them for opening branches in Orissa. 

IRBI Assistance to Sick Industries 

4300. SHRI MAHESH KANODIA: 
SHRI KHELAN RAM 

JANGDE: 

Will the Minister of FINANCE be pleased 

to state: 

(a) the amount of assistance provided 
by the Industrial Reconstruction Bank of 
India to the sick industries of Gujarat and 
Madhya Pradesh during the last three years 
and proposed to be provided during the 
current year; and 

(b) the number of industries inthe above 
States to which assistance was providedl 
proposed to be provided during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALSIR 
SINGH): (a) and (b). The amount of assis
tance sanctioned and disbursed by the In
dustrial Reconstruction Sank of India (IRSI) 
during the last 3 years to sick industries in 
Gujarat and Madhya Pradesh is given be
low. 
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Contract Labour In TextU. Min., Mahar
as~tra 

4301. SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister' of LABOUR 
be pleased to state: 

(a) whether the la~ourers are still work
ing on contract basis in textile mills in Mahar
ashtra; 

(b) if so, the number thereof; 

(c) whether the Government propose to 
take any action against the owners of these 
mills for violating labour laws especially, the 
provisions of Contract Labour (Regulation 
and AbOlition) Act, 1970; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAf)I 
SINGH GHATOWAR): (a) to (d). The infor
mati ... is being collected and will be laid on 
the Table of the House. 

Measures to ~rfng down 
Expenditure 

4302. SHRI CHHEDI PASWAN: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 

Willthe Ministercf FINANCE be pleased 
to state: 

(a) the details of the measures taken by 
his Ministry in order to bring down its expen
dlture; and 

(b) the total amount saved during each 
of the last three years and current year so far 
as a result thereof? 

THE MINISTER OF STATE IN THE 

. MINISTRY OF FINANCE (SHtR SHAN
TARAM POTDUKHE): (a) The economy 
measures taken by Ihe Governmanllo re
duce expenditure include redUCtion in posts 
at various levels, ban on air travel by first 
class, ban on accommodation In hotel suites 
while on tour, overall out of 20% on travel
both domestic and international, reduction In 
consumption/expenditure on petrol/diesel, 
restriction on expenditure on OT A, suiTen
der of 10% telephone lines, ban on holding 
conferences/seminarslworkshops and on 
entertainments (including luncheS/dinners), 
purchase of vehicles, decorative lighting, 

. curtailment in expenditure on consumption 
of electricity, etc. 

(b) The information regarding expendi
ture on various items is not compiled cen
trally. it is, therefore, difficult to quantify the 
financial impact of these measures. . 

Hut Insurance Scheme 

4303. SHRI GA YA PRASAD KORI: Will 
the Minister of FINANC~ be Dleased to 
state: 

(a) the number of families benefited 
underthe Hut Insurance SCheme In the rural 
areas, Statewise; 

(b) whether the officers of insurance 
companies. visit 'tile vilJages to educate the 
people aboul the benefits of this scheme; 
and . . 

(c), it nut, the mariner in which the Gov
'ernmant propose to popularise and il1l>le
ment this Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBtA 
SINGH): (a) Requisite information is as 
under.-
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Name of Statal Number of Famt7Jes 
Union Tetrltory Benefitted 

Andhra Pradesh 59,549 

Arunachal Pradesh 

Assam 229 

Bihar 39,406 

Goa 143 

Gujarat 263 

, Haryana 170 

Himachal Pradesh 41 

Jammu & Kashmir 8 

Kamataka 8,175 

Kerala· 3,669 

Madhya Pradesh 401 

Maharashtra - 3,338 

Manlpur 7 

Meghalaya 9 

Mizoram 

Nagaland 678 

, Orissa 13,970 

Punjab 198 

Rajasthan 3,521 

sikkim 

tamUNadu 26,890 

Tripura 395 
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Name of Stats! 
Union Territory 

Uttar Pradesh 

West Bengal 

, Andaman & Nicobar 

Chandigarh 

Dadra & Nagar Havell 

Daman & Diu 

Deihl 

Lakshadweep 

Pondicheny 

Total 

(b) Yes, Sir. 

(c) Does not arise. 

(English) 

Sa" Credit for Sugar Mills 

4304.SHRIM.V. CHANDRASHEKARA 
MURTHY: Will the Minister of FINANCE be 
pleased to state: 

(a) whetherthe sugar mills are adversely 
affected by the High Interest rates on the 
loans and becauSE! of inadequate credit 
facilities from banks as reported In 'Hlndus
tan Times' dated Noyember 22, 1992; 

(b). so, the details thereof; and 

(c) the action taken or proposed to be 

Number of Families 
Benefitted 

33,470 

24,281 

25 

662 

669 

2,20,167 

taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a)to (c). The said news item brings 
out the various difficulties faced by Sugar 
Mills In availin bank credit according to their 
judgement. The credit requirements of sugar 
. Industry are fixed by banks on the basis of 
peak deficit in monthly cash budget ordraw
jng power (after deducting 20% margin on 
the value of stocks), whichever Is less. The 
credit limit Is not uniform for the entire year 
and varies .according to the requirement of 
the miD during the course of the year. The 
limits so fixed are therefore need based. 
Reserve Bank of India holds meetings with 
the representatives of Indian Sugar Mills 

. Association (ISMA) and the financing banks, 
as and when required, to discuss the credit 
requirements of sugar industry with a view to 
evolve satisfactory arrangements in this 
regard. 
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$oclo-Economlc DeV9lopment Project. 

4305. DR KARTI'<ESWAF{PATRA:WiII 
the Minister of LABOUR be pleased to state: 

Ca) whether the International Labour 
Organisation has been assisting socio-eco
nomic development projects in certain dis
tricts; 

Cb) if so, the details thereof; and 

Cc) the number of District in each State 
selected or proposed to be selected for the 
purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): Ca) to Cc) The follow
ing socio-economic developemnt pro
grammes are being im!)lemented in various 
districts of different States with the assis
tance of I.L.O.: 

(1) Wastelands developrnentior women's 
organisations in Ahmedabad and 
Mehsana distri::ts to be extended to 
Gandhlnagar district, Gujarat; 

(2) Family Welfare Education and Services 
of Milk Producers of 30 villages in Kar
amsad district. Gujarat; 

,{3} Col1l>rehensive FamilyWelfare and Skill 
Development project forthe tribal popu
lation of Baroda district. Gujarat; 

(4) The development of new ways to organ
ise and assist home-based piece-rate 
workers in cooperation with SEWA. 
Ahmedabad. Gujarat; 

(5) Promotion of El1l>loyment and Income 
Opportunities in Purulla Distrtd, West 
Bengal; 

(6) Promotion of Ir.come and Employment 
opportunities for the Rural Poor, Dhar-

mapurl District, TamO Nadu; 

(7) Wastelands Development through 
women's organisations. Bankura Dis
trict, West Ben~al. 

In addition to three on-going projects. a 
special Public Works Programme for gener~ 
ating employment and income opportunities 

. in rural areas is scheduled to commence 
activities in 1993 in Nizxar Block of Surat 
District and C hhota Udaipur Block of Baroda 
District. 

[Translation] 

Damage to D.T.C. Buse. 

4306. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of Delhi Transport Cor
poration buses damaged during the last two 
years due to th students agitations in Delhi; 
and 

(b) the steps taken to provide S8Curityto 
Delhi Transport Corporation property? 

THE MINISTER OF STATE OF TEH 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) 3744 buses. 

(b) The following steps during agitation 
are taken by Delhi Traffic Police:-

1. Foot and mobile patrolling 8f8 intensi
fied. 

2. Pickets are set-up at the sensitive places 
I.e. at sChools and colleges. 

3. Staff are briefed regularly. 

4. Agitators 8f8 detained under preventive 
actIOn. 
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5. Adequate police force is deployed for 
protection of OTC buses as and when 
required by OTC authorities. 

6. Staff has been directed to keep close 
watch overthe activities of bad elements 
and ~ check incidents. 

t 
7. Union leaders have been contacted and 

exhorted not to damage OTC buses being 
the Govt. property during the student's 
agitations. 

OTC takes all precautionary measures 
by posting checking officials for diversion 
duty at sensitive points to avoid damage 
inconsultation with the Police as soon as any 
information is received. 

[English] 

Gold Pledged to Banks In Foreign 
Countries 

4307. SHRIS.B. THORAT: 
SHRI SANAT KUMAR MAN

OAL: 
SHRI MOHAN RAWALE: 

WiJlthe Ministerof FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
pledged gold to banks in foreign countries 
and raised loan agaln~t it; 

(b) the quantity of gold kept abroad; 

Cc) whether the ceiling on gold that can 
be placed outside the country, as envisaged 
in the Reserve Bank of India Act has been 
exceeded by the Reserve Bank of India at 
present; 

(d) the.circumstances Under which the 
RBI has violated the law of the land: 

Ce) the quantity of gold which the Gov: 

emment leased to a Swiss Bank but later 
sold to RBI still remains outside; and . 

Cf) the reasons for not entering this part 
of the gold in the assets of tl)e Issue Depart
mentofRBI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI RAMESH
WAR THAKUR): (a) Yes, Sir. 

(b) A total quantity of 65.13 metric ton
nes of gold with Reserve Bank of India is 
presently kept abroad. 

(c) No, Sir. 

(d) Does not arise. 

(e) Government did not lease any gold 
to any SwiSS Bank. It had leased about 
19.999 metric tonnes of gold to the State 
Bank of India (SBI) in May, 1991. The SBI 
utilised most of it for a simultaneus sale -
repurchase transaction with a SWiss bank. 
On repurcha~e the Government sold it to the 
Reserve Bank of India. The quantity of gold 
so purchased by the Reserve Bank of India 
and held outside India amounts to 18.36 file 
tonnes. 

(f) The gold so purchased by Reserve 
Bank of India is taken to the Issue Depart
ment stock of gold and is shown as such in 
the assets of the Issue Department of Re
serve Bank of India. 

Colnlslng of 1, 2 ancl5 Rupee Notes 

4308. SHRI.B. RAJARAVIVARMA: Will 
the Minister 01 FINANCE be pleased to state: 

(a) whether Re. 1, Rs. 2 and Rs. 5 notes 
constitute 57% in terms of volume and only 
seven percent In terms of value; and 

(b) whetherthe Government propose to 
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colnlse these notes and If so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) Yes, Sir. 

(b) Yes. The Government propose to 
coinise notes in denominations of Re. 1 - Rs. 
2/- and Rs. 51- In a phased manner by the 
year 1998. 

RBI Audit by C&AG 

4309. SHRI RAMCHANORA GHAN
GARE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Governmentpropose to 
get the accounts of Reserve Bank of India 
audited by the Con1>lroller and Auditor 
General of India; and 

(b) If not, the reasons therefor? 

THE "MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OAlBIR 
SINGH): (a) No, Sir. 

(b) In terms of the statute goveming 
RBI, their accounts are required to be au
dited by auditors who are qualified to act as 
such under the COl'lll8nies Act, 1956. For 
selecting statutory auditors of RBI, a Com
mittee which has a representative of the 
CorT1)troller and Auditor General has been 
set up. ~ Committee selects firms of 
auditors with reference to their experience in 
conducting bank audit. The existing system 
of audit In RBI Is working satisfactory. 

India', Rank In llF Borrowings 

4310. SHRIRAMASHRAYPRASAD 
SINGH: 

SHRIMATI BtBHU KUMARt 
OEVI: 

SHRI RABI RAY: 

W1llthe Mlnlsterof FINANCE be pleased 
to state: 

(a) whether It Is a fact that India's rank 
under the increased IMF quotas was further 

" lowered than the previous one; 

(b) whether the external debt has al
ready exceeded by 25 percent of our Na
tionallncome; 

(c) If so, the details thereof and the 
reasons therefor; 

(d) what would be the l"1>act of the 
nation's ec~nomlc strength and 

(e)the remedial measul'8Stakenorsteps 
proposed to be taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Yes, Sir. 

(b) and (c). Yes, Sir. The aggragate 
extemal debt of India as a proportion of GOP 
rose to about 27 percent in 1 991-92 from 
about 23 percent in 1990-91. "This Is be
cause while the debt rose only marginally 
from US$ 66.75 billion at the end of 1990-91 
to US$ 67.33 billion at the end of 1991-92, 
there was a large increase in the rupee value 
" of this debt because the dollar appreciated 
against the rupee. As a result the debt as a 
percentage of GOP increased sharply. 

Cd) and (e). The Govemment Is keeping 
a close watch on the extemal debt and the 
present debt situation Is well within prudent 
limits. The stablRzatlon-cum-economic re
forms programme being pursued by the 
Govemment would enable the economy to 
utHise external loans more efficiently and 
'would enhance the capacity of the economy 
to repay the loans through higher exports 
and invisible eamings. Besides, the Govem
ment has IiberaUzed the foreign Investment 
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regime substantlany so as to attract non- the regulations of the United States of 
debt Cl8ating flows of capital In the form of America, an mutual fund companies regls-
equity and portfolio investment tered in that country are required to Issue at 

NatIonal Test Range at Ballapal 
the minimum one annual report and a Sem
annual report to Its shareholders containing, 
Inter alia, prospects of the Industry In the 

4311. SHRI ARJUN CHARAN SETHI: . country in which the Fund makes its invest-
Will the Minister of DEFENCE be pleased to ments. In fulfilment of this requirement, Unit 

• state: Trustfo India Investment Advisory Services 

(a) the total investment made for setting 
up the National Test Range at Baliapalln 
Orissa; and 

ltd. (UTI lAS). a 100"10 UTI owned subsidi
ary, which manages the India Growth Fund 
Inc. an Offshore fund based in the USA, 
presented its assessment· of the Indian in-
dustry to the shareholders on 17th August, 

(b) the time by which It is likely to be 1992. This assessment Includes a reference 
COmmissioned? to anticipated negative performance In auto

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) As. 14.225 crofes 
have been paid to GoYl of Orissa, for pre
paratory work regarding setting up National 
Range at Baliapal. 

(b) Work on tre project is held up 
because of non-availability of the land pro
posed for acquisition for the project. 

Performance of UTI 

4312. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 

• state: 

(a) whether the Unit Trust of India 
expects a negative performance In five sec
tors; 

(b) If so, the sectors, where negative 
performancr; Is anticipated; 

(C) the reasons therefor; and 

(d) the steps proposed to be taken to 
improve the performance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FIN,6J.JCE (SHIR RAMESH
WAR THAKUR): (a) to (c). Yes, Sir. Under 

mobile, steel. and steel products. paper, tea 
and tyre sectors. 

(d) As this is in the nature of a con~inu
ous assessment by UTI based on its percep
tions at a particular point of time, no specific 
action is called for on the part of the Govem
ment. 
[ Translation] 

Construction Companies Abroad 

4313. SHRI NAWAL KISHORE RAI: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the details of Indian companies 
engaged inconstruction work abroad; 

(b) the n.umber of labourers sent abroad 
during the last three years and in the current 
year by these companies; 

(c) whether they have been provided 
jobs there; and 

(d) the number of labourers out of them 
who have repatriated? 

THE DEPUTY MINISTER IN TH.E 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): <a> According to the 



339 Written Answ~rs DECEMBER 18, 1992 Written Answers 340 

Information available with the Ministry of 
Labour, 18 Indian r.ompanies are engaged 
In construction wo~rk abroad. The detajls are 
given In the Statement attached. 

(b) to (d). The information is being col
lected and will be laid on the Table of the 
House. 

SI.No. 

STATEMENT 

Name and address of the 
COlT(Jany 

1. Indian Railway Construction Company 
Ltd., 
Palika Bhawan, Sector XIII 
R.K. Puram, New Delhi· 110066 

2. Continental Construction ltd., 
Continental House, 
Nehru Place, New Delhi. 

3. Ansal Properties & Ind. Ltd., 
115 Ansal Bhawan, 16 K.~. Marg, 
New Delhi -110001 

ll; Bhagheeratha E:ngg. ltd., 
132, Panampilly, Post Box No. 2338, 
Cochln - 682016 (Kerala) 

. 5. Cimmto International 
Antriksh Bhawan, 4th floor, 
22 Kasturba Gandhi Marg, 
New Delhi - 110001. 

6. Gammon Indie? Ltd., 
Gammon House, Veer Savarkar Marg, 
Prabhadevi, 
Bombay - 400 025. 

7. INMA Constru-;ticns PvI.Ud., 
251 Awai Shanmugam Road, 
Goplalapuram, 
Madras - 600 086. 

8. Jaiprakash Industries ltd., 
JA House, 63 Basant loJ( Community 

SI.No. Name and address of the 
,.. COlT(Jany 

Centre, Vasant Vihar, 
New Delhi - 110057. 

9. KEC International ltd., 
Lal Bahadru Shastri Marg, 
Kurla, Bombay - 400 070. 

10. Larsen & Toubro Ltd., 
(ECC Construction Group), 
Mount Poonamallee Road, 
Manapakkam PO Box No. 979, 
Madras - 600 089. 

11. National Buildings Construction Cor
poration Ltd., 
NBCC House Lodhi Road, 
New Delhi - 11 0 003. 

12. National Projects Costn Corporation 
ltd., 
Raja House, 31 Nehru Place, 
New Delhi -110 019. 

13. Pet ron Civil Engg. Ltd., 
Swastlk Chmbers, 6th floor, 
Sion Trombay Road, Chembur 
Bombay - 400 071. 

14. Som Dan Builders Ltd., 
SOB House, 56-58 Community Centre, 
East of Kailash, 
New Delhi - 110 065. 

15. Tata Projects Limited, 
Suryodaya 1-1 0-60/3, 

Begumpet: 
Hyderabad - 500 016. 

16. Unitech Limited 
Unitech House, 6, Community Centre, 
Sakel, New D91hi - 110 017. 

17. The Coromandel Engg. Co. Ltd., 
46, Second Line Beach, 
Madras - 600 001. 



341 WrlttenAnsWliJrs AGRAHAYANA27,1914(SAKA) Written Answers 342 

51. No. Name and address of the 295 million, export credit of OM 75 million 
Company and grant assistance of OM 55 million. 

18. Hindustan Construction Co.ltd., 
Construction House, Walchand Hira
chand 
Marg Ballard Estate, 
Bombay - 400 038. 

[Eng/ish] 

GennanAld 

4314. SHRI M.V.V.S. MURTHY: Will 
the Minister of FINAI\'CE be pleased to state: 

(a) whether the German aid tothe coun
try is likely to be ir.creased in the current 
year; 

(b) if so, the details of the aid given 
during 1991 and 1992 and proposed to be 
given during 1993; 

(c) whether any c~nditionalities were 
laid down by Germany for offering the aid; 

(d) if so, the details thereof; and 

(e) the reaction of the Government 
thereto? 

THE MiNISTER OF STATE IN THE 
MINISTAY OF FINANCE (SHRI RAMESH- . 
WAR THAKUR): (a) There is no indication 
from German Govt. so far. 

(b) During 1991 the Gemian Govern
ment had committed OM 441.198 million 
comprising soft loan of OM 395 million and 
export credit of OM 46.198 million. 

During 1992 the commitment was for 
OM 425 mlUlon comprising soft loan of OM 

There is no indication at present of the 
proposed German assistance for 1993. 

(c) No, Sir. 

(d) and (e). Question does not arise. 

Export and Import of Cotton 

4315.· SHRI KASHIRAM RANA: 
SHRI PANOURANG PAN

OliK FUNOKAR: 
SHRI BHUPINOER SINGH 

HOOOA: 
SHRI SIMON NARANOI: 

Willthe MinisterofTEXTILES be pleased 
to state: 

(a) whether the Government have taken 
any decision to increase the exports quota of 
KapaslNarma' and cotton; 

(b) if so, the quantity 01 cott(¥l produced, 
exported and imported during each of the 
last three years; and 

(c) the details of foreign exchange earn
Ings by way of exporting cotton and expen
diture Incurred on import of cotton during 
each of the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) In persuance of the long-term 
policy to export cotton, the Government has 
released 9.26lakh bales of cotton for export 
during the cotton season 1992-93. 

(b) and (c). The quantity of cotton pro
duced, exported and imported during the 
last three cotton years are as follows:-
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Year Production 

aty. 

1989-90 135.75 13.71 

1990-91 117.00 11.90 

1991-92 119.00 0.77 

·Cotton imports during 1991-92 were made 
'by exporting private imports mills under 
Advance licensing Scheme. 

Treatment of Dearness Allowance as 
DeamessPay 

4316. SHRI V.S. VIJAYAR-
AGHAVAN: 

SHRI PHOOL CHAND 
VERMA: 

SHRIANBARASUERA: 
DR. Y.S. RAJASEKHAR 

REDDY: 

WiDthe Minister of FINANCE be pleased 
to referto the ~glven to StarrecI Question 
No. 246 on MatCh 13, 1992 and state: 

Ca, whether the Expert Group has been 
GDnIIIlUlld " ."anine the proposal lor 
appointment fo Permanent Wage Review 
ColWJ1lttee; . 

Cb) if so. the lIames of its members and 
the .test position in this regcud; 

CCl the time by which the Export Group 
• likely to submit its report; and 

(d) the progress made so far In regard to 
treatment 01 a portion of Dearness Allow
ance as Dearness Pay? 

(Value Rs. In crores) 

(aty. In lakh bales of t 70 Kg. each) 

Export Import 

Va/ue aty. Value 

610.52 Nil Nil 

620.54 Nil Nil 

38.75 ·3.00 180 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN
TARAM POTDUKHE): (a) to (c). No, Sir. 
However, the demand of the Staff Side for 

. setting up of a Permanent Wage Review 
Body was discussed in the National Council 
(JCM). n was decided that an Expert Group 
would be set up to study the structure of 
emoluments of the employees of Central 
Government and PubliC Undertakings and 
submit a document for consideration of the 
Govomment Accordingly, a Committee of 
Experts has been set up vide Ministry of 
Finance O.M. No.1 (19)/91-EII(B) dated 6th 
April, 1992 reproduced as statement. The 
tenure of this Committee has been extended 
upto 31.12.92. The report of the Committee 
isawaited. 

Cd) This was discussed In the las,meet
Ing of the National Council (JCM) held on the 
7th November, 1992. n was decided that a 
meeting of the National Council could be 
convend some time In April, 1993 to further 
deliberate on this Issue. 

STATEMENT 

The Government of India have decided 
to constitute a high level Committee of Ex
pel1$ to study and examine the structure of 
emOluments. viz. Pay, Dearness Allowance 
and other allowances Including perquisites 
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admissible to the employees Ir the Central 
Government, Public Sector Enterprises and 
Nationalised Banks, etc.lnteraJlaforprepar
.Ing a document to enable the Government to 
take a view on the trends of wages of em
ployees In these sectors and to consider 

(i) Shrl H.N. Ray· 

(ii) Shrl V. Atal 

• (iii) Shrl B. Swaminathan 

3. The terms of reference of the Committee 
shall be as follows:-

(i) To study the Dearness Allowance 
and wage structure of Central Gov-
ernment employees and the erTl>'oy- . 
ees of the Public Sector Undertak-
Ings, Nationalised Banks, Statutory 
Corporations, etc. Including principles 
governing Deanrness AI!owance and 
pay. 

(ii) To analyse the gap In emoluments of 
the Central Government employees 
vis-a-vis employees of Public Sector 
Undertaking setc. giving the weight-
age to the difference in job contents 
for the posts similar in nature. 

(iii) Based on the study and examination, 
prepare a document for consldera-
tion of the Govemment to take a view 
on the following aspects:-

(a) The trend for wage revision and nar-
rowing down the gap lnemoluments 
In the Centl? I Government vis-a-vis 
employees of Public Sador Enter-
prises keeping In view the economic 
conditions and resource constraints; 

(b) To evolve a common formula for grant 
of .[)earness AHowance to Central 
Govammani .malovee' as well as 

evolving a common formula for the grant 01 
DeamessAllowanc8. 

The composition of the Committee d 
Experts shall be as follows:-

Chairman 

Member 

Member 

employees of the Public Sector Un-
dertakir.gs, Nationalised Banks and 
Statutory Corporations, etc. ke8J*lg 
In view the wage structure, allow-
ances, perks and terminal benefls. 
etc. available to different e~ 
il'! different sadors; 

(c) The principles, policy and formula for 
Deamess ReRef to the Pensioners; 

(d) The periodicity of revision of wages. 
Deamess Allowance and Dearness 
Relief. 

4. The Headquarters of the Comm!ttee 
will be at New Deihl. The Commlltee 
will devise its own procedure and 
may call for such information as con-
sidered necessary. 

5. The Department of expenditure .. 
provide the Secretariat for the Com-
mitt8f1. 

6. The Committee wOI submit the docu-
ment to the Ministry of Finance wlhln 
a P.flrlod of 4 months. 

.$d-
(p.G.NELE) 

Add!. Secretary to the 
Government of IndiL 
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Deposits by FRBs In Bihar 

4317. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of FINANCE be 
pleased to state the deposits mobilised and 
the amount of loans disbursed by the Re-

Deposits mobilised 

As at the end of March Amount 

1990 59334 

1991 69039 

1992 77869 

*1991-92 data provisional and in re
spect of 9 out of the 22 banks. 

[English) 

Foreign Debt 

4318. SHRI B.l. SHARMA PREM: Will 
theUinisterof FINANCE be pleased to state: 

(a) whether the Government have ap
plied for a loan of 89 billion from IMF for 
disbursement @ 3 billion In each year; 

(b) if so, what would be the total foreign 
loan including the first Instalment of $ 3 
billion; 

(c) what is the rate of loan repayment in 
each year; 

Cd) whal is the percentage of foreign 
debt relative to national inco"*: and 

glonal Rural Banks In Bihar during the last 
three years? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): The deposits mobilised and the 
amount of loans disbursed by the Regional 
Rural Banks (RRBs) in Bihar during the last 
three years are as under:-

(Rs. in lakhs) , 

Loans disbursed 

During April March Amount 

1989-90 9571 

1990-91 7158 

1991-92* 3612 

(e) by ~hal time it will lake to repay the 
foreign loan? 

THE MINJSTE~ OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) No, Sir. We have, 
however, undertaken preliminary discussions 
with the IMF lor an Extended Fund Facility 
arrangement for 3 years with a blend of 
ESAF resources. Negotiation for this ar
rangement will be undertaken next year. 

(b) to (e). Does not arise. 

Fifth Wages Negotiation In Coal Indus· 
try 

4319. SHRIHARADHAN ROY: Will the 
Minister of COAL be pleased to stale: 

(a) whether the Fifth Wages Negotiation 
in coal Industry has not yet started; 
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(b) If so, the reasons therefor; and 

(c) the remedial steps being taken by 
, the Government in this regard? 

THE DEPUTV MINISTER IN THE 
MINISTRV OF COAl (SHRI S.B. NVAMA 
GOUDA): (a) and (b). The National Coal 
Wage Agreement-V is drawn up on the rec
ommendation of the Joint Bipartite Commit
tee for Coal Industry (!BCCI) whi~ consists 
of the representatives of management of 
coal industry and ceal mine workers. Coal 
India Limited has been authorised to consti
tute IBCCI-V ineonsuHation with IBCCI-IV. A 
(;ore group consisting of representatives from 
JBCCI-IV has been formed to deliberate and 
decide the constitution of JBCCI-V. 

(c) As soon as JBCCI-V constituted the 
negotiation for National Coal Wage Agree
ment-V will commence. 

Income Negotiation and Asset ClassifI
cation 

4320. SHRI GEORGE FERNAN-
DES: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of FI~NCE be pleased 
tostats: . 

(a) whether RBI has Issued any guide
lines to banks on income recognition and 
asset classification by.oanks for determining 
provisions for loan losses; and 

(b) If so, the details thereof? 

ntE MINISTER OF STATE IN THE 
MlNlSmV OF fINANCe (SHRJ DAlBIR 
SINGH): (a) and (b). Reserve bank of India 
(RBI) have Issued detailed guidelines to all 
ICheduJed commercial Banks stating that 
the policy of Income recognition should be 
, objective and based on record of recovery 

rather than on any subjective considera
tions.Like-wise the classification of assets Is 
required to be made on the basis of objective 
criteria which would ensure a uniform and 
consistent application of norms. As regards 
provisioning requirements, RBI's guidelines 

. prescribe that this should be made on the 
basis of classification of assets into four 
different categories viz., standards assets, 
sub-standard assets, doubtful assets, and 
loss assets. These prudential norms are to 
be implemented in a phased manner over a 
three year period commencing from the 
current accounting year begining from 1 st 
April,1992. 

(Translation] 

Loan at Concesslonal Rate of Interest 
to Earthquake Victims 

4321. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI GEORGE FERNAN
DES: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government of Uttar 
Pradesh had sent a memorandum to the 
Union Government regarding issue of in
strudions to the banks for granting loans at 
concessional rates 01 interest to the victims 
01 October 1991 earthquake in hilly areas of 
the State and to defer the recovery of earlier 
loans; 

(b) if so, whether any action has been 
taker by the Govemment thereon; 

(c) if so, the details thereof; and 

'(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIA 
SINGH): {al to (d). Yes. Sir. A request was 
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received from the O~vemment of Uttar. of Uttar Pradesh Is being presently served by 
Pradesh that the banks may be advised to the Bank's Regional Office at Lucknow. 
rehabilltatethepersonsaffededbytheearth- NABARD Is, however, posting District De-

• quake In UttarPradesh by extending loans at velopment Managers althe District Leve!.ln 
concesslonal rate of interest and postponing Uttar Pradesh, 19 such District Develop-
recoveries by six months. Reserve bank of ment Managers have ~n posted. During 
India (RBI) has reported that It had already 1992-93, the Bank has proposed to post 
Issued standing guidelines to aU the banks DDMs In 9 more districts namely Allgarh, 
for extending relief measuers to persons Almora, Bastl, Bulandhsaher, Jaunpur, 
affecled by natural calamities. These guide- Muzaffarpur, Pratapgarh, Rae BareUIy and 
fines envisage inter-alia (~ conversion of Tehri Garhwa!. Out C?f this eight have already 
short term production loans Into medium been posted and one, viz. for Basti is likely to 
term loans, (II) rescheduUnglpostponement be posted before March, 1993. 
of existing term loan Instalments, (ii~ provi
sion of additional nged-based cropllnvest
ment loans, etc. Banks are under Instruc
tions to extend these reliefs without waiting c 
fro any Instructions from RBI. The matter 
was clarified by RBI In the State Level Bank-

Setting up of Offices of SEBI 

4323. DR. KARTIKESWARPA TRA: 
SHRI AMAR ROYPRADHAN: 

ers Committee Meeting held at Lucknow on Willthe Mlnisterof FINANCEbe pleased 
.3Oth December, 1991. Since the profitability to state: 
of banks Is under heavy strains, RBI is not in 
favour of over hurdening the banks, by ask
ing them to grant loans at concessional rates 
of interest to such affected persons. 

[English) 

Branches of NABARD In UHar Pradesh 

4322. DR. P.R. GANGWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) the names of placeslr1 Uttar Pradesh 
. where branches of National Bank for Agri

culture and Rural Development are proposed 
to be opened during 1992-93; and 

(b) thetime bywhenthese branches are 
likely to be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). National Bank tor Agri
culture and Rural Development (NABARD) 
has reported that It does not have any pro
posaJto open anybrancll In the State of Uttar 

• Pradesh duringthe.~ear 1992-93. The State 

(a) whether the investors not getting 
· their refund money from different publici 
equity issues are required to lodge com
plaints with the headquarters of the Securi
ties and Exchange Board of India (SEBI) in 
Bombay and as such incure expenditure on 
postage etc., 

(b) the number of complaints received 
by the SEBI during 1992 till October 31; 

(c) wh~therthere is any proposal to set 
up offices of the SEBI at the cities where 
Stock Exchanges exist to faculties aggrieved 
invelo10rs to lodge complaints In person and 
also to enquire without spending many and 

· time; 

(d) If so, the details thereof; and 

(e) II not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
· MINISTRY OF FINANCE (SHRI RAMESH

WAR THAKUR): (a) The Securities and 
Exchange Board of India (SEBI) Is at present 



353 WriltenAnsMn AGRAHAYANA27,1914(SAKA) WrittsnAIJSINIS. 354 

operating from Its headquarters In Bombay. General Bodies. A request was therefore. 

(b) During the period January, 1992 to 
Oc::tober, 1992 SEBI received a total of 2,73, 
728 COl'J1)laInts from investors. 

(c) to (e). There Is a proposal under the 
considerations of SEBI to open regional of
fices In the metropolitan cities to start with 
and to graduaJlyextend Its network of offices 
to other cities. • 

Registration with Brokers 

4324. SHAI RABY RAY: Will the Minis
ter of FINANCE be pleased to state: 

(a) whether Stock Exchanges Authori
ties have made a olea to the Securities 
Exchange Board of India (SEBI) to postpone 
the last date of registration with the brokers 
and also the deadline for making changes in 
the Stock Exchange Board membership; 

(b) • so;the delaUs thereof; and 

(c) the steps taken by the SEBI to bring 
transparency In Stock Exchanges? 

THE MINISTER OF SToUE IN THE 
MINISTRY OF FINANCE (SHRI RAUESH
WAR THAKUR): (a) and (b). Yes, Sir. The 
Presidents and Executive Chiefs of various 
stock exc:hang .. ttav. ;equested the Secu
rities and Exchange Board of india (SEBI) on 

.23.11.'_ ... ,_,mar ..... froInlklCk 
brokers aunlonnonellml Nglslllllloll lee GI 
As.5,000I·andthaltMlaltdateofcollcllon 

• of reglstratlonf .. mar be postponed from 
December 8.11 82 lO.January 31, 1193. 

M NgIIdI ~ .. In the GOverning 
80aId cI Stock Exc:harges, the Presidents 
tal • would not be proper on their part to 
~ "'" commitment without consulting 
.. .....,.. Governing 8oard'I and 

made by them to grant time upto the end of 
March, 1993 to react to SEBI's proposaJ In 
thlaregard. 

(c) l?EBI has been fonowing up with the 
Stock Exchanges Implementation of the cI
rective Issued by the Ministry to the Stock 
Exchanges·to ensure that an their members 
Indicate to their clients tile actual execution 
price of transactions and the brokerage 
separately and to show these In the contract 
notes. SEBI has informed that Stock ex
changes have Issued instructions to their 
members to show the brokerage separately 
In the contract notes. 

National Safety Conference on Mines 

4325. SHRIBASUOEBACHARIYA:WiU 
. the Minister of LABOUR be pleased to state: 

(a) whether the Nation" Safety Confer· 
ence on Mines has not been held for a long 
time; 

(b) If so, the time by which the National 
Safety Conference on Mines Is likely to be 
held; 

(c) whether the cases of accident in the 
coal mines Increased in the recent past; and 

(d) If so, the corrective steps taken 
ther8on? 

. 
THE DEPUTY MINISTER IN THE 

. MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) and (b). The last 
Conference on Safety In Mines w_ held on 
the19thand2OlhDecember,1988. The nut 
Conference Is scheduled to be held on .... 
26th and 27th December, 1992. 

(c) and' (d). The Information Is being 
collected and will be laid on the Table of the 
House. 
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Coal MInas at Gopalpur In Orissa rehabilitation site has also been identified 
and developed. Jobs are provided to the 

4326. KUMARI FARIDA TOPNO: Will land oustees in accordance with the pre-
the Minister of COAL be pleased to state: scribed norms and the concerned coal 

(a) the area already acquired so far at 
Gopalpur in Sundargam district. Orissa for 
mining of coal; 

(b) the'total number of families dis
places due to this acquisition; 

(c) whether the families displaced have 
been properly resettled; 

(d) the number of persons from dis
placed families who have got job in the coal 
fields; and 

(e) the steps be:ng taken by the Govern
ment to provide mora jobs to the local people 
in coal mines? 

THE DEPUTY MINISTER IN THE 
• MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) According to information fur
nished by Coal India limited (Cll), an area 
of 10.82 hectares of Government land out of 
total land of 135.41 hectares has been ac
quired in Sundargarh district from Vasund
hara Opencast Project. 

(b) 10 (d). No family has so far been 
displaced. However, 106 families are likely 
to be displaced and a rehabilitation scheme 
for them has been prepared and approved 
by the State Government authorities. The 

company. 

(e) The.interests of the local people in 
recruitment for the coal projects are ade
quately safeguarded by making recruitment 
through the local employment exchanges, 
subject to :availability of suitably qualified 
local people. This Is besides employment 
given to land losers who are also local people. 

Exlm Bank-Switzerland Agreement on 
Credit Facllltas 

4327. SHRI SARAT CHANDRA PAT
TANA YAK: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Exim-bankhas signed a 
credit agreement with Switzerland; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Yes, Sir. Exim Bank 
signed a line of credit agreement with Credit 
Suisse, an International commercial Bank, 
on 13.10.1992 for a loan amount of SW FA. 
20mn. 

(b) The details of thit·credlt line agree
ment are ~ follows: 

Lender Credit Suisse, ZUrioh 

Borrower 

Purpose 

Eligible user group 

Currency 

Export-Import Bank.A(Wila 

For import of Swiss capital goods andlor services 

Indian exporters lor enhancing their export 
productioncapabili\ies 

• ~ SWiM Francs (SFR) 
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Amount of credit SFR.20mn. 

Minimum.contract value SFR. 500,000/-. 

Payment terms Advance payment-5% of the contract value 

Down payment-1 0% of contract value 

Credit coverage 
from Credit Suisse-85% of contrdact value 
against line of 
credit to Exim Bank 

ERG insurance fee To be included in the contract value on actual basis 
and paid as per payment terms indicated above. 

Other charges Out-of-pocket expense.s if any, on actual basis. 

Last date of contract approval December 31, 1993. 

Last date for disbursement June 30, 1994. 

Rate of interest A fixed interest rate linked to the Swiss Export Base 
Rate (S~BR), currently 8-1/8%p.a. 

Repayment In 10 equal successive half yearly instalments the 
first one commencing 6 months after the delivery 
date. 

States Shares I,., Foreign Agencies therefor; and 
Loan for Projects 

4328. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the qguantum of project linked finan
cial assistance 'from World Bank and other 
intemational organisations, foreign countries 
in India and its State-wise break-up-inflow of 
funds for the current year in general and for 
Madhya Pradesh in particular; 

(b) whether the share of Madhya 
Pradesh is such projects is very low in 
comparison of other states and the reasons 

(c) the steps taken to ensure that Madhya 
Pradesh gets its due share in allocations for 
the development of the state? 

THE MINISTEr- OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). A statement 
giving the state-wise disbursement of Exter
nal Aid in the current financial year upto 
31 .10.92 is .attached. 

(cl A, ir,tegrated chiled services II proj
ect coveri :g tv adhya Pradesh and Bihar has 
been nego'ialf'd with the World Bank in May 
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1992 f!lf USS 194 million. Steps have 
also been taken to identify 
suitable additional projects for 

Implementation In· Madhya Pradesh 
in Education, Forestry and Agriculture 
sectors. 
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response of the Govemment? 

Development of Inland Waterways In 
GuJarat 

4329. SHRIMATI BHAVNA CHIKHlIA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the total expenditure incurred on the 
development of inland waterways in Gujarat 
under the Centrally financed schemes dur
ing each of the last three years; and 

(b) the progress made so far under 
these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTlER): (a) No expendi
ture has been incurred by the Central Govt. 
However, the Govt. of Gujarat has informed 
recently that an amount of Rs. 6:52lakhs has 
been incurred till November, 1992. 

(b) Detailed hydrographic survey, land 
survey, site investiqations etc. have been 
completed in respect of a Centrally Spon
sored Scheme for development of waterway 
between Bhadbhut and Bharuch and provi
sion of landing facilities at the mouth of river 
Narmada . 

. [English] 

Prlvatlsatlon of Port Sector 

4330. SHRI D. ?ANDIAN: Will the Min
ister of SURFACE TRP I\JSPORTbe pleased 
to state: 

(a) the areas and sectors which are 
contemplated to be privatised in the ports 
and docks in the cO'Jntry; 

(b) whether any .... RI has offered to take 
over any port; and 

(c) if so, the nature of the offer and the 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTlER): (a) Privatisation 
in port sector is already in vogue in some 
aspects of Port activities like stevedoring, 
clearing and forwarding of conSignments 
and operation of cargo handling equipments 
at some ports. The other areas contem
plated forprivatisation are development and 
operation of berths, container terminals, 
warehouses, pilotage and dry dock facilities 
etc. 

(b) No, Sir. 

(c) Does not arise. 

. Bridges in Tamil Nadu 

4331. DR. (SHRIMATI) K.S. SOUNDA
RAM: Will the Ministerof SURFACE TRANS
PORT be pleased to state: 

(a) the total number of bridges con
structed in Tamil Nadu by the Union Govem
ment during the last ten years; and 

(b) the number of those out of them in 
respect of which toll tax plaza are over and 
the number of those where these are still 
continuing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTlER): (a) 24 Numbers. 

(b) Bridge Fee collection has been 
completed on two bridges and it is continuing 
on two others. Bridge fee collection on an
other bridge has been suspended due to 
Court Orders. 

C.D. Ratio 

4332. SHRI K. PRADANI: Will the Min
ister of FINANCE be pleased to state: 



367 WrirtenAnswe~ DECEMBER 18.1992 WrlttBnAnswrS 368 

. (a) the credit deposit ratio of each na- . SINGH): (a) and (b). Date reporting system 
tlonalisecl bank, State and Union Territory does notcenerate State-wise and bank-wise 

• wise during the last three years; and Information regarding credit deposit ratio as 

(b) the distrlbll'lon of credit made by 
different banks In different States during the 
.ooveperlod? 

well as distribution of credit. However, State
wise cl'8Cllt deposit ratio of 2Ct nationalised· 
banks as at the end of March 1990, 1991 

. and 199215 given in Statement I. Furtherthe 
State-wise outstanding amount of advances 

THE MINISTER OF STATE IN THE by 20 natlonalisecl banks forthe correspond-
MINISTRY ~F FINANCE (SHRI OALBIR log period is given Statement II. 
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Branch Llcel18ln\j Policy 

4333. SHRI SUB~SH CHANDRA 
NA YAK: Will the M!nister of FINANCE be 

,~pJeased to state: 

(a) whether the proposed to abolish 
branch licensing policy for opening branches 
of public sector banks was under the consid
eration of th~ Government; 

(b) If so, the steps taken by the Govem
ment in the matter; and 

(c) the reasons for abolishing the branch 
licensing policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) to (c). There Is no decision to 
abolish branch licensing policy. However, 
the Reserve Bank of India (RBI) has liberal
ised certain aspects of branch licensing in 
May 1992. The liberalisation gives greater 
freedom to banks in the following matters:-

1. Rationalising their existing branch net
wolk by re-locatiOftl branches. 

2. Opening alrpecI .... branches. 

3. Sptnnlng off oi bUslneaa. 

•• Setting up of controlling offices/Admin
Istrative units. 

5. Establishing extension counters, etc. 

The RBI has also advised banks that 
too. banks who attain the revised capital 
lldequacy norms and prudential accounting 
standards can open their branches on their 
own in semi-urbanlmetropolitan/port town 
centres. 

Branches of Central Co-~peratlv. 
Banks In Uttar Pradesh 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the matter of opening new 
branches of Centr~1 Co-operative Banks in 
Uttar Pradesh is under consideration of the 
Govemment; 

(b) if so, the ............... " ... .,.; 

(c) whetherthe Government propose to 
open a new branch of the Central Coopera
tive Ban~ in Aligarh district of Uttar Pradesh; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OAlBIR 
SINGH): (a) to (d). National Bankfor Agricul
ture and Rural Development (NABARO) has 
reported that Central CQ-operalive banks 
(CCBs) are free to open their branches within 
their area of operallons, without prior per
mission of Reserve Bank of India (RBI). 
Under the Banking Regulation Act, 1949 (As 
applicable to Cooperative ~les), they 
may require the prior permission 01 RBI 
(tbrough NABARD) o~ • ~ propose to 

tGp8n branches outside their area of 0pera
tion. However, while opening branchet the 
CCBs may have to follow the Instructions! 
guldefines, if any, issued by the Registrar 01 
Co-operativa Societies of the State con
cerned as also the provisions, If any, of the 
Cooperative Societies ActslRules/Bye-laws 
oftha bank. 

( Translation) 

Wor1cefS In Coal Mines of Jhar1chand 
Region 

4335. SHRI SHIBU SOREN: 
SHRI SIMON MARANOI: 

Will the Minister of COAL be pleased 10 
4334. SHRIMAn SHEELA GAUTAM: state: . 
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(a) the number of labourers working in 
various collieries of Jharkhand region and 
the steps taken by the Government so farfor 
providing them proper health care and 
medical facilities; 

(b) whether the Govemment propose to 
take any concrete Initiative for encouraging 
development and modernization of various 
collieries mines In this region; and 

(c) H so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COA'- (SHRI S.B. NYAMA
GOUDA): (a) to (c). The information is being 
collected and to the extent available wiD be 
laid on the TabJ8 of the House. 

Compensation to Displaced Persons 

4336. SHRI SIMON MARANDI: Will the 
Minister of COAL be pleased to state: 

(a) the reasons for not making the final 
payment of compensation for land to the 
displaced persons due to Rajmahal Project 
at Lalmatia In Bihar; 

(b) the policy of the Government for 
evaluating the houses and area of the houses 
belonging to the displaced persons of this 
area and the manner adoptecJ.for its imple
mentation so far; 

(c) the rat, of corrjpensation fi~ed for 
each category and the number of families! 
persons provided jobs ir lieu of their land; 

(d) the number of persons already reha
bilitated and the number of families to be 
rehabilitated; and 

(e) the time by which the rehabilitation 
work is likely to be completed? 

THE DEPUTY MINISTER IN THE 
. MINISTRY OF COAL (SHRI S.B. NYAMA-

GOUDA): (a) to (e). The Information is being 
collected and to the extend available will be 
laid on the Table of the House. 

New Seed of Khas-Khas 

4337. DR. LAXMINARAYAN PAN
DEY A: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government are aware 
that certain European countries including 
Germany have developed new seed of Khas
Khas having contents of morphine about 0.1 
per cent only; and 

(b) H so, whether the Government would 
. grant permissionfordev.eloping such seeds 
in India with a viewto get Khas-Khas without 
morphien contents? 

THE MINISTER OF STATE IN THE 
MINa5TRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). It has been 
brought to the notice of the Government that 
the ... are s'orne species of poppy that are 
being cultivated In some foreign countries 
which contain 0.2% to 0.4% of Morphine and 
are being cultivated their for seeds. The 
Bureau of Plant Genetic Resources, New 
Delhi to who the matter was referred are of 
the opinion that under tropical climate their 
genetic characterte nds to break down and it 
produces latex containing fairly high mor
phine group of Alkaloids. Therefore, they 
have not taken up studies on such variety. 

[English] 

GIC Insurance Scheme for Teak Wood 
Plantation 

4338. SHRI V. KRISHNA RAO: Will thf}" 
Minister of FINANCE be pleased to state: 

(a) whether the General Insurance 
Corporation (GIC) has formulated an insur-
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ance scheme for teak wood plaatatlons; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The teak wood planta
tion insurance is already being provided by 
the four subsidiaries cf the G~neraJ Insur
ance Corporation of India for the last few 
years. The insurance is on input cost basis 
providing cover against fire, lightning, flood, 
inundation, cyclone, riot and strike and at
tack by wild animals. The premium rate is 
1.25% of the sum insured. 

[ Translation] 

1990-91 

Landless Agricultural Labour Group 
Insurance Scheme (LALGQ 

Integrated Rural Development 
Programme (IRDP) 

Other Scheme (for weaker sections 
under approved occupations) 

Financial Assistance by UC In GuJarat 

4339. SHRI N.J. RATHVA: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount of financial assistance 
given by L1C to I~ndless laborers and other 
persons in GUJarat during the last two years 
and during th current year so far; and 

(b) the number of persons benefitted as 
a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The details of financial assis
tance given by LlC in Gujarat during the last 
three years is given below:-

(Rs. In lakhs) 

1991-92 1992-93 
(Upto Oct. 92) 

99.45 110.54 49,44 

13.80 17.82 8.76 

38.22 32.04 

Total: 113.25 166.58 90.24 

(b) Number of persons benefitted out of the above Scheme is as under.-

1990-91 1991-92 1992-93 
(Uplo Oct., 92) 

LALGI· 9945 10953 3210 

IRDP 460 588 284 

Other Schemes 1371 1060 

Total : 10405 12910 4554 
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[Eng/ish] 

Sainlk Schools 

4340. SHRI PROBIN DEKA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there are proposals under 
the consideration of the Gover.nment to set 
up Sainik Schools in the country including 
one at Tezpur in Assam; 

(b) if so. the details thereof; and 

(c) the time bound programme for 
commissioning of these schools? 

THE MINISTER OF DEFENCE (SHRI 
• SHARAD PAWAR): (a) No, Sir. 

(b) and (c). Do not arise. 

Central Co-operative Banks 

4341. SHRI MOHAN RAWAlE: Will the 
Minister of FINANCE be pleased to state: 

(a) the number o! Central Cooperative 
Banks functioning in each State of the coun
try; 

(b) the period prescribed atter which a 
co-operative bank is permitted to open its 

. Branch; 

(c) whether there is any proposal to 
review this prescribed limit and allow the co· 

operative banks to open thierbranches alter 
every one year; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF FINANCE (SHRI DAlBIR 
SINGH): (a) The number cf Central Co
operative Banks (CCBs) functioning in each 
State of the country as on 30.5.1991 is 
furnished in the Statement attached. 

(b) to (e). National Bank for Agriculture 
and Rural Development (NABARD) has 
reported that the CCBs are free to open their 
branches within their area of operations, 
without prior permission of Reserve Bank of 
India (RBI). Under the Banking Regulaticn 
Act, 1949 (As ~pplicable to Cooperative 
Societies), they may require the prior per
mission of RBI (through NABARD) only if 
they propose to open branches outside their 
area of operation. No periodicity of opening 
such branches has been prescribed. How
ever, while opening branches, the CCBs 
may have to follow the instructions/guide
lines, if any, issued by the Registrar of 
Cooperative Societies of the State concerned 
as also the provisions, if any, of the Coop
erative Societies ActS/Rules/Bye-laws of the 
bank. As such, the period, if any, prescribed 
for opening of branches may depend on 
such guidelines anc provisions of AcVRulesl 
Bye·laws etc. and it may vary from Sate to 
State. 

STATEMENT 

Number of CeBs functioning in India for the year ending 1990-91 - State-wise 

5/. No. Name of State Number of CCBs 

1. Andhra Pradesh 22 

2. Assam '. 
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51. No. Name of State 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himacha! Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Punjab 

14. Rajaslhan 

15. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

Total 

[Translation) 

Construction of Bridges on National 
Highways 

4342. SHRI ARJUN SINGH YADAV: 
SHRIHARIKEWAlPRASAD: 
SHRI KHElAN RAM 

JANGDE: 
SHRI SRIKANTAJENA: 

Nu~rofCCBs 

35 

18 

13 

2 

3 

19 

14 

45 

30 

17 

15 

25 

17 

58 

17 

351 

PORT be pleased to state: 

(a) the number 01 bridges proposed to 
be constructed on the national highways 
during 1992-93, State-wise; 

(b) the number of bridges on the na
tional highways beir,g repaired, State-wise; 
and . 

(c) the expenditure incurred on the 

Will the Minister of SURFACE TRANS- repairs of bridges on the national highways 
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during each of the last three years, State
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Details of the numberof bridge proposed to 
be constructed and the number of bridges 

being repaired on Nationai Highways"during 
1992-93 State-wise are given in Statement 
'A'. 

(c) Details of the allocations for special 
repair of bridges on the N.alional Highways 
maintained by State PWDs during each of 
the last three years, State-wise, are given in 
Statement 'B'. 
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Implementation of Agriculture Credit 
Card Scheme In Karnataka 

4343. SHRI S.B. SIDNAL:.WiII the Min
ister of FINANCE be pleased to state: 

(a) whether some public sector banks 
have introduced the Agriculture Credit Card 
Scheme in Karnataka; 

(b) if so, the names of the districts se
lected under this scheme; . 

(c) whether the Government propose to 
implement this scheme in all districts of the 
State; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MiNISTEq OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). As per information 
available, Syndicate Bank has introduced 
the Scheme named Syndicate Farm Card in 
Uttar Cannda, Dakshin Kannada and 
Belgaum districts of Karnataka:Besides this 
Vijaya Bank, Corporation Bank, Canara Bank 
and State Bank of Mysore have also intro
duced similar schemes in their rural branches 
in the State. 

(c) and (d). The public sector banks are 
implementing this Scheme on their own 
depending upon the feasibility and potential 

• for operating such Schemes. 

(Translation] 

Cess against Coal India Limited 

4344. SHRI LALIT ORAON: Will the 
Minister of COAL be pl9ased to state: 

(a) the total amount of cess belonging to 
the Government of Bihar which is outstand-

Ing against Coal India limited; and 

(b) the time by which Coal India Limited 
is expected to pay the said outstanding 
amount? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRi S.B. NYAMA
GOUDA): (a) According to Coal India Lim
ited, the total amount of cess accrued and 
outstanding to Government of Bihar is Rs. 
459.38 crores till 4.4.1991, the date upto 
which cess collection was made valid by the 
enactment of Cess and Other Taxes on 
Minerals (Validation) Act, 1992. Out of this 
amount, Rs. 237.12 crores only was origi
nally billed to the consumers. The remaining 
amount of Rs. 222.26 crores has been bWed 
subsequently but its collection has become 
difficult in view of various court cases filed by 
the consumers, challenging the validity of 
the subsequent bills. 

(b) Out of the cess overdues oi Rs. 
237.12 crores, Coal India Limited have 
agreed to pay Rs. 100 crores during 1992-
93, of which Rs. 85crores have already been 
paid. Remaining Rs. 137.12 crores are pro
posed to be paid by Coal India Limited after 
they are able to realise their own coal prices 
arrears from Damodar Valley Corporation 
who in turn have substantial overdues from 
Government of Bihai. Coal India Limited 
have agreed to pay the remaining amount of 
Rs. 222.26 as ilnd when it is realised from 
the consumers. 

[English] 

Textile Mills in Maharashtra 

4345. SHRI ANNA JOSHI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of textile mills in Mahar
ashtra; 

(b) the status of these mills at present. 
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(c) the number of mills run by private 
Entrepreneurs, Workers Cooperative Socie
ties, State and Union Government, sepa
rately; and 

(d) the number of workers rendered 
jobless due to becoming sick and closing 
down of these mills, mill-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). There are 128 textile 
Mills in Maharashtra. As on 30.9.92, there 
were 16 closed textile mills in the State. No. 
of Workers affected due to closure of these 
mills were 26132. The details are given in 
attached Statement. 
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Banking Service Recruitment Board at 
Bhubaneswar . 

4346. DR. KRUPASINDHU BHOI: Will 
Ihe Minister of FINANCE be pleased to state: 

(a) the year in which Banking Service 
Recruitment Board was set up at Bhubanes
war, Orissa; 

(b) whether this Board has taken up 
some programmes pertaining to the welfare 
of women; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY 9F FINANCE (SHRI DALBiR 
SINGH): (a) 1985. 

(b) and (c). Govt. have received a copy 
of the scheme formulated by Banking Serv
iee Recruitment Board for imparting pre
recruitment training t::> women Yyith the finan
cial assi:;tance proposed to be obtained from 
the State Govt. The sailent features of this 
scheme are as follows:-

(i) Duration of Training - six days. 

(ii) Faculty support - to be arranged 
by voluntary organisations viz. 
YMCAlYWCA, State Govt .. In
stitutions. 

Deposit 

March 1991 3150 

March 1992 3772 

(b) and (c). The credit deposit ratio for aU 
banks In the country was 61 % as on March, 
1992. For the State of Kerala, this ratio was 
51.9%. The credit deposit ratio is not the sole 

(iii) Training Centres - Initially the 
BSRB imends to have one pro
gramme in each district Head 
Quarters in Orissa State. 

(iv) Training Materiel- to be provided 
by BSRB. 

Deposits/loans by Nationalised Banks 
In Kerala 

4347. SHRITHAYILJOHN ANJALOSE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total deposits in the nationalized 
banks in Kerala during each of the last two 
years and th amount of loan sanctioned by 
them. 

(b) whether the amount of loans sanc
tioned was as per the targets; and 

(c) if not, the steps taken by the Govern
ment to increase the amount of loans sanc
tioned by those banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The aggregate deposite and 
outstanding advance of all nationalised banks 
in the State of Kerala as at the end of last 
FridayofMarch,1991 and March, 1992 were 
as under:-

(Rs. in crores) 

Credit 

1707 

1796 

indicator of economic development of a 
particular State/Region. The actual level of 
credit in relation to locally mobilised depos
its in a particular State or Region depends 
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DAL: upon the credit absorption capacity of the 
SatelRegion which in turn is determined and 
influenced by factors such as development 
infrastructural facilites. Nevertheless, the 
banks have been advised to ensure that 
wide regional disparities among various 
States in credit deployment are avoided and 
effective steps are taken to increase flow of 
credit to productive and indemnified viable 
proposals in delicier.t areas. The position is 
also reviewed at State-level Bankers Com
mittee Meetings periodically. 

Prices of Gold and Silver 

4348. SHRI DATI ATRAYA BANDARU: 
Will the Minister of FINANCE ~e pleased to 
state: 

(a) whether the prices of gold and silver 
increased abnormally recently; 

(b) if so, the reason therefor; 

(c) the percentage rise in price of these 
precious metals; and 

(d) the steps taKen by the Government 
to arrest the gold and silver prices? 

THE MINISTEH OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (d). No, Sir. Accord
ing to available information, the prices of 
gold and silver in the domestic market have 
been showing a gradual decline over the 
past few months. 

External Debt 

4349. SHRI SANAT KUMAR MAN-

(il Multilateral Institutions 

SHRI GURUDAS KAMAT: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the total external debt as on March 
31,1992; 

(b) the long-term borrowing repayments 
due in 1992-93; 

(c) the amount out of this external debt 
owned by India to multilateral financial insti
tutions, International Monetary Fund, Offi
cial Development Assistance (ODA) from 
rich countries on bilateral basis and to other 
bank claims as on March 31, 1992; 

(d) India's short term debt on banks 
claims and by way of export credit as on 
March 31, 1992; and 

(e) the steps taken to repay the entire 
debt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) India's overall external 
debt outstanding, including NRI deposits 
and short term debt, was US$ 67.334 billion 
as on 31 sl March, 1992. 

(b) The amount of repayment of princi
pIa on· long-term borrowings is estimated to 
be US$ 3004 million in 1992-93. In addition, 
an amount of SDRs 237 million is also esti
mated to be repaid during 1992-93. 

(c) The amount of external debt out
standing as on 31.3.1992 to 

US $ million 

21793 
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(ii) Bilc:teral Countries 

(iii) International Monetary Fund 

(iv) External Commercial Borrowings 

(v) NRIDeposits 

(vi) Short term borrowings 

(d) The short term debt outstanding on 
the country is estimated to be US $ 3191 
million as on 31 st march 1992. 

(e) Loans are being repaid, on due 
dates, according to the terms and conditions 
of each loan. The Government has taken a 
number of steps to boost exports and to 
increase invisible earnings to ensure effi
cient import substitution and to reduce 
dependency on external financing. The sta
bilisation-cuin-structural reform programme 
being pursued by the Government would 
enhance the capacity of the economy to 
repay the loans through higher exports and 
invisible eamings. 

Hospitals under Beed! Workers Welfare 
'Fund 

4350. SHRI MAHESH KANODIA: 
PROF. PREM DHUMAL: 

Will the Minister of LABOUR be pleased 

US $ million 

15094 

3451 

15398 

8407 

3191 

to state: 

(a) the places where hospitals and dis
pensaries are managed through Beedi 
Workers Welfare Fund; 

(b) the places where additional facilities 
are proposed to be provided during the cur
rent year and the details thereof; and 

(c) the percentage of Beedi workers 
likely to be covered by the medicalfacilities? 

THE DEPUTY MINSTER IN THE MIN
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) A statement is attached. 

(b) A 1 O-bedded hospital at Mysore has 
been upgraded to 50-bedded hospital. In 
addition a 10-bedded hospital at Gursahai
ganj, UP is complete and is expected to start 
functioning shortly. 

(c) About 55% of beedi workers are 
likely to be covered by the medical faCilities. 
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[ Translation] 
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Bonded Labour 

4351.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of LABOUR 

,be pleased to state: 

(a) the amount released to the States for 
the rehabilitation of bonded labourers during 
each of the last two years, State-wise; 

(b) the number of bonded labourers 
rehabilitated. during the above period; 

(c) whether the Government propose to 
increase the funds for this purpose; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHIR PABAN 

SINGH GHATOWAR): (a) and (b). A State
ment is attached. 

(c) No, Sir. 

(d) So far a sum of Rs. 3518.47 lakhs 
has been released to the State Government 
as Cefltral Share of assistance under the 
Centrally Sponsored Scheme for rehabilita
tion of bonded labourers since its inception 
in 1978-79. With a view to ensuring that the 
bonded labourers are rehabilitated on a 
permanent basis, the State Governments 
have been advised to suitable integratel 
dovetail the Centrally Sponsored Scheme 
with other anti-poverty programmes viz. 
IRDP, NREP, FLEGP, Special Component 
Plan for Scheduled Castes and Tribal Sub
Plan of the State Governments so as to pool 
and integrate the resources available under 
different schemes forthe effective rehabilita
tion of bonded labourers. 
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(English) 

Dealers of OTCEI 

4352. SHRI B. RAJARAVIVARMA: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the Over The Counter Ex
,change of India (OTCEI) is a recognised 
Stock Exchange: 

(b) whether the dealers fo the OTCEI 
are eligible to apply for the membership of 
the Bombay Stock Exchange/other recog
nised Stock Exchanges; 

(c) if so, the detail!:' thereof; and 

(d) if not, "'e reasons therefor. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHF:U RAMESH
WAR THAKUR): (a) Yes, Sir. 

(b) and (c). According to guidelines 
issued by the Gov:. in Aug ust, 1991, a 
member of Stock Exchange should have 
operated his membership for a period of 
atleast five years belore seeking member
ship of another Stoc!( Exchange. SEBI has 
issued a clarification in September, 1992, 

'that any person, who is a member of one 
Stock Exchange for a period 01 less than live 
years may apply for membership of another 
Stock Exchange on the condition that he 
shall before accepting the membership of 
the latter Stock Exchange relinquish the 
membership of the former Stock Exchange. 

(d) Does not arise in view of reply above. 

Board of Directors In L1C 

4353. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister fo FINANCE be 
pleased to state: 

(a) the present composition of lIC 

Board of Directors; 

(b) the particulars of the official and non
official members Of the Board; 

(c) whether there are any vacancies of 
the rr,embers in the board; and 

(d) if so, the number thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The present composition of the 
Board of Directors of lie is as under:-

1. Chairman, lIC 

2. Managing Director 

3. Managing Director 

4. Special Secretary (Insurance),lVIinis
try of Finance-Government Nominee 

5. Chairman, Industrial Development 
Bank of India 

6. Chairman, Unit Trust of India 

7. Chairman, General Insurance Cor
poration of India; and 

8. 14 Non-Official Directors - Vacant. 

(b) There are three Functional Direc
tors, for Ex-Officio Nominee Directors and 
seven Non-Official Directors. 

(c) and (d). (i) Chairman, L1C 

(ii) Seven Vacancies of Non-Official 
Directors. 

The reasons for the present vacancies 
are retiremeni of Chairman, Lie and for 
completion of procedural formalities for Non
Official Directors. 
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Transh Ipment of Containers at 
Jawaharlal Nehru Port 

4354. SHRI M.V.V.S. MURTHY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government have im
plemented a, new system of transhipment of 
sea containers at the Jawaharlal Nehru Port 
(JNPT), Bombay; 

(b) if so, the details thereof; 

(c) whether the same faciljty is likely to 
be provided to other ports also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLERj: (a) to (d). Yes, 
Sir. Under the orders issued byGovernment 
for relaxation of Cabotage Law in respect of 
transhipmentcontair.ers, licences have been 
given to two Shipping Lines who are bringing 
transhipment containers from Tuticorin/ 
Cochin to Jawaharlc.l Nehru Port and Cochin 
to Bombay and Jawaharlal Nehru Ports. 
These licences are valid for a period of six 
months. Permission has also been given to 
two foreign flag owners for container cargo 
movement from Jawaharlai Nehru Port to 
Bombay Port and B,:;mbay Port to Jawahar
lal Nehru Port for specific one voyage each. 
So far 460 transhipment containers (TEUs) 
have come at "JNPT. Such relaxation is 
available in respect cf other major ports also 
and interested parties can approach Direc
tor General (Shipping) who has been author
ised to grant licence for this purpose. 

Memorandum for Surat Textile Associa
tion and Southern Gujarat ComlTlerce 

and Chamber Industries 

4355. SHRI KASHIRAM RANA: 
SHRI CHHITUBHAI GAM IT: 

SHRI YASHWANTRAO PATIL: 

Will the Ministerof TEXTILES be pleased 
to state: 

(a) whether the Government have re
ceived any study report/memorandum from 
the Indian Cotton Mills Federation, Surat 
Textile Association, Southern Gujarat Com
merce and Chamber Industries and Surat 
Commerce and Chamber Industries; 

(b) if so, the details thereof; and 

(c) the 'action taken by the Government 
thereon? 

THE MINISTER OF STATE OF THE, 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). Government have been 
receiving various memorandums/represen
tations from Federations/Associations includ
ing ICMF etc" from time to time. These 
pertain to improvement in the Man·made 
Textile Industry, various pr""lems faced by 
the Industry. pre-budget Memorandum etc" 
on which suitable action as per Government 
norms, is initiated. 

Repayment of Loans by sick Industrial 
Units 

4356. SHRI B.L. SHARMA (PREM): 
DR. V. RAJESHWARAN: 

Will the Ministerof FINANCE be pleased. 
to state: 

(a) whether a numberof industrial units 
are unable to repay the loans taken from the 
publicsector banks SUbsequent to their being 
declared as 'Sick'; 

(b) if so, the total amount outstanding 
against such units and the bad debt position 
of each of the public sector banks during the 
last.Jhree years; and 
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(c) the steps taken or proposed to be 
taken to re~over the outstanding amount 
.:?om the sick industrial units? 

THE MINISTER OF STATE IN THE 
MINISTRA OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b). Reserve eank of India 
(RBI) have reported that as on March, 1992, 
there were 2,37,308 sick units with out
standing dues amounting to Rs. 11082.15 
crores. The delial of the total amount out
standing against sick units for each of the 
public sector banks during the last three 
years are given in the enclosed statement. 
The banks, however, do not disclose the 
quantum of bad and doubtful debts for which 
provision has been made to the satisfaction 
of their statutory audit:>rs in accordance with 
the statutes governing the nationalised banks 
as also in terms of the practices and usages 

customary amongst bankers. 

(c) The possibility 01 certain loans going 
bad il: inherent in banking operations. How
ever, ,banks do take measures 
for monitoring loans and recover overdue 
loans. This includes post-disbursement 
supervision'andfollow up, reporting systems 
and periodic reviews. Public Sector banks 
have also instituted a system of classifica
tion 10 loans into certain defined categories 
according to the health 01 advance at agiven 
point of time forthe purpose oltheir elfective 
monitoring and lollow up. Whenever con
duct of an individual account reveals irregu
larities, steps are taken to regularise the 
advances and, if they fail, loans are recalled 
and various measures taken to recover the 
dues including resorting to legal proceed
ings aga!nst the borrowers, as well as the 
guarantors, if any. 
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Excise duty and Customs duty on 
Medicines 

4357. SHRI SURAJBHANU SOLANKI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the details of medicines which are 
exempted form Ceniral excise duty and 
customs duty, separately; and 

(b) the reasons for not levying duties on 
these medicines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH~I RAMESH
WAR THAKUR): (a) The main notifications 
fully exempting finished formulations from 
Customs and Central Excise outies are 
Notification Nos. 2J8/81-Customs dated 
22.9.81, 29/88-Central Excises dated 1.3.88, 
25190-Central Excises dated 20.3.90 and 
32/89-Central Excises dated 1.3.89. The 
details of medicines which are exempted 
from Central Excise and Customs duties are 

, available in the relevant notifications which 
have been published in the Official Gazette 
and duly laid on the Table of the House. 

(b) The exemptions from Central Excise 
and Customs duties have been given in 
order to ensure availability of essential and 
life-saving drugs in the country. 

(English] 

ADBOffice 

4358. SHRI RAe; RAY: Win the Minister 
of FINANCE be pleased to state: 

(a) whether the Asian Development 
Bank has set up its resident office in New 
oe'lhi with a vie"! to widen its role in India in 
terms of assisting the s~ructural adjustment 
programme; and 

(b) if so, the reaction ofthe Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCESHRIRAMSESH
WAR THAKUR): (a) and (b). Yes Sir. The 
Asian Development Bank (ADB) has opened 
its India Resident Office in New Delhi on 10th 
December, 1992 which will enable greater 
inter-action between the ADB and the Gov
ernment as well as foster identification of 
increased investment opportunities in the 
private sector. 

EPFScheme 

4359. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
LABOLIFl be pleasEld to state: 

(a) the total collection under Employees 
Provident Scheme as on March 31, 1992, 
StatelUnion Territory-wise and rate of inter
est paid thereon; 

(b) whether the Government have re
viewed the Scheme in depth with a view to 
make it more effective and attractive for the 
employees; 

(c) the details of the changes made in 
the recent past and reorientation/restructur
ing proposed for the benefit of employees 
apart from periodical increase in interest 
rates; and 

(d) the steps taken to utilise these funds 
on more profitable manner? 

THE DEPUTY MINSTER IN THE MIN
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) As on 31.3. 1992. an 

amount of Rs. 17.287.28 crore was received 
by the EPF Organisaton on account of Provi
dent Fund Contributions under the EPF 
Scheme, 1952. The information about the 
state/union territory-wise contribution is not 
maintained. The EPF subscribers have been 
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, allowed inter~st at the rate of 12% per an
num for 1992-93. 

(b) and (c). The provisions of the Em
ployees Provident Fund Scheme are peri
odically reviewed by the Central Board of 
Trustees and the Scheme is amended as 
and when considered necessary. Recently, 
Govemment has decided to enhance the 
amount of advance for illness from three 
months' basic wages and dearness allow
ance to six months' basic wages and dear
ness allowance or members' Qwn share of 
contribution in the fund together with inter
est, whichever is less. The Government has 
also decided to allow a separate withdrawal 
upto 24 months' basic wages and dearness 
allowance from the fund to enable the em
ployees to purchase asiteforconstruction of 
house. 

(d) The accumulations in the 
Provident Fund are invested as per the 
pattern prescribed by the Ministry of Finance 
from time to time. 

Cooperation with U.K. In Defence Field 

4360. SHRI SARAT CHANDRA PAT
TANAYAK: Will the Minister of DEFENCE 
be pleased to state; 

(a) ..yhetheran Indian delegation visited 
United Kingdom to discuss cooperation in 
the field of defence <lnd aerospace; and 

(b) if so, the outcome thereof? 

THE MINISTRv OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). This is part 
of on-going discussions between various 
entities of the Ministry of Defence with their 

, counterparts in UK It is not in the public 
interest to disclose :1etails of these discus
sions. 

[Translation] 

Land Issues In Cantonments In Rajast
han 

4361. PROF. RASA SINGI-' RAWAT: 
Will the Minister of DEFANCE be pleased to 
state: 

(a) the number of cantonments and 
defence institutions and centres in Rajast
han and area of law under their occupation; 

(b) whether the Cantonment Boards 
have any scheme for extending the limit for 
civilian population; 

(c) if so, the details thereof; 

(d) whether the Government propose to 
hand over Cantonment Boards to the State 
Governments; and 

(e) if so, the reasons therefor? 

THE MINIST'ER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). There are two 
Cantonments and eleven Military Stations in 
Rajasthan with a total area of 46,298.28 
acres. Besides, there is one Defence estab
lishment occupying 305 acres. 

The Cantonment Board, Nasirabad, has 
proposed extension of limits of the existing 
civil area by approx. 216 acres. 

(d) and (e). There is no proposal to hand 
over Cantonment Boards to the State Gov
ernments. 

[English] 

Foreign Exchange Borrowings for 
Private Sector Power Projects 

4362. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE pleased 10 state: 



493 Written Answers AGRAHAYANA27,1914(SAKA) Written Answers 494 

(a) whether the Government have im
posed ceiling on annual foreign exchange 
borrowings for private sector power projects; 
and 

(b) if so, the details thereof? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). Government 
have not imposed any specific ceiling on 
annual foreign exchange borrowings by pri
vate sector power projects. However, with a 
view to keeping debt service payments within 
prudent limits, an internal ceiling of about Rs. 
7,500 Crores (US $ 2.5 Billion) peryear on all 
External Commercial Borrowings, subjectto 
review, has been de;ermined. This internal 
ceiling inc!udes a cap of US $ 500 Million for 
the Power Sector as a whole, (both Public 
and Private), while an additional US $ 500 
Million could be approved for equity related 
debt in regard to Power Sector. 

Waiving of Loan in Tamil 
Nadu 

4363. DR. (SHRIMATI) K.S. SOUN
DARAM: Will the Minister of FINANCE be 
pleased to state: 

(a) whetherthe Government had waived 
off loan up to Rs. 10,00/- in the cou,ntry; 

(b) if so, the amount of loan waived off in 
Tamil Nadu under this Scheme; and 

(c) the amount given to the Tamil Nadu 
Govemment in compensation thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Government of India formulated 
the Agricultural and Rur?1 Debt Relief (ARDR) 
Scheme, 1990, for providing debt relief not 
exceeding Rs. 10,000/- per borrower to se
lected category of bo~rowers of Public Sec
'tor Banks and Regional Rural Banks, who 

complied with eligibility criterial prescribed 
underthe Scheme. The State Governments 
also formulated their own schemes on lines 
of the Central Scheme for borrowers of 
cooperatives. While the debt relief given by 
the public sector banks and regional rural 
banks were to be fully reimbursed by Central 
Govemment, under the State Scheme, the 
burden of providing debt relief was to be 
shared between Central and State Govern
ments on 50:50 basis. Loans to State Coop
erative and State Land Development Banks 
to the extent of 50% of the debt provided by 
them are being disbursed by National Bank 
for Agriculture and Rural Development 
(NABARD) out of funds provided by Reserve 
Bank of India (RBI) for the purpose. 

(b) and (c). As per information available 
as on 16.11.1992, in the State ofTamil Ncidu 
debt relief has bee n provided to the extent of 
Rs. 289.42 crores by the cooperatives under 
the scheme against that an amount of Rs. 
218.29 crores has been sanctioned and re
leased by way of loans and grants to Tamil 
Nadu State Cooperative Bank and Tamil 
Nadl.! State Land Development Bank. 

Implementation of National SerJcultunt 
Project 

4364. SHRIGOPINATHGAJAPATHI: 
SHRIMATI SAROJ DUBEY: 

Will the Minister ofTEXTILES be pleased 
to state: 

(a) whether the Central Silk Board ha 
started National Sericulture Project wit-h the 
cooperation of World Bank and Swiss Devel
opment'Co-operation; 

(b) if so, the details and objectives of the 
projects State-wise and if not, the time by 
which it is likely to be implemented; 

(c) whether any aid has been received 
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from these institutions for the implementa
tion fo NSP during each of the last three 
years; 

(d) whether the utilisation of the foreign 
aid/central assistance/raw silk produced in 
the country has not been utilised property; 

(e) if so, the reasons therefor; and 

(f) the steps taker by the Government in 
this regard and the target fixed for the pro
duction of silk during the Eighth Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (al Yes, Sir. 

(bl This is a 7 year project and is being 
implemented in 17 States since 1989-90. 
The fina(lcial outla}' of the project is Rs. 
555.30 crores and this includes Rs. 389.70 
crores of GoV1. investment and Rs. 165.60 
crores in the form I)f On-farm & Non-farm 
Credit. The main objectives of the project are 
asfollows:-

(1) To bring an additional are of 0.58 
lakh hectares unde- r1ulberry plantation. 

(2) Increasing raw silk production by 
3000 metric tonnes. 

(3) Generating 13mployment opportuni
ies for 1 million persons. 

(4) Increasing exports of slid products 
,y Rs. 570 crores. 

(5) Improving ouality & productivity of 
ndian silk. 

(c) The expenditure incurred under this 
,roject is reimbursable as per the agree
"lent with the World Bank. The total expen
iture incurred durhg each of the last three 
ears is as under:-

Year 

1989-90 

1990-91 

1991-92 

(d) No, Sir. 

(e) Does not arise. 

Expenditure 
(Rs. in crare) 

5.79 

31.89 

54.72 

(f) The target fixed for production of raw 
silk during the Vllith Year Plan is 21,400 
matric tonnes. 

Strengthening of IRt>P by Nationalised 
Banks 

4365. SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of FINANCE be 
pleased to state: 

(a) whetherfreshguidelines have been 
sent by his Ministry to different nationalised 
banks to strengthen the Integrated Rural 
Development Programme (IRDP) and other 
centrally sponsored schemes; 

(b) if so, the details thereof; and 

(cl the steps taken by the banks to 
simplify the procedures In the disbursement 
of loan to the beneficiaries under different 
Centrally sponsored schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Banks participate inthe 
programmes sponsored by the Government 
such as the Integrated Rural Development 
(IRDPl, Scheme for Self-Employment of 
Educated Unemployed Youth (SEEUY), 
SchemeforUrban Micro Enterprises (SUME) 
and the Scheme of Differential Rate of Inter-
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est (DR I). Of the above Schemes, IRDP is a 
major proverty alleviation programme of the 
Government in the field of rural develop
ment. Its objective is to enable identified 
poor families in rural areas to cross the 
poverty line. In order to ensure that families 
belonging to Scheduled Castes and Sched-

, uled Tribes are not denied their due share it 
is provided that atleastt 50% of the assisted 
families should be drawn from these groups. 
Further, to ensure increased participation of 
women in the develor::-ment process it has 
been provided that atieast 40% of assisted 
should be women. T:uee percent of targets 
are reserved for physically handicapped. 
The pattern of subsidy is 25% for small 
farmers, 33-1/3% fo' r.1arginalfarmers, agri
cultural laborers and rural artisans, and 50% 
for SC/ST beneficiaries. Under this pro
gramme, with a view :0 €;liminate middlemen 
the amount of loan and subsidy is also paid 
in cash directly to the beneficiaries in 50 
selected blocks of the country. 

(c) In terms of Reserve Bank of India's 
guidelines issued for banks on priority sector 
lending, all loan applications upto a credit 
limit of Rs. 25,0001- are to be disposed of 

'within a fortnight and those for over Rs. 
25,000/- within 8 to 9 weeks. With a view to 
provide loans liberally by banks to small 
borrowers, it has been provided that (a) no 
margin money may be inSisted on agricul
turalloans upto Rs. 10,0001- and on loans to 
small scale industries and other loans cov
ered by priority Sech)r upto Rs. 25,0001- and 
(b) no security or guara~tee is to be insisted 
upon in respect of agricultural loans upto Rs. 
10,0001- and in case of other loans including 
small scale industries upto Rs. 25,000/. In 
addition to above, Reserve Bank of India 
(RB,I) in their latest circular ~etter dated 
23.3.1991 have advised the banks that they 
should ensure that under no circumstances 
credit flow to priority sector in general and for 
rural areas and Government sponsored 
schemes in particular shouldget disrupted. 

Credit Facility for Exporters 

4366. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI GURUDAS KAMAT: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have set 
up a panel to recommend measures and 
suggest modalities of extending immediate 
credit facilities for exporters; 

(b) if so, the details thereof; 

(c) whetherthe panel has submitted its 
report to the Government and if so, the 
details t~ereof; and 

(d) the decision taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SING): (a) to (d). No panel has been set up 
by the Government to suggest modalities of 
extending immediate credit facilities for 
expol1ers. However, Reserve Bank of India 
(RBI) have constituted a committee under 
the Chairmanship of Dr. G. Sundaram, 
AdditionalSecretary, Ministry of Commerce 
to look into the structure of export credit. The 
Committee is yet to submit its full report. 
However, an interim report on the export 
credit interest rate structure and flow and 
period of export credit was submitted to 
Governor on 6th October, 1992. On the 
question of rate of interest on export credit, 
the committee did not make any specific 
recommendation though some of the mem
bers were in favour of a substantial reduction 
in the rate of interest on export credit. After 
taking into account the submissions made in 
the interim report as also all the relevant 
factors, RBI, while announcing the monetary 
policy for the busy season 1992-93, have 
lowered the minimum lending rate of banks 
on advances of Rs. 2 lakhs and above from 
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19% minimumto 18% minimum. Export credit 
rate has also been Icwered by one percent
age pOint across the board. 

Anti-Corruption Action Plan for Public 
Sector Banks 

4367. DA. D. VENKATESWARA RAO: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether his Ministry has urged the 
Reserve Bank of India to formulate an anti
corruption action plan for public sector banks 
and financial institutions; 

(b) if so, the details thereat; and 

(c) the action taken by the A.B. I. in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). In May, 1985, Govern
ment of India had fo·warded an action plan 

, on anti-corruption measures to all public 
sector banks, which envisated action of their 
part and reporting to the Government re
garding streamlining existing rules and pro
cedures etc., staffing pattem, strengthening 
of vigilance machinery, expeditious disposal 
of diSCiplinary cases, preparation of agreed 
list of office~ of doubtful integrity and keep
ing surveillance on such employees and 
review of cases of employees who have 
completed SO/55 years of age and/or 30 
years of service with a view to retire those not 
having satisfactory service records. In Sep
tember 1991, Reserve Bank Qf India (RBI) 
had advised all the banks to structurally 
strengthen and revitalise the internal control 
and Vigilance mach;nery, to bestow attention 
to preventive vigilance, to undertake various 
vigilance measures such as location of 
sensitive functional spots, preparation of 
agreed list etc. 

At the instance of the Government, RBI 

app'linted a Committee in October 1991 to 
enquire into various aspects of frauds and 
malpractices in banks. On receipt of the 
report of the Committee, RBI has advised all 
scheduled commercial banks vide its letter 
dated August 25, 1992 initials implementa
tion of the recommendations, covering, in
ter-alia the to recommendations regarding 
custody of cash and other valuables, laying 
down clearly the authority to put through 
investment deals and their reporting, peri
odical review of brokers performance and 
relationship, recording and keeping of secu
rities and their periodic reconciliation, setting 
up of an Internal Loan Review Department, 
rationalisation of retums and streamlining of 
present information system, adoption of 
preveniive measures of vigilance, rotation of 
staff/duties covering dealing rooms/securi
ties staff etc., precautions against misappro
priation of cash, issue of bank guaranteelLC 
on security printed forms, entering premises 
transactions with the approval of board and 
suggestions from preventive vigilance angle 
in computer installation etc. The banks are 
required to furnish to the RBI implementa
tion reports on quarterly basis. 

Customs Duty on Imports by Fertilizer 
Units 

4368. SHRI A. SURENDER REDDY: 
Will the Minister of FINANCE be plea~d to 
state: 

(a) whether the Government have ex
empted the project imports by the new fertil
izer units and the capital goods and spares 
Imports by ·the existing fertilizer units from 
the customs duty; 

(b) if so, the details thereof; and 

(c) the annual loss of revenue to the 
Government as a result thereof? 

THE MINISTER OF-STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
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WAR THAKUR): (a) a'ld (b). Capital goods! 
equipments elc. required for the initial, set
ting up or substantial expansion of fertiliser 
projects falling unde~ Heading No. 9B.Ol of 
the Customs Tariff have been fully exempted 
from customs duty with effect from 23rd 
September, 1992. With effect fromthe same 
date, capital goods/machinery imported for 
renovation or modernisation of an existing 
fertilizer plant, under a scheme that has 
been granted techno-economic clearance 
by the Department of Fertilise. have been 
granted full exemption from basic and auxil
iary duties of customs subject to certain 
conditions. 

(c) Full exemption from customs duty to 
capital goods/equipment etc. required for 
the initial setting up or substantial expansion 
of fertiliser projectE is likely to involve an 
annual loss of revenlJe of approximately Rs. 
40crores. 

Investment In Public Issues 

4369. SHRIMATI BHAVNA 
CHIKHAlIA: Will the Minister of FINANCE 
be pleased to state: 

(a) the totallnvE-stment in public issues 
by companies during the current year upto 
October 31. 1992; 

(b) the amount .. )f investment made by 
the Non-Resident Indians in these issues; 
and 

(c) the steps tal(en by the Govemment 
to saleguartthe public money invested in 
such issues against misuse by the uncrupu
lous persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMES
WAR THAKUR): (a) The total investment in 
public issue during the current year upto 
October 31, 1992 Rs. 2337.6B Crores. 

(b) The amount of investment made by 
the Non-resident Indians in these issues:' 
Rs. 123.6B crores. 

(c) The present guidelines issued by 
SEBI. require the issuers to make arrange. 
ments for monitoring of deployment of funds 
by a monitoring institution where issue size 
exceeds Rs. 500 crores and details thereof 
arA required to be disclosed in the offer 
document. There are no guidelines relating 
to the form of investments in which the issue 
proceeds are required to be invested and it 
is left to the monitoring institutions to ensure 
that the fu nds are invested In safe avenues. 

Income Tax Deduction Permissible 
UnderV.R.S. 

4370. SHRI GEORGE 
FERNANDES:Willthe Ministerof FINANCE 
be pleased to state: 

(a) whether there is discrimination be
tween employees fo different Govemment 
undertakings and also between the employ
ees of the private sector and public sector in 
the matter of incomEI tax deduction from the 
lumpsum payable under the special volun
tary retirement scheme (golden handshake); 

(b) if so, the reasons therefor; 

(c) whether the Government have re
ceived any representations against such 
discrimination; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). Under section 
10 (1 OC) of the Income-tax Act, any amount 
received by an employee fo a public sector 
company or of any other company at the 
time of his voluntary retirement in accor
dance with any scheme or schemes fo VOl
untary retirement drawn up by the said 
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company is exempt from tax subject to the 
scheme being framed in accordance with 
prescribed quidelines. Where the employer 
is not a public sector company, the scheme 
has also to be approved by the Chief Com
missioner or Director General in whose juris
diction the employer is assessed to tax. The 
guidelines prescribed in this behalf do not 
make any distinction between the employ
ees of the public sector and private sector 
companies. 

(c) No, Sir. 

(d) In view of answer to part (c) of the 
Question, answerto this part does not arise. 

Interest on Housing Loan 

4371. SHRI K. PRADHANi: Will the 
Minister of FINANCE be pleased to state: 

(a) the loan schemes introduced by 
different commercial banks meeling the 
housing needs of the public; 

(b) whether the Commercial banks are 
charging very high rate of interest from the 
customers who intend to take loan for buy
ing/constructing hOlJses/flats; 

(~) if so, the reasons therefor; 

(d) whether the Government propose to 
direct the banks to bring down tl1e rate of 
interest to a reasonabl~ point; and 

Size of Limit 

Upto and inclusive of Rs. 7,500 

(e) if so, the details thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALSIR 
SINGH): (a) Reserve Bank of India (RS\)' 
have been issuing guidelines to the com
mercial banks from time to time to extend 
loans to housing sector. Since January, 1989, 
the overall housing finance to be provided by 
banks has been linked to the growth of their 
deposits and they are required to lend 1.5% 
of their incremental deposits of the current 
yearoverthat of previous yearto the housing 
sector. The banks are under further instruc
tions from RBI that atleast 30% of the total 
allocation lor housing should be reserved 
for direct lending and out of that at least 
half should be given in rural and semi-urban 
areas. Thirty per cent of the allocation is 
required to be extended by way of term loans 
to housing finance companies (HFCs), hous
ing boards and other public housing agen
cies and rest 40% is to be made available for 
subscription to guaranteed bOllds and de
bentures of National Housing Bank (NHB) 
and Housing and Urban Development Cor
poration (HUDeO). 

(b) to (e). In September, 1990 RBI ra
tionalised the lending rates structure of 
scheduled commercial banks linking inter
est rates to the size of the loan. The current 
Interest rate structure effective 9th October, 
'992 is as under:-

Rate of Interest (% p.a.) 

11.5 

Over Rs. 7,500/- and upto Rs. 25,0001- 13.5 

Over Rs. 25,0001- and upto Rs. 2 lakhs 

Over Rs. 2 lakhs 

16.5 

18.0 
(Minimum) 
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While banks ara free to determine the 
actual lending rates, they have been advised 
~to adopt objective and rational criteria for 
deciding the range of rates between the 
minimum lending rate as stipulated by RBI 
and the actual rates charged to different 
borrowers. It has also been advised that 
borrowers with the highest credit rating should 
normally be provided credit at the minimum 
rate stipulated and depending on the credit 
risk higher rates may be charged, but that it 
would be prudent to avoid excessively large 
spread in rates. 

UK Aid for Forestry Research Project in 
Kamataka 

4372. SHRI V. KRISHNA RAO: Will the 
Minister of FINANCE pleased to state: 

(a) whether the Union Government have 
received any request from the Government 
of Karnataka for the extension of the UK 
aided Forestry Research Project for a further 
period of five years; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Ves. Sir. 

(b) The project been posed to the Over
seas Development Agency (UK)forfunding. 

Strengthening of Territorial 
Army 

4373. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government have taken 
steps to strengthen territorial army; 

(b) if so, the details thereof; and 

(c) the details of th~ activities of the 
territorial army particularly in border states? 

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR): (a) and (b). Deployment 
of Territorial Army has been reorganised, 
without incurring additional expenditure, by 
raising the number of Companies in each 
Battalion from six te eight, in 8 TA Bns, to 
meet the operational reqUirements. 

(c) Territorial Army Battalions are de
ployed in the border states for guarding lines 
of communication and Vulnerable Areasl 
Vulnerable Points like Air Fields, Bridges! 
Bottle-necks etc. 

(Translation] 

Rediscounting of Bills of Financial 
Companies 

4374. SHRI N. J. RATHVA: Will th~ 
Minister of FINANCE be pleased to state: 

(a) whether the amount of loan being 
provided by the financial institutions to the 
industries has decreased due to imposing 
the ban on rediscounting of bills of financial 
companies: 

(b) if so, the details thereof; 

(c) whether some cases of the misuse of 
rediscounting facility has come to the notice 
of the Government. 

(d) if so, the total nurnberof such cases; 
and 

(e) the appropriate steps taken by.the 
Government in this regard? . 

'. THE MINISTER OF -STATE IN THE 
MINISTRY OF FINANCE .(SHRI DAlBIR 
SINGH): (a}to (e). The information is being 
collected and will be laid on·the table of the 
House.to the extent permissible. 
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(English] 

Bank Robberies 

4375. SHRI S.B. SIDNAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whetherthe cases of bank robberies 
have increased during the current year; 

(b) if so, the reasons therefor; 

{c) the details of robberies in each of the 
public !ector banks during the current year 
so far, and the amount involved in each 
case; 

(d) the manner in which the compensa
tion has been paid; and 

(e) the steps taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a)to (c). No, Sir. As per report sent 
by p(;blic sector banks to Reserve Bank of 
India, during the period 1-1-92 to 30-9-92, 
there have been 67 cases of robberiesl 
dacoities in respect of various banks in Indi.1· 
as compared to 84 cases during the corre
spondingperiodviz.1-1-91 t030-9-91.Bank
wise number of robberies/dacoities and the 
amount Involved therein during the above 
period is given the statement attached. 

(d) Information is being collected and 
will be laid on the Table of the House. 

(e) Bank robberies/dacoities to a con
siderable extent depend on the general 
security environment in the locality. Banks, 
however, have take'! steps to improve their 
security arrangements. As this is a continu
ous process, security measures taken by 
public sector banks are constantly reviewed 
and depending on the risk factor involved, 
armed guards are posted and anti-burglary/ 
robbery devices etc. are installed, wherever 
necessary. 
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, [Translation} 
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Bank Branches In Ranchl, 
Bihar 

4376. SHRI LALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government are aware 
that the nationalised banks have opened 
their branches at the places other than 
approved by the Reserve Bank of India in 
Ranchi district of Bihar; and 

(b) if so, the details thereof and the 
action taken by the Government in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Under the erst while 
Branch Licensing Policy (1985-90) Reserve 
Bank of India (RBI) had allotted 15 rural and 
semi-urban centres to banks for opening 
branches in District Ranchl of Bihar. The 
substitution of four centres was permitted by 
RBI, as per. details given below:-

Centre originally Substitution allowed Name of bank 
allotted 

Chama 

Silagain 

Jiuri 

Rugri 

Banks have opened branches at 
all substituted centres but for Ganeshpur 
Chencho. RBI has. not received any 
complaint regarding opening of branches 
by banks at places other than those faT 
which licences have been issued or sub
stitution allowed in Ranchi. 

[English} 

Regional Banking Service Recruit
ment Board at Sambalpur, Orissa 

4377. DR. KRUPASINDHU BHOI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have a pro
posal to set up a Regional Banking Serv
ice Recruitment Board at Samoalpur, 
Orlssa;and 

Tala Bank of India 

Ganeshpur Chancho Canara Bank 

Bichana State Bank of India 

Raigaon Bank of India 

(b) if so, the year in which the above Board 
is proposed to be set up? 

THE MINISTER OF STATE IN THE MIN
ISTERY OF FINANCE (SHRI DALBIR SINGH): 
(a) No, Sir. 

(b) Does not arise. 

Assistance by Sldbl to 
Kerala 

4378. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of FINANCE be pleased to 
state: 

(aj whether the Small Industries Develop
ment Bank of India hilS formulated a project in 

Keral to set up rural industrie<:; 

(b) if so, the details thereof; and 
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(c) the future schemes of the Small In
dustries Development Bank of India for the 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The Schemes of the Small Industries 
, Development Bank of India (SlOB I) are not 
drawn with reference to any particular state. 
SIDBI has, however been undertaking pro
motional and developmental; activities in 
various states. In Keraia it has recently initi

ated skill and tecpnology programmes for 
rubber based industries, rural and women 
Executive Dfilveloopment Programmes, in
tensive technology upgradation and mod
ernisation programme, industrial potential 
surveys etc. 

Regional Provident Fund Office at 

Hyderabad 

4379. SHRIDATIARAYABANDARU: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether a large number of Beedi 
workers of Andhra Pradesh are faCing diffi

culties due to stationing of the Regional 

, Provident Fund Office at Hyderabad; 

(b) if so, whether the Government pro
pose to open new ZonaVSub-Regional Of
fices of the Provident Fund Commissione,at 

Nizamabad and Warangal exclusively to cater 
to the needs of the Beedi workers; 

(c) if so: the details thereof; and 

(d) if not, the reasons thers:or? 

:~:c DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SttRI PABAN 
SINGH GHATOWAR): (a) to (d). The Re-

gional Offices of the Employees' Provid"lnt 
Fund Organisation cater to all categories of 
employees within their jurisdiction. As such, 

there is no proposal to open Zonal/Sub 
Regional Offices exclusively for the Beedi 
Workers. One Sub-Regional Office is al
ready functioning at Warangal. The Central 
Board of Trustees, EPF, has agreed in prin
ciple to open another Provident Fund Office 
at Nizamabad. 

Recovery of Income Tax and Customs 
Duty 

4380. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the names of companieslindividu

als/HUFs against whom income tax amount
ing to rupees ten lakhs and above is out
standing as on December 1, 1992; 

(b) the names of companieslfirms 
against whom. customs duty amounting to 
rupees ten lakhs and above is outstanding 
as on December 1, 1992; and 

(c) the effective steps being taken to 
recoverthe same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH

WAR THAKUR): (a) Information in respect 
of such cases as on 1 st December, 1992 will 
haveto be collected from the field formations 

spread all overthe country. However, on the 
basis of the statistics available, the informa

tion as on 30.6.1992 is given in the enclosed 
statement. The furnishing of the complete 
details in respect of all these cases would be 
time-consuming task involving considerable 

CGp!::y;ner.! o! manpower. The tiem and 

effort required for collecting and furnishing 
these details will not be commensurate with 

the objectives sought to be achieved. 

(b) The information is being collected 
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and will be laid on the Table of the House. 

(c) INCOME TAX: -:-he measures taken 
lor recovery of taxes include: ' 

(i) The Board and the Directorate of 
Income-tax (Recovery) constantly review 
cases of huge arrears exceeding Rs. 1 crore. 

(ii) Since in most of the cases the tax 
arrears are disputed ;:1 pending appeals, the 
appellate avthoritie:: including ITAT are 
requested for priority disposal of appeals. 

(iii) Cpercive measures such as levy of 
penalty, attachment of movable and immov
able properties are taken. 

(iv) Prosecution against tax defaulters 
is also launched in some cases. 

(v) Claim is lodged with the Liquidator 
and BIFR in the cases of sick companies and 
those which have gone into liquidation. 

(vi) In cases where instalments have 
been allowed to the taxpayers a strict watch 
is being kept to ensure timely payment of 
instalments. 

'vii) Wherever recovery proceedings 
,",ave t-('en stayed by the Courts, action is 
tak9n tt:. get the stay vacated. 

(viii) I"~ c"lc;es where tax arrears are 
considered t') be irrecoverable action for 
the;: write off is taken. 

CU5 TOM5: . he information is being 
collected and. 'ill he iaid on the Table of the 
House. 
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Job to Unemployed 

4381. SHRI VILASRAO NAG-
NATHRAO GUNDE'{JAR: Will the Minister 

• of LABOUR be pleased to state: 

(a) the number of persons registered 
with Employment Exchanges and provided 
with employment sines April 1, 1992 so far, 
State and Union Territory-wise; and 

(b) the $teps taken by the Govemment 
to provide employment to the remaining 
unemployed persons? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) State-wise num
ber of persons who registered with employ
ment exchanges and placements effected 
througtl elT'.ployment exchanges during 1st 
April, 1992 to 31st A'Jgust, 1992 (latest 
available) are fumished in the statement 
annexed. 

(b) All the persons registered with 

employment exchanges are not necessarily 
unemployed. 

The Eighth Five Year Plan emphasises 
the need for a high rate of economic growth, 
combined with fastergrowth of sectors, sub
sectors and areas which have relatively high 
employment potential for enhancing the 
pace of employment generation. Geographi
cally and crop-wise diversified agricultural 
development, wasteland development and 
forestry, development of rural nonfarm sec
tor and rural infrastructure, faster growth of 
small and decentralised manufacturing and, 
expansion of infrastructure and housing, are 
the basic elements of the employment-ori
ented growth strategy envisaged in the Plan. 

Specia.1 Employment Programmes,like 
the Integrated Rural Development Pro
gramme (IR DP), theJawaharRozgarYojana 
(JRY), Nehru RozgarYojana(NRY), Scheme 
for self-employment tothe Educated Unem
ployed Youth (SEEUY) are being continued 
during the Eighth Plan. Besides, some of the 
State Governments are also having their 
own Special Employment Programmes and 
implementing them. 
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[English] 

National Manpower Export Promotion 
Council 

4382. SHRI B. RAJARAVI VARMA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Government propose to 
set up a National Manpower Export Promo
tion Council to regulate the increasing export 
of manpower and to formulate guidelines for 
minimum wage standards; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) and (b). The matter 
is under consideration of the Government. 

[Translation] 

Firing Range In Bihar 

4383. SHRI RAMSHRAY PRASAD 
SINGH: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government have de
cided to set up firing range in Bihar; 

(b) if so, the numl)er of persons likely to 
be displaced as a result thereof; 

(c) whether the Government have for
mulated any scheme to rehabilitate the dis
placed persons and to grant them compen
sation; 

(d) if so, the details thereof; and 

(e) if not, the re3sons theretor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) At present the Army 
has four notified firing ranges in Bihar. There 

is no proposal to set up any additional firing 
range in Bihar. 

(b) to (e). Does not arise. 

[English] 

Indian Road Construction Corporation 

4384. SHRI SA RAT CHANDRA PAT
TANAYAK: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of projects undertaken 
abroad by Indian Road Construction Corpo
ration during the last three years; and 

(b) the total amount earned from these 
projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Nil, Sir. 

(b) Does not arise. 

Guarantee for Loans taken by Public 
Sector Units 

4385. SHRI GURUDAS KAMAT: Will 
the Minister of Finance be pleased to state: 

(a) Whether the Government have 
decided to provide guarantee for loans taken 
by public sector units from foreign institu
tions/countries; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
re-enter the foreign bond markets to raise 
foreign currency loans; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) Government of India 
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does not generally extend sovereign guar
antee to borrowings by enterprises. How-

, ever, exceptions are made in select cases, 
on consideration of special terms of the loan 
or tt1e nature of the Public Sector Undertak
ings raising the external loans. 

(b) Details of the Government of India 
guaranted Foreign Currency Loans approved 
during the last 2 years are given in the 
statement attached. 

(c) and (d). Government of India does 
not Borrow commercially in the foreign 
market. However several Public Sector 
Undertakings and Development Financial 

. Institutions (DFI's) have been raising funds 
in the international market through issue of 
bonds after obtaining Government permis
sion. The Government intends permitting 
bond issues by PSUslDFls subjectto market 
conditions. No final decision, however, has 
been taken in this regard so far. 
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NRI Deposits In Banks hi Tamil 
Nadu 

4386. DR. (SHR:MATI) K.S. SOUNDA
RAM: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of deposits made by 

,NRls in Tamil Nadu in various banks; and 

(b) the banks in Tamil Nadu in which 

maximum deposits have been made by NRls 
alongwith the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The information is being 

collected and will be laid on the Table of the 
House. 

Undisbursed Ex!ernal Development 

Finance 

4387. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 

state: 

(a) whether about $ 30 billion of commit· 
ted external development finance had re

mained undisbursed as on November, 1991 
'because of the bud;jetary constraints; 

(b) if so, the details of those public 

sector projects which have been unable to 
use external development firiance for want 

01 domestic budgetary resources; 

(c) whether the Government propose to 

transfer such public sector projects to the 
joint sector along~ith private investors who 

can contribute the rupee funds; and 

(d) if not, the reasons therefor? 

THE MINSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKUR): (a) Yes, Sir. The undis
bursed aid as on 30.11 .1991 was equivalent 
to US $ 29.62 billion. However, the non

utilisation 01 this aid was on account 01 the 
factors explained in response to part (d) 
below. 

(b) Does not arise. 

(c) No, Sir. 

Cd) Most of the external assistance is 
tied to specific projects and the disburse
ments are, therefore, linked to the project 
implementation schedule. The pace of ac
tual implementation varies from project to 
project. However, the loan amount not util
ised during a particular financial year does 
not normally lapse and would be carried 
forward for utilisation in the subsequent years. 
Government have taken a number 01 steps 

to accelerate the implementation of exter
nally aided projects and the u:ilisation of 

external asistance. These include simplifi
caion of procedures for release of foreign 

exchange and tender evaluation, passing on 
of 100% external assistance to States, and 

advance releases on account of externally 
aided projects. Monitoring of externally aided 
projects has also been intensified. 

Credit from Foreign Banks 

4388. DR. D. VENKATESWARA RAO: 
Will the Minister of FINANCE be pleased to 

state: 

(a) whether the Union Government are 

aware that the foreign banks have refusedto 
give fresh credit to India. as reported in the 

'Indian Express' dated August 6, 1992; 

(b) if sci. the reasons therefor; and 

(c) the steps taken/proposedto be taken 
by the Government in this regard. 
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THE MINISTER OF STATE IN THE Narcotic Drugs Seized in Assam 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (c). The Report in the 
Indian Express dated the 6th August. 1992 
has reproduced some observations from the 
Confidential Report on India for 1991-92 by 
the Institute of International Finance. It ap
pears that the headlines of the paper is 
based on one sentence in the said Confiden
tial Report which reads as follows: 

"Foreign bank lending over the near 
term is likely to remain confined largely 
to short -term trade and interbank Ii nes". 

There are continuous assessments of 
the country by various organisations de
pending on their perception of the problem 
and the policy measures in our country. The 
economic policy in India continues to be 
driven by the requirements of the country. 

1990 

Heroin 1.065 

Ganja 3803.000 

Hashish 

Opium 

Value ot the drugs vanes according to 
chemical composition andtrom place to place 

in the clandestine market. and as such it is 
not feasible to give precise valuation. 

The number of arrests in Assam under 
the NDPS Act stood at34 in 1990& 37during 
1991. while number 01 persons convicted 
was NIL 1990& 1991. 

4389. SHRI PROBIN DEKA: Will the 
Minister of FINANCE be pleased to state: 

(a) the quantity and value of narcotic 
drugs seized in Assam during each of the 
last two years; and 

(b) the number of persons arrested and 
convicted in this connection during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) and (b). The information 
reported to and available with the Govern
ment of India is as follows:-

The quantities of narcotic drugs seized 
in Assam during each of the last two years. 
are:-

(in Kgs.) 

1991 

8.284 

5188.310 

10.000 

0.360 

Private Investment In the Field of 
Construction of Road 

4390. SHRI SHARAVAN KUMAR 

PATEL: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether a two day Fourth National 
Seminar on Road Research and its utiliza-
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tion was held in the Capital in September, 
1992; 

(b) if so, whether the matter of private 
investment in road building and construction 
activity was deliberated upon in the seminar; 

(c) if so, the specific suggestions and 
observations made in this regard; and 

(d) the Government's reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. In a Panel Discussion on this topicduring 
the National Seminar organised by Central 

'Road Research Institute, views were ex
pressed that since the road sector alloca
tions are not keeping pace with growing 
demand for road infrastructure, there is need 
to look for alternative funding sources in
cluding investments by private sector. 

Cd) The Government is seized of the 
matter already and is contemplating to in
volve the private sector in development of 
National Highways. As a pre-requisite 10 
that, the National Highways Act, 1956 has 
been amended through an Ordinance prom
ulgated on 23rd October, 1992 which pro
vides for levy of fees on notified sections of 
National Highways. 

Bonus to Textile Workers 

4391. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of LABOUR be pleased 
to slate: 

(a) whether textile trade unions have 
demanded bonus; 

(b) if so, whether any decision has been 
taken in this regard; 

(c) if so, the details thereof; and 

Cd) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): Ca) Representations 
have been received from Textile Trade Un
ions demanding raising of ceilings in respect 
of eligibility of wages lor bonus, percentage 
and quantum 01 bonus payable under the 
Payment of Bonus Act, 1965. 

(b) There is no proposal under consid
eration lor amending of Payment 01 Bonus 
Act, 1965. 

(c) and (d). Does not arise. 

Export of Silk Products 

4392. SHRI K. PRADHANI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have re
viewed the polley of export of natural silk 
goods recenlly; 

(b) if so, the details thereof; and 

(c) the target fixed and the prospect of 
the export 01 natural silk in 1992-93 and the 
Eighth Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) and (b). The major changes 
brought about in the policy concerning ex
port of silk goods are as tollows:-

{i) Comp\usmy pre-shipmen\ \nspeC\ion 
on export of silkgoods has been made op

tions!. 

(ii) The eligibility criteria for reckonings 
export housel trading house status have 
been brought down from 2 times the NFE 
(Net Foreign Exchange) to 3 times. 
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(iii) A specific value based Advance 
Licensing Scheme for export of ready made 
garments including silk garments has been 
introduced. 

(iv) The compulsory test certificate re
quirement for grant of duty draw back on silk 
goods has been with drawn. 

(c) For 1992-93 i.e the first year of Vlllth 
Plan, a target of Rs. 872 crores has been 
fixed for export of silk products. As against 
this the exports during the period April 92-
Sept. 92 has been of the order of Rs. 341 
crores (Prov.). The silk products export tar
gets forthe second 3nd subsequent years of 
the Vllhh Plan will be fixed atthe appropriate 
time taking into consideration the interna
tional market situation, EXIM Policy frame
work and other relevant factors. 

Foreign Banking and Financiallnstitu
tions 

4393. SHRRI SUBASH CHANDRA 
NA YAK: Will the Minister of FINANCE be 
pleased to state: 

(a) whother the Government have a 
proposal to encourage large presence of 

foreign banking and financial institutions in 
the country; 

(b) if so, the details thereof and the 
advantages therefrom; 

(cl the details of foreign banks and 
financial institutions which have set up and 
propose to set up their branches In the 
country; and 

(d) the places where the above branches 
have been set up or are proposed to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Foreign banks already 
have branches/representative offices in the 
country. Permission to foreign banks is 
granted by the Reserve Bank of India in 
terms of the provisions of Banking Regula
tion Act, 1949. 

(c) and (d). It will not be in the public 
interest at this stage to disclose the names of 
foreign banks seeking permission to open 
branches or representative offices. How
ever, the details of foreign banks which al
ready have branches in the country are 
given in the attached statement. 
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Computers In Employment Exchanges, 
Deihl 

4394. SHRI N.J. RATHVA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Directorate of Employ-
• ment under Delhi Administration has de
cided to instal computers in Employment 
Exchanges; 

(b) if so, the funds allocated for this 
purpose; and 

(c) the time bywhich the computers are 
likely to be made available in the Employ
ment Exchanges of Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) and (c). According to the details 
furnished by Delhi Administration, comput
ers have been installed in Employment 
Exchanges at Darya Ganj, R.K. Puram and 
Pusa (Technical) and a provision of Rs. 24 
lakhs has been made to compute rise other 
Employment Exchanges in Delhi during the 
Eighth Plan. 

Branches of Banks in Karn3taka 

4395. SHRI S.B. SIDNAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of branches of public 
sector banks in the rural areas of Karnataka 
as on November 30, 1992; 

(b) whether the Government propose to 
open come new branches in the rural areas 
of Karnataka in the near future; 

(c) if so, the names of the places where 
these branches are likely to be opened; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As at the end of June, 1992 
(latest available), 1230 branches of Public 
Sector Banks were functioning in rural areas 
of Karnataka. 

(b) to (d). Reserve Bank of India (RBI) is 
the licensing authority for the opening of 
branches of commercial banks. No periodic 
targets for opening bank branches are fixed 
by RBI. However, 11 licences for opening 
branches in rural areas of Karnataka are 
pending utilisation with banks, as per details 
given below:-

Name of District Name of Centre 

Bellary Anthapura 

Bijapur Sasanur 

-do- Mirjimallapur 

-do- Masbinal 

Gulbarga Edlur 

-do- Mangalgi 

Kolar K.8yapally 

-do- Mudimagodh 

Raichur Benakal 

-do- Anwari 

-do- Albanur 

Modernisation of Passenger Jetty In 
Kerala 

4396. SHRI THA YIL JOHN ANHJA
LOSE: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whetherthe Union Government have 
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received any proposal from the Government 
of Kerala for modernisation of Passengers 
Jetty in West Coast canal of Kerala; 

(b) if so, the details thereof; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes 
Sir. The Govt. of Kerala have sent a proposal 
for modernisation of 55 jetties for passenger 

'ferry service in Kerala backwaters under 
Centrally Sponsored Scheme at an esti
mated cost of Rs. 159.01 lakhs. 

(c) The proposal is under consideration. 

[Translation] 

Family Pension Under EPF Scheme 

4397. SHRI LALIT ORAON: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Govemment have in
creased the family pension urider the Em
ployees Provident Fund Scheme; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LftBOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Yes, Sir. 
The minimum rate of family pension under 

, the Family Pension Scheme 1971 has sin
cere been increased from Rs. 225/- to Rs. 
250/- p.m. w.e.f. 1.4.1992, The maximum 
amount of family pension can go upto Rs. 
1050/- p.m. depending on the wages of the 
employees. 

[English] 

Development In Handloom Sector 

4398. SHRI B. RAJARAVIVARMA: 
Will the Minister ofTEXTILESbe pleased to 

state: 

(a) Whether the Government are aware 
that rebate on sales and an over emphasis 
on mass items have not allowed the hand
loom sector to re-orient itself to new fashions 
and markets; and 

(b) if so, the reaction ofthe Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Rebate on sales of 
handloom goods is only one among the 
many Schemes meant forthe development 
of handloom sector. For adaptation fo new 
fashions and designs, government of India 
has on-going Schemes like National Design 
Collection and Training through Weavers 
Service Centres. WAile Government does 
not intend to increase the emphasis on re
bates, certain marketing assistance would 
continue to be required in orderto neutralise 
the cost disadvantage of handloom sector. 

Recommendations of Advisory Com
mittee on primary Market 

4399. SHRI SA RAT CHANDRA PAT
TANAYAK: Will the Ministerof FINANCE be 
pleased to state: 

(a) whether the advisory committee on 
primary market has recommended changes 
in the right issues mechan ism to protect the 
interests of shareholders in a company; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) Yes Sir. 

(b) and (c). The Advisory Committee on 
Primary Markel has inler alia made the fol
lowing suggestions:-
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(i) Companies should accept applica
tions for rights issues on plain paper in 
view of delays in receiving printed appli
cations by post: 

(ii) Allotment of securities in respect of 
applications for rights issues not sent by 
shareholders till the closure of the is
sues should be kept in abeyance by the 
compan.ies and a chance given to such 
share-holders upto a reasonable time to 
submit applications; 

(iii) Rights Issues not taken up by share
holders may be sold in the open market 
and proceeds distributed tp sharehold
ers to to avoid loss to them. 

The Advisory Committee was consti
tuted by Securities and Exchange Board of 
India (SEBI) to advis~ it on matters relating 
to the Primary Market. 

Social Security Package 

4400. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA: 

Will the Ministerof LABOUR be pleased 
to state: 

(a) whether the Government have taken 
any decision 'on an ambitious Social Security 
package for the Uno:-ganised Rural Labour 

proposed by the National Commission on 
Rural Labour: 

(b) if so, the de~ails thereo!; 

(c) whether anyconsuHations have been 
made with the State Governments on the 

Social Security component; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 

, SINGH GHATOWAR): (a) to (d). The recom-

mendations of the National Commission on 
Rural Labour in the matter of Social Security 
to rural workers has been referred to a 
committee of Thirteen State Labour Minis
ters with the Labour Minister, Maharashtra 
as the Chairman. The Committee has been 
requested to submit its report early. 

New Scheme fer All India Tourist 
Transport Operators 

4401. SHRI A. SURENDER REDDY: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether in a conference of the State 
Transport Secretaries the Union Govem
ment have cleared the revised scheme for 
all-India tourist transport operators; 

(b) if so, the main features of the scheme: 

(c) when the scheme is going to be 
introduced: 

(d) whether the Government are con
sidering to amend the Motor Vehicles Act . 
1988 as suggested by the transporters; and 

(e) if so, the details of the amendments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLER): (a) to (e). At a 
conference of the State Transport Secretar
ies, a new scheme for grant of all india 
permits for" tourist transport operators· was 
approved. Under this scheme, "tourist trans
port operators· approved by the Director 
General (Tourism), Govt. of India and oper
ating on recognised tourist circuits would be 
eligible to be granted permits. The tourist 
transport operators who cire granted permits' 
under this scheme would be able to operate 
by paying- a pre-determined amount of 

composite fee per State, in lieu of all other 
Slate molor vehicles taxesllolls. The draft 
notification under the Central Motor Vehicles 
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Rules, 1989 inviting objections has not been 
• notified. No amendment of the Motor Ve
hicles Act is required for implementation of 
the schame as the same would be notified 
under the enabling provisions of the Motor 
Vehicles Act, 1988. 

Persons RegIstered with Employment 
Exchange, Gujarat 

4402. SHRI KASHI RAM RANA: Will 
the Ministerof LABOUR be pleased to state: 

(a) the number of persons on the live 
registers of employment eX"Changes in 
Gujarat State and their qualifications thereof: 

(b) since when they are registered; 

(c) whetherthe Government have made 
any provision in the Eighth Five Year Plan to 
solve the problem of the unemployment; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The number of 
persons on the live register of employment 
exchanges in Gujarat classified by educa
tion level, as on December 31, 1990 (latest 
available), were as given below: 

Education level Number (in Thousand) 

(i) Below Matric 353.3 
(including illiterates) 

(il) Matriculates 441.0 

(iii) Higher Secondary/ 
Intermediate 83.4 

(iv) Graduates 66.9 

(v) Post-Graduates 8.1 

Total 952.7 

(b) Statistics on the number of persons 
by length of stay on the live register of 
employment exchanges is not maintained. 

(c) to (e). Employment is a thrust area in 
the Eighth Five Year Plan. The plan empha
sises the need for high rate of economic 
growth, combined with faster growth of sec
tors, sub-sectors and areas which have rela
tively high employment potential forenhanc
ing the pace of employment generation. 
Geographically and crop-wise diversified 
agricultural growth, development of waste
land and forestry, development of rural on 
farm sector and rural infrastructure, faster 
growth of small anddecentralised manufac
turing and expansion of housing are the 
basic elements of the employment oriented 
growth strategy envisaged in the Plan. The 
envisaged GOP growth rate of 5.6% in the 
Eighth Plan period would thus result in the 
generation of additional employment oppor
tunities of the order of 8 to 9 million per year 
on an average and bring about a reduction of 
about 7 million in unemployment over the 
plan period. 

The State Eighth Plan for Gujarat also 
lays special emphasis to eliminate unem
ployment in the State. 

Holding of Shares by OfficIals 

4403. SHRI CHANDRAJEET YADAV: 
SHRI SUDARSHAN 

RAYCHAUDHURI: 
DR. SUDHIR RAY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have re
cently enquired into the shares and deben
tures held by some banking, income tax and 
public sector undertakings officials in private 
sector companies; 

(b) if so, the details thereof; and 
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(c) the findings of the enquiry? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

Ailing Film Indusky 

4404. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Central Advisory Com
mittee on cine workers weHare funds has 
taken a number of policy decisions in the 
recent past including levy on films from Rs. 
1,000 to 20,000 per film; 

(b) if so, the details of each such deci
sion alongwith background and full justifica
tion therefor; 

(c) whether the Government have re
ceived a representation that 20 times in
crease in levy on film will adversely affect the 
film producers; 

(d) if so, the reaction ofthe Government 
thereto; 

(e) the total co!lection of funds for the 
• Western region and actual utilisation till 31 
October, 1992; and 

(f) the steps taken by the Government to 
help film industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
Central AdvIsory Committee on Cine WOrk
ers Welfare Fund is only a recommendatory 
body on matters referred to it by the Central 
Government. In the meeting of the Central 
AdviSOry Committee on Cine Workers Wel
fare Fund held on 17 .7. , 992. the Committee 

inter alia considered the question of enhanc
ing the rate of cess per feature film but no 
unanimous recommendation was made. 

(c) Yes, Sir. 

(d) Though a Bill has been introduced in 
the Lok Sabha to amend the Cine Workers 
WeHare Cess Act, 1981 to provide for the 
maximum levy of Rs. 20,000/- as cess per 
feature film. This does not mean that every 
feature film will uniformly have to pay Rs. 
20,000 as cess. The proposed amendment 
is meant to enable the Government to raise 
the rate of cess by Notification instead of 
having to amend the Act on every such 
occasion. The actual increase of the rate of 
cess would be done in consultation with the 
Ministry of Information and Broadcasting 
and would be governed by the reqUirement 
of funds.to meet the cost of extending wel
fare facilities to cine workers. 

(e) After the transfer of the WeHare 
Fund from the Ministry of Information & 
Broadcasting, the total revenue receipts and 
expenditure in the Westem region upto 
October, 1992 is Rs. 10.90 lakhs and Rs. 
2.30 lakhs respectively. 

(f) Cinema is a State subject. However, 
the Union Government have from time to 
time studies the growth and problems fo this 
sector. Necessary steps are taken by the 
Government on the basis of recommenda
tions made by various Committees/Groups 
etc. In the recent past a High Powered 
Committees.has studied the problems of film 
industry in its entirety and made a numberof 
recommendations pertaining to State GI)V
ernments. The Stale Governments have 
been requested to implements these recom
mendations. 

Complaints Against S81 

4405. SHRI SHASHI PRAKASH: Will 
the Ministerof FINANCE be pleased to state: 
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(a) whether 1he Government have re
ceived complaints against various branches 
of State Bank of India in New Delhi during the 
current year; 

(b) if so, the details thereof; and 

(c) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Stale Bank of India have 
reported that 78 complaints have been re
ceived by them through various departments 
ofthe Govemment of India during the current 

,financial year from 1.4.1992 against their 
branches in DelhilNew Delhi. Of these, 67 
complaints have been redressed upto 
15.12.92. 

Restructuring Plans for Industrial 
Development 

4406. SHR VILAS MUTTEMWAR: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the World Bank has sug
gested restructuring various plans for indus
trial development during the .Eighth Five 
Year Plan; 

(b) if so, the details of the same and the 
reaction of the Government thereto; and 

(c) the investment proposed for the 
purpose during the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRA OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) No, Sir. 

(b) and (c). Does not arise. 

Violation of Labour Agreement 

4407. SHRI SAl ' HARI CHAURE: 
Will the Minister of 1. ;. JR be pleased to 
state: 

(a) whether any case of violation of 
labour agreement was reported from abroad 
involving Indian citizens during the lastthree 
years; and 

(b) if so, the details thereof and the 
action taken in each case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) and (b). Theinfor
mation is being collected and will be laid on 
the Table of the House. 

Application for Issue of Equity/Deben
tures 

4408. SHRI S.B. SIDNAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of applications for issue 
of equity/debentures cleared by the Control
ler of Capital Issues since July, 1992; 

(b) whether a large number of such 
applications are still awaiting approval; 

(c) if so, the details thereof; and 

(d) the time by which these are pro
posed to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): (a) No applications for is
sue of equity/debentures has been cleared 
by CCI after 29th May, 92, the day on which 
the CCI Act has been repealed. 

(b) to (d). Does not arise. 

Cheating In Name of Providing Employ
mentAbroad 

4409. SHRt LALIT ORAON: Will the 
Minister of LABOUR be pleased to state: 

(a) whether Government are aware of 
trie large scale cheating in the name of 
providing employment in Iran and Iraq under 
the ·Chlld Production Scheme-; and 
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(b) if so, the action taken by the Govern
ment in the matter? 

"7' THE DEPUTY MINISTER IN THE 
MINISTRY OF LAI?OUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). No such 
scheme has come to the notice of the Minis
try of Labour. 

Retrenchment of Surplus Work Force 

4409A. SHRIMATI GEETA MUKHER
JEE: Will the Minister of LABOUR be pleased 
to state: 

(a) whether under the existing law no
tices with reasons and prior permission are 
required for retrenchment of surplus work
ers; 

(b) whether the aforesaid legal protec
tion is being violated by a number of multina
tionals including the Hindustan Lever Lim
ited 

(c) if so, the reasons therefor; and 

(d) :he action taken by the Union Gov
ernment against these companies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). Information 
is being collected and will be laid on the 
Table of the House. 

12.00 hrs. 

RE: PROVIDING ADEQUATE SECURITY 
TO SHRI L.K. ADVANI AND HIS COL

LEAGUES 

(Interruptions) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Slr,l have written a 
letter to you. (/nternJptions) 

SHRI NITISH KUMAR (Barh): Mr. 

°Not recorded 

and his Colieagues 
Speaker, Sir, at the time of commencement 
of the Question Hour we had said one 
thi ng .... (Interruptions) 

MR. SPEAKER: You please speak after 
the speech of Atalji is over. 

(Interruptions) 

SHRI NITISH KUMAR: Atalji is a re
puted leader. We would like to say only one 
thing. The way the media is referring us as 
non-B.J.P. and calling them as 
B.J.P ... (Interruptions)" 

MR. SPEAKER: It will not go on record. 
If you speak later on, then it will go on record. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir,l have already written a leUerto 
you and I would like to draw your attention 
regarding the news being published in news
papers in regard to Advaniji. Advaniji is not 
only the leader of B.J.P. but also the Leader 
of the Opposition. The Government has not 
accepted the demand to release him. It has 
also rejected our proposal to bring him in the 
House under custody. Is the Government 
not responsible to provide protection and 
certain amenities to Shri Advaniji? 

(Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER):" 

(Interruptions) 

[English} 

MR. SPEAKER: That is not going on 
record. 

[Translarion] 

SHRI MADAN LAL KHURANA (South 
Delhi): The Minister has stated 
it ... (Interruptions) He should apologise (Inter
ruptions) 
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(EngNshj 

PROF. PREM DHUMAL(Hamirpur): Mr. 
Speaker, Sir, Please ask him to 
apologise •.. {lnterruptions) 

SHRI RAM NAIK (Bombay North): Sir, 
he must apologise. It must be deleted from 
the record ... (Interruptions) 

[Translation] 

SHRI HARIN PATHAK (Ahmedabad): 
What are you saying? You speak whatever 
you like. (Interruptions). Will a Minister speak 
like this? 

{English] 

MR. SPEAKER: I appreciate very much 
Shri Vajpayee and his colleagues helping 
this House to discuss the matter. I would 
request all the Members including the Minis
ters not to say anything which will disturb the 
House. 

(Interruptions) . 

SHRI GULAM NABI AlAD: The Gov
ernment will reply to It. It will respond to th 
eissues raised by you. (interruptions) .... 

SHRI MADAN LAL KHURANA: First 0, 
aU he souldapologie. (Interruptions) He wants 
to murder Advanlln jail. (Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, our complaint is not only 
against the arrest of Advan ijl. Ou r cOlTl>laint 
is against the charge also under which 
Advaniji has been arrested and the way he 
has been treated ... 

As hon. Atalji is saying that he (Adva~iji) 
is a Member of this House. Alongwith this he 
is the Leader of the Opposition. Till yester
day evening he was not provided legal coun
sel. 

(English] 

He Is denied legal counsel. Our objec
tion is that the stray remarks which are made 
by the Treasury Penches are not stray re
marks. 

[Translalion] [Translation] 

SHRI MADAN LAL KHURANA: He It shows their mentality. (Interruptions) 
should withdraw his words. 

(Interruptions) 

SHRI ATAl BIHARI VAJPAYEE: He 
• must apologise. Mr. Speaker, Sir, if he is not 
in jaUforenjoyment, the Government should 
release him. We are demanding his release. 
He is in jail not for the sake of enjoyment. " 
you have the courage, you should release 
him. (Interruptions) No, you ask him to seek 
apology. (Interruptions) 

THE MINISTER OF PARLIAMENT 
AFFAIRS 

SHRI GULAM NAB I AZAD: I would like 
to request you ... {lnterruptions) 

SHRI MADAN LAL KHURANA: We 
would also like to request you. (Interrup
tions) 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESHPllOT): IdQ not think thatthat must 
be the intention of my colleague here. (Inter
ruptions) 

[Translation] 

SHRIJASWANT SINGH: Mr. Speaker, 
Sir, I would like to submit to hon. Rajesh Pilot 
that he has not spoken these words. I would 
like to State that it indicates the mentality oi, 
the Treasury Benches. There is no need of 
seeklng·clarlflcatlon from Shrt RajeSh Pilot 
and asking us to keep silent. The House will 
remain silent only when they I"..".ove upon 
their mentality. " anybody wants to giVe 
clarification, the Minister who has made these 
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remarks should give clarification. As we have [Translation} 
salO-

]EngliSh} 

. He will withdraw what he has said. He 
has to apologiZe. It is not possible for us to 

• take this kind of remarks lightly. 

(Intenuptions) 

SHRI JAGDISH TYTLER: I have no 
reason to insult . Shri Advaniji. I had read a 
newspaper repo~ and that this is what is 
worrying him. (Interruptions) Please listen to 
me Mr. Khurana. I am answering that thing. 
(Interruptions) 

[Translation} 

SHRI MADAN LAL KHURANA: Is it the 
way to speak in the House? He is very much 
known for his behav!our in Dellii, but will he 
behave like this in this House too? (Interrup
tions) 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir,l would like to point out two things. In this 
very House it has been said that Advaniji 
should be hanged. . 

I [English} 

Hon. Chandra Shekhar was saying 
yesterday, and my colleague Sharad Yadavjl 
has said that it was all hypocrisy. But I would 
like to say thatthe Treasury Benches are the 
biggest hypocrite. The way they talk shoWS 
the state of their mentality. 

SHRI PAWAN KUMAR BANSAL (Chan
digarh): They are indulging in hypocrisy. 
They have observed what talk was held 
yesterday. That is why they are indulging in 
hypocrisy. 

SHRIJASWANT SINGH: Mr. Speaker, 
Sir, we don't want clarification from Pawan 
Kumar Bansal. (Interruptions). It will not go 
on like this. (Interruptions) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, the words Tytlerji has used 
must be withdrawn by him. (Interruptions) 

[English] 

MR. SPEAKER: Mr. Tytler, complete 
your sentence. 

SHRI JAGDISH TYTLER: I had already 
mentioned that I have no intention of insult
ing Shri Advaniji. (Interruptions) 

In this House it was stated from the MR. SPEAKER: Are you withdrawing 
Treasury Benches that Shri Advaniji should it? 
be kept in prison. 

[Translalion} 

If you want to hang Advaniji then all of us 
should be hanged. It is not the proper way. 
That the Minister should stand and make 
clarifications and quote the newspaper re
ports. This is nolthe proper way to behave in 
the House. (Interruptions) 

[English} 

But, it is not a small matter. It is a kind 
of slur on the Leader of the Opposition. I take 
very serious objection to this. (Interruptions) 

(Interruptions) 

SHRt GHULAM NABI AZAD: I submit 
let us close this chapter. As far as the Treas
ury Benches are concemed, we have an 
respect for the Leader of the Opposition. 
(Interruptions) We might have difference of 
opinion on issues. But as far as Shri Advaniji 
is concemed, the Treasury Benches have all 
respect for him as an Individual and as the 
Leader of the Opposition. So, whatever my 
friend said was totally in a lighter mood. In no 
way he wanted to Insult the Leader of the 
Opposition. I submit that Ataljl may raise his 
issue so that we can reply. 
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[Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, my submission is that he should 

• apologise for it .... (IntemJptions) It is not proper 
on the part of a Minister from treasury 
benches. A Member may speak in such a 
language. But it is not at alll-,roper to use 
such scanty language against the Leader of 
Opposition. 

SHRI ATAL BIHARI VAJP,\YEE: Mr. 
Speaker, S:r, you are a witness how a 
member of the cabinet has created unnec
essary tension, He has not even shown the 
courtesy of apologising for it. 

[English] 

SHRI JAGDISH TYTLER: Advaniji, you 
did not let me complete my sentence. 

AN HaN. MEMBER: He is Vajpayeeji, 
not Advaniji. 

[Translation] 

SHRI ATAL BI:--IARI VAJPAYEE: Mr. 
Speaker, Sir,just as 'Kans' saw 'Lord Krishna' 

, everywhere, he sees Lal K. Advani every
where. Mr. Speaker, Sir. let me know whether 
he has apologized for what he has said or 
not. 

[English] 

SHRI JAGDISH TYTLER: You did not 
let me complete my sentence, Vajpayeeji. I 
did not mean to show disrespect to Advaniji. 
H it has hurt you so much, I withdraw those 
remarks. 

[Translation] 

SHRI ATAl BIHARI V.\JPAYEE: Mr. 
Speaker, Sir, apology is made by using the 
word 'if' and 'but'. Mr. Speaker, Sir. I was 
raising a serious matter. In fact it is not a 
party affair. What attitude the Government 
should adopt. If a Membar of any political 
party is arrested, put behind the bars. de-

prived of his rights as well as prevented from 
coming to the House, then what kind of 
attitude should be adopted by the Govern
ment? Is it not the duty of the Government tei 
ensure his safety? 

'" Mr. Speaker, Sir, Advaniji was arrested 
in Delhi and was taken to Agra first to Agra 
jail and then to the Rest House. Since he was 
to be ",roduced before the Magistrate of 
Faizabad, he should have been taken to 
F aizabad, but instead he was taken to Akbar
pur from where he was again shifted to Agra 
and kept at Mata ka Tila. As per the latest 
news, his advocates waited for two hours but 
he was not produced before the Magistrate 
for hearing the case. The advocates were 
not given a chance to plead his case. In the 
mean time' a serious news has been re
ceived. I would like the entire House to take 
it seriously. It is not the matter related only to 
Shri Advaniji. Mr. Speaker, Sir, it is not a 
concocted story, it is a fact. We had been 
receiving news through our own sources 
also that some Mujahids from West Asia 
have started marching towards India. Indian 
Express has also published this news. They 
are fully equipped with arms and would try to 
infiltrate into our country. They will also try to 
get arrested in regard to some crime and will 
be kept in jail somewhere near Shri Advani. 
This is the news that has been published. 
(Interruptions) 

Mr. Speaker, Sir. this news has two 
points. Firstly, hewas not taken to Faizabad 
because media persons will gothere to meet 
him and thus he will get a lot of publicity. 

The othe~ serious news is that his secu
rity is in danger. Intelligence agencies have 
also gathered such information. We would 
like to know whether adequate arrangements 
have been made for his security or not? If the 
Government is incapable to do so, we are 
ready to make those arrangements. (Inter
f'Jptions) 

The House should be given assurance 
that Shri Advanrs security is being ensured 
by the Government. (Interruptions) 
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[English} 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Whom are you trying 
to make 1001 ol? (Interruptions) 

SHRI MURLI DEORA (Bombay South): 
You cannot fool all the people all the time. 
(Interruptions) 

[Translation} 

SHRI MADAN LAL KHURANA: .... {In
terruptions) Shri Vajpayee's security is also 
in danger. I would Iik9to submit that arrange
ments should be made .lor the security 01 
Shri Vajpayee, Shri Advani and Shri Joshi. I 
had a talk with a very senior officer in this 
regard. Vajpayeeji's security is also in dan
ger, but they did not mention it any where. 
The way in which the communal atmos-

'phe(e is being created every where in the 
country is not at all proper, and particularly 
due to this polluted atmosphere there is a 
serious threat to the lives 01 these leaders. I 
would like to warn the Government in the 
House that the names 01 these leaders are 
included in the hit list. A statement should be 
made in this regard ...... (Interruptions) 

[Englich} 

MR. SPEAKER: You can tell it later. 
(Interruptions) 

[Translation} 

SHRI MANI SHANKAR AIYAR (Mou
jiladuturai): Why did the previous Govern
ment remove Shri Rajiv Gandhi's security 
gurads? 

(Interruptions) 

SHRI HARIN PATHAK (Ahmedab~d): 
The hon. Minister of Home Affairs should 
give a statement. He should tell us clearly as 
to what measures are proposed to be taken 

to ensure the salety 01 Shri 
Advani. ... {lnterruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. Sir, what Shri Vajpayee has 
submitted in regard to Shri Advani is correct. 
I would like to mention about one more 
serious issue in this regard. Lives 01 all the 
Members are equally precious. My submis
sion is that the former Prime Minister Shri 
Vishwanath Pratap Singh was arrested in 
Deoria in Uttar Pradesh and was taken round 
Irom one place to another for 23 hours but 
not kept even in Lucknow. From that place 
he was taken to Fatehpur jail like a prisoner. 
Electricity wires were left naked with the 
motive 01 electocuting him. Shri Advani's 
security should be ensured but it is not 
prop£i to adopt double standards. The 
Government of one political party or the 
other is there in one Stale or the other and I 
would like to submit that had Shri Vajpayee 
referred to it. it would have been 
better .... (Interruptions) 

MR. SPEAKER: Let ShriGulam Ali Azad 
speak on behalf of the Government. (Inter
ruptions) 

[English} 

SHRI TARIT BARAN TOPDAR (Dar
rackpore): Sir, I am on a point 01 order. 
Overtly, covertly .... 

MR. SPEAKER: No. No. You have togo 
by the Constitution and the Rules. I am not 
allowing the point of order like this. Other
wise everybody will rise the point of order. 
Let me know which rule has been contra
vened. 

(Interruptions) 

SHRI TARIT BARAN TOPDAR: Rule 2 
is contravened. 

~R. SPEAKER: No, it is disallowed. 
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MR. SPEAKER: Otherwise everybody 
will stand up and mal(e a speech as point of 
order. 

(Inteffuptionsj* 

MR. SPEAKER: It is not going on rec
ord. 

(Inteffuptions) 

MR. SPEAKER: Please resume your 
seat first. Yesterday al; the hon. Members 
decided to discuss the No Confidence Mo
tion. That which is on the agenda should not 
be less important. Is this more important? 

SHRI TARIT BARAN TOPDAR: What 
is happening just now is more important. 
(Inteffuptions) 

MR. SPEAKER: Shri Topdar, tam very 
sorry to say that you have been disturbing 
the House like this. 

SHRI TARIT BARAN TOPDAR: No, I 
am not disturbing. (Interruptions) 

SHRI GUlAM NABI AZAD: Sir, Shri 
Alai Bihari Vajpayee has raised the issue of 
security of Shri LK. Advaniji .and his col
leagues. 

(Interruptions) 

[Translation] 

SHRI MADAN LAl KHURANA: The 
security of Sh. Vajpayee is also in danger 
(Interruptions) 

SHRI MADAN lAl KHURANA: I wanted 
to submit about the security of Sh. Vajpayee 
too ... (lnteffuptions) , 

MR. SPEAKER: Don't interrupt again 
and again. (Interruptions) 

[English] 

. SHRI GUl.AU NASI AZAD: Sir, I have 

'Not f8COIdId 

discussed this issue with the Home Minister 
and also with the Ministry of Home Affairs. 
let me assure you on behalf of the Govem
ment that there will be no security lapse on 
the partm of the Government as far as the 
security to 1.K. Advaniji and MuraliManohar 
Joshiji and his colleagues is concemed. They 
have already been provided full security and 
it will be further strengthened and beefed up. 
There is no question of any security lapse. 

Well, Atalji has said that H we are not 
able to provide the security, we should as
sign this job to Atalji. I al1l'Very sorry that they 
have not been able to provide security to 
Babri Masjid for which they have given the 
undertaking. So, we do not want Advaniji to 
meet the same fate as the Babri Masjid has 
met. (Inteffuptions). So, we would like to give 
the undertaking on behaH of the Govern· 
ment that this is the duty of the Government 
to provide all security to Advaniji and his 
colleagues. 

Sir, as far as the legal facilities are 
concerned, Atalji has .... (Interruptions). 
Please don't disturb me, 

Sir, as far as the legal facilities are 
concerned, Atalji has raised this issue. 
Nobody has deliberately denied any legal 
facilities to Advanlji and his colleagues, and 
let me assure this House that legal facilities 
will be made available to them as and when 
required. The Government will never come 
in the way. (Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, as he has kindly yielded,l 
would say that I am re·assured by the senti· 
ments expressed by the hon. Minister of 
Parliamentary Affairs. But the Incidents cited 
by my leader, Shri Atal Bihari Vajapayee, 
are specHic incidents. It is a tact that yester· 
day at the last minute, Shri Lal K. Advani and 
Dr. Murali Manohar Joshi and his colleagues 
were shifted to Mata Tlla.1t is a fact, Sir, that 
at about 5.30 In the evening, ShrlLalji Advani 
was produced before a Magistrate of Lal
Itpur. It Is a fact, Sir. that a • 
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Lalilpur ..• (lnterruptlons) ••. there was no legal 
counsel and in fact Lalji Advanl- that is the 
newspaper report, and I do not wish to go by 
the newspaper report, but Lalji Advani said 
that he will go on Anshan on account of the 
treatment that was meted out to him by the 
Magistrate and on account of the fact that he 
was denied legal counsel. My simple pOint is 

• that these are facts and if these are facts, 
eitherthe Govemment say that these are not 
facts in which case we will come forward to 
controvert it. 

SHRI GHULAM NABI AZAD: Sir,l have 
said that no deliberate attempt will be made 
and the legalfacilities will be made available 
to them as arid when required,let meassure 
this House once again. 

As far as the West Asian death squad is 
concemed, the Government has no informa
tion whatsoever so far and the Government 
will definitely look into it and if·there is any 
truth, we will take all precautions and at the 
same time to time ... ( Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): They are afraid that the Govem
ment was not aware of destruction of Babri 
Masjid. (Interruptions) 

SHRI GHULAM NABI AZAD: So, let the 
, House be sure thatthe Govemment will not 
be wanting in taking any steps to strengthen 
the security as far as Advaniji is concerned. 
(Interruptions) 

SHRI LKANATH CHOUDHURY 
(Jagatsinghpur): May I ask for a clarifica
tion? I want to know from the 
Minster ... ( Interruptions)· 

MR. SPEAKER: No, no. It is not going 
on record. 

(Interruptions)" 

{Translation} 

THE MINSTER OF AGRICULTURE 
(SHRt BALAAM JAKHAR): I have heard 

·Not recorded 

and his Coli8agues 
Ghulam Nabi Saheb and Vajpayee ji which 
reminds me of a couplet. H you permit me I 
would like to recite it. 

-Gar Tere Vade Par Aitbar Klya 
Yeh jana to juth jana. 
Agar Vade par Aitbar kiya hota 
To Khushi se mar na gaye hote.-

SHRI NITISH KUMAR (Barh): Sir, in the 
News and the 'Parliament News' telecast by 
Doordarshan publicity is being given to one 
particular Party. H the leaders from Janata 
Dal, Rashtriya Morcha and its otherconstitu
ents or the Communist parties speak, they 
are described as non- B.J.P. opposition. 
Members of Janata Dal speaks in the House 
Klnt BJP gets publicity as prefix of non BJP 
is used. They are intentionally doing all this 
in order to give weightage to either Congress 
or B.J.P. in all matters. This is a deliberate 
attempt. We often discuss the Electronic 
media and implementation of Prasar Bharati 
Bill. Had the Prasar Bharati Bill been imple
mented then the telecast would have been 
according to it and we would not have raised 
this issue here, but as the media is under 
Government control it amounts to planned 
conspiracy to deliberately deprive other 
parties of the publicity and not telecasting 
their point of view and intentionally publicis
ing a particular party. We would like to have 
a clarification on it by the Government through 
you. (Interruptions) 

SHRI RAJVEER SINGH (Aonla): We 
understand their problem. They are support
ing Congress but even then they are not 
getting any publicity. That is why they are 
feeling bad otherwise there is nothing spe
cial... .. 

[English} 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): M~. Speaker, Sir, we also express 
our resentment at being called by Door
darshan as non-BJP parties. Instead of non
BJP parties, we wanted to be called non
communal parties. 
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SHRI RAM VILAS PASWAN (Rosera): 

I have given a notice of Privilege Motion 
against Doordarshan. What has happened 
to that? ... (Interruptions) 

{Translation] 

SHRI GHULAM NABI AZAD: Sir, when 
, this nGWS was telec2st yesterday night, I was 
in my room, in the Parliament House. I told 
the Ministerof Information and Broadcasting 
that this was not good because the names of 
many senior leaders who participated in the 
discussion were not mentioned and only the 
names of Congress Members were men
tioned. The Minister of Information and Broad
casting called a meeting in the morning 
today and deputed one senior officer to 
enquire into the matter. He also ordered that 
the names of leaders who would speak 
today should be mentioned along with the 
names of those leaders who spoke yester
day, in the News bulletin ... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker Sir, We also have to 
register our complaint regarding Door
darshan. The way, the television and Radio 
are working these days reminds us of the 
days of the Emergency. I had s!,oken for 
almost an hour while moving the no confi
dence motion. You may go through the re
port of Television and Radio, and decide for 

• yourseH whether th9Y have done justice to 
my speech. Can the news of moving a no
confidence-motion and speaking on it for an 
hour be treated as a passing reference. Sut 
so far as the issue of calling other opposition 
parties as non-S.J.P. opposition, I would like 
to point out that we never objected when we 
were described as non-Congress parties 
and that it was being done with the intention 
of giving putilicity to the Congress, but today 
our friends are making a complaint to this 
effect. (Interruptions) Shri Chaudhary, who 
is secular and who is communal, this is to be 
decided by the peopl-3 of India and not by you 
or me and we would approach the people ... 

SHRI SAIFUDDIN CHAUDHARY: It has 
been decided in the e-'ections ... (Interruptions) 

SHRI BAS' 'DEB ACHARIA (Bankura): 
The people of India know who is commu
nal... 

MR. SPEAKER: Please sit down, 
Enough is enough ... 

SHRI NITISH KUMAR: The Minister 
has not answered it that instead of saying 
non-S.J.P., each party should be mentioned 
by its name. 

MR SPEAKER: You please sit down. 
Everything is on record, one should not 
stretch a point too much. Yesterday an 
important issue was discussed smoothly. I 
feel, that today also all the members wish to 
discuss it in a serious manner. Therefore, I 
would like to give a suggestion to you. Today 
being Friday, Private Members' business is 
to be taken up. If you all agree, we may take 
it up on Tuesday and this would give you 
more time and if needed, we may discuss it 
on Mon.day also. Because, a number of 
Members from both the sides wish to speak 
in this regard. 

SHRIATALSIHARIVAJPAYEE:When 
it would be put up for voting? 

MR. SPEAKER: It canbe done anytime 
after 12 O'clock on Monday. 

SHRI ATAL BIHARI VAJPAYEE:Then 
release our party members, who are in jail, 
to participate in voting (Interruptions) 

MR. SPEAKER: While speaking on such 
an important issue, do not side-track. After 
the papers laid on the Table we would dis
cuss it immediately. 

12.30 hrs. 

PAPERS LAID ON 1 HE I ASLE 

Annual Report and Review on the 
working of Bharat Earth Movers Ltd., 

Bangalore for 1991-92 etc. 

[English] 

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR): I beg to lay on the Table: 

(1) A copy of the each of the following 
papers (Hindi and English versions) 
under sub-section (1 ) of section 619A 



589 Papers Laid AGRAHAYANA27, 1914 (SAKA) Papers Laid 590 

of the Companies Act, 1956:-

(a) (i) Review by the Government on the 
working of the Bharat Earth Movers 
limited, Bang :tlore, forthe year 1991-
92. . 

(ii) Annual Report of the Bharat Earth 
Movers Limited. Bangalore, for the 
year 1991-92 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Litrary, See No. L T 30111 
92] 

(b) (i) Review by the Govemment of the 
working of the Bharat Dyramics Lim
ited, Hyderabad, for the year 1991-
92. 

(ii) Annual, Report of the Bharat 
Dynamics Limited, Hyderabad, for the 
year 1991-92 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library, See No. L T 30 121 
92) 

(c) (i) Review by the Government on the 
working of the Bharat Electronics, 
Bangalore, for the year 1991·92. 

(ii) Annual Report of the Bharat Elec
tronics, Bangalore, forthe year 1991-
92 alongwith Audited Accounts and 
comments of the Comptroller and 
Audited General thereon. 

[Placed in Library, See No. L T 30131 
92) 

(d) (i) Review by the Government on the 
working of the Mishra Dhatu Nigam 
Limited, Hyderabad forthe year 1991-
92. 

eii) Annual Report of the Mishra Dhatu 
Nigam Limited, Hyderabad, for the 

year 1991-92 alongwith Audited 
Account and comments of the Comp
troller and Auditor General thereon. 

[Placed in Library, See NO.l T 30141 
92] 

(e) (i) Review b~' the Government on the 
working of the Garden Reach Ship
builders and Engineers Limited, Cal
cutta, for the year 1991-92. 

(f) 

(ii) Annual Report of the Garden Reach 
Shipbuilders and Engineers Limited, 
Calcutta, for the year 1991-92 
alongwith Aodited Accounts and 
Comments 01 the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. L T 30151 
92] 

(i) Review by the Government on the 
working olthe Goa Shipyard Limited, 
Goa, for the year 1991-92. 

(il) Annual Report of the Goa Ship
yard limited, Goa, forthe year. 1991-
92 alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon.] 

[Placed in Library, See No. 3016192] 

(g\ (i) Review by the Government on the 
working 01 the Mazagon Dock Ltd. 
Bombay, for the year 1991-92. 

(ii) Annual Report of the Mazagon 
Dock Ltd. Bombay, lor the year, 1991-
92 alongwith Audited Accounts and 
Comments of the Comptroller and 
Auditor General thereon. 

(Placed in Library, See No. l T 30171 
92) 

(h) (i) Review by the Government on the 
working of the Hindustan Aeronau
tics Limited. Bangalore. for the year 
1991-92. 
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(2) 

(ii) Annual Report of the Hindustan 
Aeroautics linited, Bangalore, forthe 
year 1991-92 along with Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in library, See No. l T 301 8/ 
92] 

(i) A copy of the Annual Report (Hindi 
and English versions) of the Institute 
for Defence Studies and Analyses, 
New Delhi for the year 1991-92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Institute for Defence Studies and 
Analyses, New Delhi for the year 
1991-92. 

[Placed in library, See No.l T 3019/ 
92) 

Proclamations Issued under Article 356 
of the Constitution In relation to state 

of Madhya Pradesh and orders made In 
pursuance thereof 

THE MINISTER OF STATE IN THE 
MINISTAYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): On behalf of Shri S.B. Chavan, I 
beg to lay on the Table:-

(i\ A copy of the Proclamation (Hindi 
and English versions) dated the 15th 
December, 1992 issued by the Presi
dent under article 356 of the Constitu
tion in relatio'1 to the State of Madhya 
Pradesh publ:shed in Notification No. 
G.S.A. 926 (E) in Gazette of India 
dated the 15th December, 1992 under 
articlti 356 (3) of the Constitution. 

[Placed in library, See No. L T30201 
92] 

(2) 

(3) 

(4) 

(ii) A copy of the Order (Hindi and 
English versions) dated the 15th 
December, 1992 made by the PresI
dent in pursuance of sub-clause (I) of 
clause (c) of the Proclamation pub
lished in Notification No.G.S.A. 927 
(E) in Gazetted of India dated the 15th 
December, 1992. 

[Placed in Library, See No. L T 30211 
92] 

A copy/each of the Reports dated the 
8th, 10th and 13th December. 1992 
of the Governor of Madhya Pradesh 
(Hindi and English versions) 

[Placed in Library, See No. L T 30221 
92] 

(il A copy of the Proclamation (Hindi 
and English verSions) dated the 15th 
December, 1992 issued by the Presi
dent under articles 356 of the Consti
tution in relation to the State of Hima
chal PradeSh published in Notifica
tion No. G.S.A. 928 (E) in Gazette of 
India dated the 15th December. 1992 
under article 356 (3) of the Constitu
tion. 

[Placed in Library, See No. L T 30231 
92] 

(ii) A copy of the Order (Hindi and 
English versions) dated the 15th 
December, 1992 made by the Presi
dent in pursuance of sub-clause (il of 
clause (cl of the Proclamation pub
lished in Notification No. G.S.A. 929 
(E) in Gazette of India dated the 15th 
December, 1992. 

[Placed in Library. See No. L T30241 
92] 

A copy of the Reports dated the 15th 
December. 1992 of the governor of 
Himachal Pradesh (Hindi and Eng
lish versions) .. 
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[Placed in Lib;ary, See No.l T 30251 (ii) A copy of the Annual Report (Hindi 
92] and English versions) of the Bombay 

Textile Research Association, Bom-
(5) (i) A copy of the Proclamation (Hindi bay, for the year 1991-92 alongwith 

and English versions) dated the 15th Audited Accounts. 
December, 1992 issued by the Presi-
dent under articles 356 of the Consti- [Placed In library, See No.l T30301 
tution in relation to the State of Ra- 9a] 
jasthan published in Notification No. 
G.S.A. 930 (E) in Gazette of India (iii) A copy ofthe Annual Report (Hindi 
dated the 10th December, 1992 under and English versions) of the South 
article 356(3) of· the Constitution. India Textile Research Association, 

Coimbatore, for the year 1991-92 
[Placed in library, See No. L T 30261 alongwith Audited Accounts. 
92] 

(ii) A copy of the Order (Hind and 
English versions) dated the 15th 
December, 1992 made by the Presi
dent in pursucnce of sub-clause (i) of 
clause (c) of the Proclamation pub
lished in Notification No. G.S.R. 931 
(E) in Gazette of India dated the 15th 
December, 1992. 

[Placed in Library, See No. L T 30271 
92] 

(6) A copy of the Reports dated the 15th 
December, 1992 of the Governor of 
Rajasthan (Hindi and English ver
sions). 

[Placed in library, See No. L T 
3028.92] 

Annual Reports of Ahmedabad Textile 
Industry's Research Association 

Ahmedabad, Bombay Textile Research 
Association Bombay for 1991-92 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): I beg to lay on the Table:-

(1) (i) A (;Opy of the Annual Report (Hindi 
and English versions) of the Ahme
dabad Texti:e Industrys Research 
Association Ahmedabad, forthe year 
1991-92 alongwith Audited Accounts. 

[Placed in Library, See No. l T 30291 
92] . 

[Placed in Library, See No. LT30311 
92] 

(iv) Acopy of the Annual Report (Hindi 
and English versions) of the Northern 
India Textile Research Association, 
Gaziabad, forthe year 1991-92 along 
with Audited Accounts. 

(2) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Ahmadabad 
Textile Industry'S Research Associa
tion,Ahmedabad; South India Textile 
Research Association, Coimbatore; 
and Northern India Textile Research 
Association, Gaziabad for the year 
1991-92. 

(Placed in Library, See No. l T 30331 
92] 

(3) (i) A copy of the Annual Report (Hindi 
and English versions) of the Silk and 
Art Silk Mills' Research Association, 
Bombay, for the year 1991-92 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working 01 the Silk and Art Silk 
Mills Research Association, Bombay, 
for the year 1991-92. 

[Placed in library, See No.LT 30341 
92] 
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(4) (i) Acopyoft'1e Annual Report (Hindi 
and English versions) of t~ Man
made Textile Research Association 
Surat, forthe year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Cotton Textiles 
Export Promotion Council, Bombay, 
for the year 1991-92. 

[Placed in Library, See No. L T 30381 
92] (ii) A copy of the Review (Hindi and. 

English versions) by the Government 
on the working of the Man-made (8) (i) A copy olthe Annual Report (Hindi 

and English versions) of the Syn
thetic and Rayon Textiles Export 
Promotion CounCil, Bombay, for the 
year 1991-92 along with Audited 
Accounts. 

Textile Research Association, Surat, 
forthe year 1991-92. 

[Placed in Library, See No. L T30351 
92] 

(5) (i) A copy of t!"ie Annual Report (Hindi 
and English verSions) of the Wool 
and Woolens Export Promotion Coun
cil, Mew Delhi, for the year 1991-92 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the worf;ing of the Wool and 
Woolens Export Promolion Council, 
New Delhi, for the year 1991-92 

[Placed in Library, See No. L T 30361 
92] 

(6) (i) A copy of the Annual Report (Hindi 
and English verSions) of the Indian 
Silk Export Promotion Council, Bom
bay, for the year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versi:>ns) by the Government 
on the working of the Indian Silk Export 
Promotion Council, Bombay, for the 
year 1991-92. 

(Placed in Library, See No.L T 3037 
92) 

(7) (i) A copy of the Annual Report (Hindi 
and English versions) of the Cotton 
Textiles Export Promotion COJncil, 
Bombay, for the year 1991-92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Synthetic and 
Rayon Textiles Export Promotion 
Council, Bombay, forthe year 1991-
92. 

[Placed in Library, See No. L T30391 
92) . 

Notifications under Major Port Trust 
Act, 1963 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): I beg to lay on 
the Table:-

(1) A copy each of the following Notifica
tions (Hindi and English versions) 
under sub-section (4) of section 124 
of the Major Port Trusts Act, 1963; 

(i) G.S.R. 365(E) published in Ga
zette of India dated tha 26th March, 
1992 approving the Bombay Port Trust 
Employees (Leave Travel Conces
sion) (Amendment) Regulation, 1992. 

(ii)G.S.R. 364 (E) published in Ga
zette of India dated the 26th March, 
1992 approving Ihe New Mangalore 
Port Trust Employees (Classification, 
control and Appeal) First Amendment 
Regulations, 1992. 
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(iii) G.S.R. 398 (E) Published in and Promotion) Regulations. 1992. 
Gazette of India dated the 2nd April. 
1992 approving the Visakhapatnam 
Port Trust Employees (Contributory 
Outdoor and Indoor Medical Benefit 
after retirement) Regulations. 1992. 

(iv) G.S.R. 427 (E) published in Ga
zette of India dated the 20th April. 
1992 approving the Tuticorin Port 
Employees (General Provident Fund) 
Second Amendment Regulations. 
1992. 

(v) G.S.R. 436 (E) published in Ga
zette of India dated the 27th April. 
1992 approving the Calcutta Port Trust 
Employees' (Other than Haldia dock 
Complex) (Recruitment. Seniorny and 
Promotion) Seventh Amendment 
Regulations. 1992. 

(vi) G.S.R. 486 (E) published in Ga
zette of India dated the 11th May, 
1992 approving the Tuticorin Port 
Trust Employees (Recruitment, Sen
iority and Prcomotion) Fifth Amend
ment Regulations, 1992. 

(vii) G.S.R. 487(E) published in Ga
zelle of India dated the 13th May, 
1992 approving the Bombay Port 
(Licensing and Control of Pilots) 
Amendment Regulations, 1992. 

(viii) G.S.R. 648 (E) published in 
Gazette of India dated the 29th June, 
1992 approving the Tuticorin Port 
Trust Employees (Recruitment. Sen
iority and Promotion) Sixth Amend
ment flegulations, 1992. 

(Ix) G.S.R. 672(E) published in Ga
zette of India dated the 7th July, 1992 
approving the Bombay Port (Licens
ing the Control of Pilots) Second 
Amendment Regulations, 1992. 

(x) G.S.R. 716(E) published in Ga
zette of India dated the Sth August, 
1992 approving the Cochin Port 
Employees (Recruitment. Seniority 

(xi) G.S.R. 449 (E) published in Ga
zelle of India dated the 30th April. 
1992 approving the Kandla Port Trust 
Employees House Building Advance, 
Special Family Benefit Fund Scheme, 
1992. 

(xii) G.S.R. 397 (E) published in 
Gazette of India dated the 2nd April, 
1992 approving the Cochin Port Trust 
Employees ('Recruitment, Seniority 
and Promotion) Amendment Regula
tions, 1992 together with Corrigen
dum published in Notification No. 
G.S.R. 827 (E) dated the 26th Octo
ber, 1992. 

(xiii) G.S.R. 826 (E) published in 
Gazette of India dated the 26th Octo
ber. 1992 approving the Corrigen
dum to the Cochin Port Employees 
(Recruitment, Seniority and promo
tion) amendment Regulations, 1992). 

(xiv) G.S.R. 843(E) published in 
Gazette of India dated the 2nd No
vember, 1992 approving the New 
Mangalore Port Trust Employees 
(Family Security) (First Amendment) 
Regulations 1992. 

(xv) G.S.R. 857 (El published in 
Gazette of India dated the 6th No
vember. 1992 approving the Corri
gendum to Paradip Port Employees 
(General Provident Fund) Regula
tions,1991. 

(xvi) G.S.R 858 (E) published in 
Gazette of India dated the 6th No
vember. 1992 containing Corrigen
dum to the G.S.R. No. 150 (E) dated 
the 19th March. 1991. 

(xvii) G.S.R. 873(E) published in 
Gazette of India dated the 16th No
vember, 1992 approving the Corri
gendum to Mormugao Port Employ
ees (leave Travel Concession) First 
Amendment Regulations. 1991. 



599 Pape;s Laid 

[Sh. Jagdish Tytler) 

DECEMBER 18, 1992 PapelS Laid 600 

[Placed in Library, See No. L T 30401 
92) 

(2) (i) A copy of the Annual Report (Hindi 
and English v9rsions) of the Bombay 
Port Trust for the year 1991-92. 

(ii) A copy of the Review (Hindi and 
English versi:ms) by the Government 
on the working of the Bombay Port 
Trust for the Year 1991-92. 

[Placed in Library, See. No. L T 30411 
921 

(3) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (2) of section 103 fo the 
Major Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the Bombay 
Port Trusts for the year 1991-92 to
gether with Audit Report thereon. 

(ii) Review by the Government on the 
/ Audited Acco:Jnts of the Bombay Port 

Trust for the year 1991-92. 

[Placed in Library See No. L T 30421 
92] 

(b) (i) Annual Accounts oftheJawaharlal 
Nehru Port Trustforthe year 1991-92 
together with Audit Report thereon. 

(c) 

(ii) Review by the Government on the 
Audit Accounts of the Jawaharlal 
Nehru Port Trust for the year 1991-
92. 

[Placed in Library See No. LT 30411 
92] 

(i) Annual Accounts of the Kandla 
Port Trust for the year 1991-92 to
gether with Audit Report thereon. 

(ii) Review by the Government on the 
Audit Accounts of the Kandla Port 
Trust for the year 1991-92. 

(d) (i) Annual Accounts of the Madras 
Port Trust for the year 1991-92 to
gether with Audit Report thereon. 

[PlaCed in Library, See No. L T 3044/ 
92] 

(ii) Review by the Government on the 
Audited Accounts of the Madras Port 
Trust for the year 1991-92. 

[Placed in Library See No. l T 30451 
92] 

(4) A copy each of the following papers 
(Hindi and English versions) under 
SUb-section (1) ofsection619Aofthe 
Companies Act, 1956:-

(a) (i) Review by the Government on the 
working of the Cochin Shipyard lim
ited, Cochin, for the year 1991-92. 

(il) Annual Report of the Cochin Ship
yard limited, Cochin, for the year 
1 ~91-92 alongwith Audited Accounts 
and comments ofthe Comptroller and 
Auditor General thereon. 

(Placed in library, See No.l T 30461 
92] 

(b) (i) Review by the Government on the 
working of the Hindustan Shipyard 
limited, Visakhapatnam for the year 
1991-92. 

(5) 

(ii) Annual Accounts of the Hindustan 
Shipyard Limited Visakhapatnam, for 
the year 1991-92 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in lIhrary, See No.l T30471 
92] 

(i) A copy of the Annual Report (Hindi 
and English versions) of the National 
Institute for the Training of Highway. 
Engineers, New Delhi, for the year 
1991-92 alongwlth Audited Accounts. 
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(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Nationallnsti-· 
tuteforthe Training of Highway Engi
neers, New Delhi for the year 1991-
92. 

[Placed in Library, see No. l T 30481 
921 

(6) A copy of the Notification No. S.D. 
859 (E) Hindi and English versions) 
published in gazette of India dated 
the 24th November, 1992 making 
certain Amendments to Notification 
No. S.D. 451 (E) dated the 19th June, 
1992. 

[Placed in library, See No.l T30491 
921 

(7) A copy of the Andaman and Nicobar 
Islands (Entry of sea going vessels in 
the Ports) Amendment Rules, 1992 
(Hindi and English versions) published 
in Notification No. G.S.A. 890(E) in 
Gazette of India dated the 23rd No
vember, 1992 under sub-section (2B) 
of Section 6 of the Indian Ports Act, 
1908. 

[Placed in library See No. l T 30501 
29] 

(8) A Statement (Hindi and English ver
sions) explaining reasons for not lay
ing the Annl!al Report and Audited 
Accounts of the Hoogly Dock and 
Port Engineers ltd. forthe year 1991-
92. . 

[Placed in Library, See No. l T 30511 
92] 

(9) (i) A copy of the Annual Report (Hindi 
and English versions) of the Navik 
Bhavishya Nidhi, Bombay, torthe year 
1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 

Navik Bhavishya Nidhi, Bombay, for 
the year 1991-92 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the government 
on the working of the Navik Shav
ishya Nidhi, Bombay, for the year 
1991-92. 

[Placed in Library, See No.l T 30521 
92] 

(10) (i) A copy of the Annual Administra
tion Report (Hindi and English ver
sions) of the Jawaharlal Nehru Port 
Trust, Bombay, for the year 1991-92. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working oftheJawaharlal Nehru 
Port Trust, Bombay, forthe year 1991-
92. 

[Placed in library, See No. l T 30531 
92] 

(11) (i) A copy of the Annual Administra
tion Report (Hindi and English ver
sions) of the Madras Port Trust, 
Madras, fort he year 1991-92. 

(Ii) A copy oi the Review (Hindi and 
English versions) by the Government 
on the working of the Madras Port 
Trust, Madras, for the year 1991-92. 

[Placed in library, see NO.LT30541 
92] 

12. (i) A copy of the Annual Report (Hindi 
and English versions) of the Kandla 
dock labour Board for the year 1991-
92 alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Kancfla Dock 
labour Boa'rd for the year 1991-92. 

[Placed in library See No. l T 30551 
92] 
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(13) (i) A copy of the Annual Administra
tion Report (Hindi and English ver
sions) of the Visakhapatnam Dock 
Labour Board for the year 1991-92 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Visakhapatnam 
Dock Labour Board forthe year 1991-
92. 

[Placed in Library See No. L T 30561 
92] 

, (14) (i) A copy of the Annual Administra
tion Report (Hindi and English ver
sions) of the New Mangalore Port 
Trust, Panambur for the year 1991-
92, together with Accounts. 

(ii) A copy 0 the Review (Hindi and 
English versi-Jns) by the Government 
on tho working of the New Mangalore 
Port Trust, Panambur for the year 
1991-92. 

[Placed in Library, See No. L T 30571 
92] 

(15) (i) A copy of the Annuai Administra
tion Report (Hindi and English ver
sions) of the Calcutta Port Trust for 
the year 1991-92 together with Ac
counts. 

(ii) A copy of the Review by the Gov
ernment on t'1e working of the Cal
cutta Port Trust for the year 1991-92. 

[Placed in Library See No. L T 30581 
921 

(16) A copy of the Inland Waterways Au
thorityof India Recruitment, Seniority 
and Promotion Regulations, 1992 
(Hindi and English versions) published 
in Notification No. 6-IWAllEstt. 4-90 
in Gezette of India dated the 26th 
August, 1992 under Section 36 of the 

Inland Waterways Authority of India 
Act, 1985. 

[Placed in Library See No. LT 3059/ 
92] 

Notificaticms Under Customs Act, 1962 
etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH
WAR THAKUR): I beg to lay on the Table:-

(1) A copy of each of the following Notifi
cations (Hindi and English versions) 
under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 73e (E) and G.S.R. 739 (E) 
published in Gazette of India dated 
the 27th August, 1992 together with 
an explanatory memorandum regard
ing exemption to raw materials, 
components, intermediates, consum
ables, parts other than spares and 
packing materials required for the 
manufacture of goods to be supplied 
to specific agencies/projects from the 
whole of the liasic, additional and 
auxiliary duties of Customs leviable 
thereon. 

(ii) G.S.R. 740(E) published in Ga
zette of India dated the 27th August, 
1992 together with an explanatory 
memorandum making certain amend
ments to Notification No. 162190-Cus 
dated the 30th March, 1990. 

(iii) G.S.R. 741(E) Published in Ga
zette of India dated the 21th August, 
1992, together with an explanatory 
memorandum making certain amend
ments to Notification No. 513/86-Cus 
dated the 30th December 1 !86. 

(iv) G.S.R.742 (E) published in Ga
zette of India dated the 27th August, 
1992 together with an explanatory 
memorandum making certain amend
ments to Notification No. 134191-Cus 
dated the 24th September, 1991. 
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(v) G.S.R. 743(E) published in Ga- memorandum making certain amend-
zette of India dated the 27th August, ments to Notification No. 203190-Cus 
1992 together with an explanatory dated the 21 st June 1990. 
memorandum regarding exemption 
to Phosphoric acid when imported (xi) G.S.R. 847 (E) published In Ga-
into India the manufacture of fertiliz- zette of India dated the 4th October, 
ers from the whole of the basic and 1992 together with an explanatory 
additional duties of customs leviable memorandum making certain amend-
thereon. ments to Notification Nos. 213-88 Cus 

250/92-Cus and 208/81-Cus dated 
(vi) G.S.R. 748(E) published in Ga- the3.0June, 198831stJuly, 1992and 
zette of India dated the;! st Septem- the 22nd September, 1981 respec-
ber, 1992 together with an explana- tively. 
tory memorandum seeking to extend 
concessional rate of customs duty to (xii) G.S.R. 869 (E) published in I 
specified machines imported for Gazette of India dated the 13th No-
manufacture of automotive compo- vember, 1992 together with an ex-
nents. planatory memorandum making cer-

tain amendments to Notification No. 
(vii) G.S.R. 759(E) pubtished in Ga- 267/89-Cusdatedthe 1st November, 
zette of India dated the 8th Septem- 1989. 
ber, 1992 tog ether with an explana-
tory memorandum making certain (1Ciii)G.S.R.874(E)andG.S.R.875(E) 
amendments to Notification No. 701 published in Gazette of India dated 
89-Cus dated the 1 st March, 1989 the 16th November, 1992 together 
prescribing effective import duty on with an explanatory memorandum 
bearing so as to SUbstitute the de- regarding exemption to specified 
scription of certain parts of bearings. components and equipments im-

portedforthe manufacture oftrawlers 
(viii) G.S.R. 792 (E) published in subject to certain conditions from the 
Gazette of India dated the 1 st Octo- whole of the basic, additional ~nd 
ber 1992 together with an explana- auxt"liary duties of customs leviable 
tory memorandum making certain thereon. 
amendments to Notification No. 901 
92-Cus dated the 1 st March, 1992. (xv) G.S.R. 881 (E) and G.S.R. 882 

(E) published In Gazette of India dated 
(ix) G.S.R. 793(E) G.S.R.794(E) the 18th November, 1992 together 
published In Gazette of India dated with an explanatory memorandum 
the 1 st October, 1992, together with regarding exemption to catalysts 
an explanatory memorandum regard- containing specified precious metals 
ing exemption to air-conditioned cars when imported into India fromso much 
and air-conditioned coaches when of the basic and auxiliary duties of 
imported into India by specified im- customs as are equivalenttotheduties 
porters from ~he basis duty of cus- calculated on the value representing 
toms in excess of 50 percent" adval- thecost of precious metals contained 
orem and whole of the additional and therein. 
auxiliary duties of customs leviable 
thereon. (xv) G.S.R. 892(E) published in Ga-

zette of India dated the 25th Novem-
(x) G.S.R. 812 (E) published in Ga- ber, 1992 together with an explana-
zette of India dated the 16th October. tory p1emorandum making certain 
1992 together with an explanatory amendments to Notification No. 2831 
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(2) 

92-Cus dated the 1 st October, 1992. 

(xvi) G.S.A. 869(E) published in 
Gazette of India dated the 27th No
vember, 1992 together with an ex
planatory mem9randum regarding 
revised rates of exchange forconver
sion of certain fo.reign currencies into 
Indian curren~,' _:r vi:::e-versa. 

(xvii) S.O'- d;.():~E) published din 
Gazette bt-Inor<:fdated the 27th No
vember; 1992 together with an ex
plan~y memorandum regarding 
revised rates of exchange of conver
sion Qf certsin foreign currencies into 
India~~currency or vice-versa. 

(xviii) G.S.R. 900(E) and G.S.R. 
901 (El published in Gazette of India 
dated the 30th December, 1992 to-

/ 'gether with an explanatory memo
randum seeking to allow duty free 
imports of inputs required for the 
manufacture of goods for export under 
seH Declared Pass Book Scheme. 

[Placed in Library See No. l T 3060/ 
92] 

A copy each of the following Notifica
tions (Hindi and English versions) 
under sUb-section (2) of section 38 of 

. the Central Excises and Salt Act, 
1944:-

(i) G.S.A. 709(E) published in Ga
zette of India dated the 3rd August, 
1992 together with an explanatory 
memorandum making certain amend
ments to Notification No. 231/87-CE 
dated the 1 st October, 1987. 

(ii) G.S.A. 710 (E) published in Ga
zette of India dated the 3rd August, 
1992 togethe_t with an explanatorY. 
memorandum regarding exemption 
to waste of fish etc produced or 
manufactured in a 1 00 percent export 
oriented undertaking or a Free Trade 

Zone and allowed to be sold In India 
from the whole of the duty of excise 
leviable thereon. 

(iii) The Central Excise (Fifth Amend
ment) Rules, 1992 published in Noti
fication No. G.S.A. 795 (E) in Gazette 
of India dated the 1 st October, 1992 
together with an explanatory memo
randum. 

(iv) G.S.a. 803(E) published in Ga
zette of India dated the 9th October, 
1992 together with an explanatory 
memorandum conferring the powers 
of adjudication and investigation the 
Collector of Customs, Delhiforcases 
pertaining to NOIDA Export Process
ingZone. 

(v) G.S.A. 804 (E) published in Ga
zette of India dated the 9th October, 
1992 together with an explanatory 
memorandum making certain amend
ments to Notification Nos. 13/92-CE 
a'nd 14/92-CE dated the 15th April, 
1992. 

(vi) G.S.R. 805 (El published in Ga
zette of India dated the 9th October, 
1992 together with an explanatory 
memorandum seeking to reintroduce 
the Notification No. 305177 -CE dated 
the 5th November 1977. 

(vii) G.S.A.A 810 (E) published in 
Gazette of India dated the 16th Octo
ber, 1992 together with an expjlana
tory memorandum making certain 
amendments to Notification No. 30/ 
89-CE, dated the 1st March, -f!:J89. 

(viii) G.S.A. 811 (E) published in 
Gazette of India dated the 16th Octo
ber, 1992 together with an explana
tory memorandum regarding exemp
tion to Arms and Ammu nitions manu
factured in an ordinance factory when 
supplied to the Police forces of the 
States or Union Territories form the 
whole of the duty of excise leviable 
thereon subject to certain conditions. 
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(ix) G.S.R. 833 (E) published in Ga
zette of India dated the 29th October, 
1992 together with an explanatory 
memorandum making certain amend
ment to Notification No. 171 no-cus 
dated the 21 st November, 1970. 

(x) G.S.R. 834(E) published in ga
zette of India dated the 29th October, 
1992 together with an explanatory 
memorandum regarding exemption 
to samples of cigarettes upto a speci
fied quantity drawn for quality control 
testing from the basic and additional 
duties of excise. 

(xi) G.S.R. 744(E) published in Ga
zette of India dated the 27th August, 
1992 together with an explanatory 
memorandum regarding exemption 
to all excitable goods produced or 
manufactured in the 100 percent 
Export Oriented Units ora Free-Trade 
zone when cleared to a person hold
ing duty free import licence from the 
whole of the excise duty slJbject to 
fulfilment of certain conditions. 

(xii) G.S.R. 800(E) published in Ga
zette of India dated the 7th October, 
1992 together with an explanatory 
memorandum seeking to waive ex
cise duty on Ammonium Nitrate Fuel 
Oil forthe period from the 28th Febru
ary, 1986 to the 26th July, 1988. 

(xIII) The Consumer Welfare Fund 
Rules, 1992 published in Notification 
No. G:S.R. 895 (E) in Gazette of India 
dated the 25th November, 1992 to
gether with an explanatory memo
randum. 

[Placed in Library See No. L T 30611 
92] 

(3) A copy of tM Notification No. S.O. 
785 (E) (Hindi and English versions) 
published in Gazette of India dated 
the 26th October, 1992 making cer
tain changes lnthe list ofpsychOtropa 
sic Substancesspecllied it! the Sched-

ule issued under section 3 of the 
Narcotic drugs and Psychotropic 
Substances Act, 1985. 

(4) A copy of the Narcotic Drugs and 
Psychotropic Substances Amend
ment Rules 1992 (Hindi and English 
versions) published in Notification No. 
S.O. Y86(E) in Gazette of India dated 
the 26th October, 1992 under section 
77 of the Narcotic Drugs and Psy
chotropiC Substances Act, 1985. 

[Placed in Library See No. L T 30621 
92] 

(5) A copy of the Order No. 119211TA-1I 
(Hindi and English versions) dated 
the 14th October 1992 regarding re
laxation of conditions laid down in the 
section 32AB (5)-M/s. Orissa Mining 
Corporations limited, Bhubaneshwar, 
for the assessment years 1987-88 
and 88-89 issued under clause (c) of 
subsection (2) of section 119 of the 
Income-Tax Mt, 1961. 

[Placed in Library See No. L T 30631 
92] 

Notification Under Banking Companies 
Acquisition and Transfer of Undertak

ings Act, 1970 and 1980 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the Table:-

(1) A copy of each of the following Notifi
cations (Hindi and English versions) 
under sub-section (4) of section 19 of 
the Banking COl\l)8nies (Acquisition 
and Transfer of Undertakings) Act. 
1970 and 1980:-

(i) The Dena Bank (Officers) Service 
(amendment) Regulations 1991 pub
lished in Notifications No. Adtt. 111141 
148191 in Gazette ot India dated the 
23rdNovember, 1991. 

[Placed in Library See No.l T 30641 
92) 
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(ii) The Bank of Indill a(Officers) 
Service Regulations, 1979 published 
in Notification No. P:IR:VNK: 37 in 
Gazette of India dated the 2nd May 
1992. 

[Placed in library See No. L T 30651 
92] 

(iii) The Vijaya Bank Officer Employ
ees (Discipl~ne and Appeal) First 
Amendment Regulations, 1992 pub
lished in Notification No. 282 in Ga
zette of India dated the 21 st March, 
1992; 

[Placed in Library See No. L T 30661 
92] 

(iv) The Punjab national Bank (Offi
cers) Service (Amendment) Regula
tions 1979 published in Notification 
No. F. 1712184-IR in Gazette of India 
dated the 21 st March 1992. 

[Placed in Library See No. L T 30691 

9~] 

(v) The New Bank of India Officers' 
Service (Arrendment) Regulations 
1987 Published in Notification No. 
5012 in Gazette of India dated the 
18th September, 1992. 

[Placed in Library See No. L T 30681 
921 

(vi) The Oriental Bank of Commerce 
Officer Employees (Conduct) (amend
ment) Regulations, 1992 published in 
Notification No. 3914 in Gazette of 
Indiadatedthe 14th November, 1992. 

[Placed in Library See No. 3069/92] 

(vii) The Oriental Bank of Commerce . (2) 
(O!'icers) Sel"'ice Amendment Regu-
lations 1991 publidsed iO Notification 
No. 3912 published in Gazette of India 
dated the 4th May, 1991. 

[P!a~d in library See No. l T 30701 
92) 

(viii) The Vijaya Bank (Officers) Serv.., 
ice (First Amendment) Regulation 
1991 published in Notification No. 
2231 in Gazette of India dated the 
12th July, 1991. 

[Placed in Library See No. L T 30411 
92] 

(ix) The Dena Bank (Officers) Service 
(Amendment) Regualations 1992 
published in Gazette of India dated 
the 4th April 1992. 

[Placed in Library See No. L T30721 
92] 

(x) The Oriental Bank of Commerce 
(Officers) Service Amendment Regu
lations 1992 published in Notification 
No. 39131n Gazette of India dated the 
4th April 1992. 

[Placed In Library See No. L T 30731 
92] 

(xi) The Canara Bank (Officers) Serv
ice (Amendment) Regulations 1979 
published din Notification No. PWPM 
4420:71 RAO in Gazette of India a 
dated the 30th May, 1992. 

[Placed in Library See No. L T 30741 
92) 

(xii) The Vijaya Bank (Officers) Serv
ice (First amendment) Regulations 
1992. published in Notification No. 
2229 in Gazette of India dated the 
13th June, 1992. 

[Placed in Library See No. L T 30751 
92] 

A copy of the Notification No. 511991 
(Hindi and English versions) published 
in Gazette of India dated the 4th May 
1991 approving certain amendments 
In Rules of the State Bank of Hydera-
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bad Employees Pension Fund Rules 
as mentioned in the Notification is
sued under section 63 of the State 
Bank of India (Subsidiary Banks) Act, 
1959. 

[Placed in Lit-rary See No. L T 30761 
92] 

(3) A cOPt each of the following Notifica
tions (Hindi and English versions) 
under sub-section (4) of section 50 of 
the State Bank of India Act, 1955:-

(i) The Imperial Bank of India Employ
ees Pension and Guarantee Fund 
Rules and Regulations (Amend
ments) 1991 published in Notification 
No. ADM:SPL:4457in Gazette of India 
dated the 26tl'; October, 1991. 

[Placed in Li~rary See No. LT30771 
92] 

(ii) The Imperial Bank of India Em
ployees' Pel'lsion and Guarantee 
Fund Rules and Regulations (Amend
ments) 1991 published in Notification 
No. ADM:SPL:4458 in Gazette of India 
dated the 26th October, 1991 

[Placed in Library See No L T 3078/ 
92] 

(iii) The Imperial Bank of India Em
ployees Pension and Guarantee Fund 
Rules and Regulations (Amend
ments) 1989 published in Notification 
No. ADM SPU4469 in Gazette of 
India dated th3 26th Oct_ober, 1991 

[Placed in Library See No. L T 30791 
92] 

(iv) The State Bank of India Employ
ees, Pension Fund Rules (Amend
ments) 1991 published in Notification 
No. ADM:SPL:4460 in Gazette of India 
dated the 26th October, 1991. 

(Placed in Library See No. L T30801 
92 

(v) The State Bank of India Employ
ees Pension Fund Rules (Amend
ments) 1991 published in Notification 
No. ADM:SPL:4461 in Gazette of India 
dated the 26th October, 1991. 

[Placed in Library See No. L T 3081/ 
92] 

(vi) The State Bank of India Employ
ees Pension Fund Rules (amend
ments) 1991 published in Notification 
No. ADM:SPL:4462 in Gazette of India 
dated the 26th October, 1991. 

[Placed in Library See No. L T 30821 
92] 

(4) A copy of the Notification No. 3/92 
(Hindi and English versions) published 
in Gazette of India a dated the 20th 
June, 1992 making certain amend
ments to Regulations 33 of the Indus
trial Finance Corporation of India Staff 
Regulations, 1974 under sub-section 
(3) of section 43 of the Industrial Fi
nance Corporation Act, 1948. 

[Placed in Library See No. L T 30831 
92] 

(5) A copy each of the following papers 
(Hindi and English versions) under 
SUb-section (1) of section 619 A of the 
Companies Act, 1956:-

(a) (i) Statement regarding Review by 
the Government on the working of the 
Oriental Insurance Company Limted, 
New'Delhi, forthe year 1991-92. 

(ii) Annual Report of the Oriental In
surance C0l1l>any Limited, New Delhi, 
for the year 1991-92 alongwith Au
dited Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library See No. L T 30841 
92] 

(b) (i) Statement ~egarding review by the 



615 Papers Laid 

ISh. Dalbir Singh) 

DECEMBER 18,1992 Papers Laid 616 

(c) 

(d) 

(e) 

Government on the working of the 
National Insurance Company Limited, 
Calcutta, for the year 1991-92. 

(ii) Annual Report 01 the National 
Insurance Company Limited, Calcutta 
for the year,1991-92 alongwith Au
dited Accounts and comments 01 the 
Comptroller and Auditor General 
thereon. 

[Placed in Library See No. l T 30851 
92) 

(i) Statement regarding Review by 
the Government on the working 01 
the United India Insurance Company 
limited, Mc1ras, lor the year 1991-
92. 

(ii) Annual Report of the United India 
Insurance Company limited. Madras, 
for the year 1991-£2 alor.g' •. :'h Au
dited Accounts and comment~ 01 the 
Comptroller and Auditor General 
thereon. 

[Placed in library See No. l T 30861 
92] 

(i) Statement regarding Review by 
the GOvernment on the working 01 the 
New India Assurance Company lim
ited, Bombay. for the year 1991-92. 

(ii) Annual Report of the New India 
Assurance Company limited, Bom
bay, for the year 1991-92 alongwith 
Audited Accounts and comments of 
the Comptroller and I AuditorGeneral 
thereon. 

(Placed in library See No.l T 30871 
92) 

(I) Statement regarding Review by 
the Government on the working of the 
Genet.al Insurance Corporation of 
India Bombay, for the year 1991-92. 

(n) Annual Report of the General 

(6) 

(7) 

Insurance Corporation of India Bom
bay for the year 1991-92 alongwlth 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(Placed in library See No. L T 30881 
92] 

A copy each of the lollowing Notifica
tions (Hindi and English versions) 
under Sub-section 4 of section 5801 
the Reserve Bank of India Act, 1934:-

(i) Notification No.4 published in 
Gazette of I ndia dated the 21 st March 
1992 making certain amendments to 
Reserve Bank of India Pension Regu
lations, 1990. 

(ii) Notification No.1, published in 
Gazette oflndia dated the 7th Sep
tember 1991 making certain amend
ments to Sub-Regulation (i) and (ii) 01 
Regulation 24 01 the Reserve Bank 01 
India General Regulaions 1949. 

(iii) Notification No.2 published in 
Gazette of India dated the 2nd MaY,m 
1992 making certain amendments to 
Sub-REgulation (iv) of Regulation of 
9 of Reserve Bank of India General 
Regulations 1949. 

(Iv) Notification No. 2 Published in 
Gazette 01 India dated the 27th July 
1991 making certaiin amendments to 
the Reserve Bank 01 India Employ
ees Provident Fund Regulations 1935. 

[Placed in library See No. L T 30891 
92] 

A copy 01 State Bank 01 Hyderabad 
(Payment of Gratuity to EmployeeS) 
Regulations, 1960 (Hindi and English 
versions) pUblished in Notification 
NO.10/1991 In Gazette of india dated 
the 21 st December, 1991 under sub
section 4 of Section 63 of the State 
Bank of India (SubsldlaryBanks) Act, 
195~. 
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& Action Taken statement 
[Placed in Library See No. L T 30901 RAIRS AND MINISTER OF STATE IN THE 
92) MINISTRY OF SCIENCE AND TECHNOL

Notification Under Employees Provi
dent Funds and Miscellaneous provi

sions Act, 1952 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table: 

(1) A copy each of the following Notifica
tions (Hindi and English versions) 
under sub-section (2) of section 7 of 
Employees Provident Funds and 
Miscellaneous provisions Act. 1952:-

(i) The Employees Provident Funds 
(second Amendment) Scheme, 1992 
published in Notificatior) No. G.S.R. 
341 in Gazette of India dated the 25th 
July, 1992. 

(ii) The Employees Family Pension 
(Amendment) Scheme 1992 pub
lished in Notification No. G.S. R. 419 
in Gazette of India dated the 19th 
September, 1992 

(iii) The Employees Deposit Linked 
Insurance (Amendment) Scheme, 
1992 published in Notification No. 
G.S.R. 420 in Gazette of India dated 
the 19th September 1992. 

[Placed in Library See No. L T 30911 
92] 

12.32 hrs. 

CONSTITUTION (SEVENTY-FIRST 
AMENDMENT) BILL 

(AMENDMENT OF ARTICLES 81-82. 170 
AND 327) 

(I) Report of Select Committee 

[English] 

THE MIN1STER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AR-

OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL
OPMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to present 
ReJ::ort (Hindi and English versions) of the 
Select Committee on the Bill furtherto amend 
the Constitution of Indiaa viz., the Constitu
tion (Seventy-first Amendment) Bill, 1990 
(Amendment of Articles 81, 82, 170 and 
327). 

(Ii) Evidence Before Select Commit
tee 

THE MINISTER OF STATE IN THE 
MINISTRY.OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT ) (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to lay on the 
Table the record of evidence tendered be
fore the Select Committee on the Bill further 
to amend the Constitution of India viz. the 
Constitution (Seventy-first Amendment) Bill, 
1990 (Amendment of Articles 81,82, 170 
and 327). 

12.33 hrs. 

COMMIITEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED

ULEDTRIBES 

(I) Tenth, Eleventh and Twelfth Re
ports and Minutes 

[EngOshJ 

SHRI K. PRADHANI (Nowrangpur): I 
beg to present a copy each of the following 
Reports and Minutes of the Sittings relating 
thereto (Hindi and English versions) of the 
Commitee on the WeHare of Scheduled 
Castes and Scheduled Tribes: 

(1) Tenth Report on Action Taken by the 
Govemment on the recommendations 
contained in the Ninth Report (Tenth 
lok Sabha) - Reservations for and 
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ISh. K. Pradhanij Baraik tribal communities of Biharas Sched

employment of Scheduled Castes ad 
Scheduled Tribes in National Build
ings Construction Corporation lim
ited. 

(2) Eleventh Report on Action Taken by 
the Government on the recommen
dationscontained in the Third Report 
(Tenth Lok Sabha)- Reservations 
for and employment of Scheduled 
Castes and Scheduled Tribes in 
National Thermal Power Corporation 
Limited. 

(3) TweHth Report on Ministry of Welfare 
- Tribal Cooperative Marketing 
Development Federation of India 
limited. 

(II) ACTION TAKEN 

STATEMENT 

SHRI K. PRADHANI (Nowrangpur): I 
• beg to lay on the Table-a copy (Hindi and 
English versions) of the Statement showing 
action taken by Government on the recom
mendations contained in Chapter I of the 
Second Report (Tenth Lok Sabha) on the 
Ministry of Civil Aviation-Reservations for 
and employment of Scheduled Castes and 
Scheduled Tribes in Indian Airlines. 

12.34 hrs. 

(I) 

PETITI:>NS 

Re. Implementing the existing 
orders for treating the Chick and 
Baralk Tribal Communities of Bihar 
as Scheduled Tribes 

{Translation} 

SHRI LALIT ORAON (Lohardaga): (i) 
Mr. Speaker, Sir. I beg to present a petition 
signed by Shri Jit Bahan Baraik resid~nt .of 
ViHage Dumardih, Post-Tesera, District 

, Gumla, (Bihar) and others for implementing 
the existing orders for treating the chik and 

uled Tribed. 

(Ii) RE. Rehabilitation of persons af-' 
fected by the constructIon otTara
pur AtomIc Power Project Nos. 3 
and 4; and 

(iii) RE. Revival of Metropolitan an 
Cooperative Bank Ltd. (now In liquI
dation) or It's amalgamation with 
any other Cooperative Bank In 
Bombay 

[English} 

SHRI RAM NAIK (Bombay): I beg to 
present the following petitions:-

(1 ) 

(2) 

A petition signed by Shrl D.R. Raut, 
Chairman, Shri Ga:1gadhar J. Patil 
and other members of the Tarapur 
Anushakti Prakalp PiditJanata Samiti, 
Akkarpatti, regarding rehabilitation of 
persons affected by the construction 
ofTarapur Atomic Power Project Nos . 
3 and 4. 

A petition signed by Shri Rakesh P. 
Gandhi and Shri Ramesh Chandra J. 
Raval, and others representing the 
employees and depositors of the he 
Metropolitan Cooperative Bank Ltd. 
(now in liquidation) for revival of the 
Bank or its amalgamation with any 
other Cooperative Bank in Bombay. 

12.341/2 hrs. 

JOINT COMMITTEE TO ENQUIRE INTO 
IRREGULARITIES IN SECURITIES AND 

BANKING MOTION TRANSACTIONS RE-
EXTENSION OF TIME FOR PRESENT A-

TION OF REPORT. 

[English] 

SHRI RAM NIWAS MIRDHA (Barmer): 
I beg to move: 

"That this House do extend upto the last 
day of he Budget Session, 1993, he 
time for presentation of report of the 



621 AGRAHAYANA27, 1914 (SAKA) 622 

Joint Committee to enquire into irregu
larities in securities and banking trans
actions.-

MR. SPEAKER: The question is: 

-That this House do extend upto the las 
day of the Budget Session, 1993, the 
time for presentation of report of the 
Joint Committee to enquire into irregu
larities in securities and banking trans
actions.-

The motion was adopted. 

12.35 hrs. 

CENSUS (AMENDMENT) BILL. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- . 
TRY OF HOME AFFAIRS (SHRI M.M 
JACOB): Sir, I beg to move for leave to 

, introduce a Bill further to amend the Census 
Act, 1948. 

MR. SPEAKER: The question is: 

"That leave b9 granted to introduce a 
Bill further to amend the Census Act, 
1948: 

The motion was adopted. 

SHRI M.M. JACOB: Sir, I introduce the 
Bill. 

(Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, Sir, I rise on a 
point of information. I had given a notice and 
the point has been also discussed here. A 
ruling should be given by you that recogni
tion has been granted to non-B.J.P. party AS 

commented in the newspapers. 

MR. SPEAKER: Please. give an appli
cation. I will look intO' it. 

SHRI DEVENDRA PRASAD YADAV: I 
would like to submit that it should be regulated. 
(Interruptions) 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker, Sir ... (Interruptions) 

MR. SPEAKER: If an uproar is created 
by you, action will be taken against you. 
Please sit down. 

(Interruptions) 

[English] 

MR. SPEAKER: You please sit down 
now. It is not necessary to behave like this in 
the House. 

(Interruptions) 

MR. SPEAKER: Matters under Rule 
377 will be taken up at the end. 

12.37hrs. 

MonON OF NO-CONFIDENCE IN THE 
COUNCIL OFMINISTERS-Contd 

(Translation] 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Speaker, Sir, yeste~y many 
hort. Members expressed their views on no
confidence motion moved by Shri Alai Bihari 
Vajpayee. The sequence of the opinions 
started from the point where Shri Vajpayee 
started his speech and vowed to speak the 
truth only and nothing else in the House. But 
when the discussion proceeded ahead it 
appeared that the truth was ceased to re
main truth and it turned into a concept. I do 
not wonder at it at all. 

I thought only this much that the mo
ment an hon. member enters this House, 
first of all he looks at the words -dharma 
chakra paravartanay' inscribed above your 
seat. Alongwith the saying "dharma chakra 
pravartanay-the term "dharma nirpeksha· is 
also used often. It is done so despite the 
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clarification made that the term "dharma 
nirpeksha· has nowhere been used in the 
Constitution. The term "panth nirpeksha· 
has been used instead. It is beyond my 
understanding as to how do the persons deal 
with the Constitutior and the House who use 
such faulty words in the House. But it is 
obvious that the "truth" becomes certainly 
doubtful here. The truth becomes a concept 
here. A truth becomes concept when it is 
presented by an individual's own imagina
tion and the trouble with the truth is that it 
depends not only alone on its speaker, but 
also on its interpreter. 

Acharya Shankar has said that truth 
never depends on creation alone, it depend 
on one's own outlook as well. A well known 
principle of Acharya Shankar is outlook and 
creativity. In this context, I would like to refer 
to the theory of Einstein in which he has also 
stated that truth is always relative. Perhaps 
truth was spoken to be relative only because 
there are the prerequisites of the truth of the 

• outlook of both the speaker and the inter
preter. When a person speaks, of course he 
tries to utter the tru~h from his own P9int of 
view, but the absolute truth should be pre
sented in the House. When both these par
ties remain, truth should not be presented in 
he light of a particular outlook alone. Truth 
emerges jU!i~ified from every angle of opin
ion and the complete truth alone should be 
come forward. 

Today Shri Chandra Shekharji is not 
present here ... 

(Interruptions) . 

I was working for him at the seat on 
which Shri Chandra Shekhar used to sit 
daily. Here also appeared the issue of out
look. In our opinion, today he is not sitting 
where he used to sit daily. Therefore, I 
committed a mistake lor which I beg your 
pardon. Thus I am stating a universal thing 
which requires your consent also. Einstein 

, and Acharya Shankar were not the mem
bers of any party. They were renowned 

philosopher and thinkers of the world. If I 
wantto tell anything regarding them, it need 
not any comment from you. Acharya .Sh
ankar and Einstein held the truth to be rela
tive. They told that truth depend upon out
look of a person and yesterday our hon. 
Minister of Human Resource Development 
considered Shri Vajpayee's truth as his opin
ion instead of accepting it as a truth. Perhaps 
today he trouble with the country is that we 
do not judge truth from the angle of truth. We 
judge truth from our own outlook, idiosyncra
sies an~ limits and prospects. Yesterday I 
witnessed the glimpse how these limits and 
prospects contradict the truth. 

I am not talking about speaking truth in 
that manner because the education and 
initiations I received, have embolden us to 
utter total truth by refuting individual out
looks. Therefore I have been a disciple of the 
schools of Acharya Shankar and Arbindo, 
and I have realised that the day a society, a 
religion or a cullure has no courage to speak 
and listen to the truth it loses its identity. 
Therefore, I want to say that a debate of 
ideologies has started today. It should have 
been star:ted long back soon after the Inde
pendence prior to drafting of the Constitu
tion. 

When the Constitution was drafted, the 
word 'secularism' (dharmanirpeksha) was 
not included in it. In the 42nd Amendment of 
the Constitution, brought in the year 1976 
the epithat."panth nirpeksha" was moved to 
be added and it was adopted on January 3, 
1977. We all know the conditionofthe House 
that day. Fundamental Right of all citizen of 
the country ~ere suspended and emergency 
was imposed in the country and the House is 
weH aware of the fact and it is needless to 
,remind the circumstances and states of mind 
under which all such things were being 
committed and followed. I understand that 
had the constitution-makers so sincere and 
intense feelings of 'secularism' they must 
had added this word in the Constitution. But 
it was added after 29 years. This time I have 
a copy thereof. I am not speaking any dubi
ous thing. It has been mentioned therein. It Is 
the 42nd Constitution Amendment Bills, 
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section 2, dated 3.1.n. It has been men
tioned that in place of "sovereign democratic 
republic" ·Sovereign, socialist, secular, 
democratic republic should be substituted." 
(Inteffuptions) 

SHRI CHANDRA JEET YADAV: This 
secularism existed earliertoo. (Interruptions) 

SHRI CHINMAVANANDSWAMI: I have 
a photo copy of the Constitution with me. I 
am stating on that veri basis. However, I 
wantto say only this much. I do not claim that 

, my information is final I stated as per the 
information, I possessed. I want to submit 
that the saints, hermits, the freedom fight
ers-be they PI. Madan Mohan Malaviya, Bal 
Gangadhar Tilak or persons authoring 
comments on Gita while living in the Man
dley prison, or the devotee of Lord Rama, 
Mahatma Gandhi, who associated religion 
with their own concepts, are reallY'guiding 
saints of our country, humanity and saints 
like us. I personally can assert that I worship 
them and regard them as my ideals. 

In that condition also I will continue to 
hold him in high easteem, but in regard to the 
order in which the hon. Minister of Human 
Resource Development mentioned his name 
yesterday, I would like to submit that two 
more Gandhis, other than him have been 
assassinated. You may try to get pOlitical 
benefit by accusing RSS for the assassina
tion of Mahatma Gandhi. I would like to know 
what were the circumstances that compelled 
the security guards to assassinate a very 
~ableand stiong leader, hon. Prime Min- . 
• ister Shrirftati Indira ·(3andhi. Is there any 
reply to it? The country still has not got the 
answer to it. You satisfied yourseH accusing 
the RSS that it was involved in the assassi
nation of Mahatma Gandhi. But I would like 
to know that where 'rom the ideology came 
which instigated the assassination of Shri
mati IndiraGjlndhi, who were the instigators, 
which forces were in ... olved in it and how th is 
mentality developed? those involved in this 
crime should also b9 identified. 

In the same context, I would also tike 
referto the assassination of Shri RajivGandhi. 

Council of Ministers 
Shri Rajiv Gandhi was also assassinated in 
this country only and his murder has also 
remained as a mystery and an unanswered 
question. I{ this series of political murders 
continues then this country political, people 
country would like to know the names of 
political parties and organisations involved 
in it. Mr. Speaker, Sir, what I would like to 
submit through you as a gentleman and not 
as a politician is that these assassination 
should not be associated with politics. As
sassinations are a matter of disgrace for the 
country whichever elements may be involved 
in it. We will. have to disassociate these 
killings from politics and have to seek the 
sympathy and cooperation of all to expose 
the criminals. 

Yesterday, allegations were being lev
elled in the House in regard to what hap
pened in Ayodhya. All of them wanted to 
evade the responsibility. I neither want to 
evade from the responsibility, nor I hold 
anyone else responsible forthis act. I neither 
blame BJP, RSS nor VHP which are being 
blamed forth is act rather I blame myseH only 
and the Sadhus and Saints of this county 
who inspired the feelings that Ram Janam 
Bhoomi was the place of their faith and that 
a temple should be built there. Ka:r Seva 
Committee was also presided over by the 
Shankaracharya of Jyotish Paeth, Shri Swami 
Vasudevanandji Paramhans Vamdev ji is 
the President of Jeernodhar Kram Samiti. I 
am talking about the faith, the country still 
has faith in Saints. Today, the situation has 
changed, your men went to Shankarachar
aya after the happening of 6th December 
and got a statement issued by his guru 
Swami Shantariand ji Maharaj for the resto
ration of Peace and 'harmony in the country. 
I do agree that these saints who symbolise 
the faith of the people, openely tried to get a 
temple built' at Ram Janam Shoomi. Ram 
Janam Shoomi Sang harsh Samiti was 
formed in 1984 and its members wer'e only 
saints and not the representatives of VPH, 
BJP or RSS. They had given an ultimatum in 
Lucknow to the then Govemment of Uttar 
Pradesh on January 19, 1986. At that time 
there was the Government of Shri Vir Ba
hadur Singh and hon.·Shri Arun Nehru was 
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the State Minister of Internal Security at 
Centre. It was stated in the ultimatum that if 
the war of Ram Janam Bhoomi was not 
opened by Shivratri Festival on 8 March, 

, 1986, saints would themselves break open 
the lock. This was stated in clear words. You 
all knowthatthe no efforts were made before 
thatfor unlocking RamJanam Bhoomi Mandir 
but suddenly an advocate filed a case in Civil 
Court in Faizabad on January 23, 1986 and 
within a week the decision came and the 
locks were opened. My submission is that a 
date was fixed even at that time. 8th March 
was fixed forthat and the court had given its 
verdict much earlier to that date. This cre
ated a confidence in the saints that the 
Government could decide the matter within 
the given period. 

Look at another instance related to it. 
On February 1, 1989 which Shri Buta Singh 
referred to yesterday that when Kumbh Mela 
was going on, respected Devraha Baba ji, 
Bhrahmchari Prabhudutt Maharaj ji and all 
other saints were there iri Pryag. A decision 
was taken in the presence of all cif them that 
foundation stone of a grand temple would be 
laid at Ram Janam Bhoomi on November 9, 

• 1989. Had Shri Pawar and Shri Buta Singh 
referred to it in their speech yesterday I 
would not have had to refer to it. It was a 
disputed site till No". 7, 1989. But I don't 
know how it became undisputed after nego
tiations between the leaders of VHP and the 
then Minister of Home Affairs. The Court 
formally declared it an undisputed land. But 
after the FOilndation stone was laid on 9th 
November. the then Union Minister Shri Mufti 
Mohammad Syed again declared in the 
House that it was a disputed land. My sub
mission is that the confidence of the saints 
was further strengthened by this incident. 
Govemment had not fixed thEt date of 9th 
November. It was the Government which is 
no more in power. You were there in power. 
I would like to submit with confidence that 
both the times they set examples that on a 
date is fixed and judicial help is ponguls and 
it suggests the solution to it within the dura-

• Not recorded 

tion fixed by saints Kar Sevak went to partIci
pate and reutned peacefully Not only this, 
whenever these things happened, I don't 
want to name onymes efforts continued to be 
make in this direction. I am surprised that 
Supreme Court sat day and night, proceed
ings continued till 8 p.m. debate was held for 
5 hours. But on the other side, debate was 
over in Allahabad High Court on 4th Novem
ber and it did not meet from 4th Novemberto 
11th December. 

It was least bothered __ .(Inteffuptions) 
Delay can create difficulty. supreme court 
directed Allahabad High Court to give verdict 
immedi~tely. But Allahabad High Court made 
an in ordinate delay. Verdict could have 
been given before 6th December. 

[English} 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is unparliamentary. It should be 
deleted. 

MR. SPEAKER: It Is not going on rec
ord. 

(Interruptions) 

[Translation} 

SHRI CHINMAYANAND SWAMI: Itake 
my words "Rajai odh kar so gaya" back, my 
submission is that it did not have any sitting. 
Sometimes, my tongue slips, what should be 
the Parliamentary language, perhaps I 
commit mistake just as Shri Jagdish Tytler 
does. I have my own way to speaking. (Inter
ruptions) 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Pawar Sahib, you telrus 
the decorum. 

[English} 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, what he has said Is not 
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unparliamentary. What is derogatory about 
the 'High Court'? There is nothing wrong in it. 

. The word 'sogaya', It Is his language. In 
English, he means to saythatthe Court went 
to sleep with cover on its head. I do not think 
there is anything wr:>ng in it. Please do not 

, split like this. 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: He 
has an objection to the question or the term 
'sleep' he used. 

MR. SPEAKER: He objects to the 
feeling behind it. 

SHRI ATAL BIHARI VAJPAYEE: But 
the High Court did not meet, it is a fact. 

[English] 

MR. SPEAKER: We are trying 0 respect 
these institutions. 

(Interruptions) 

(Translation] 

MR. SPEAKER: Shri Chandra Shekhar 
, ji is speaking, so it cannot be unparliamen
tary. We will, however, see in the record as 
to what are the sentiments behind that. 

(Interruptions) 

SHRI CHINMAYANAND SWAMI: The 
problem, is that the saints had been given 
assurances twice in the past. It was then only 
natural forthemthat they might have nolfore 
thought any such thing to happen. The Kar 
Sewaks were invited there on this very as
surance. I would like to repeat that the call 
given to the Kar Sewaks was the call not 
given by the Vishwa Hindu Parishad or the 
B.J.P. It was a call given by the saints 
.. . (lnterruptions) 

SHRI CHANDRA JEET YADAV: It is 
known to all that Shrl Murtl Manohar Joshi jl 
and Shri .Advani ji had come out for that 
purpose. The hon. Member should speak 

Council of Ministers 
the truth ... (/nterruptions). Shri Advani ji and 
Shri Joshi ji had come out. The hon. Member 
is a saint so he should not speak like that. 
What is the matter? (Interruptions) 

SHRI CHINMAYANAND SWAMI: Now 
I am ready to own the responsibility for 
whatever happened. Up till a little while ago 
I was not ready to own responsibility. Today 
I am coming forward to take the responsibil
ity for the entire episode. During that 
period ... (Interruptions). The Govemment of 
Uttar Pradesh contacted me and asked me 
to have a contact with the men of Kar Seva 
Samiti. Mr. Speaker, Sir, I would like to 
inform the House that all the members of the 
Kar Seva Samiti were none else but saints 
and I was asked to have a contact with them. 
As I told in the House yesterday that I had 
written a few lines to the hon. Supreme Court 
and I wrote that I was in contact with he men 
of Kar Seva Samiti. They are all saints and 
they promised thatthey would not violate the 
directives of the Allahabad High Court. Here 
I would also like to make one point more that 
the hon. Supreme Court had given a clear 
directive that no construction work can be 
undertaken on the 2.77 acres of land. It was 
in connection with the construction work that 
an observer was appOinted so that construc
tion materials could be prevented from being 
sent to the site. The whole thing centred on 
the point of construction. I would not have 
given anything in writing to the High Court 
arid the Supreme Court without the consent 
of the saints for I know the result of giving 
anything wrong in writing. Moreover, if I 
would not have had any faith in the assur
ances given by the saints, I would not have 
certainly writen the letterto get myself caught 
in troubles. I repeat that what I wrote to the 
High Court was written with full confidence 
that there was truth in what the saints are 
saying. I ca!'l say with confidence that when 
aU the saInts unanimously passed a resolu
tion that nothing would be done which 
amounts to the violation of the directives of 
the Allahabad High Court when the KarSeva 
is performed there on the 6th. 

I would like to make It clear that the 
saints did their best to abide by what they 
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have said. But what happens at times is that 
with the change in situations new problems 
crop up. If things would have been tackled 
properly as they were done in the past like 
the one that happened on the 9th November, 
1983 and like the one that happened on the 
8th March, 1986, when lock was opened 
earlier and Shilanyas was performed, some 
way out would have emerged for the Kar 
Sewaks. If the House and the Government 
would have cared to find some way out 
which would have allowed the Kar Sewaks to 
perform kar sewa without violating the direc
tives of the High Court, then the kar sewak as 
might have restricted themselves to perform 
kar sewa alone. Nothing wrong on their 
part ... (Interruptions) 

SHRI RAM NAIl': (Bombay North): Now 
we will not allow you tospeak ... {lnterruptions) 

SHRI ANNAJOSHI (Pune): Speak, what 
you want to speak .. (Interruptions) 

13.00 hrs. 

SHRI RAM NAIK: Sir, yesterday we 
have heard the choicest abuses. We have 
heard the choicest abuses from both the 
Communislleac;ers. We have heard it. Now, 
what is this? Shri Somnath Chatterjee is 
doing it. 

[Translation] 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Speaker, Sir, it is Friday, 
today we have to go t a offer Namaz. We want 
to listen to the speech of Swami ji so it is 
better if the speaks alter the lunch. I request 
you to speak after iunch. It is Friday today. 
This has been a tradition, a convention. I 
request Shri Swamiji to speak alter Namaz ... 
(/nt9«IJ.otions' 

/English} 

MR. SPEAKER: We are continuing the 
House upto 1.30 p.m. After 1.30 p.m., we are, 
adjourning the House. 

(Interruptions) 

SHRI SYED SHAHABUDDIN (Kishananj): 
The nama begins at 1.20 p.m. 

MR. SPEAKER: Well, I think, we can 
adjourn now and meet again at 2 p.m. 

13.02 hrs. 

The Lok Sabha then adjourned for Lunch 
. till Fourteen of the Clock. 

The Lok Sabha REassembled after lunch 
at three minutes past Fourteen of the 

clock 

[MR. SPEAKER in the Chair] 

MOTION OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS .. Contd. 

[Translation] 

MR. SPEAKER: Shri Chinmayanand ji 
you may cont:nue your speech. 

SHRI CHINMAYANAND SWAMI: Mr. 
Speaker, Sir, through your permission I would 
liKe to conclude my speech that did not 
conclude. I was saying that I had written a 
letter to the Government of Uttar Pradesh 
after contacting it. The Uttar Pradesh Gov
ernment has sought to know as to what 
would be the attitude of the saints and the 
members of the Kar Sewa Samiti to the Kar 
Sewa to be st3rted from 6th December. The 
Gover nment wanted that the particular order 
passed by the Allahabad High Court should 
be followed. On these points I contacted the 
saints particularly the main figures like the 
founder of Bharat Mata Mandir Reverend 
Shri Satyamitra Nand ji Maharaj and Rever
end Shri Vidya Nand ji Maharaj of Kailash 
Pith, Rishikesh. When I contaced these 
saints, they told that they are always loyal to 
the court of justice and to the Constitution 
and they further said that they never intend 
to do any such thing which may lower their 
dignity. They said that while performing Kar 
Sew a if any way out emerges, they'would 
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certainly Implement that and it is not their 
intention to violate the orders of the court. 

,When the saints tcld like this only then I 
wrote a letter to the Government of Uttar 
Pradesh. 

Mr. Speaker, Sir I would like to say that 
the only thing that was being said primarily at 
thattime was that no construction work should 
take place in the area of 2.77 acre of land. 
The hon. Supreme Court had appOinted an 

,observer to ensure that the construction 
work takes place there. He was appointed to 
monitorthat no construction material is taken 
to the site. This was the only job he had 
there. Everything centred on that point alone 
that no construction work should take place 
on the 2.77 acres of !and until the decision of 
the Allahabad High Court is known. Mr. 
Speaker, Sir; there was a discussion on this 
topic in the House on the 3rd December. I 
rushed to Ayodhya immediately after the 
discussion so that I cculd ask the saints not 
to take any such decision in their meeting. 
The meeting that was scheduled to be held 
on the 4th of December was ~ostponed to 
the 5th December. This was done only be
cause I was late in reaching there. In the 
meeting of the 5th December, all the saints 
unanimously passed a resolution that in the 
course of Kar Sewa to be performed on the 
6th December nothing would be done that 
violates the orders olthe court. Acopy of this 
resolution was also released to the Press. 
We did not at all imagine that any damage 

,couldbe done to the structure. I say this thing 
with full honesty and swear in the name of 
God. If this House can believe an innocent 
person then I say that I had not thought at all 
that such a thing could happen. I had nor 
thought of it even in dream. 

I do not want to say anything about 
those who had expressed such an appre
hension. I do not want to say anything. On 
the one hand, our hon. Prime Minister was . 
allowing us to perform Karseva under the 
supervision of observer and as perthe direc
tion of the Supreme Court, without violating 
the orders of the court and on the other hand, 
some people belon~lng to his party were 
trying to stop Karseva and organising peace 

Council of Ministers 
march for the purpose. It would have been 
more appropriate if peace marches were 
organised to prevent demolition and to avoid 
any damage to the Masjid. But I fail to under
stand the intention of people who went even 
upto F aizabad and organised peace marches 
and courted arrests to top Karseva. These 
people belonged to the party whose Govern
ment was not obstructing Karseva but only 
directing to ensure that orders of Allahabad 
High Court are not violated I would like to 
point out that this was the difference be
tween the party and the Government, when 
the chief of the Government and the party is 
the same. 

Mr. Speaker, Sir, it is not that situation 
goes out of control only from the hands of 
BJP, V.H.P. and saints and Mahatanas. It 
has occurred several times in the past when 
the situation went out of control and unex
pected things happened. We as well as the 
people did not want that but unexpected 
thing happened. In this context, if you do not 
get provoked, I would like to draw the atten
tion of Shri Jakhar Saheb. Yesterday, he 
was saying if we people had tried to stop the 
people from demolishing the mosque, some 
must have been injured, or died and then he 
would not have had any doubt on the integ
rity of BJP. I would like to ask as to when 
Shrimati Indira Gandhi was murdered, the 
entire Delhi was burning and thousands of 
people were being killed, how many persons 
among you had tried to stop the killings and 
how many of you were got injured in the 
attempt? We did not see any body getting 
injured. You might be knowing better, if any 
one of you was injured. How many persons 
had tried to ,check the via lance erupted at 
that time? That was the time when 5ituation, 
had gone out of control. How the things go 
out of control? When the then Prime Minister 
Shri Rajiv Gandhi was asked to comment 
upon the situation prevailing at that time he 
replied io one simple sentence. All this hap
pens when such a big tree falls.· He made 
this observation. In this regard I would like to 
say when the situation goes out of control, 
then generally there is no one to own the 
responsibility for that. 
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THE MINISTER OF AGRICULTURE On 7th December, 92 it was belng telecast 
(SHRI BALRAMJAKHAR):There is a differ· . on Doordarshan thatthe Masjidwould again 
enee between the two situations. One was be constructed there. Atthe same time It was 
organised and the other was spontaneous. being broadcast from Lucknow station of All i 
(InterruptlolJ$) India Radio, that Idols have have placed 

SHRI CHINMAYANAND SWAMI: I am 
not holding anybody responsible for that. I 
was iustteHlng as to what happens when the 
situation goes out of control. 10 this respect, 
I would like to add one thing more. In the 
same way by whom firing was ordered at 
AkaiTakhat?Thatwas a religious place and 
a place of worship and ·faith. That too had . 
hurt the feelings of the people. The extent to 
which feeings were hurt can be guessed 
frorn the fact that when Akal Takh~t was 
handed over to the people afte~ carrying out 
the repair at the cost of exchequer, they 
demoUshed It and constructed It again. 

Here again something is being said that 
the Government would construct Mandir and 
Masjld at Its own expenses. Han. Pawar 
Saheb has- said that expenditure to be in· 
curred on construction of Mandir and Masjid 
wiD be borne han byt"'e Central Government 
and han by the State Government. You have 
stated this thing, I would like to know as to 
which constitutional provision permits you to 
dO so. . 

Secondly, I would Uke to know from the 
House about the language used In.a resolu
tion brougtrt forward two days ago. The 
words' BabrlMasjicrhave been used openly 
forthat site. I would like to draw the attention 
01 the Govemment towards editorial ap- . 
pearedlnthe'OainIkJagaran'.lwouidll!<eto 
ask about the status of Ramjanam bhoomJ. 
Yesterday,ShrtPaWarSahJbreferredtot~ 
status quogranted by Allahabad High Court. 
What Is that status? I sh8J1 support the reso

·lutIon • the House Is apprised of the matter •. 
Court status should be maintained and the 
same language should be used In tIM 18$0-
1utIon. IS • the Sabri Masjld or Ranlaflam 
Bhoomi-Babri Masjid disputed site? I would 
Ike to Info,", you that ntIIglous puja Is not 
being performed there by the people at their 
own •. ft Is being performed as per the otders 
of the Cottlt. The Court has given the orders. 

there and puja was being performed and it 
would continue to be performed. The Gov· 

. ernment did not care forthe Court. One such 
resolution was passed by the House about 
which the Mernbers present In the House 
came to know only through the newspapers. 

I do not know the responsibility of speak· 
Ing what sort of truth you have taken upon 
yoursen. which you are trying to discharge 
sincerely. I would like to know the reason for 
the double standard adopted by you. It must 
be clearly explained in the house by the 

. Minister of Home Affairs as to what is a court 
status. liow has the Court given it a recogni
tion? On 6th December law was violated or 
continuously five long hours. The Constitu· 
ilon was ridiculed. The contempt of the Court 
was made. They did not hesitate In putting a 
blot on the name of the nation. 

Shri Kalyan Singh-as well as I should be 
hanged till death for this act. The construc· 
tion work went on there·fDr 36 hours. The 
walls were demoHshed. Thereafter, founda
tion of the temple was dug and constructed 

. and then the Idols of Ram Lala were installed 
there. Under whose regime It all took place. 
The Government has not taken this respon~ i 

sibDity. If It has the courage It would have 
accepted that It had paved the way for per· 
forming ShUanyas. I has got locks of the 
temple opened and the construction of the 
tef1l)le ~ared during its regime. If Govern
ment does nottak.the responsbiUtylet It not 
take •. The history wHI not be written at your 
dictated. It will take Into account an aspects 

. and include every minute detail of that 
partlqulartime.1 do agree with It that ..... nt· 
ment has Increased In the country. If It cah 
be brought under contrQt.,_1At 11'18 to ' 
death, I offer myself for II. Mr. Speaker, Sir, 
I have no children of my own. I am bringing 
up 10-12 deatlludlt children which I have 
taken Jrom the fwlles vn;ich became vic
tlms01 terrorlstl. Some woufddetlnltefytakl 
responsibility of 1hos8 chllchn;. Once the . 
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bones of Maharishi Oadhichl were used to 
save the country. To maintain the high tradi-
~n of sacrifice. I, the Sanyasl, offer 
myself ••• (/nterrupt/ons); But 0 the Central 
GOVernment wants to avoid the responsbll
Ity. The first case was register8d In 1885. 
The dispute had started with the very birth of 
the Congress. For the first time, the case 
was filed In the Court In 1885. Today, the 

o Minister of Human Resou~ Development 
is saying that the matter could have been 
kept pending for 10-20 years in the Courts. 

It seems that the Congress requires an 
'issue to create differences among the differ
ent factions so that differences continues 
among them and Congress may derive gain 
out of It. Had It been considered seriously 
right from 1949, ther9 would have no such 
situation today. late Prime Minister Shri 
Nehru used to talk about removal of Idols 
from there and no the contrary the then Chief 

, Minister of Uttar Pradesh Shri Govind Bal
labh Pant was in favour of placing Idols 
there. As a result of this conflict the District 
Magistrate ofthat area hadto resign. District 
Magistrate Shri K.K. Nair was D.M. there at 
that time. This double standard begins right 
from there. Perhaps it was the will of the 
destiny.' am saying this because keeping In 
view the seriousness of the 0 Issue If the 

~ ~ovemment had come out forward honestly 
'nspite of complicating this issue In by litiga- 0 

tlons this issue would have been resolved. I 
had requested to the hon. Prime Minister on 
9th May. That request too was not acceeded 
to directly as my being an M.P.J had to take 
help from other. Shrl Jltendra Prasad who 
belongs to Shahjahanpur is myfriend and an 
honest man. , requested him to make ar
rangement for a meeting of some saint with 0 

the han. Prime Minister. Only then we could 
get the permission to meet him. The saint 
met him an 9th May at night and had discus-
~slOn with him for an hour. At that time the 
han. Prl~ Minlstersaldthat he would liketo 

, separate this Issue from politics. It this Issue 
Is separated from politics there would be no 
dIfticuIIy in the constr\dlon of the t ••. 
Theulntstaldhimthatthey also do not have 
any intention to poIIiCIIe I. They .... figh1tng 
for the temple ~ they wI glve every pas-

CouncU of MinistsfS 
sble co-operation in reaolving this issue. 
T!'Iis discussion was held In the presence ot 

o Shrl Jltendra Prasad and nine saints were 
present there. No action was taken on that 
for two months. H any action had startsd on 
this issue at that time then Prime Minister 
would have got two more months time prior 
to 9th July. It is known that the Kar Sava was 
startsd torihe first time from 9th July 92, and 
perhaps that Government became active on 
this issue right from that time only. , would 
like to know as to why this Issue was not 
been given °high priority when It was raised 

o during the rule of Shri Vishwanath Pratap 
Singh and Shri Rajlv Gandhi's Government 
and caussd upheaval In the politics of the 
country and addressing the joint session of 
the Parliament the hon. President had given 
high priority to the issue of Ayodhya. Why the 
efforts were not made to resolve the issue. 

o What actions the Central Govemment has 
taken in regards to resolving the issue from' 
June 91 to June 92. In the negotiations on 
16th October the Vishwa Hindu Parishad 
had put the proposal that the archaeological 
study and excavation of the place should be 

o conductsd. Babri Mosque Action Committee 
had demanc:!sd to present the report of Shri 
B.B. Lal. At the time of Shrimati Indira Gandhi 
Shri B.B. Lal was asked to conduct an ar
chaeological study of all the historical places 
of Ramayana age. With the Govemment 
assistance he had conducted the excavation 
and-p'8pared an archeological report. that 
report was prepared because Indlrajl wanted 

o to conduct the archeological study of those 
places as this issue surfaced during her 

o regime. 

I would like to ask this House and to all 
o those Members, who are In favour of secu
larism as to why no Govemmenl-has dared 
to conduct an archeological study to resolve 
this issue. I would Ake to congratulate Shrf 

o Chandra Shekharforhls continueOus efforts 
to resolve the isSue. I the enorts would have 
been made at that time only andproposll of 
archeological study had been accept .. or 
thI8 thing had been accepted on 18th ~, 
bar 1992 and.thepraceslof~ 
. study hai:S been starttd-thtA CIIftanlIVtoday 
all Concerned would have aareedlO'll tAIl. 
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decision may be taken on It when the arche
ological report has already been submitted. 
But it was ignored. This archeological report 
Is with us and there are many proofs which 
have been found In the excavation there, still 
so many things are being found there. Will 
Pawar Sahib, who is also a worshipper of 
Maryada Puroshottam would say honestly 
that the eovernment will conduct an arche
ological study and if evidences of having a 
temple earlier will be found thE!re then they 
would like to given the benefit of the accep
tance expressed by Muslim bretherns to the 
country. It has beer. already said by them 
that If evidences of having a temple there will 
be found they will withdraw their claim. Could 
the benefit of this claim not be taken as an 
opportunity. But it has not been done. 

I would like to thank hon. Speaker as 
wen as the House because a new way has 
been opened to ali of us. H the House can be 
adjourned for offering Namaz then it can also 
be adjourned forthe iast of Santoshi Mata. It 
Is a favourable signal. It Is noteworthy how 
feelings are being raised today. Mr. Speaker, 
Sir, ruling party may say traitor to anyone or 
niay make responsible anybody but not Mr. 
Laldenga, wbo was from a banned organisa
tion when he was swom in as a Chief Minis
ter. Was he not a exiled leader from the 
country for a long period. Was he an elected 
I'8pI8S8ntaflve of the people whom they made 
the Chief Minister and gave protection for six 
months to muster the majority in the Assem
bly. At. that time Government ·never cared 
about these banned organisations. Through 
you, I would like to say that the country Is 
expecting honestly and morality. Thus politi
cal manipulations wHl have to be abandoned 
and political honesty have to be accepted. 

Why the people who were talking about 
the constructing of Mosque there have sud
danly become so evasive. l.am thankful to 
those people who very next day asked this 
question to them and they .. trying to avoid 
..... qIM8IIo.nI. TMy dof\,' have any reply 
to •• to ....... Mandlrand Mo~wII 
lie conIIrUcted. r would like to _the same 

question to him. Through the House I would 
like to know from the fonower of Maryada 

. Purushottamthatthey should remember that 
Maryada Purushottam had·a pledge ·PraQI 
Jaye Per Vachan Na Ja'·. You have to ad
here to that pledge. What will the Govern
ment construct within one year, temple or 
mosque? (Interruptions) 

SHRIVILAS MUTTEMWAR (Chlmur): 
It should be applied to all. That should be 
adhered. 

SHRI CHINMAYANAND SWAMI: I do 
not think you a supported of Maryada Pu
rushottam. You please sit down. 

SHRI RAJVEER SINGH (Aonla): You 
are the supporter of Shri Arjun Singh. 

SHRI CHINMAYANAND SWAMI: Ask 
him about the map for which you were asking 
us earlier. 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): They will not ask itfrom 

. you. 

SHRI CHINMAYANAND SWAMI: Now 
they will demand from you. Weill would like 
to clarify that unless the court does not 
decide It clearly whether It Is a temple or a 
mosque, Is It not a contempt of court if any 
bodyco~nts about it. As long as the court! 
has recognised it a temple, it Is the duty of the 
Govemment to make arrangements for It. 

The Government has stopped 'Pooja
Archana' there by Imposing curfew. The 
pilgrims are being stopped to go there for 
darshan. They are unable to go there and 
hurdles are being put in offering Pooja
Archana there.· Neither counch shell nor 
bells are ringing there. All activities have 

. been stopped. Such neWS_41,pornlng from 
the,. that offerings to Lord Rim hat "'SOI 
been stopped. Fundamental Right - rlght·to. 
worship - should be protected at any cost. 
Hon. Shri Chandra Shekhar has said that 
mountain has not fallen by arresting AlJVa
"Ijll do not talk about the falling of a moun
tan. I talc about. •• -. 
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SHRI CHANDRASHEKHAR: SanyaslJ, 
I did not say that. Don' say such things. I said 
that lis wrong to arrest Advanljl. I do not say 
~ things which create doubts. 

SHRI CHINMAYANAND 'SWAMI: Al
right whoever had said If but It Is not that by 
arresting Advanljl the mood has changed. 
About1he Incident of 6th December I would 
like to uy that every sensitive person of the 
country was shocked and sad by that inci
dent but what have you done on the moment 
of the sorrowl The Government at once 
announced the construction of a mosque 
there. The second thing Is the Government 
has Issued warrant against seven persons. 
They should have been arrested at thattime 
but even If they had to be arre*ted they would 
have been arrested according to the role 
they played then there would have been 
another situation. I don' want to repeat the 
allegations levelled against them. But can 
you honest,¥ say that the allegations were 
correct. C.B.I. Is conducting an Inquiry Into 
the matter and " the Government would . 
have Issued warrants after this Inquiry then 
this question would not have arlsed ••.. 

[Eng/Ish) 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Everybody should be arrested 
after conviction. 

SHRI RAJVEER SINGH (Aonla): After 
Inquiry. (interruptions) 

[Translation) 

SHRI CHINMAYANAND SWAMI: The 
allegations which you have just levelled have 
not been proved yet. You have levelled such 
false and 1ath charpes and have Issued 
warrants against them. Among them five are 
nonourabiememberaoflokSabhaandRajya 
Sabha. Thus the Government has started 
~olltlcat arrests. The Govemment should 
Ilave arresttkS those persons after banning 
the B.J.P. Vishwa HIndu Parlshad is baDned 
and the Members of B.J.P. are 8rrasted. n 
shoWs that the Government's sole aim Is 
B.J~P. Had the Governnwd acted honestly 

CouncH of Ministers 
and arrested those persons who should be, 
certainlY. there would not have been such 
resentment on this Issue. 

Mr. Speaker, Sir, I would like to say 
humbly that the structure ofte~mosque 
Is demolished today but this process Is going 
on for a long time In Pakistan and Kashmir. 
The Minister of Parliamentary Affairs is pres
ent in the House. 

In August, I had made a demand that 
. proper arrangements should be made for 
the pilgrims going to Amarnath and it should 
also be ensured that there may not be any 
hindrance during the course of their 'Yatra·. 
Amarnath is a decent example of Hindu
Muslim unity. The Hindus and the muslirns 
both get the equal share of the earnings of 
that place. The hon. Home Minister had also 
given an assurance in this regard. I would 
like to thank Shri Ghulam Nabi Azad for 
admitting. the importance of this 'Yatra' and 
assuring the House in this regard, but It Is 
surprising that despite his assurance this 
'Yatra' has not been recognised in Its tradi
tional form. 

This 'Yatra' was not conducted In Its 
. tradltlonalform. This yatra was given a shape 
of a tour and thus violated all the traditions. 
Gau-Raksha (ban on cowslaughter) Is a 
long-standing demand of this country. It has 
been going on since the time of Mahtma 
Gandhi. On the 7th of November, 1968; 
there was brutal firing on the saints who were 
demanding for a ban on cow slaughter and 
the hon. Karpatri ji Maharaj was whipped 
and was cruelytreated.TiII the end, of his life 
the great saint of Sarvodaya movement Shri 
Vinoba Shave Kept on demanding for a 
central law on cow-slaughter, but stating It as 
a religious demand It was all the time re

. jected. It is surprising that a new factory 
named 'AI-Kabir' has beeJ'I set up in Hydera
bad recently, where 9lakh animals will be 
slaughtered annually. Is all this going on in 
the name of Gauraksha? Shri Buta Singh 
also made. a reference about the sacred 
Importance of cows. The Govemment can
not challenge our regard andfallh which we 
have for &he cow. This faith has not been 
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created by you. The 'alth we have 'or the 
cow, whether It Is right or wrong, Is exclu
sively our '~Ith. Everybody is free to h'ave 
faith on anything and I don' want to go In this 
detaD; but It 1$ not In my nature to hurt the 
feelings of anyone. I only want to say that if 
we have faith In Idols, nobody can challenge 
It. We have worshipped stones as God and 
the Government cannot chal~ge it. What 
respect was shown by the Govemment 
towards our faith on the cow? That law was 
not enacted till today. Whenever any ques
tion relating to Hindus' feelings and self 
respect of Hindus was raised, various types 
of allegations were levelled against the people 
who raised these questions and they were 
called as traitors. The Hindus of this country 

• though they are in majority begging for their 
self respect and for their sentiments since 

· long, but they failed all the times in their 
attempts, but now they are not begging to
day. Now they are trying to find some other 
alternative to protect their sentiments. Ear
liertoo,l have said in this very House that no 
one should try to put any check on the 
sentiments. and faiths. It flows like the Ganges. 
This country has never fought on issue of 
temple and mosque. This struggle is for the . 
cause of janambhooml. Every member of 
this House Is aware of the importance of 

· Ram janambhoomi and his own mother 
~d. . 

Had you been not aware of the impor
tance of janambhoomi, the hon. Prime Min
ister would not have addressed a meeting 
held at Prayag on the 14th of November. 
Why had he gone there? He was fully aware 
of it. He had gone there to pay his tributes to 

• the birth place of Pt. Nehru. Respectfully, I 
woukUiketo say that the Prime Ministerwas 
perfectly right In doing so. H the birthplaces 
of Pt. Nehru, tndlrajl and Rajiv Ganclhljl can 
be regarded assacred places in this country, 
then certainly the Ram janambhoo!f1ll00 

can be a sacred place for us because we 
have a strong faith In it. Until! and unless Ihe 
Gov.emment proves that there was no temple 
at that place, the Government has to prot~ 

. our faith In this regard. Therefore, we fought 
for our fundamental right . 

I would like to submit one more point. 
Those who are talking of patriotism today, 
are ruling tl'lls country for the last 45 years, 
except for a period of three-four years. The 
economic crisiS' created in this country is an 
evident of their patriotism. The Government 
makes allegations against us that we are 
Inciting religious sentiments. I would like to 
ask Shri Rao Saheb when he had taken oath 
as Prime Ministerwhat was the debt position 
of India and how much amount of debt was 
to be paid by the country and what is the debt 
position at present? In the mime of patriot
Ism, the country has every right to ask from 
you about this also. SO,the patriotism cannot 
be the sole property of a Single person. The 
House knows how much respect this Gov
ernment is paying to the slogan of 'Vande
Matram' which was raised by the great 
martyrs Chandra Shekhar Azad, Ram Prasad 
Sismil and S. Bhagat Singh at the time of 
the.ir death. All these questions are linked 
and they create a strong feeling of resent
me!)t and it is the duty of the Government to 
control such sort of resentment. Through 
this House, I would only like to submit that I 
respect the sentiments of all the religious, 
sects and communities and want that other 
should also respect the sentiments of our 
religion, sect and community. 

In the end, I would like to request all 
those persons who talk about bowing their 
heads in the temples that the Ram janamb
hooml temple also Is an historical place, a 
religious and spiritual place and Is linked with 
our sentiments. Try to find the truth about It. 
I am not asking you what you should do, but 
untU the entire facts come to the light, this 
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cOUlltry will nevsr tolerate any comments 
about it and I do not know what will be its 
creation. 

the minister of parliamentary affairs (Shrl 
Ghulam Nabl Azad): Han. Speaker, Sir, the 
Opposition Leader of the House, 

Shrl Vajpayee .... (/nterruptions) 

An han. member: The Leader of the 
Opposition is in Jail. 

SHAI GHULAM NABI AZAD: At pres
ent, Shrl VaJpayee Is the leader. He has 
moved a No-Confidence Motio'n against the 
Govemment headed by Shri Narsimha Aao. 
It would have been much better If he had 
understood the feelings of crores of people 
of this country' and had brought this rio
confidence motion against the leadership of 
S.J.P. and Its office bearers Instead of the 
Congress. I am sure had you done so. It 
would have helped you to raise the image of 

, yOur Party which has already lowered to a 
great extent. .. ( Interruptions) 

SHAI RAJVEEA SINGH (aonla): The 
hon. Minister can see it by conducting the 
eJections. 

SHRI GHULAM NABI AZAD : Hon. 
Speaker, Sir, It will be wrong to say that only 
the minorities of this country are saddened 
over the incident happened on the 6th De
cemberin Ayodhaya. I have myself seen the 
sentiments and attitudes of the people of 
majority convnunity I.e. Hindus Inside lind 
outside this HouSe. I am proud of being an 
Indian. Moreover this mandir-masjld issue 
did not give rise to any bitterness in the 
House today. 

I believe that there was some tension 
between the Hindus and Muslims, exactly 
four years back, when the dispute took a 

. nasty tum, but today while on the one hand, 

CouncUof MlnistsfS 
there is anger, regret and disappointment 
overthe demolition of the disputed structure, 
on the other, I am proud of the fact, that the 
people of India have unitedly withstood this 
holocaust as well, it has demonstrated Its 
unity, the unity between the Hindus and 
Muslim commurities. Forthis,l would like to 
congratulate the people of India. especially 
those belonging to the majority community. 

Just now, It was stated that the B.J.P. 
leaders were unaware when some people, 
wh.ether they are of the B.J.P., V.H.P. or 
R.S.S. or even the saints were demolishing 
the dispuled Ram Janambhoomi-Babi'i 
Masjid structure. Many references to Ma
habharata were made here, yesterday. I 
would like to avail myself of this opportunity 
to express my gratitude to Doordarshan, for 
telecasting the Mahabharata serial alW in 
the process, providing some information 
about the great epic to people like me. who 
have had no knowledge about it, who have 
never ready the Magnum Opus. 

Hon'ble Mr. Speaker, Sir, when Oraupadi 
was being disrobed. King Dhritrashtra attrib
uted his helplessness to his blindness, but I 
would like to know why the Dhritrashtras of 

. 'BharatiyaJanata Party were silent, when the 
secular fabric of the country was being tom 
apart, when the modesty of secularism was 
being outraged In Ayodhya in broad daylight 
on December 6? Certainly, they were not 
blind. 

Our Swamijl wondered, as to how many 
congressmen risked their lives to check the 
1984 charge in Delhi, which took place dur
ing Rajiv Gandhrs tenure. Then, why didn't 
Advanljl come forward, to protect the Babri 
MasJid. when the structure was being demol
ished? I would like to mention here that the 
late RaJlv Gandhi, went to the streets and 
bylanes of the capital to extinguish the rag-
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ing fire that had engulted Deihl, unmindful of 
the fad thalthe mortal remains of his mother 
were lying in his house. He was more con
cerned about the safety of his people, than 
about performing the last rites of his mother. 
He felt that any delay in the funeral of his 
mother, won' make much difference and he 
went to every nook and comer of the capital 
to protect the unarmed, to defend the unity 
and integrity of Mother India. 

-_. So, our SWamiji says that Congress
men were not injured during the 1984 riots. 

• Mr. Speaker. Sir, I regret that such a com
parison is being made. So far as the 1984 
riots are concerned nobody knew that In
diraji would be assassinated. It was a spon
taneous readion. That people belonging to 
one community would attack members of 
another community was most unexpected, 
but here the plan to demolish the disputed 
strudure was going on since the past four 
years and everyone knew as to what would 
happen. Here, the leader of the Opposition 
himseH had gone to Uttar Pradesh and he 
knew very well, the reason for the assembly 
of such a large number of people. He was 
told repeatedly both within and outside the 
House including the National Integration 
Council meeting, that it could cause a seri
ous damage but he assured everyone, in
cluding this House, the people of India, the 
Supreme Court and the Union Home Minis
try that nothing untoward will happen. Now it 
is not proper on his part to say that he was in 

, the dark about the whole issue and to com
pare this incident with the 1984 riots. 

Han. Mr Speaker, Sir, we have heard 
and learnt from the annals of history that 
'Zamhom ne khata kI thl, Sadiyon ne saja 
payl •• (Moments made the mistakes, centu
ries were punished) Generations have to 
*n the brunt for the mistakes committed in 
moments. I never understood the meaning 

of this couplet, till th. December 6 InCident at 
Ayodhya and specially in the wake of Its 
aftermath. Only then and then I understood 
the meaning and sentiment behind this 
couplet. We could never Imagine as to how 
far, mistakes committed In few hours, can 
take the country to? 

Mr. Speaker, Sir, India's unity has a 
history of five thousand years and that was 
destroyed due to our carelessness in six 
hours. My dearfriend Swamiji said today that 
he is prepared to kiss the hangman's noose, 
if his death can provide the soothing balm to 
anyone's wounds. I would like to tell Swamiji 
that we are not murderers even if he is 
serious about what he says. We don't want 
to take anyone's life, nor do we want to 
pronounce death on anyone. We want a 
change of hearts, achange of minds. Unless 
a change & heart and mind is brought about, 
nothing can be done in future. Even if three 
persons co me forward and offerthemselves 
to be hanged, the wound is too deep to be 
healed." 

Shrl Chandra Shekharji had said yes
terday that hearts have broken like glasses 
due t6 the Deeember 6 incident. The latest 
available scientific and tech,Aological meth
ods have made it possible to puttogetherthe 
broken pieces but the patches or the scars 
remain. Temples and Mosques have been 
destroyed in the past, are being destroyed 
now and will continue to be destroyed in 
future as well. It is not unprecedented in 
Indian history. Many temples and mosques 
have been destroY9d in the past also, 

SHRI SHYAM BIHARI MISHRA (BiI
haur): Always temples and not mosques, 
have been demolished and destroyed. 

SHRI GHULAM NABI AZAO : Your ut
terenees are regrettable. I see both the 
templel! and the mosque, but you can s .. 
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only the temples. You don't see both of them 
being destroyed while I see both of them 
being destroyed. Temples and mosques are 
destroyed In riots. In India, Hlnuds, Muslims, 
Sikhs and Christians have got killed in riots, 
but one feels sad when people belonging to 
a particular community are singled out and 
slaughtered: as If In a state-sponsored 
manner. The mattertakes a serious tum and 
becomes shameful, when a Political Party, 
especially one which nurtures the ambition 
to administer the entire nation, which holds 
the reins of power in four majoc states of the 
country, whose leaders trot the globe telling 
around oftheirdream to capture power atthe 
Centre and be torch-bearers of India's fu
ture, singles out any particular community, 
especially the minorities and attempts to 
break their hearts. 

The country was partitioned in 1947. I 
was not bom at that time. Nevertheless, it is 
a fact that Indian Muslims refused to go out 
of India. Some people did leave, but the rest 
chose to hitch their destiny with that of India. 
They outrightly rejected the call given by 
Jinnah on religious lines. They rejected the 
two-nation theory, based on religious intoler
ance. They chose to live and die with their 
Hindu brethren. 

Kashmir, which is a Muslim-majority 
state also rejected the concept ~f Pakistan 
and acceded to India. Now, if the minorities 
of this country, Sikhs, Muslims and Chris
tians have made India their home and hearth, 
whose responsibility is it to guarantee them 
safety, security and respectability? Obvi
ously, the majority community, our Hindu 
t>rethren have to shoulder this enormous 
responsibility of protecting the lives and 
i)roperty of the minorities. It is their duty. 

SHRIMATI VIJAYARAJE SCINDIA 
[Guna): Why Kashmir's majority community 
lailed to protect their minority Hindu breth-

CouncD of Ministers 
ren? Why the honour of their womenfolk was 
not saved? (Interruption 

SHRI GHULAM NABI AZAD: I will talk 
about Kashmir. I will answer point by point 
and I challenge the B.J.P. leader, to provide 
even 1/10th of the facility and representa
tion, we have provided to the minority com
munity in Kashmir (Interruptions) let me 
give yo", the figures. Minorities constitute 

. two percent of Kashmlrls population. If 
Vajpayeeji remembers correctly, I had told 
him, two'years back, during an inter-Partia
mentaryUnion(I.P.U.)PartyatAshokaHotel. 
This Is discussed every now and then. Our 
Congress Party is responsible for not putting 
the facts across the table. In 1947, when 
rivers of blood flowed across the length and 
breadth of the sub-continent, not a single 
person belonging to the Mil')ority Community 
was even touched. It is a matter of record, 
not something to be beaten about. I am even 
prepared to quit the Cabinet, in defence of 
this fact. If you ar~ throwing a challenge, you 
should daring enough to listen to us as well. 
" you are courageous enough to challenge, 
be bold enough to listen also. Otherwise, it 
won't do. 

Until the advent of terrorism into the 
. valley 3-4 years ago not a Single Hindu was 
harmed, unmindful the fact that riots occured 
throughout the country, in Moradabad, In 
Hyderabad, In Bhlwandl, in Assam. Not a 
single state remained untouched by the 
Communalfrenzy.1 am prepared to resign If 
you cite me a single instance, where a Single 
Hindu was killed in Kashmir. (Interruptions) 
What are you talking about? I am talking 
about the representation. As per the 1981 
census, minorities constituted 2 per cent of 
the valley's population. Fotedarji is not pres
ent In the House. I would like to say that in the 
State Government, the minorities constituted 
45% of the Gazetted officers and 30% of the 
Non-Gazetted officers. Moreover, 92% of 
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telTOrists, 1900 Muslims were also the vic

the staff manning the Central Govemments 
offices In Kashmir, Including Radio, Tele
communications etc, belong to the minori
ties. Is the B.J.P. prepared to provide a • 
similar percentage in jobs to the minority 
community across the country? Can you 
pick up the gauntlet? H you can, then do it. H 
the Party can provide, even 1/10 of this 
percentage forthe minorities, throughout the 

• country, I will never challenge the credibility 
of your party. 

Hon. Vajpayee ji, I have a great regard 
for you. Please don't blame the Kashmiri 
Muslims for the misdeeds being committed 
by Pakistan in Kashmir. Pakistan is the enemy , 
of the entire country, the Muslims, the Mus-
lims of Kashmir. You associate the Muslims 
of Kashmirwlth those of Pakistan, it is a great 
Injustice on your part. So long as the Govem-

· ment of Congress party or the Government 
of Dr. Farooq Abdullah was .in power in 
Kashmir, not a single incident of discrimina
tion took place there, we crossed the heights 
of secularism ... ( Interruptions) 

Mr. Speaker, Sir, I know severaltemples 
were demolished during the last three years 
in Kashmir, and I regret for it. Terrorism has 
been prevailing there forthe last three years 

• and temples were demolished by militants. I 
would not have any grudge if BJP wants to . 
be equated itseH witltthe terrorists, I would 
not have any regret if BJP wants to move on 
the path on which the militants are moving. H 
you wish to make a comparison with us you 
should co"l>are the things ~ing done by the 
Govemment rather the activities of the ter
rorists. T srrorists have demolished temples 
and thus they are equally enemy for us. Do 
not say that only Hindus are killed. You can 
go through the records, Vajpayee jl, you 
have a lot 01 contacts, please g~ through the 
records. H 300 Hindus were killed by the 

tims. These Muslims were killed by militants 
· and not by security forces, I am talking ofthe 

militants. You will again say that only Hindus 
were killed. But you may get political benefit 
of this propaganda in elections but please 
don't mislead the House, don' divide the 
country. 

PROF. RASA SINGH RAWAT (Ajmer): 
What about two and a half lakh pandits who 
have migrated from the valley? 

SHRI GHULAM NABI f\Z.AD: Mr. 
· Speaker, Sir, I will repeat that it would not be 
proper to equate the terrorists with us. H the 
terrorists are the enemies of Hindus in the 
region, they are as much enemy to Ghulam 
Nabl Azad too; they are as much blood 
thirsty for my relatives, and thus do not spare 
me at all. I would I!ke to submit that BJP Is 
unaware of the disadvantage of our being an 
Indian, we .know how we raise slogans in 
favour of India in the shadow of bullets In 
Kashmir. It would not be an act of bravery If 
such a slogan is raised in Ayodhya. 

Our Kashmiri families whether Hindus 
of Muslims; our Kashmirl secular forces 
whether they are In Delhi, Maharashtra or 

. Karnataka have been going from place to 
place in search of shelter but still believe in 
India and its secularism. I would iike to 
submit that BJP should not take any step 
which may demoralise the re'maining patri-

· ots In Kashmir who are in a few number. 

Mr. Speaker, Sir, BJP has given a good 
material to Pakistan to defame India through 
the Ayodhya incident occurred on the 6th 
December. Pakistan attacked our Country 
thrice since 1947 and tried its bestto defame 
our country In the world, but I think It could 
not make harm to the prestige of our country 
.as much as BJP did on December 6. PakI
stan may have the capacity to prepare bomb 
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which can claim several thousand lives but 
BJP has given a Neutron bomb to Pakistan 
and with the l4elp of this bomb, it would spoil 
the image of the country in the world. 

Dear colleagues that is why I had said 
th~t -Lamhon ne khataa ki hai, sadiyon ne 
saza pai hal-. BJP misdeeds committed on 
6th Decemberforslx hours only has brought 
a great disgrace to us, to you, to the Mem
bers of all political ~artles, to 90 crore citi
zens of the country, to our culture, to the 
unity and the freedom of our country, and we 
cannot wash this blot for the 'centuries to 
come'. Whatever sermons, speeches we 
may deliver but this act cannot be undone. 
Yesterday Atalji, has said that lndia has the 
culture of Ganga and Yamuna. but I will 
emphasise that this Ganga-Yamunl culture 
can only continue and remain intact In true 
sense only when it absorbs the small springs 
or the rive is of minority communities in it. 

The Chief Minister gave an assurance 
In the National Integration Council. the lead-

, ers of opposition assured us and the Public 
Prosecutor of Uttar Pradesh also gave an 
affidavit to the Supreme Court to the effect 
that they would protect the structure. The 
Home Secretary of U.P. Govemment. also 
gave an affidavit and third is given by the 
Chief Ministe'r himself. In such a case. where 
U.P. Govemment gives three affidavits. the 
State Govemment writes 12 letters. gives 
assurance In this regard In National Integra
tion Council and the leader of opposition 
assures the highest place of Democracy~the 
House that they will protect the structure. Mr. 
Speaker. Sir, even I' any misctilevious per
son or a thief glvell an affidavit In the court, 
the court honours it and relea~es that per
son. But It Is a verysurprising'matterthat an 
elected Government betrayed us. despite 
writing 12 assurance letters. making prom
ises In the N.I.C. meetings and giving three 
affidavits. You may call it our mistake, fool-

Council of Ministers . 
ish ness. innocence or whatever you like. 
You may term it as our blind faith 

. also ..... (Interruptions) But H we had not be
lieved on the assurances of the State Gov
ernment and had dismissed the Govem
ment earlier then probably they would have 
been given these datas against us which i 
am giving against them ... ( Interruptions) 

SHRI SHARAD YADAV: All the powers 
were with you .... (lnterruptions) 

[Engnsh] 

SHRI CHANDRA SHEKHAR: Ghulam 
Nabi]i. after exposing the crime. do not de
fend the crlme ••. ( Interruptions) 

[Translation] 

SHRI GHULAM NABI AZAD: Mr. 
Speaker. Sir. I would like to state that H my 
BJP colleagues want to see the results of 
their mistake, committed on 6th December. 
then they may see as to what happened In 
Kanpur, Surat. Bombay and Seelampur? 
Who are after these riots? 

15.00hrs. 

It would'not be a Ganga-Yamuni culture 
if it pushes even one stream from it. It cannot 
be only of Ganga-Yamuni culture It cannot 
be separa~ed in to the culture of majority 
community or minority community. I remem
ber very'well. Pandlt ji had said -

[English] , 

-Communalism as such is very bad but 
the communalism by the majority is worse.-

[ Translation] 

That is why my submission is that even 
parents treat equally to their children. But if 
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remain safe. Therefore, I wQuld like to submit 

one child Is weak or physically handicapped 
the parents pay more anent ion to him. They 

, feel that their other child Is wise and strong 
enough to protect himself whereas their 
handicapped child needs their support to 
that he may no1. fall. Today, that weak child 
lacks education, wealth or means of earning. 
Are you not ready to spare even his Ufe? Are 
you not ready to protect him? 

I would eongratulate Shrl Chandra 
Shekhar. I had told Indira p ten years ago 
what Chandra Shekhar ji stated yesterday. 
The discrimination being done against the 
minorities In Central Government offices here 

'-would force the Kasllmiri youths to take up 
arms after 1 0-12 years. Because when Shrl 
Sheik)! Abdullah was In opposition he al
ways used to give the figures as to how the 
minorities were treated. I had told him that it 
might be pofsible after ten years when 
Kashmirl youths could take up arms due to 
the discrimination by majority community. 
May God not bring such time. I am very sorry 

, to state that my predictions came true sud
denly within a span of 10-12 years only. I do 
agree to the opinion of the former Prime 
Minister Shri Chandra Shek~ar ji that they 
should not go to that extent, they should 
reaUsetheir responsibility. May God not bring 
that unforluQate day when the people have 
to take up arms. It this Is the situation, neither 
majority nor minority communities, neither 
upperdasses norloVierdasses will bfthere. 
India has already been divided in Parliament 
and in Constitution. Firstly, we have been 
divided outside, later on In the Parliament 
and now In the Constitution too. We have 
been divided In the Supreme Court, In the 
name offorward and Backward. nthe people 
of minorities feel that there is none to protect 
them and their children and they have no 
future In this country ,.they may take up arms 
.in se. defence had then none of us would 

to you that we do not want killings. We do not 
. want any sort of violence, rather we want ~ 
change in hearts and minds. We want 
changes in the hearts and minds of all the 
sections of this House Including Shri Ram 
Vilas Paswan and Shri Somnath ji. I pray to 
God to bring this change so as to protect the 
unity and integrity of the country. 

Mr. Speaker, Sir, our target is not only 
the construction of mandir or masjid. In my 
opinion, If BJP wants to come to power, it 
should c:tlange Its aims. NQbody can prevent 
it from coming to power provided It changes 
Its path. The path it has chosen today is a 
negative orie. It is a path of distruction and 
confusion. BJP should choose the positive 
path which leads to creation and construc
tion. It should not try to gain power In the 
centl'9 as well as in the States through vio
lence. 

H you really wish to realise your mistake 
then you must visit these places. I would like 
to ask you as to who has visited these areas 
amongst you. I know that nobody has gone 
there; because you cannot go there. The 
Whole of India is suffering on account of your 

. mistake, many children have become or
phan and a number of women have become 
widows. Who can console these orphans 
and widows. Can B.J.P. orex-Chief Minister 
of U.P. or' .their colleagues can give them 
consolation? 

Therefore, today once again, I would 
request you to mend your ways, change your 

. way uf thinking and lead the country towards 
socialism and seculari'lm. 

SHRI NITISH KUMAR (BARH): Mr. 
Speaker, Sir, today, this House is discussing 
the no-confldence motion against the Gov

. emment, moved by Shrl Atal Bihar! Vajpayee . 
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Yesterday, when Shrl Vajpayee was speak
ing, I was expecting that he would being to 
fight something new which would expose the 
Govemment, but I could not understand the 
logic of this oO-confidence motion moved by 
him. He has given a long speech for about 
one hour but it was not at all effective. In a 
way, he defended the Prime Minister and 
tried to accuse Shrl Arjun Singh. I had been 
feeling all the time during his .speech that 
Instead of bringing a no-confldence motion 
against the Govemment as a whole, he 
should have brought a Censormotion against 
the Minister, He does not have any grudge 
against the Govemment as a whole. He had 
been talking about the various types of 
contradictions within the Govemment Itself. 
I could not understand that what sort of no-

• confidence motion Is it but it is almost clear 
as to when he wa~ speaking on this Motion, 
it appeared that he was seeking an apology 
from the House. 

15.13 hours. 

(SHRI TARA SINGH In tfIB Chair'j 

He was feeling sorry for the incident of 
6th December. Many hon. Members includ
ing hon. Sornnathji and Indrajit Gupta have 
said that he has not condemned it. I do not 
know whether he has condemned it or not 
but he has felt sorry, while making his speech 
and we may say In layman's language that 
he has apologised for the same. Mr. Chair
man, Sir, tbere are twe types of languages in 
this country. As our country is called Bharat 
as well as india. similarly there are two types 
of society In this coll'!try, there are two types 
of Hindus, one f~urlng Mandai and an
other favouring 'Kamandal'. I clearly feel it 
that he has apologised. But I am surprised to 
know Ihft they have two faces. they say 
somethlriG ... \_omethlng else. He was 
saying again and-ag_ before 6th Decem
ber that Advanl~ had gone the,... he would 

CouncH of MinlstBfS 
. certainly manage the things and nothing 
untoward would take place there; why did 
they feel that he would instigate peoplethere; 
he would go there in order to control the 
situation. But when Advani~ set out to com
plete his Incomplete journey, at that time all 
the Ne~papers wrote that he was going to 
complete his incol'll>lete journey. 

He should have commenced his incom
plete Rathyatra, from Samastlpur. But for 
that he had to have courage. H Shri Advani 
had made up his mind to cOfllllete his Rath 
Yatra to Ayodhya he should have been bold 
enough to start from Samastipur ·where a 
valiant son of this country Shrl Laloo Prasad 
Yadav and intercepted his chariot and ar· 
rested him because It was the charlot of 
devastation. Hence. he should have started 
from Samastipur ... ( Interruptions) 

But instead Shri Advani started his in· 
complete Rath Yatra to Ayodhya from 
Banaras. I would like to know from Shri 
Vajpayee by when the missing Unk from 
Samastipur to Banaras will be COl'll>leted. 

SHRI SHARAD PAWAR: TIll Shrl Laloo 
Prasad Is in power, this joumey will not be 
completed between these two points. 

SHRI RAJVEERSINGH (Aonla):Please 
tell us also when is the Govemment going to 
dismiss the Laloo Prasad Yadav Govem
ment? 

SHRI NITISH KUMAR: At present it is 
yourtum to go. R~ntlythe Governments of 
Shrl Kalyan Si~h. Shri Sunderlal Patwa, 
Shri Shanta Kumar ans Shri Bhairon Singh 
Shekhawat have been dismissed. Mr. Chair
man, Sir, I would like to submit that if elec· 
tions are held today BJP will not be able to 

. retain even 19 of the 119 seats in this 
House •• (/nterruptions). Mr. Chairman, Sir, 
just now he admitted that whatever hap-
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[Sh. Nitish Kumar) Minister of Home Aftairs? .. (/nterruptions) 

pened was wrong. But after his arrest Shrl . 
Advani gave a statementto the press wherein 
he said:-

[English] 

"Demolition is part of the temple move
ment." 

[Translation] 

It appeared in 'The Statesman'. 'The 
Stateman'ls·the only national dally newspa
per which dared objective reporting even 
during the days of emergency when censor
Ship was at Its peak In the press. The 'Indian 
Express' had a great contribution those days 
also. I am speaking about 'The Statesman' 
today. The statement of Shri Advani which 
appeared in 'The Statesman' says that-

[English] 

"Demolition is part of the temple move
ment· 

[ Translation] 

I wantto submit that when it was alleged 
, in this august House that 'Kar Seva' meant 
something else forthe BJP Shri Advani gave 
a statement which appeared in all the news
papers that the "Kar Seva· did not imply 
merely prayers and congregational singing 
(Kirtan) anrj the 'Kar Sevaks' would go to 
AyOOhya with bricks and shovels aDd when 
we triad to raise this issue here, Shrl V,Jpayee 
wanted to giVe clarification, but It could not 
bf discussed. When this issue was raised in 
the Upper House i.e. Rajya Sabha, it was not 
defended. It is a matter Of shame. The hon. 
Minister of Home Affairs stated that Shrl 
AdVani did not speak in this manner. Every- . 
thing has appeared on the back page of 
tOOays'"The Times of Indla· ... (/ntenuptions) 

SHRI ·ATAL BIHARJ VAJPAYEE 
(Lucknow): There is nothing like dying of. 
shame. Why do you wish to drown the hon. 

SHRINmSH KUMAR: Nobodyean save 
the hon. Minister of Home Aftairs. He will 
drown and meet the same destiny as the 
B.J.P. He has drowned half deep and efforts 
~re being made by Shrl Sharad Pawar to 
drown him completely ..... (/nterruptions). 
Today an article was publishedin the "Times 
of India· along with name of the journalist 
who has contributed it. The Government did 
not pay any attention to what Shri Advanl 
stated and went on trusting him. Shrl Advanl 
stated that he was going there with certain 
number of 'Kar Sevaks'. I do not know how 
many 'Kar Sevaks' assembled there. But I 
pity the ruling plty ... (lnterruptions) Shrl 
Ghulam Nabi Azad and Shri Rangarajan 
Kumaramangalamsald that about one and a 
half lakh people assembled there. I believe 
that the number of persons assembled there 
was less tnan one and a half lakh. It was 
probably fifty thousand or about one lakh. 
Yesterday Shri Vajpayee said that it was an 
organised group. He also said that he had 
nothing to do with that group. A person from 
Biharwas crushedto death underthe debris. 
There Is authentic evidence of it and meet
ings are being help to commemorate his 
martyrdom. It is not being done by anony
mous Kar-sevaks or as Shri Indrajit Gupta 
pointed out by an anonymous lawyer who 
presented documents in Dewas. The meet
ings are being held by the B.J.P. party. 
Shrimati Krishna Sahi who is sitting here 

. repiesanted that constituency in the Bihar 
Legislative Assembly twice and therefore, 
she might be aware of the incident Just one .. 
day before December 6, a picture sowing the 
rehearsal of the Kar Seva to demolish the 
structure was published In the 'Indian Ex
press'. We too know that an unorganised 
force of Kar Sevaks could not have brought 
down the structure and had they done it 
hundreds of them might have been crushed 
to death under the debris. The deceased 

. Kar-Sevak might have been a fool and not 
part of the organlsedforce •.. _.(/nterruptlons) 

SHRI RAJVEER SINGH: This Is con
tempt of Bihar. It is not correct to say that 
the"! are foolsJn Bihar .•... (/nterruplions) 
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SHRI NITISH KUMAR: He does not 
understand .that there are some feols still in 
Bihar ... (/nterruptions) They had definite in
formation about the 'Kar Sevaks' and the 
organised groups behind them. I am sur
prised how five hundred persons could 
demolish. the mosque. According to Shri 
Kumaramangalam their number must have 

'been two and a half lakh. More than five 
hundred were praying and singing in congre
gation alongwith Shri Ashok Singhal. His 
photograph has appeared in the Press which 
is more than life size. In spite of that the 
mediamen were treated so badly. They did 
not spare even the person who was painted 
as a super human. They were loyal to none. 
What was aCtually being done by these Kar 
Sevaks? A little while earlier, Shri Vajpayee 
referred to the structure as a temple and we 
consider it Babri masjid. Which religion al
lows demolition of a place of worship. On 
that day the meaningless prayer and con
gregation~,slnglng was done,.whereas on 
the other hand, this black deed was being 
performed. Had there been real faith in the 
bhajan kin an, they would have come out and 
prevented the untoward incident. Even if the 
Kar Sevaks had resisted they would have 
stopped tHem. Today Shri Chinmayanand 
Swami said: -Raghukul reeti sada chali ali, 
pran jai par vachan na jai .• 

SHRI MOHAN SINGH (Deoria): Butthey 
did not belong to Reghukul. 

St-JRI NITISH KUMAR: Shri Mohan 
Singh, I cannot understand why everybody 
insits on constructing the temple of Lord 
Rama there. I have no knowledge of mythol
ogy. Wa are those Hindus who favoured the 
Mandai Commission. We have nothing to do 
with the Hindu scriptures. When all the kins- ' 
men of Lord Rama abandoned him and he ' 
was sent to exile and evil Ravanakldnapped 
his spouse wa downtroden and exploited 
class of monkeys' legion rushed for his help. 
Wa are remembered In the hoursof need 
alone. I do hava only this much knowledge of 
mythology. But I would Uke to poillt out one 
thing. Lord Rama. Is always worshipped 

,after HalQlman. That Is the sequence of 
worship. Mr; Cha~n. Sir. great theologl-

Council of MinistelS 
ans have come to this august House. If they 
are given a free hand, they would convert the 
entire House into a monastery. Now a Oharma 
Sansad has emerged above the Paniament. 
I do not know what this Dharmasansad is. 
The writ of this Dharma Sansad need not be 
followed and this Dharma Sansad need not 
consider us religious. 

We heard that Lord Rama is worshipped 
through Hanuman because Hanuman was a 
monkey. It is symbolic of the backward. We 
are not treated as full human being. It is said 
that we have no merit. Whenever the issued 
of the Mandai Commission is raised. We are 
told that we have no merit. Thus we came 
into the category of monkey i.a. the back
ward and we became Hanuman and Lord 
Rama is being worshipped through Ha
numan. 'But when we raised the Mandai 
issue people abandoned Hanuman and 
started worshipping Lord Rama directly. 
(Interruptions) 

SHRI NITISH KUMAR: They talk about 
the Bajrang Oal and the Vishwa Hindu Par
ishad. When were election to these organi
sations held? Only those who bom in the 
Backward class could become Members of 
the Bajrang Dal. But Shri Katiyar was made 
its leader. When were the last elections 
held? The members of the Vishwa Hindu 
Parishadclaimto represent the Hindus. Then 
who are we? Eitherconsider us Hindu orsay 
that we are not Hindus because we are not 
allowed to enter the temple. We are untouch

. abies. the Sudras are debarred from enter
ing temples. (Interruptions) 

MR. CHAIRMAN: Order. please there 
should tie no interruptions. Let him speak. 

SHRI NITISH KUMAR: This has been 
happening since times Immemorial Trickery 
has always been played with us; It is men
tioned In our scripturas also. Do you know 
who are brOught to the front Une? 

Thaytalk oftha Vlshwa Hindu Parlshad. 
I chaUange. If they have the guts. let them 
face the electlon ... (/ntsnvplions) Let me 
finish. I challenge that If the elections to 
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people. The party then decided to bring the 
mandir issue to the fore ••• 

Vishwa Hindu Parishad are held and all 
, Hindus exercise their votes, either Shrl Ram 

Vilas Paswan or Shrl Sharad Yadav would 
be elected as the President of the Parishad. 
The result of the election would certainly go 
against those who are at the helm In the 
organisation. I therefore say that they should 
not speak like that. .. (/nte"uptions)· 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman, Sir, I am on a point of order. 
It is a convention that the names of those 
who are not present in the House are not 
mentioned; but contrary to this convention, 
the names of some persons have been 

• mentioned here. My submission is that their 
names should be removed from the pro
ceedings because they are not present... 

MR. CHAIRMAN: The names of the 
absentees will not be referred to. . 

SHRI NITISH KUMAR: Mr. Chairman, 
Sir, they raise bizarre Issues. I would like to 
ask, is lord Rama present here. We discuss 
him in the House almost everyday. This is 
really a peculiar situation. I would like to ask, 
how many things would be expunged from 
the proceedings of the House. The point is 
that 90 percent of Hindus have seen through 
their game. Shri Atal ji was very right when 
he said yesterday that It Is nolthe struggle for 
a mandlr, but clash of ideoiog'ies. I would 
also like to emphsise that it is a clash of 
ideologies and not a struggle for a mandir. 
He further said that there are different di
mensions of truth. He is very right. When the 
Government partially implemented the 
Mandai Commission report aimed to benefit 

, the suppressed and the oppressed people of 
the country that constitute 90 per cent of the 
total populatiOn, the leaders of their party 
launched the Rath Yatra. This .manifests 
their mentality. ,Shri Sharad ji could not 
complete his speech yesterday. He was 
telling that when Shri Khurana ji went to a 
gathering and he.. was humiliated by those . 

·Not recorded 

SHRI MADAN LAL KHURANA (South 
Delhi): His party was responsible for what
ever happened In Deihl. There were several 
cases of self-immolation by boys. They are 
responsible for that ... 

SHRI NITISH KUMAR: I want to em
phaSise that very point. They will now be 
exposed. I know that a few persons have 
indulged in self-immolation. Not only I, but 
every body else is shocked by it. Nobody 
should die. I WOUld, however, like to ask 
them that suppose someone is sitting on my 
chest while I am asleep and when I awake he 
threatens me to sleep silently otherwise he 
will immolate himself. This is the situation 
now. We want to make it clear that we can 
now no longer tolerate such things. That is 
the question of ideology. Which Ideology do 
you prefer? 'If some one immolates himself 
one is pained to see the suffering but they 
used to express grief after identifying the 
caste of the person who has Immolated 
himself. This is the difference between them 
and us. We are in pain when a man immo
lates himself but they are in pain only after 
knowing the caste and the religion of the 
man who has immolated himself. That is the 

, clash of ideologies. On the basis of this clash 
I dare say they will not be able to retain even 
19 of the existing 119 seats in the next 
elections. They should not therefore Indulge 
in clash of ideologies. Ours is a great coun
try. W do not want the disintegration of this 
country. Those who want to replace Indian 
nationalism by Hindu nationalism should think 
that It would be difficult to keep the country 
united and'if such thi,lgS continue the day is 
.not far when the Hindus will revolt. They 
should note that Wd are not going to abide I:>Y 
the provisions of their Manusnriti. I would 
therefore, like to warn them in this regard. 

, But, the question is what is the Government 
doing in this regard? At least the BJP does 
not hide the facts. Shri Vajpayee speaks 
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unequivocally. Some of his party Members 
mak8diffenantsta1tlmentsoutsldetbe House. 
IJs a fad that there are some Members In 
~who are clearhtlarttld •. They speak 

-out unequvlvocally. But the point Is what Is 
thtI Govemment doing? lis a valid question. 
I would like to ask, by whom was the Shilan
yas done? I heard Swami Chlnmayanand 
seriously. He said that a confidence was 
created? A threat was given on two occa
sions. the first threat was given at the time 

, of opening the lock of the temple; It was in 
1986 when this event took place and jUdge
ment was delivered under pressure by the 
High Court. A decision was taken In haste. 
Once again a threat was giveR and this time 
the Government had to allow Shilanyas in 
November 1989. The writing on the wall was 
clear that Rajlv Gandhi was going out of 
power and V.P. Singh would be the next 
PrIme Minister. Everybody was aware of this 
fact. Atthattlme BJPwas trying to exploit the 
popularity of Shrl V.P. Singh and following 
him 

SHRI MANI SHANKAR AIYAR 
(Maylladutural): And your party was follow
ingthem. 

SHRJ NITISH KUMAR: Mr. Manl Sh
(,n~ Aiyar, It is not like that. You can check 
the record and statements made during this 
period. You were a new entrant to pol_itics 

,after having left bl.!(eaucracy. You would 
recall that they took Shrl V.P. Singh to Va
narasl and conferred the title of 'Rajrishi' on 
him 

SHRI VIRENORA SINGH (Mirzapur): 
Shrl V.P. Singh had gone to the holy land of 
Kashl and there he applied chandan on his 
forehead from the temple of Baba Vlsh
.wanath. This he did with a view to become 
'Rajrlshr. He came to Deihl with the chandat. 
yet shining on his forehead. He wanted to 
show to the people that .he had used the 
chandan from the te"..,18 of Baba Vlsh
wanath and that he enjoyed the, blessings of 
Baba Vishwanath. Here I would like to say 
that now It amounts to misleading the House 

Councl of Minltlte,. 
to declare Shrl V.P. Singh be a socialist and 

· thereby devaluing thtIlrnportance of Saba 
Vishwanath. 

SHRI NITISH KUMAR: Whatever he Is 
saying Is true. We are, you know, the worshI
pers of Baba Vishwanath. Moreover, Baba 
Vishwanath is the God of downtroddens. 
Our leader Shri Vlshwanath Is also an Incar-

· nation of Baba Vlshwanath. There is no 
doubt about It. It Is a curious coincidence that 
he bears the same name. Anyway, these 
people conferred on him the title of 'Rajrishi'. 
But only a little later he said that 

[English] 

Leftists are my natural allies. 

[ Translation] 

~ was after this that the BJP went way
ward .. 

They g~t the lock opeiled and got Shl
lanyas performed in 1989. It was the part of 
their strategy to create chaos and incite such 
an Issue which would engulf aU those who 
were to assume power after 1989. It was the 
Congress party which set the things on fire 
and the situation went from bad to worse. 
This they did when they realised that the 
mandate of the people was clearly going 
against them. This act of theirs will be written 
in the annals of history not In golden letters 
but in black I~tters. 

Their faces wHi be smeared.with black
ness of coal which is the department of 

· Sangama jl. h was ttaey who alloWed Shllan
yas. Shrl Chinmayanand jl was just now 
telling that It was a matter of faith. Two of 
their things were aocepted by the Congress 
Govemment folldwing the two threats In the 
past and the third time a platform was con
structedth8re by the present Govemmenllt 
would not be proper to refer to the points 
mentioned by SWami Chinmayanand ji In the 
House. The then Chief Minister of Uttar 
Pradesh . Shrl Kalyan Singh )1 

.•••• (/ntBrrupI/ons) ••• .1 think I can at least 
mention his name. • 
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The then Chief Minister, Shri Kalyan 
Singh made a statement. One statement, 
wlllch appeared In t~e Times of India, waS 
that the Prime Minister had said that a temple 
existed at that site earlier. Again, seven days 
after that statement, it was repeated that the 
Defence· Minister Shri Sharad Pawar had 
said in the persence of the Prime Minister 

'that he should agree to referring it to the 
Supreme Court which may give a favourable 
decision. Both these statements were not 
refuted properly. I remember. Please listen 
to me patiently. Shri sharad Pawar rose and 
said, it is not a fact, it is not correct. However, 
he refuted it, though perfunctorily. 

SHRISflARADPAWAR: I had also said 
outside the House that it was wrong. It was 
not true. I refuted ~ in these words. 

SHRI NITISH KUMAR: Well, you said 
so but when the saints called on the Prime 
Minister, he touched their feet and bowed 
before them with respect. I don't have any 
objection to it if one bows before saints. But 
what is objectionable is that the Prime Min
Ister told the saints that Narsimha Rao as a 
man is of the opinion that a temple existed 
there but as Prime Minister, he is helpless. 
The saints believed him thinking him as a 
good souL ... (Interruptions) 

Mr. Chairman, Sir, today they have 
raised a question of breach of faith. h is not 
known what assurance the Prime Minister 
gave to saints. What did he say and what 
action he took but they thought that they 
would announce their plan of 6th Decem
ber ... The Government allowed the Shilan
yas to be performed and doors of the temple 
were thrown-open. It also permitted them to 
construct the platform. They also thought 
that the Government would allow them to 
carry out further construction. The Gove~ 
ment never announced to deal with it strictly. 
The entire NJ.C. has empowered the Prime 
Minlsterfully. The N.I.C. meeting concluded. 
But they did not have fuU faith in the N.I.C. 
people. They had full faith in these people. 
They had a comprehensive plan. H I mention 
a name, you will raise objection, though 
there is nothing wrong in mentioning a name 

in the House. The people are well aware of 
the method they have adopted and the work 
they have done. When the people Infor~ 
them that people are gathering at Ayodhya 
one by one and when they gather there in 
large number, you will say that you will have 
to resort to firing. So, check them before they 
gather there. But when the Prime Minister 
called a big leader of the country in his room 
and when he gave a suggestion to him to 
take action to and use Article 356, he replied, 
what you say outside is different but you are 
saying the same thing here inside. That 
leader had to feel ashamed. 

When discussion on Ayodhya was going 
on, and the former Prime Minister, Shri V.P. 
Singh asked as to what emergent plan the 
Govemment does have to tackle the situ
ation in case Shri Kalyan singh resigns in the 
nick of time. For the purpose of scoring a 
debating point, the Minister of Home Affairs 
said that the B.J.P. is capable enough to 
elect its another Chief Minister if Shri Kalyan 
Singh 'iesigns. Now the Minister of Home 
Affairs had disappeared from the House. He 
is hiding his face. Now"a-days, Shri Sharad 
Pawaris looking after his entire work. I would 
like to ask as to why the B.J.P. has not made 
Shri Kalraj Mishra as the Chief Ministerwhen 
Shri Kalyan Singh resigned. Not only this, 
when Shri Kalyan Singh resigned, at least he 
did have this much morality but we watch~ 
T.V. which telecast the news under caption 
- U.P. C.M. dismissed. I don't know whether 
the Chief Minister is a Government em
ployee whom the Government had dis
mis~d. Only the Government is dismissed. 
Had it been written-U.P. Government dis~ 
missed, then it would have been better 
expression. When we asked them to use 
Article 356, they said some other person will 
be elected' as Chief Minister. The Govem
ment is making propaganda by using work 
'dismissf!d" as though he was some 'Daroga~ 
who has been dismissed. He resigned. at 
least he did have this much morality. Shrl 
Chandra Shekharjl concedes that there Is 
some morality. We say that it was a pre-plan. 
Shri V.P. Singh was aware of that plan. He 
wamed the Government in the House. The 
Govemment which did not take his wamlng 
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• seriously, replied that it had emergent plan to 
~ deal with the situation. The Govemment 
scored a debating point here and eamed 
applause amid clapping. 

The domes of the Masjid began to be 
pulled down at haH past twelve. (Interrup
tions) When you ask me to sit,l shall sit? Am 
I boring you? 

MR. CHAIRMAN: No, you are not bor
ing us. You are making a good speech. But 
there are many Members In the list. There
fore, please conclude at the earliest. 

SHRI NITISH KUMAR: That work be
gan at haH past twelve. What happened to 
that emergency plan about which the Minis
ter df Home Affairs made an announcement 
In the House. Why did you not implement it? 
The Government is rssponsible for it. When 
they speak of secularism, it does not con-
vince us. . 

We all were deeply shocked at the 
assassination of Indiraji. At that time we 
thought that a security guard has assassi
nated her. But what type of propagands you 
made during Lok Sabha elections in 1984. 
Have you forgotten all these things? All the 
newspapers and speeches made during 
electioneering are evident of the fact that the 
Congress (I) had played the Hindu card In 
1984 to achieve unprecedented success. 
Even in Jammu and Kashmir the traditional 
Hindu card playerB.J.P. had badly fared and 
YOLi reaped harvest. You had played Hindu 
card In 1984. 'n 1979 you had begun with the 
slogan of Ram Rajya froM AYodhya. You 
cannot escape this blame. You have spread 
communal virus In the co~ntry. 

Mr. Chairman, Sir, slP1C8 you have rung 
the beH, I shall not take much time as a 
disciplined Member. But I have an appre
hension that such Idnd of politics has been 
played in the country deliberately. Today, 
the people belonging to minority, particularly 
M~Hms are worried. They think whether 
their lives will be saved the next day or not. 
It Is their biggest concem. Who has brought 
them to such a situation? There is no ques-

Cpuncilof Ministers 
tion of unemployment and poverty before 
them. Their only concern Is protection of life. 
The Congress party has continuously been 
playing this politics since 1947. They have 
been kept under terror. They appeared be
fore them as saviour of their life, fetched 
votes and kept playing this politics. 

When Shrl Ghulam Nabi was speaking, 
he was overwhelmed with emotions. But 
sentiments of some people shcruld be re
spected; I would like to request the people 
belonging to this side. I got an opportunity to 
visit the Kashmir valley as a member of 
Parliamentary delegation with him when 
Khuranajl and Shrl Srikant Jena were also 
there. We observed the situation there. The 
Kashmir issue should not be taken lightly. 
Apart from Kashmiri Pandits, who have 
migrated from Kashmir to this place, five 
percent Kashmiri Pandlts, who are left there 
are safe. Nobody has ever attacked their 
lives. No riot is taking place in K.ashmir. In 
Kashmir the fight is between seceSSionists 
as well as terrorists and nationalists. There is 
no Hindu-Muslim conflict in Kashmir. Even 
today a small number of Hindus are left there 
but they are safe. No attack is being madeon 
them. 

( Interruptions) 

. The Hindus are in majority in Jammu. I 
am talking of Kashmir Valley. Don't tell me 
who reside there? . 

$0, this issue should not be raised. It is 
an altogether different issue. Whatever h~s 

. happened, is quite shameful. The measures 
they have taken and are trying to take are not 
the ways to save the country, rather they are 
the ways to ruin It. The Supreme Court gives 
its decision today In Mandai case and a fresh 
controversy begins. What happened to so
cial justice, and what happened to other 
scandals. What happened to Bank scam? 
All these scandals have been suppresSed 
today. Nobody is accountable today. The 
Supreme Court has heJdthatthe E.tR.1odged 
In the Bofor;s case was right. Then what soJ:t 
of decision the High COUll gave. today a 
proposal to impeach Shrl Ramaswaml has 
also come up. I want to remind that it was the 
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last proceedings ofthe Ninth Ldk Sabha and 
I have not forgot, when the hon. Speaker had 
made an announcement that an inquiry 
commlUee could be set up. I remember well 
as to who had gone thera. Today their iden
tity has been disclosed. Now the ~hree
Member Committee has given the decision 
and now only the formality is there; The 
proposalfor his impeachment may be passed 
here and the President may sign it. Today a 

• curtain has failen on aU these issues be
cause of the Ayodhya issue and they want 
that such issues that arouse sentiments may 
be raised all the times in the country and the 
long standing demands of people for food 
and their age-Old demands for ending dis
crimination is suppressed. This is a conspir
acy being hatched by the Bharatiya Janata ' 
Party and the members of the Congress (I) 
~ra party to it. Therefore. I want to point out 
that a way aut. otherthan the one adopted by 
them, wi. emerge In'thII country. Prosperity 
Wll dawn on the nation. There will be rule of 
Justice and honour and India will once again 
be able to guide the world. With these words, 
I Conclude. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): Mr. Chairman, Sir. aU have 
been exprassing their sentiments and aU 
have been making their own points since 
yesterday. )"his debate has been going on 
since yesterday. Shri VaJpayee initiated the 

, debate and all the Members gained some 
consolation. I was present In the House 
throughout the day. I heard all of them and 
became hopeful. It appeared that the 1deQ1-
ClOy in the country f9r which the countrymen 
had made numerous sacrific8s is still alive 
and will ramain so, though there was less 
_pectforll inthe recent past. The speeches 
made yesterday raised this hope. I listened 
to the opinions of all hon. Members In the 
momlng, both from this, side and that side. 
But today I find some change and something 
political appears to be coming to the fore. 
}1IIs HOuAorthecoUniryneed not to be told 
who haI~what. ThecountryknOws well. 
Who has done what. If you ask a common 

man today, he understands how all these 
things took'slace and who were the wrong
doers. Today thera are different questioll$ 
before the Parliament. Yesterday, Shri 
Vajpayee had ",ferred to It and today I am 
saying It with a heavy heart. Ataljl, I had told 
you on the 1 st of this month as your young~r 
brother that I suspect the intention of your 
party. That day I was staading there, today I 
am standing here. This is the only differance. 
That day I spoke very frankly and I said it not 
as politician. 'The Hon. Speaker asked me 
not to speak since I am a Minister. I submit· 
ted that it was my innerfeeUng as I had gone 
round several places of the country and the 
wind is blowing in the country that the inten· 
tion of the B.J.P. is not clear. I apprised Bhai 
Atal ji with great love and raspect of it. I was 
quite distressed on that day but both Atal JI 
and Advaniji kept sitting, they did not stand 
up and consoled me that I was Uke their 
younger brother so I should not worry about 
II because they would not allow any damage 
to done'to the Masjid. They did not speak 
anything about it on thatday nor I could get 
relies from, them forcibly and I sat down. 

, Today, I am reiterating honestly. I am not 
making speech to win your applause and 
clapplngs.1 am expressing rnyfsellngs. Even 
today we suspect their intentions. H they 
make their Intention clear even today, this 
country can be saved. If they don' make 
their intention clear, the nation cannot be 
saved. They should realise the truth. Atalji, 
you have, said that you did not have any 
information and it was not the intention of 
your party, but Shri Advani could not prevent 
it Shri Chandra Shekhar and Shri Ghulam 
Nabi Azad and everybody have. Said that If 
they ,had tried to avert It, they could have 

, averted it, there. The common people were 
also these. The number of the Kar Sevaks 
was less than that of the corrvoon people. I 
want to draw, your attention to one mora 
thing. From where did this plan for6 Decem
ber begln~ There is a Sarkhej viUage In 
Ahmedabad. The V.H.P., the R.S.S. and 
many other people organised cafl1)S thera. 
These camps lasted for one month. AU the 
camps were organised in the month of 

, September: A COmmission was organised 
, thera on the 6th October. A retired military 
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officer went there. and il'Jl)8rted training to 
them and top leaders of the V .H.P. and the 
R.S.S. reached there on the 6th October to 

~ felicitate them. These leaders guided them 
all about what they were supposed to do 
there and what was their aim. Soi1le mem
bers of your party were also among the 
leaderS. this neWS appeared in a magazine 
and if it Is wrong, it may be corrected. You 
had read out the newspaper on that day In 
which Shri Katiyarwas reported to have said 
that nobody would do any harm to the Masji<1 
It was said with great confidence. I can 
realise that he might have received informa
tion and he may claim also that he cannot 
charge one's mind. Yesterday also he said 
that he was equally distressed as we. I do not 
know from where he gets such information. 
When the Masjidwas being pulled down, two 
domes had already com down and attempts 
were being made to pull down the third 

, dome. Murfi Manohar Joshi ji and Uma Sharti 
were laughing and hugging. Which informa
tion should we believe and which not? Should 
be doubted? These photographs have ap
peared in all the newspapers. These photo
graphs were published at the time when the 
Masjid was coming down. How can we say 
and on what basis can we say. Atalji, I am 
expressing rny feelings and that too under 
compulsion. You may recall that I had said 
so on that day that it was not possible for . 
Advanljl to control the mob. You had the 
power of oration, so you should go there. We 
have confidence that If you requested the 
Kar Sevaks not to go there, they will not go 
there because effect of speech differs from 
man to man. Even tben you did not go there. 
The provocatlng speeches went on. I have 
got recorded tape, and many other might 
have received It. I am In the Govemment so, . 
it may be that they have reached me earlier. 
You may listen the tape. Speeches are being 
made. 25 men were moving, the SWClyam 
Sevaks of the R.S.S. were standing nobody 

• was Intercepting them, the P.~.C. personnel 
were also standing there but they too did not 
stop them. In the beginning there were 25 
Kar Sevaks. Then the number Increased to' 
50 and thereafter to 100. And the fact is 
that ..• (lnterruptlons) 

Council of Ministers 
SHRI RAJVEER SINGH: The C.R.P.F • 

. personnel were present there. Were they not 
stopping them? (Interruptions) 

SHRI RAJESH PILOT: When training In 
the Sarkhej village near Ahmedabad was 
over, 100 Kar Sevaks passed the training. 
What training was imparted, it is for you to 
find out. 'Some of your colleagues might be 
knowing It. Some. hon. Members of Parlia
ment were present there on the 6th Decem-

. ber and they were receiving the greetings of 
100 persons and staging a pass out. How to 
break the police guards, how to cutthe fence 
and hoW to pull down by tying huge stones to 
pull It down, 100 persons were trained for 
this purpose. It was said on that day that the 
Kar Seva will be held on the 6th December. 
It has been decided on the 6th October. 

SHRIATALBIHARIVAJPAYEE:When 
did you come to know about it? 

SHRI RAJESH PILOT: It is my mistake 
that even after being in the Government, I 
would not manage to find it out. Today I 
realiseit. Whatever we do on our own, the 
country will never forgive us. We could not 
protect it even after being in the Govem
ment. I feel it and I realise.it. Your party did 
not inform you. Vamdevji sat in a camp on 
the 2nd of the month. (Interruptions) 

Please let me speak. 

.16.00hrs. 

SHRt RAJVEER SINGH: It is a serious 
issue. You were the Minister, but When you 
came to know about this planning why did 
you not disclose It to the Government and 
now you are saying that you will have to face 
Its consequences. Shri Rajesh ji, was the 

. officeoftheMinistersodeartoyou?Whydid 
you not tender your reSignation, when your 
advice was not accepted. 

SHRt RAJESH PILOT:We have to give 
many replies. This country will also ask as to 

. why had we believe Shrl Atal Biharl Vajpayee 
and Shrl L.~ Advanl .. I have to say many 
things but now please Ilst~n attentively. 
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A meeting was held in the camp of 
Vamdev jl on 2nd December. The Karsevaks 
present in the meeting said to Vamdevji,l am 
quoting their exact words, ·Swamiji· 

[English] 

We have come to Ayodhya for the last 
time. We are determined to pull down the 
mosque.· 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Who 
said? 

SHRI RAJESH PILOT: Karsevaks. On 
2nd December, when Vamdevji was sitting 

• in his tent Karsevaks told him that they would 
not come to Ayodhya time and again. They 
had come forthe last time and would go back 
only after pulling down the mosque. It was 
said on 2nd December. when such an agi
tated mood was there, they could have 
apprised us that the situation was not good 
and was likely to go out of their control but 
they avoided to do so. It is not that only you 
people are responsible for all this. We are 
equally responsible because we believed 
you. But I would like to say that when hectic 
activities were going on In their party and 
preparations were being made to pull down 
the mosque,l do not agree that nobody was 
aware that the mosque will be ·demolished. 
They kept the who'e country in the dark. 
Swami Chinmayanandji said in clear words 
as to how the saint promised to the Govern
ment and what discussion was held between 
the Government and the saints. Whosever 
will reply on behalf of the Government, per
haps hon. Prime Minister will reply to it, he 
would make, the position clear. Government 
has already said that they were bringing out 

• the white paper in which every thing will be 
made clear. I am speaking here in the House 
with two clear things in the mind. First I want 
to expose your intention. From the very 
begining your intention was not good. It is 
only because of that we are facing such a 

situation. Our generation perhaps would not 
be able to wasp up the stigma on the secular 
policy ofthe country only the next generation 
will do that. 

Atal Bihari Vajpayeeji, this situation has 
not reached this extent in one day. All this did 
not develop only between 6th October 1991 
and 6th-December, 1992. Please see the 
sequence of events. In 1984 B.J.P. won only 
two seats in Parliament. As my colleague 
Shri Nitish Kumar biamed us for all this. He 
alleged that we had played the Hindu card 
first and have now played another card. 
Today we are in a responsible position, we 
have to listen. How their number increased 
from two to 89? We cannot be blamed for 
increase in their number from 2 to 89. Their 
number increased to 89 when you people 
joined hands with them. Their number in
creased to 119 from 89 when they raisw the 
slogan of the temple. Bricks were collected 
from each village. It went on for three years. 
When Advaniji was going on in his rathyatra, 
we told him that it might give them a short 
gain but would not be good for the country. 
Each and evey activist of Congress was 
saying that it will disintegrate and weakened 
the country but nobody PClid heed to it. 

Atal ji, efforts have been made to take 
undue advantage of Article 370. Does it look 
nice that I should visit every nook and corner 
of the country to tell the people that a citizen 
of India can't build his house in Kashmir, he 
can't set up his business there and can't be 
employed there and Kashmir is like a foreign 
country for us. Every body would listen to it 
with great interest. Each and every person 01 
our villages and cities will listen attentively 
that Kashmir is the part of our country but we 
can't purchase house and land there. No
body would tell the people about the agree
ment reached in 1947. Despite these things 
we had brought the situation in Kashmir 
under control and made it an integral part of 
the country. The country can progress of 
these things are discussed with pure heart 
and pure intensions but until there is purity of 

_ intensions it cannol make progress. Atalji, I 
am younger than you, On that day also, I had 
told you all tliis in clearterms. Had intensions 
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been clear on that day all this would not have 
happened and such a situation would not 
have arisen. Well, I am also requesting you 
today that we should discuss everything by 
'&ing above political interests and with 
bonafide intention. We should. think in the 
Interest of the country. If I am prejudiced 
against Bhartiya Janata Party and criticise it 
purposely than I will not be doing any justice 
to the country. I will have also to explain here 
as to who Is guilty and how and what he did. 
If we work with these intentions only then we 
can make progress. 

Atalji, we politicians have started this 
, Mandir-Masjid issue and you have been the 
great pioneer in this regard. You have organ
ised puja, Ekta Yatra, collected bricks from 
each village and with that gave a form 
demanding Rs. 25 with each brick. Receipts 
books were also distributed alongwith that. 
we have been the sufferes and one can see 
it by visiting a village. I would like to tell you 
as to why this country !s not progressing. I 
had visited secuncerabad on 8th of this 
month. There is a village named Sethali, on 
way to Secunderabad. Some people who 
were ploughing the fields, stopped me. They. 
were known to me. There were two farmers, 
one was ploughing and the other was sowing 
wheat. They asked me as to 'where were 
temple mosque situated. Kindly tell us some
thing about it, they pleaded. It is daily being 
reported by radio and television that there 
'was some dispute over it and a mosque has 
been pulled down. I asked their names. One 
of them said his name was Karn Singh and 
the other.said his name was Sobrati Khan. 
Hindu was ploughing the field and the Mus
lim was sowing seed. Atalji, if we break these 

• ties the country can't exist. There is no rift 
between Hindu and Muslims in the villages. 

.Onlywe people talk in Hindu-Muslims terms. 

I have been listening the speeches of all 
the hon. Members since yesterday. Several 
things have been said about the hon. Prime 
Minister. SO(ll8 Merrbenl have said some
Ihlng and other Members other things. Yes
terday Shrl Chandra Shekhar was speaking 
In a verw. emotional way. He is elder to me 
and .... aenIor to me In the Parliament. 

Council of Ministers 
Today, I read in the newspaper that one of 
my friend yesterday suggested to the hon. 
Prime Ministerto join BharatiyaJanata Party 
and become its member. You can say any
thing to the han. Prime Minister because It Is 
democracy: But how can you suggest such 
a thing to a person who fought forthe country 
with the help of secular forces for last 50 
years only because he took ce.rtain steps by 
trusting some people. Shri Chandra Shekhar 
was the president of Janata Party In 1977. 

Shri Atal Bihari Vajpayee and Shri 
Advaniji were also elected on the ticket of 
this party then we had not branded Shri 
Chandra Shekhar as communal. Shri V.P. 
Singh was running a Government with the 
support of B.J.P. We did not brand B.J.P. a 
communal party. Today atleast stop this 
war. If you say such things about a person 
who had put in hardworkfor 50 years. then all 
the party and the people would definitely feel 
hurt. So please stop playing with sentiments. 
Today if we respect the feelings of otber 
people, we Would be able to unite the coun
try. We will accept our mistake and we will 
improve.where we have erred. The Govern
ment is ready to listen your points and to take 
you along with it. If Government intends to 
act firmly then it would require yourcoopera
tion. When the han. Prime Ministercame into 
power. he started to work with this very spirit. 

I do not know what is the matter. Frankly 
speaking, I had expressed my apprehension 
before the Hon. Prime Minister that any 
untoward thing can happen. I am really 
wonder·struck as to what spell.did Shri Atal 
ji cast and what did he actually 
speak ... (/nterruptions) I remember when I 
joined pOlitiCS, I was asked by a person as to 
how I was feeling. I could not reply in the 
beginning. But when he went on asking 

. repeatedly as to how I was feeling in politics 
and what difference was I feeling after join
ing pOlitics. I ultimately told. him that while I 
was in army we were given the tralning thai 
our face should bethe index of our mind. Our 
face should reflect o'llythat which Is there In 
our mind. But this damn politics has Its own 
rule. Here, what is there in your mind should 
never t>e reflected on your face. Your face 
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ahouId be like one of Alai jl and what you 
have to say-should be said In such a manner 
that nobody is able to uriderstand as to what 
Is being said or should also have-a face like 
our colleague Shri Arjun Singh, which it is 
very difficult to read. Now what is required Is 

, to realise that the country needs to be led In 
the rlghtdlredlon •••.. (lntenvptlons) 

ShriAtal JI gave a very good suggestion 
y,sterday. He said th.at those who were 
responsible for demolishing the masjld did 
not belong to his party. He also said that he 
was not aware as to who were those men 
who piJlled down the masjld. I just said that 
If something is spoken with a clean-heart, it . 
appeals. I am sure that it I am speaking 
something with a clear heart, it would cer
tainly appeal to you. On the contrary, If I talk 
like a hyPocrite, It wlY certainly not appeal 
yqu .•.. (lnt8n'Uptbns) H Atal JlIs prepared to 

, aecept the truth 8\l8n today, then I am sure, 
the people of the country would come to 
believe that his intention was really clear. It 
should be decldecf here In the Parliament 
now and then. Every Chief Minister is aware 
as to how many Kar Sewaks had gone to 
Ayodhya. They possess theaddress ofthose 
Kar-Sewaks. They did also provide then 
train tickets. H Shrl Atal Ji Is not aware of 

, thesethlngs,lassurehimthatwewouldhelp 
him in this regard ... (/nterruptlons) ..• .1 dare 
say that let the Government take action 
against them. Let us pass a resolution that 
action would be taken against an those Kar
Sewaks who had goneto demolish the strue
tUl1. Let I be proposed by Alai JI 
hlmself ••• (Jnterruptioi1s) Leave aside the 
qUestion of laking action against the Kar
Sewaks,laskwhetherAlalJlwouldagreeto 
take action even against those Membel'l of 
Parllamint who were wortdng with the Kar
Sewaks. He should do it, If he really has a 
open mind. I think he would nOt aQtae tot_ 
any action even against th08f!.MentJel'l of 
Parliament who engineered .a11 that hap
pened. J -.ould IJfe to draw his attention to 
the speeches made by the. MembeI'I of 
parliament who I&adId their jo~y to 
Ayodhya from DelhI RaIlway Slation. The 

news It's that were published In the newspa
pers during that period may be recalled. 
Swami Ji was absolutely right about what he 
was referring to. I have watched him ~ 
cassettee. He Is seen with folded handl. 

· May be he was requesting all with folded 
hands to stop what was going on. But, may 
I ask as to what others, whose name, I do not 
want to mention, were doing. When the 
masjld was pulled down they embraced one 
another out of joy. Their photographs have 
also been published which I have shown to 
you. I have shown the photograph of Kumar! 
Uma Bhartl rn that pose •... ( Interruptions) He 
can leave even this. AU the Members of his 
party,l would not like to mention their names, 
who won the election of 1989 and that of 
1991, had played the cassettes containing 
the speech of Smt. Ritambhra JI. I would like 
to subm~ that a tape of her speech should be 
played In this House and If the whole House 
comes to the conclusion that she Is a natlon-

· allst and not anti-natlona~ then In that case 
I am ready to beg pardon. This Is not all, Atal 
JI, when a discussion on Minority Commis
sion was going on, my colleague was then 
taking it ilL I prayed to them that it would only 
weaken the country, but nobody paid any 
attention. What was being said was convey
Ing a different message. These all things 

· acted as catalysts that day. I think I should 
not refer other things. They do like this" yet 
he says that their intention is clear, but how 
should I believe It. (/nterruptlqns) 

._ ..... 

[MR.-SPEAKER In the Chair] 

Mr. sPeaker, Sir, those who have spo
ken earl_have discussed all the .. things at 
length. But what I want to convey through 
this House to the people of this country Is 
something veiy brief and Is coming out of my 
heart. If the Intention Qf the B.J.P. is also 

, clear, then It should be ready to decide the, 
_ whole aue here In this House I .... Why 
the Issue should be left tor the court to be 
decided? AU the Merrmers' of -tI)is House 
ahould sit and decide whether the ItructuN 
In question was • masjId or. mancir .• Is a 
futile effQlt to seek the opinion of the ~ 
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or the country. We have come to the House 
. through election. W. ara all the representa
tives or the peopJe or the country. We are 
he ... to mouldtha opinion oftha public. Every 
question cannot be left for the public to 
decide. I ask, why can we not arrive at a 
decision In the House 1s8Jf. The Issue of 
mandIr, masPd should be decided here and 
here alone. Let us all put forth our points of 
view and let us arrive at a final decision which 
should be excepted by all the 
country •••• (lnterruptlons) I have given this 
suggestion because we know that all the 

, decisions on various Issues confronting the 
country are taken by the Parliament If the 
whole House agrees to my proposal then we 
can sit today and take a decision. I repeat, 
that aD the representatives of the public are 
sitting here so an announcement may be 
made tomorrow Itself that whateverdeclslon 
would be taken by the august House regard
Ing the mant1ir-masjld Issue wiD have to be 
accepted by all the countrymen ancHhat no 
citizen of the country would have a different . 
viewpoint But the point Is, ShrI AIaIJI should 
stand up and declare on his behaH and on 
behalf h'" party that the decision of the 
House, whatever It may be, wlUbe accepted 
by them. But the Irony Is that he does not 
possess that much large a heart. 

It Is all politics and things wiD not im
prove unless we rise abOve the p8rtypolltlcs. 
Shrl BUia Singh JI was saying correctly 
yesterday that unless the last target of poli
tics Is achieved one of my colleagues asked 
astowhattheC.R.P.F. was doing there. You 

• know. only the hon. Minister of Home Affairs 
or the Hon. Prime Minister can give a suit
abJe reply In this reg·ard. Whatever informa
tion Is with me, according to that the demo
lition of the dome started at around 11.40, 
11.45. The news came that damage has 
been caused to the dome and It·was stUi 
biting demolished so the C.R.P.F. should be 
called. The .TahsUdar said that he would 
passttteorderofdeployingtheC.R.P.F.oniy 
after having a consent from the hon. Chief . 
MinIItei'. The A.D.M. or the D.M. was also 

! praseidthere. The C.R.P.F. ware ready. The 
-:- ~-hOA. Chief Minister ultimately se,nt a mes
o ugethattheC.R.P.F.shouldn9tbeallowed 

Council of Ministers 
toentarthe premiSes. He saldthatther8 was 
no need to take arms there. So the arms 
should not be taken inside the premises. He 

· futher said In the message thatthe C.R.P.F. 
might be allowed to go In, but they should not 
carry arms with them H they ara ready for that 
then OK otherwise the .. C.R.P.C. should be 
sent back .••. (Intsrruptlons) 

It is a facio He should not adopt partial 
attitude. This issue does not pertain .only to 

· his party orto my party. We should try to find 
the correct solution. We are ready to accept 
our mistake but they should also be ready to 
accept their faults in clear terms. I say there 
is still time to\come forward with a clear heart 
If at all we want to generate an atmosphere 

· of mutual trust in the country. If it is not done, 
then I wam· Atal Ji that the pe.ople of 1he 
country are no longer going to depend upon 
us. People will start taking decision In the 
streets. h will then be a great problem. 

The C,R.P.F. was not allowed to enter 
the premises. He boasts that the Chief Min
ister resigned owning the respooslbUity. I 
ask, at wha~ time did he resign and at what 

. time the centre was apprised of It. Only when 
all the domes had been pulled down to the 
earth ... (/nt8rruptlons) 

You know, this was the reason why I did 
not want to refer to all these things. I knew 
that It would not be liked by you people. So 
I was avoiding to go Into this detail. I do not 

. want to create "a situation in which he should 
come forward to defend It. But it Is a fact, a 
f~ that is on record. I have risen to make an 
appeal. Today the heart of every responsible 
soul is filled with grief, irrespective of the 
party and organisation to which he belongs; 

· He has suffered a great shook. Shrl Somnath 
Ji was very right when he said yesterday that 
our policy of secularism has been called Into 
question. However, It Is slfl1)ly a question 
mark on our policy of secularism. But It has 
not yet been done away with. I appeal that if 
at all we want to remove this question-mark 
put on our policy of secularism, we should 
come forward with a clean Intention and we 
should reaffirm our faith In the policy of 
secularism: We should also clearty affirm 
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that we would follow our policy 0.' secularism, 
without any reservation. H they affirm like 
this, I assure the Government too will not lag 
behind, this House too will not lag behind. 
But, of course, some boldness has to be 
shown for It. 

SHRI RAM NAIK (Bombay North): 
Please speak something about the dismissal 
of the three State Assemblies. 

SHRI RAJESH PILOT: I will speak about 
that also. Intention becomes clearwhen one 
has boldness. (Interruptions) 

I know that all of them are agrieved, but 
what they are lacking is courage to speak it 
out. But unless they muster courage they 
cannot com~ to any concrete decision. 

Mr. Speaker, Sir, I had said at the very 
outset that we who are in the Govemment 
would also not be excused by the people of 
the country, they would ask as to why we 
could not protect the masjid. We have given 
an assurance in the beginning n'obodywould 
even be able to touch the structure, that 
Masjid would be protected but inspite of that 
it was demolished. So the Government too 
would have to give answer as to why it could 
not'save the structure. We cannot escape 
from this responsibility. I am again request
ing Atalji as a younger brother that today it is 
an opportunity, Chandra Shekhar Ji has 
asked you to join his party but I shall not ask 

'you to do so. You can bring reforms by 
remaining in that party only. Our all the 
Members are not the people who follow 
ideology. Ten-twelve members have goneto 
your side as they were not given Congress 
tickets. I am talking honestly. It depends 
upon you. If you wili fight honestly and with 
good intensions then the dignity 01 the coun
try can be safeguarded. Otherwise it will 
spread to every village. Don't spread it fur
ther? "you wantto come to power, there are 
many other ways. Don't capture power by 
breaking the country. 

·Not recorded 

AtalJl, I have said this thing because the 
military training, passing out of military offi
cers on 6th October if you wish, I can tell the 
name of that military officer, Retired Briga
dier •. ." 

He hails from Gujarat. We know his 
name. (Interruptions) 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, if the hon. Member will not be able to 
prove the allegation regarding military train
ing and about the name of the Brigadier, 
would he resign from the membership of the 
Lok Sabha? (Interruptions) 

[English] 

SHRI RAM NAIK: Sir, I am on a point of 
order. 

MR. SPEAKER: What is you': point of 
order? 

SHRI RAM NAIK: The hon. Minister is 
making the. wildest charges against a mili
tary person who had retired. Can he make 
such wildest charges in the House? 

SHRI RAJESH PILOT: Sir, let me clar-
ify. 

SHRI RAM NAIK: Have they got any 
protection? I can understand their political 
differences ... (Interruptions) 

SHRI RAJESH PILOT: Shri Naik,let me 
clarify. 

SHRI RAM NAIK: I am asking the hon. 
Speaker to rule on this. There should be 
some limit for making the wildest charges. 

SHRI RAJESH PILOT: I have read it. 
Let me be very frank. I have given it for you 
information. You verify it and if it is wrong, I 
will take it back. (Interruptions) 

SHRI RAM KAPSE (Thane): We are 
Governme~t by some rules. The facts wh ich 
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are not verHled should not go on record. 
(Interruptions). 

SHRI RAJESH PILOT: Let it not go on 
record. (Interruptions). 

MR. SPEAKER: The name will not go 
on record. (Interruptions) 

[Translation] 

SHRI RAJVEER SINGH: You have 
levelled this allegation. If this allegation is 
proved wrong, will Shri Pilot resign? (Inter
ruptions) A.C.B.1. inquiry should be con
ducted into this matter. The Prime Minister 
should give orders in this regard. (Interrup
tions) 

SHRI RAJESH PILOT: Mr. Speaker, 
Sir, I have given this information so that the 
House may share it. I am requesting Atalji to 
find out the facts. Training has been im
parted. I have mentioned the name of the 
village and the city. I have also referred to the 
date. After imparting training it was propa
gated that they would do this job on 6th 
December. That information has appeared 
in a magazine too. It would be wrong H I don't 
share it with the country. 

SHRI SHYAM BIHARI MISRA: What 
was your C.I.D. doing? 

SHRI RAJESH PILOT: Mr. Speaker, 
, Sir, with these words I would like to request 
my colleagues once again to proceed with 
honesty and gQod intention. Only then, we 
would be able to maintain the unity to the 
country. If we are ready to wor1( unitedly we 
can protect the secular image of the country. 
I request you to be honest and have good 
intention. 

[English] 

SHRI P.G. NARAYANAN (Gobichetti
palayam): Mr. Speaker, Sir, NO-Confidence 
Motion, in a democratic set up, is brought 
forward on a very big or major issl,les. In a 
democracy, It Is the last weapon in the ar
moury of opposition ""hen they totally differ 
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on economic, foreign or social policies of the 
Govemment. It is used only when the politi
cal and economic situation has reached such 
a "ltage that the opposition feels the Govem
ment should be recalled and asked to face 
the electorate. Normally, a case Is made out 
based on statistics and justification. But this 
No-Confidence Motion has come at a time 
when the COUlotry is facing after the 6th 
December incident at Ayodhya. 

What is the improvement during the last 
one and a half years? How h as the Govern
ment functioned? Has the Govemment func
tioned to the extent, where there is justifica
tion for such a Motion to even consider? I 
would like to touch briefly some of the seri
ous happenings in the country after 6th 
December, 1992. 

While. anger and anguish over this 
ghastly incident have overwhelmed millions 
In this country, there is no escape for certain 
elements in public life from being held re
sponsible forthis despicable act. The demo
lition olthe Sabri Masjid will remain a symbol 
of shame for the nation, particularly for the 
majority community. The Chief Minister of 
Uttar Pradesh was giving assurances to the 
Central Government which turned out to be 
thoroughly bogus. If Shrl Kalyan Singh had 
any idea about the importance of the com
mitments he had made to the Supreme Court, 
he should have anticipated the grave risk he 
was taking in handing an unmanagebly 
massive crowd, which by its very nature was 
beyond any discipline. 

Instead.of asking for more central force, 
the Chief Ministerwas protesting against the 
despatch of whatever force the Union Home 
Ministry had sent as a matter of precaution. 
The main point to note is that the B.J.P. 
Govemment in Uttar Pradesh were assuring 
the judiciary, Parliament and the public that 
the disputed areas would not be touched as 
perthe Supreme Court directive. It is not only 
that. During the critical days after the Na
tional Integration Council meeting on No
vember 23 , senior B.J.P. leaders were 
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working out some settlement terms wllh the 
Central Government. 

The unfortunatelncldent of 6th Decem
ber has threatened the secular fabric of our 
country. On behalf of the All. India Anna 
D.M.K. I condemn the demolition of the 
mosque. 

In Tamil Nadu, the Govemment of Tamil 
Nadu call8d a total bandh on 10th December 
to protestthe demolition ofthe mosque.lfeel 
the Government of India is Justified in dis
missing the 'Govemment of Uttar Pradesh 
on this ground. 

No doubt the U.P. 'Government is fully 
responsible for this happening. since it was 
as much the Centre's solemn duty to protect 
the Babri Masjid structure. It was all the time 
given out that the Centre was on the alert 
while the talks for a settiement were continu
ing. The hon. Prime Minister himseH had 
madethe solemn assurance on 15th August 
in his speech from the. ramparts of Red Fort 
that the mosque would be protected as much 
as the Government would like the proposed 
temple coming up. 'when there was suffi
cient time 10r the centre to come to a nego
tiated settlement on this' sensitive Issue, 
neither the Prime Minister nor'the Govern-

. ment utilized this opportunity fully to solve 
this Issue amicably. 

Thiscommunal approach can hardly be 
halted by mere seminars on secularism, but 
only by launching a nation-wide mass move
ment for Hindu-Muslim amity, which alone 
can provide the subrest guarantee for genu
Ine secularism in the country. 

'. 

After this incident of 6th December, the 
Govemment has banned the five organisa
tions. In a crackdown on the five o:ganisa
tIons, the State Govemments inchJ~ing those 
run by the B.J.P., have arrested many 
activists raided their offices and sealedtheir 
bank ~uOts. In my State-Tamil Nadu-
135 actlvl$ts have been arrested and prose- . 
cut ion launched. 

Eleven bank accounts of the banned 
organisations have been froleun and 34 
places have been declared as unlawful. Our 
hon. Chief Minister Dr. Puratchi Thalaivl 
strongly'and unequivocally condemned the 
demolition of the Babrl Masjid at Ayodhya 
and the forces which have caused the com
munal violence in the country. 

I, on behaH of the All India Anna D.M.K. 
Party express our anguish at the happening 
and wish to relterrate our resolove that the 
Party will ceaselessly endeavour to uphold 
the secular and democratic traditions of our 
coutry and for the maintenance of the Rule 

. of Law. 

We also convey our sympathies and 
condolences to all the victims of the tragic 
incidents which have been caused after the 
Ayodhya incident and demand from the 

. Govemment all necessary steps to rehabili
tate the affected pEtople. We also appeal to 
the people of the country to maintain peace 
and communal harmony. 

I would like to say a few words on the 
dismissal of the B.J.P. Governments in 
Madhya Pradesh, Rajasthan and Himachal 
Pradesh. I feel It is a political blunder on the 
part of the ~overnment. 

SHRI ANBARASU ERA (Madras cen
tral): Sir, I am on a point of order. The very 
same Govemment had wanted the dismissal 
of Karunanidhi Govemment. (Interruptions) 

MR. SPEAKER: There is no 'point of 
order. 

SHRI P.G. NARAYANAN: Sir, instead 
of weakening the sectarian forces this step is 
likely to strengthen them. Dismissal of duly 
elected Governments is certainly not the 
answer to the problems created by the 

. Ayodhya outrage. The grounds on which the 
President's ,Rule was imposed in'the three 
States can be questioned by all those who 
have concern for the smooth working of the 
Constitution. In Invoking Article 356, the 
Centre has chosen ,n easy but ineffective 
course to overcome the crisis It faces. Sir 
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Article 356 should not be used for taking 
political vengeance. Slr,l feel that there is no 
justification In the dismissal of Madhya 
Pradesh, Rajasthan and Himachal Pradesh 
Governments. The BJP Is not a banned 
organisation. In U.P. the question is differ
ent. The U.P. Government has violated the 
Court Order, but these three Government 
have not committed any violation of such 
Order. So, the Central Government used 
Article 356 in these cases arbitrarily. 

The law and order situation in those 
• three States Is relatively good when com
pared to Congress-ruled States like Mahar
ashtra. The Centre should have at . least 
followed the guidelines spelt out by the 
Sarkarla Commission In this respect. There 
was no breakdown of law and order in these 
States that could even remotely warrant any 
Central actiQn against their Governments. 
While more people died In Congress-ruled 
states, there were only a few deaths in those 
States under BJP control. On mere appre
hension about maintenance of law and order 
in these States, the President or the Prime 
Minister should not have acted and this will 
definitely go against the Constitutional' 
propriety. The Centre should have waited for 
concrete proof of the State Governments' 
refusal to enforce the ban before deciding to 
dismiss them. The Prime Minister thought It 
wise not to swim against the current. Now 
the three Governments have been dismissed 
and the Assemblies dissolved. Dismissing 
non-Congress Govemment is not enough 
for building future hopes. The Government 

, and Party has to develop Internal cohesive
ne&&-and work out a clear political strategy 
for Itself and the Government ensuring that 
the democratic values are not'violated fur
ther by any Party or group. 

So many things halte been happening 
within the country during the last few dec
ades In th .. "name of religion, secularism, 
protection of minority interests etc. The ca
lamity of December 6 was the logical end of 
a series of exercises In political expediency. 
The Ruling Party also must own up its own 
quota of failure: It Is now time for all to sit 
down and take stock of events. People must 
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be told bluntly that religion Is their private 
affair and the State stands committed fully to . 
secularis!'1l: We have already paid a heavy 
prtce In the name of religion. Ayodhya can
not be allowed to be repeated again. This 
must be the end of II. ' 

Sir, I would like to draw the attention of 
the hon. Prime Minister, to the following 
serious and urgent matter relating to the ' 
deployment of the Army personnel in Tamil 
Nadu, 

All of a sudden the Army has been sent 
to Tamil Nadu. Neither the Chief &ecretary 
was Informed nor the ahlef MinisterofT amil 
Nadu was consulted in this matter. On tbe 
15th moming, at about 1.00 a.m. 500 Army 
personnel landed at Tiruchy without any 
information and without any clearance by 
the Tamil Nadu Government. It Is learnt that 
they belong to 93 Shield Regiment, Hydera
bad. After their arrival, they have been con
tacting the Collectors of Tlruchy, Thanjavur 
and aualde Millet Districts without any infor
mation to the Government of Tamil Nadu. 

On 17th, Army persOnnel moved to 
Madural and they have also contacted the 
Collector of Madurai.1t appears that in these 
meetings they have been enquiring about 
the communal situation in these districts of 
the State. Tamil Nadu has been very peace
ful afterthe Ayodhya incident and compared 
to the rest of India, It Is practically trouble
free and fully under control. There had been 
only two deaths In Melapalayam in Tirunelveli 
district due to police firing and not due to any 
communal clash between Hindus and Mus
lims. It is surprising and shockir:ag why Army 
has,been sent to Tamil Nadu which is most 

, peaceful even after the Ayodhya incident. As 
a matter of fact, Tamil Nadu is an oasis Qf 
peace In the whole country. 

• Consequent on the arrival of Army, there 
has been much agitation and panic in the 
minds of the people. Army had never been 
called by any Tamil Nadu Government after 
1965 anti-HIndi agitation. It Is learnt that 
theIV had bften wide rumours that the Tamil 

, Nadu Government Is going to be dismissed 
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and newspapers seem to have prepared 
editorials. I, therefore, strongly condemn the 
deployment of Army personnel without the 
knowledge of the Tamil Nadu Government 
and their moving about in the State of Tamil 
Nadu without any approval by the Tamil 
Nadu Govemment and their contacting of 
the officlaisof the State Government without 
any permission. I would like to know from the 
hon. Prime Minister the motive behind de
ployment of Army in Tamil Nadu wh ich is the 
most peaceful State. 

Finally, I agree that the Nation is pass
ing through difficult days, butforthis, not only 
the ruling party but the opposition is qually 
responsible. At this critical juncture, there is 

, absolutely no justification of any No -Confi
dence Motion. The need of the hour is to 
restore normalcy, confidence and commual 
harmony. At this juncture, we do not want to 
destabilise the Govemment of India. I, there
fore, eamestly hope that the Govemment 
will notshlrk the responsibility entrusted by 
the people and make all out efforts to fully 
satisfy all demands, expectations and needs 
of the people so that an effective parliamen
tary democratic system is ushered in. 

With these words, I oppose the Motion 
of No-Confidence in the CouncU of Ministers 
and I request for its rejection. 

THE MINISTER OF PETROLEUM AND 
NATURAl GAS (Shri B. Shankaranand): 
Thank you, Mr. Speaker, Sir, I am sorry the 
moverofthe Motion is not here atthe moment, 
because I wanted to say something to 
him 

, MR. SPEAKER: He said he is not well 
and he sought my permission to leave the 
House. 

SHRI B. SHANKARANAND: I was all 
the while wondering as to why of all the 
people, the BJP has brought the No-Confi
dence Motion. They were not allowing t~ 
House to run-before they broughtthis Motion 

for a couple of days. H I can understand, 
perhaps after the calamity on the 6th, in the 
gullttheywerefinding themselves Isolated In 
the country. They had no face to show to the 
nation. They were finding the way as to in 

· what way they should enter this House and 
beg excuse of this House. There were 
demands that Mr. Advani should be let off; Jet 
him come to the House so that the entire 
House condemns him. That was the de
mand. May be, in the heart of hearts, they 
maybe happy that he Is not here. Otherwise, 
you could have seen the whole House con
demning him. That must be the reason why 
this difficult task had been assigned to 
Vajapyeeji. I could hear his speech entirely 
from the beginning to the end. He never said 
a word about his objections to the perform
ance of the Government or he has said as to 
why he is moving this Motion of NO-Confi
dence against the Government. As a matter 
of fact, he gave no reason though he said so 
many things in his long speech. This difficult 

· task would have been performed only by Mr. 
Vajpayee arid nobody else in the BJP sitting 
before us. I feel for a senior.leader like Mr. 
Vajpayee because he found it very difficultto 
express because he found this occasion 
only to beg excuse of this House for the guilt 
his Party has committed. That is how, we 
take it. But one thing he did intelligently, he 
did try over a long speech to cover up the 
mistakes, the blunders committed by the 
BJP both on and after 6th December, 1992. 
He tried it very intelligently. While trying so, 
he did try to crack a cleavage in the Cabinet 
by citing the examples of Duryodhana Dus
sashan and Dharitrashtra. Perhaps he was 
speaking about his own Party because he 
was finding many Durodhanas and Dus
sashans behind him and that made him to 
say so. Instead of saying to his P(lry, he just 
pointed the finger at us. 

Listening to Shri Vajpayee,l should say, 
the House should know, most of the BJI? 

· Members sitting on this side should know, 
Narashimha is at the helm of affairs and not 
Dharitrashtra. There Is no question of 
Duryodhana and Dussashan playing with 
him that much I can say. 
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[Translation) 

SHRI VIRENORA SINGH (Mirzapur): 
Leave aside the talk of Ouryodhan and 
Oussashan and tell us about the position of 
oil Industries. 

[English) 

MR. SPEAKER: It is not going on rec-
ord. . 

Interruptions 

MR. SPEAKER: Nothing is going on 
record. All these things are not going on 
record. 

( Interruptions)" 

MR. SPEAKER: Please take your seat. 
This is not correct. This matter will not go on 
record. 

( Interruptions) 

MR. SPEAKER: You follow your own 
line. You do ~ot have to respond. 

SHRI B. SHANKARANANO: When one 
is losing the battle, he tries to pick up a 
quarrel. The SUbject-matter of the no-confi
dence motion was not what the Members are 
raising today. I am prepared to answer this 
question if it is rais'3d. keeping the record 

. stralghL. 

MR. SPEAKER: N'Jthing is on record. It 
need not be replied to. 

[ Translation] 

SHRI B. SHANKARANANO: I am just 
telling you that who is conspireing to loot is 

, the country ........ ( Int'!lffuptions) 

[English) 

Mr Speaker, I have risen not to score a 
debating point on anybody" speech. The 
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nation is passing through a very serious 
crisis. I see today in the country, atmosphere 
which was existing at the time Of partition 
and before partition. All the leaders, all the 
parties here today are really aware of these 
things. What Is the need of the hour today: 
should there be communal harmony or not; 
should there be peace and tranquility in this 
country or not; should we not do what we 
should have done to keep this communal 
harmony, the tranquility which is the most 
fundamental basis forthe nation, for its unity 
and integrity?Shouldwe not do such things? 

What has been done on 6th December 
is not only a guill but a crime against the 
nation. The BJP ~embers who are sitting 
before me, I do not know, what labels they 
have under their garment. Above that, they 
have the cloth of BJP. How many belong to 
Vishwa Hindu Perisl)ed, how many belong 
to Bajrang Oal, how many belong to the 
R.S.S., of course, it is for you to see. Truth 
you have to speak and I will come to that 
pOin!. (Interruptions.) 

[Translation} 

SHRI VIRENORA SINGH: What do you 
mean by mentioning the name of R.S.S. We 
do not want protection from you. We have 

. already aeclared our affiliation with R.S.S. I 
am a member of R.S.S. which is a banned 
organisation. You may hang me for this 
affiliation. 

SHRI B. SHANKARANANO: H you have 
done any such thing you will definitely be 
hanged. 

SHRI VIRENORA SINGH: We are ready 
for that. We would celebrate it, if we are 
hanged for the sake of the nation. 

[English] 

SHRI B. SHANKARANANO: Mr. 
Speaker, Sir, today by these loudmouthed 

. speeches, they are trying to convince this 
country that they have not committed any 
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crime. The entire world is now 10Qking at 
India, whether India had the moral authority 
'to apeak to the world. Other leaders are 
looking at us for direction, help and assis
tance in solving world problems. That moral 
authority you have disturbed. you have 
destroyed the confidence that the nation had 
kept 

This is the situation today. Will this no
confidence help build up the atmosphere 
that we want to create? I have heard many 
people and many leaders asking where is 
the Government. The need of the hour is a 
strong Govemment. It is only when there Is 
a strong and stable Government that protec
tion can be given to the minorities, the back
ward classes and the Scheduled Castes. 
But you wantto destabilise the Govemment. 

Don' point finger to the Prime Minister. 
The nation is fortunate that we have Shrl 
P.V. Narasimha Rao as Prime Minister of 
India He had started on a plliiosophy of 
consensus. He wanted to carry the nation on 
progressive path carrying everybody with 
him. Is It a crime or mistake to trust you 
people? He expected help from you In this 
building activity. Who betrayed him? You are 
the betrayers in the entire atmosphere. You 
betrayed the Prime Minister. You betrayed 
the nation. You betrayed the Hindu society 
and the Hindu religion and its philosophy. 
Not only they attacked the disputed struc-

• ture. Not only they betrayed the people, 
They betrayed the judiciary is of this country 
also. . 

What the press had done? They. made 
an attack on the press. In the name of kar 
sevaks. I do not say gangeters, they at
tacked the p'ress people, who are very im
portant media persons. Many of them went 
and met the President of India also and they . 
submitted and I quote from the papers: 

-We as professional community feel 
betrayed. The experience of last ~nday 
was unique and hair-raising. Hundreds of 
media men and wornen were kicked, 
punched, knifed. terrorised and set upon by 

Naturally. the President was shocked. It 
is but natural for the Govemment that we 
have set up inquiry in these matters also. 

Do you want to weaken the Prime Min
Ister and the Govemment? What do you 

. expect at this hour of the nation? Naturally, 
the good of the nation is at our heart. We 
expect a strong Government and a strong 
nation. That is what the Prime Minister is 
doing. Is Jt his mistake to be a democrat? 
With the best intention of containing commu
nal harmony, he trusted you and you prom-

. !sed to keep peace and you promised him 
not to pull the mosque. But what have you 
done? You have not only betrayed him but 
you have betrayed the entire nation also. 

I do not wantto take much of the time of 
the House. It was done on 6th December. My 
friend just now said that 6th December was 
the Parinirvana day of Dr. Ambedkar. the 
great son otthis country, who gave Constitu
tion to this G:ountry. I am going to quote him 
at the Elnd of my speech here. 

Now. at the same time, on the moming 
of 6th. the Prime Minister came to garland 
the statue of Dr. Ambedkar. Do you know 
who were the people present there ? They 
were all the people who were the suppressed 

. and the oppressed lot of this country, who 
have their high expectations from the main
tainers of the Constitution and the Govem
ment maintains a Constitution. The Buddh 
Bikshugan was there near the statue. All the 
Buddhists of this country had gathered at the 
Boat Club and they were agitating there. 
What was the reason? .The reason was that 
they must be allowed to have their manage
ment in Bodh Gays. They have been dis
turbed by the so-called· Hindu religious 
people. No~, H this !s the case. H you wantto 
disturb every other religion and its function
ing in this country, perhaps you are doing 
injustice to this country. (Interruptions) 

(Translation] 

SHRI RAJVEER SINGH: You reply to 
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my allegations. You reply as to why three 
legislative Assemblies have been 
dissolved.{lnterruptions) 

SHRI K.P. REDDAIAH YADAV (Ma
chilipatanam): Mr. speaker, Sir, what is 
happening?Why are they disturbing us? Are 
we less in num~er? (Interruptions) 

[English] 

SHRI B. SHANKARANAND: I am com-
ing to that. 

SHRIK.P.REDDAIAHYADAV:Whatis 
it that you are talking? (Interrupations) 

[Translation] 

SHRI SHYAM B IHARI MISRA (Bilhaur): 
Mr. Speaker, Sir, all these people are diliver
ing such speeches which would incite com
munal feelings. Don't make such speeches 
which would hurt the feelings of the people. 
Sir. these people have disintegrated the 
contry by delivering such speeches. (Inter
ruptions) 

[English] 

SHRI B. SHANKARANAND: Whatthey 
have done-'they' mean the BJP in the name 
of God. I do not know whether it appeals the 
God; whether it appeals Lord Rama.1 do not 
think it so. You must have said that it is done 
in the name cf Lord Rama. Of course. I do not 
want to go into the history of Ramayana. 
That is a different matter. The Ramayana is 
being interpreted by many people in may 
ways. I do not want to go into those aspecs. 
I do not want to hurt the feelings of any 
religious community. Everyon~ should be 
proud of his religion. There should not be any 
objection to this. Everyone should be proud 
of his religion. 

Sir, at this moment, may I tell you one 
thing" I can go into the religous history of this 
country, during the last many centuries, there 
has been a Hind~ exodus to many other 

, religions right from Christianity to Jainism, 
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Buddhism etc. The Lingayats and other 
people have left this religion for Islam etc. 
Why have the people left this religion? Have 
you ever tried to examine this aspect? In the 
name of religion, you have been comitting 
insuls, atrocities and indignities on the large 
section of the society. Is it the Hindutvathat 
you are going to build up in this country? Is 
it the Hindu Rashtra that you want to build p 
in this country? Why are the people leaving 
this religion? Have you heared Dr. Ambedkar 
speaking on the Vijaya Dashmi day of 1956? 
(Interruptions) I am going to tell you. I am not 
going to yield. I am going to tell you now. 

( Interruptions) 

SHRI RAM NAIK : " you can yield for a 
moment, I will seek '3 clarification from you. 
There is likely to be a misunderstianding in 
our minds. You said that the lingayats have 
left the Hindu religion. Are lingayats not 
Hindus, according to you? 

SHRI B. SHANKAR ANAND: I am just 
telling you. If you know the history of 
Veerashaiva, it will be clear. Lord Bashava 
who established the Veerashaiva religion 
was a Brahmin. When he was a young chap, 
he was a Brahmin who founded the 
Veerashaiva religion. When he was a young 
boy, the religious function of given the sacred 
thread was to be conducted. The elders of 
the Brahmin community want and told the 
tender boy like this: " Now you have to get 
this sacred thread.· The Lord young Basava 
asked Why? Is it necessary? They said: • 
Yes, unless you wear the sacred thread, you 
will not be a Brahmin .• Three boy further 
asked: ·Who was my father? They said: • 
Your father was a Brahmin. "The boy asked: 
Did t,e have yajonpaveetam? They said : 
Yes" . then the boy asked: what about my 
mother? The elders said that itwas not given 
to her. Then, the boy said: "My mother is not 
a Brahmin. My father is a Brah"lin. Why do 
you want to give it to me?" . 

MR. SPEAKER: Let us, by words and 
deeds, try to unite; let us not divide. 

( Interruptions) 
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SHRI B. SHANKARANAND: You must out of the caste. They are called out caste. 
listen. (Interruptions) Have you done .•..• (Interruptions) 

[ Translation] 

SHRI SHYAM BIHARI MISRA: Mr 
Speaker, Sir, these people are making such 
speeches which will disintegrate the coun
try. These people have brought the country 
in such a position by making such communal 
speeches. (Interruptions) They are respon
sible for it as they have made such state
ments. (Interruptions) 

PROF. RASA SINGH RAWAT: It is not 
a part of the Hindu society. It is a social 
evil.(lnterruptions) 

[English] 

SHRI B. SHANKARANAND: Social 
atrocities are committed by the large sec
tions of people in the name of untouchables. 
Is there any religion in this world which 
treates its own brothers as untouchables
worst than even animals? Can you tell us? 
Are you not ashamed of it? Improve your 
religion. If you want to build up the Hindu 
Rashtra, you do not forget your religion. 

(Interruptions) 

SHRI CHETAN P.S. CHAUHAN (Am
roha): In Australia, the aborigine who are 
Crhristains are treated very shabbily, they 
are discriminated. In America also the black 
people who are Christians are being dis
criminated. (Interruptions) 

MR. SPEAKER: Mr Chauhan; please 
take your seat. 

( Interruptions) 

SHRI B. SHANKARANAND: Do you 
deny that in the field of Hinduism, indignities, 
atrocities, insults are not committed on the 
backward classes and untouchables? Do 
you want to deny that? Do not deny that. 
Harijans are not only kept outside, they are 

·Not recorded. 

SHRI SHYAMBIHARI MISRA: No cases 
of atrocities were registered during 17 months" 
regime of B.J.P. in Uttar Pradesh Atrocities 
were committed in your regime. (Interrup
tions) 

MR. SPEAKER: You are not supposed 
to reply to all the speeches made here. 

[English] 

MR. SPEAKER: It is not good for you. it 
is not necessary. I am not allowing you. 

( Interruptions) 

MR. SPEAKER: He is not yielding and I 
am not allowing. 

(Interruptions)[Sh. P.G. Narayanan]· 

MR. SPEAKER: This is not going on 
record. 

(Interruption)" 

SHRI B. SHANKARANAND: He- is dis
turbing me. I am not yielding. (Interruptions) 

MR SPEAKER: It is not going on record. 

(Interruptions) • 

SHRI B. SHANKARANAND: M~ 

Speakei, Sir, I want to tell the BJP MPs that 
I am not speaking anything against the relig
ion.1 am requesting you that instead of going 
to the Babri Masjid and Ram Mandir, go to 
the Harijan localities. Go to their hearts.and 
establish your Ram temple in their hearts. 
Have you ever done that? Please touch your 
hearts and tell me. Have you gone to these 
people? What happened in Rajasthan when 
the Harijans were burnt and killed in large 
acale? What happened when the temple 
was not opened in Madhya .pradesh for 
Harijans. the people who build the temple? 
( Interruptions) 
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[ Translation] 

, SHRI MADAN LAL KHURANA(South 
ee,hi): You should Jell that in which part of 
Madhya Pradesh it happened. Underwhose 
regime was it done? (Interruptions) 

MR. SPEAKER : Sir, I should be ex
punged from the proceedings of the House. 
I! would not be betterto keep it in the record. 
( Interruptions) 

MR. SPEAKER: I am saying that noth
ing will go on record who will speak without 
my permission. You need not speak without 
having any purpose . .. (lnterruptions) 

Virendraji, you please sit 
down .... (lnterruptions) 

17.00 hrs. 

[English] 

SHRI B. SHANKARANAND: It is a fact 
that a majority of the Lingayats in Karnataka, 
today, they belong to the backward class 
and scheduled castes. It is a fact that all 
those people who have joined other relig
ions, they were all Hindus before they joined 
them. That is also a fact. but, why are the 
people leaving this religion? Can you tell 
trne? . 

. (Interruptions) 

SHRI RAM KAPSE: Mr. Speaker, Sir, I 
am on a pOint of order. In spite of your 
directions to please utter such words which 
will combine that hearts together and not to 
utter anything else, it is being done. 

MR. SPEAKER: My decision on your 
point of order is that the Speaker is not 
entitled to direct-anybody to speak in any 
rmanner. It is for their judgment and wisdom 
to say anything which is proper. 

SHRI RAM KAPSE: But you have al
ready suggested that. 

SHRI B. SHANKARANAND: May I 
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appeal to the BJP Members to take up the 
cause of the weaker sections, to take up the 
cause of the Scheduled Castes, to take up 
the cause of the untouchables and other 
backward classes and not to demolish the 
structures, and to build temples in the hearts 
of the weaker sections. Your efforts should 
be direCted to reform religion about which 
you should be proud of. You should not be 
ashamed of admitting the guilt and the atroci
ties committed on the backward classes in 
the name of religion. 

Mr. ·Speaker, Sir, is it the crime of the 
people who were within the code of Hindu 
religion, who were denied all social opportu
nities and other opportunities for economic 
development? Is it their mistake? I! had all 
been done in the name of religion. I want to 
quote a paragraph from the judgement on 
the Mandai Commis·sion issue delivered by 
the Supreme Court. The leamedJudge said 
and I quote: 

"Though I am not inclined to ex
haustively elaborate the untold 
agony and immeasurable 
sufferings undergone by the 
people in the lower strata under 
the lable of their respective 
caste, I cannot avoid but citing a 
jarring piece of i nf 0 rma tio n 
appearing in the Report. The 
noted and renowned Sociolo
gistJ.R. Kamble in Rise & Awak-

. ening of Depressed Classes in 
India published by National 
Publishing House, New Delhi 
had quoted a passage from the 
issue of 'Hindu date 24.12.1932 
as an example of visual pollu
tion existing in Tinneverlli (Tamil 
Nadu) which the MandaI Com
mission has extracted in Chap
ter IV vide para 413 of its report: 

In this (Tinnevelly) district there is a 
class of unseeables called urada vannans. 
They are not allowed to come out during day 
time because their sight is considered to be 
pollution. Some of these people who wash 
the clothes of other exterior castes working 
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between midnight and daybreak. were with 
difficulty persuaded to leave thbir houses to 
interview.· ... (lnterruptions) 

SHRI M.R. KADAMBUR JANARTHA
NAN (Tirunnelveli): Tinnevelly comes under 
my constituency. It is not a fact and there is 
nothing like that. 

SHRI B. SHANKARANAND: I am quot-
• Ing from the judgement. (Interruptions) 

[Translation] 

PROF. PREM DHUMAL (Hamirpur): 
Please tell what happened right from Bofors 
to oil industry ....... (lnterruptions) 

[f;nglish] 

SHRI B. SHANKARANAND: Please do 
not defend the indefensible caste system. 
Are you going to defend the caste system? 

~ROF. PREM DHUMAL: Nobody is 
defending that caste system. . 

SHRI B. SHANKARANAND: What are 
you talking about? You cannot defend the 
caste system .... (Interruptions) 

SHRI B. SHANKARANAND: Without 
building fraternity. you cannot build a nation. 

I do not want to take the time of the 
• House. (Interruptions) 

[ Translation) 

PROF. PREM DHUMAL : You have 
sucked the blood of the exploited people. 
People like you have taken advantage of 
them in the name of the exploited people 
( Interruptioris) 

PROF. RASA SINGH RAWAT: People 
enjoying power are talking of disintegrating 
the society. the country .. (Interruptions) 

°Not recorded. 

MR. SPEAKER: Whatever Is said with
out permiSSion. will not go on record. 

(Interruptions)" 

[English) 

SHRI B. SHANKARANAND: I once 
again plead with the Members; let them not 
defend the indefensible case. Let them not 
do that. They will be doing tremendous harm 
to the religion to which we all belong. This 
country had lost independence; let us not 
lose it Clgain. in the words of Dr. Ambedkar. 
I want to quote Dr. Ambedkar when he 
presented the draft Constitution to the Con
stituE.nt Assembly. Dr. Ambedkar said: 

• My mind is so full of the future of our 
country that I feel I ought to take this oeca-' 
sion to give expression to some of my reflec
tions thereon. On 26th January 1950. India 
will be an independent country. What would 
happen .to her 
Independence?· ... (lnterruptions) 

[ Translation] 

MR. SPEAKER: Reddaiah Ji. you are 
disturbing ShankaranandJi. 

(Interruptions) 

[English] 

SHRI B. SHANKARANAND: I want to 
reite, ate the warning given by Dr. Am
bedkaF. Please. for God's sake listen to the 
reason ... (Interruptions) ... That shows the 
guilty mind. I want to continue with the quo
tation. 

·WiII she maintain herindepend
ence or will she lose it agaln?
This is the first thought t hat 
comes to my mind. It is not that 

. India was never an independe,,\ 
country. The point is that she 
once lost the independenCE! she 
had. Will she lose It a second 
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time? It is this thought which 
makes me most anxious for the 
future: 

Further he says that history has re
• peated itseH: 

"It is this thought which IiIls me 
with anxiety. This anxiety is 
deepened by the realisa
tion ofthefact that in addition to 
our old enemies in the form of 
castes and creeds, we are 
'going to have many political 
parties with diverse and op
posing political creeds.' 

This he says h 1949. 

"Will Inci:ans place the country 
above their creed or will they 
place creed above c 0 u n -
try?" 

This is the question Dr. Ambedkar posed. 
Ultimately he said: 

"let us not forget that this independ-
• ence has thrown on us great responsibilities. 
By indepen.dence, we have lost the excuse 
of blaming the British for anything going 
wrong. If hereafter things go wrong we will 
have nobody to blame except ourselves. 
There is g~eat danger of things going wrong. 
Times are fast changing. People including 
our own are being moved by new ideologies. 
They are getting tired of Government by the 
people. They are prepared to have Govem
ment for the peopia and are indifferent 
whether it is Government of the people and 
by the people. If we wish to preserve the 
Constitution in Which we have sought to 
enshrine the principle of Government of the 
people, for the people and by the people. let 
us resolve not to be tardy In the recognition 
of the evils that lie across. Our path and 
which induce people to prefer Government 
lor the people to Government by the people. 
nor to be weak in our initiative to remove 
them. That Ie the only way to serve the 
country.llcnow 01 no better." 

Council of Ministers 
I quote this because on 6th December, 

you have brought this country to the cross
roads. You are dividing the nation. You are 
dividing the people on the basis of religion. 
Please do not do crimes against the nation. 

By having brought this no-confidence 
motion, you have tried to wash your sins. 
You have expressed you guilt. You have 
admitted your guilt. Beg excused to the 
House. Beg excused to the nationed. The 
nation is willing to excuse you. In the interest 
of the nation, do not treat the people belong
ing to other religions as aliens. They have 
the right tolive in this country. They have the 
right to govern this country. They have the 
right to share political power in this country. 
let not religion divide all of us and weaken 
the nation. 

I once again say that BJP has really 
admitted its guilt. Punishment according to 
law should proceed. We will take all steps
firm steps-to punish the guilty. Let not our 
brothers, who are belonging to the sched
uled castes, weaker sections or minorities. 
feel that they are an unprotected lot. 1he 
country is with us. It belongs to us. We will in 
this country. We will die in this country. We 
will share the progress of this country and 
future of this country. It is not your monopoly 
to rule. We are awakened an6 we will rule 
this country. 

[ Translation) 

SHRI EBRAHIM SULAIMAN 
SAIT(Ponnai) Mr. Speaker, Sir. today our 
country is passing through a historic phase 
and 'No Confidence Motion" has been moved 
in the House. The people who have thrown 
secularism and the traditions ofthe contry to 
the winds, the people who have demolished 
a place of worship have come to plead their 
case. Idon'tknow how do they dare to do so. 
They brought dishonour to the country and 
how they defend it. It is hypoa1sy. whowlUbe 
impressed by It I fail to understand. Every
body is overwhelmed with grief. My feelings 
are hurt and I am in a terrible throe. Today I 
know that I am being attached. I am being 
m~"'Q the target for damaging the Integrity 
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ISh. Ebrahim Sulaiman Sa it] that I may express my views. 

and the secularism in the country. Whattheir 
intentions are, is yet to be understood. Their 
intention is not to demolish a mosque. There 

, is not a conspiracy to pull down a place of 
worship. The conspiracy is that a Hindu 
nation is established in my country after 
pulling down the mosque. These conspira
cies are being hatched. They cannot be 
ruled out. We have holy book like the Bible 
the Quran, the Guru Granth Sahib etc. What 
do they teach? People living here are not 
ready to acCept us the Muslims, our broth
ers, the untouchables. the backwards. 

[English] 

They are not prepared to accept us as 
citizens of this country. They want to make 
us second-rate citizens. 

I Translation] 

At the same time, they want that we lose 
our identity and are rendered not more than 
slaves. This would not be allowed to happen. 
So long as even a single secularist is there in 
the country, this would not happen. We, the 

, Muslimswillfavoursecularforces. We would 
fight for justice and secularism and maintain 
our identity, and il the God's blessings are 
with us, we would succeed. 

Sir, I am speaking with deep anguish 
today. I will have to make some harsh sub
missions. Truth is bitter: 

"Kar mujhe Ghalib is talakh navai se 
maal, Aaj dard mere dil mein siwa 
hotahai." 

Since my heart is filled with pain, I am 
speaking in this manner and! would urge 
upon my B.J.P.c:oDeagues to please forgive 
me. I stiD consider them as my friends be
cause IthlnkGodwiUtakethemto right path. 
They will again change and start loving their 
nation, they.wlll not ruin it, This is my belief 
and that Is why my· submission is that my 
B.J.P. colleagues may please bear with me. 
t may please be given a little time to speak so 

I am still hopeful, the calamity had come 
upon me. There is no such example in h~ 
tory 01 the last thousands 01 years. Islam is 
as old as one thousand and lour hundred 
years and no such incident ocurred during 
this long period. But still I am hopelul. Be
cause I observe that secular forces have 
stood up. My pure hearted Hindu brothern 
have raised their voice in every nook and 
comer of the country and condemned the act 
and t'1e entire has condemned it saying that 
they would not let injustice to be done. They 
condemned the demolition .of the mosque. 
You spoke not even a single word to con
demn this act, rather you pleaded for it. 
Today I am happy that secular forces are. 
with us. 

They are with us because they do real
ise that it is a big threat to the country. They 
are with us because they leel that the a 
mosque has not only come down but the 
hearts of people have been broken. Every 
citizen's heart has broken. They feel that 
secularism had been thrown to the winds 
and (Interruptions) law has been violated. Ii 
is due to their realisation of these factors that 
they are with us. 

Human unity is talked 01 . Is it the very 
human unity 01 India that blood is shed here i 
There many others here, should they all be 
lunished? A slogan should be given" Hindi, 
Hindu, Hindustan."1t may be that in a country 
where there is diversity of religious and 
languages. (Interruptions) Where all have to 
live unitedly with one another and where all 
have to maintain their respective identities. 
Today we talk of • Vande Matram" . Why do 
you oppose it. It is spoken only under com
pulsion. What is this, they say that if you have 
to live in India you will have to say 'Vande 
mataram·. Who has put this condition. It Is 
not in the Constitution. This sort of slogan Is' 
raised, it is wrong. At present also such 
slogans are being raised that in order to live 
in this nation. one has to say 'Vande 
Matram· .... (lnterruptions) This is the Kar 
Seva. This type of mentality is not proper. I 
have seen it in Maharashtra that people 
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there were saying that quit India, quit Hin
dustan and it is being said to us that even 
than if we wish to live here we would have to 
live under suppression: 

• Ae Sakht Jani ki Dad De, Ae Dost 
Jiyen Ham Tere Jamane Mein: 

We are living at your mercy, your such 
views need to be praised. Today o.ur image 
has been tarnished .... (Interruptions) Today 
you give your clarifications. Who has sown 
the seeds of hatred in this country. I am 
asking this question as to who has created 
an atmosphere of hatred against us? We 
muslims are as much patriots as you are but 
who sowed the seeds of hatred and misun
derstanding against us in the name of relig
ion and now you talk of shedding hatred. You 
say that Muslims have been fighting for the 
last 5.00 years but this is untrue. There has 
been no dispute forthe last 500 years it only 
started in 1949 when some fanatics intruded 
the mosque, till then there was no dispute, 
nobody had any claim en that mosque but it 
all started when some people surreptitiously 
came there. 

[English] 

The idols were placed surreptitiously by 
mischievous elements. 

[ Translation] 

It is clear that you placed idols there and 
the dispute started thereafter. Now they say 
thatthey did not want to demolish the mosque. 
Prior to this they were not even ready to 
accept the exiStence of mosque there. It is in 
the History that Muslims had been offering 
'Namaz' there forthe last 500 years but they 
were not ready to axept this fact and had 
been saying that this is not the mosque. 
Then they said that a structure is there and 
expressed their desi;e to built a temple there. 
This all happened before demolishing the 
mosque. Then you went on breaking your 
number of promises and the Government of 
Shri Narsimha Rao was so innocent that she 
kept on believing their promises. We knew 
their motives but our Prime Ministerbelieved 

Council of Ministers 
them like anything. Where Shri Narshimha 
Rao be.came the Prime Minister we knew 
that he is liberal, wise and intelligent person 
but I am sorry to say that he could not 
understand the whole conspiracy and prom
ises were broken. It always happens that 
Muslims are killed and mosques are demol
ished and we hang our head in shame but 
nobody comes with a solution. You have 
broken a number of promises, Shri Buta 
Singh also said that on 27th September, 
1989 some promises were made but they 
were all broken. Then in N.I.C. Mr. Advani 
promise~HhaUhe mosque will not be touched 
and peace will be maintained there and they 
will abide by the court ruling. The same thing 
was repeated by Shri Kalyan Singh that 
Mosque would not be touched and it would 
be protected, not only once buttens of times 
but thoses people are nowhere today. They 
tell here that they are not guilty. 

Our colleague Shri Gulam Nabi Azad 
gave a good speech. I support him. He said 
that an affidavit was filed and they believed 
it but they were cheated. Why did you not 
understand it. Always promises were made 
and alway they betrayed us. 

Why do they take out this Rath Yatra. 
What was its aim, its only aim was to demol
ish the Mosque and construct a temple. 
Then there are some other friends who pro
ceeded on Ekta-Yatra. Their only in tention 
was to unfurl the.nationalflag in the Kashmir. 
They said that till now the National flag has 
not been hoisted in the Kashmir, what is all 
this. Then, it was announced that Kar Seva 
would begin from 6th. Who did all this? It was 
a sudden unilateral declaration. Discussions 
are going on and they are making efforts to 
sort out the things. But what happened, an 
announcement was made on 6th and two 
valiant persons one Shri Advaniji and other 
Shri Murli Manohar Joshi proceeded from 
Bearas and Mathura for Ayodhy,fl. What was 
their intention? They were mobilising as well 
as provocating the people. They were insti
gating them. We were unaware of it. They 
provoked the feelings of Kar Sewaks and 
asked them to come to Ayodhya in lakhs and 
even then they are saying that they did not 
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know what was ha;>pening. If you did not 
know then who else knew it? These things 
are not meant for maintaining peace. You 
are responsible for it, you have hatched a 
conspiracy. you asked the Kar Sewaks to 
gather there. You made announcements to 
this effect. On the one hand, you say in the 
Supreme Court that you would not do any
thing against the law. You would only do 

, symbolic kar seva chant Bhajans and that is 
all. Then you make an announcement from 
there.That we would not chant bhajans but 
construct the temple 

ja." 

"Dorangi Chhorde Ekranga hoja, 
Sarasar Mom Ho ja Ya Saang ho 

Do not apply double standards. You 
cannot do this forever. This type of mentality 
should not be there. You say one thing in the 
Supreme Court anc the other before the 
people. how long will this go on? This cannot 
go on. This duplicity had been unearthed. 
The biggest tragedy in the history of the 
World had taken place and with that the 
traditions of India have been dishonoured, 
the Law of the land and the Supreme Court 
have been deceived. I would say: 

"Hni Na Badha Tangiye Daman Ki 
Hikayat, 

Daman koJara Dekh, Jara Range 
, Kuban Dekh." 

Vajpayeeji is not here. A" these are 
facts. We know about it. Our heart is burning 
and weeping. But with that we pity on the 
innocense of our Government. They do not 
learn a lesson even after being deceived 
number of times and in the last the dignity of 
india is dishonoured and even then your 
Government does not act. 

What Swami Chlnmayanand was doing 
there. Now the truth has surfaced. This is an 
eye-opener. He we.s saying that they had 
;\ven an u\\lmatum that II the locks were not 
opened by 6th they would break them be
cause Sabri Masjid was locked and prayers 

were not being offered there as well as 
'Oarshan' were not allowed. Who gave this 
ultimatum? The friends belonging to Sangh 
gave this ultimatum. Government came under 
pressure. The court also pressed for it. As a 
result of it the locks were broken on 1 st 
February, 1986. Then we said that we would 
go for Shilanyuas, the Government is free to 
take any action. The permission in this re
gard was not granted till 9th then we per
formed Shilanyas. The Government can 
under pressure. Then what happened that 
kar seva continued and the Government 
failed to take any action until the platform 
was constructed. Our heart weeps, I am 
saying it with heavy heart, it may pinch you. 
I said: 

·Chaman mein talakh navai meri 
gavara kar, 

Jaharbhi kart a hai kahin katon se 
yaari." 

this is a fact and one cannot deny it. 

You always believed them. You be
lieved them blindly. We had gone near Birla 
Mandir. It is not such a matter which should 
be concealed. We said that you have lostthe 
credebility. You said that you have been 
cheated, but why did you not understand it. 
You have been unable to recognise these 
people, we put this allegation on you. You 
did not take timely action. Had you not been 
ignorant, evasive then the law of the land, 
the mo!;que and the secularism could have 
been saved and this incident would not have 
happened. I intend to do some thing and 
then .hink about the pros and cons of it and 
then leave that idea, this has been the ten
dency of the Govenment. She did not take 
any action. When we went to meet the Pri
meMinisterand expressed ourcontidence in 
him that he would save the Mosque, the 
nation and the traditions. We were given full 
asurance. Then what happened in N.I.C. All 
the parties jointly supported him In order to 
save the Mosque, the traditions and the 
nation. But you did not do anything •• ruined 
everthing and the image of the country waa 
tarnished. You did not take any timely action. 
You could do it on 26th or 5th Dec. but why 
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you did not do so. you could even do it on 6th 
at 120'clock.lagreethat your central forces 
could not take any action unless the State 

'Government had asked to do so. But ulti
mately you were the authority but you could 
not take a decision. A magistrate was sent 
there but he was obstructed to go further. 
Kalyan Singh said that if you wish to go 
ahead then take arms and do so. The Gov-
ernmentcontinuedto remain a mute specta
tor and the entire force also remained a mute 
spectator. Ai 11.30 O'\Clock, the demolition 
of the Masjid begins and the dome collapses 
and the entire game is over. At 6 p.m. the 
Cabinet holds its meeting and the Uttar 
Pardesh Government is dismissed, when 
Shri Kalyan Singh has already tendered his 
resignation. These are mind-boggling hap
penings. Yesterday Shri Vajpayee said that 
why does the Government say that it will' 
reconstruct the Masjid. This is the promise of 
the Government and to what extent its image 
will improve in the world is known to all very 
well. The image of the Government has been 
tarnished, the country has been ruined and 
the Masjid has been demolished, secularism 
hascometonaughtandthe justice has been 

, murdered. Vajpayee ji says why does it talk 
of Masjid. Masjid was there and it has to be 
reconstructed. How csn it be said that Masjid 
was not there ... (lnterruptions) The Prime 
Minister had annou,lced from the ramparts 
of the Red Fort on 15th August that masjid 
would be protected. It was said in the Parlia
ment also that the masjid will be protected. 
When it is said, my colleagues get angry. 
Masjid was there it must be re~onstructed 
there and the confidence which Muslims 
have lost should be restored. It may probably 
take some time. It will necessitate dialogue. 
People will have to be convinced. All sorts of 
efforts will have to be made. But everthing is 
happening In contrary to it. A platform was 
raised there and some idols were kept and 
reports are appearing in newspapers that 
'darshan' will also be allowed. The Masjid 
had been pulled down., platform has been 
raised and idols kept there which is illegal 
and is against the directives of the Supreme 
Court. Ttierefore, the Government will have 
to think over It and consult the Supreme 

, Court in this regard. 

Council of Ministers 
What is happening today? Babarism 

reigned supreme continuously for eight days~ 
Why should we talk of far off places. Even 
what continued to happen in Seelarnpur is 
known well to all. H anyone does not know, 
he may visit Seelampur and see what hap
pened there. Killings continued, houses 
continued to be blazed, and blood continued 
to flow In the lanes. Man was killing man and 
the monster was sucking the blooQ of the 
innocent. 

The same situation was there in Bom
bay, Jaipur, Surat, Kanpur, Varanasi, Gul
barga, Calcutta, Bidar and ether parts of the 
country. Everywhere there was the reign of 
the police. J want to say that it was not a 
Hindu-Muslim riot, it was atrocity by police. It 
is quite clear. One may go there and see. 
Houses were burnt, bullets were fired at 
foreheads, and chest of people and not at 
their legs. Houses were looted. burnt and 
destroyed. The children, who have been 
orphaned, cannot get back their parents who 
were kilied in riots. The sisters, who have lost 
their marital bliss, cannot get back the same. 
The Government should realise all these 
things. It is the duty of the Government to 
protect the life and property of every urbanite 
and the Centre should have controlled the 
situation immediately which deteriorated in 
various States ruled by the Opposition which 
failed to do so. In orderto win the confidence 
of the people once more and restore and 
maintain peace and harmony, the recon
struction of the rnasjid is essential. The lost 
confidence of muslims must be restored. 

Moreover, the plice officials who are 
guilty of dereliction of duty and who did net 
discharge their duties properly and were 
involved in 'killings and lootings, should be 
suspended, prosecuted and punished, At 
the same time, riot victims must be given 
compensation. Besides, the dependents of 
those killed and shot dead must be paid 
compensation. It is lor the Government to 
decide whether the compensation amount is 
Rs. one lakh or two lakh. At the same time, 
the injured should also be given compensa
tion and he should be completely rehabili
tated. If the Government does so, we will 
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think that the.Government believes in justice 
and it ca-n there by frustrate communal and 
secessionist politics. If such des is ions are 
made and implemented by the Government, 
peace and harmony can be restored in the 
country to a great extent. 

Now the question is as to What arrange
ments were made by the Government after 
the 6th December. The Government banned 
few organisations. I realise that the Govern
ment has done the right thing. These are the 
organisations which have played with law 
and conventions, these are the organisa
tions which have impinged the secularism in 
the country, these are the organisations which 
have set rule of law at naught, and these are 

, the organisations w~ich have pulled down 
Masjid. It was quite necessary to put a ban 
on such organisations. Since these organi
sations are hostile to country's interests, 
they cannot be allowed to go scot free. The 
highest casuaities were there in Bombay, 
because the Shiv Sena enjoys full freedom 
there. The Government should understand 
this fact and-it shouid not turn a blind eye to 
this fact. Rather, it is necessary to take 
remedial steps. So, these are the organisa
tions which have done a heavy damage to 
the nation and it was quite desirable to 
impose ban on them. 

So far as justice Is concerned, the 
murderer is hanged, The act of murder will 
be treated as crime. but what sort of justice 
Is this that the Jamal-e-Islami was banned 
just to strike a balance? I have made a 
submission to the hon. Prime Minister who 
has assured me to look Into the maUer. It is 
necessary to unmderstand all these things. 
Moreover, there are two orthree more points 

, that need to be understood. Shri VaJpayee 
has deHvered a long speech here ... 

-" MR. SPEAKER: Shri Sulaiman how 
muctI time do you want now you have al
ready spoken for 50 minutes .... 

SHRI EBRAHIM SULAIMAN SAlT: So, 
far as divine laws are concerned, they are 

not just common laws Governing marriages. 
Our hon. Prime Minister understands it very 
well because he is a very learned man. He 
knows Urdu, Persian and perhaps Arabic as 
well. He knows what 'Shariat'is. it is a divine 
law and ,every Muslim is supposed to abide 
by it. It cannot be taken as just a marriage 
law. it is personal law. So far as Sarjah was 
referred, millions of Hindus and Muslims live 
together in Gulf countries happily. They earn 
their livelihood there; bring money with t:'em 
here and support their famil ies. A drama was 
staged there. A statement was made in india 
which 'Io!as interpreted to the effect that a 
contempt was made to the prophet of Mus
lims. Tiley wi" have to safeguard the country 
in which they are living. I am telling a" these 
things because today the no-confidence 
motitln is there before the Government. it is 
very surprising that on lhe one hand, there 
are people, who are responsible for a" the 
killings and lootings and violation of all laws 
and conventions and who took the lives of 
Muslims, and on the other hand, there is the 
Congress Government, dedicated to secu
larism, which showed laxity in making ar
rangements to avert these happenings. In 
such a sitution, one lands in trouble. but I can 
understand that even today there are secu
lar-minded people who love justice. I would 
like to say that it should not be taken for 
granted that if the Government does not 
provide us lair deal and if such unfair treat
ments continued to be meted out to us, our 
places of worship continued to be dese
crated we will have to review our stand to 
extend support to the Government. We want 
to live with secular organisations. The C.P .1., 
the C.P.M., the Janata, the Congress and we 
all have to fight communal forces collec
tively. The Government may tackle this prob
lem judiciously. If the Government does not 
tackle the problem judiciously and does not 
take concrete steps with various other par
ties collectively, then, the history, the poIter
Ity, and the country will not forgive II. I am 
hopeful that the Government will realise its 
duties -and try to make all necessary ar
rangements to provide justice to all 

SHRI ARVIND TRIVEDI (Sabrarkan
tha): Mr. Speaker, Sir, with referetlce to what 
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the hon. Member has said, I would like to 
submit that .... (Interruptions)· 

[English) 

MR. SPEAKER: I am not allowing you. 
h is not going on record. 

(Interruptions)· 

MR. SPEAKER: Shrimati Pratibha Devi 
,Singh Patil. 

• Not recorded. 

[ Translation) 

SHRIMATI PRATIBHA DEVISINGH 
PATll (Amravati): Mr. Speaker, Sir, just now 
we have heard the speech of Shri Sait Sahab 
an hon Member of the House. He said that 
his heart was bleeding forthe nation whereas 
there were people in the country whose eyes 
were overflowed with tears out of joy. If a 
situation like this continues then it would be 
impossible to maintain peace Clnd harmony 
in the country. I would like to remind that we 
have taken the oath of allegiance to uphold 
the constitution before entering this House. 
If at all we are sincere and honest to our oath 
of allegiance, we should not demolish any 
temple or any mosque. We should rather try 
to bring peace and ha,"ffiony in the country. 

Shri Atal Bihari Vajpayee has said 
something important in the course of his 
speech. it is very nice on his part that he did 
not support that incident rather eJ(pre~sed 
his concern. He also said that the country is 
passing throgh a critical phase. Neverthe
less, he said that he would speak the truth 
and nothing else Mr. Speaker, Sir, while 
talking of the. 1ruth'I am Incidently reminded 
of an anecdote. A disciple asked his Guru 
Gurudev, what is the difference between 
Ram and the truth?' The Guru replied that 
the eternal truth is Ram and Ram is the 
eternal truth. the disciple further asked as to 
what was the Interrelation among the truth, 
the Maya and the Brahm. At ttiis the Guruji 

·Not recorded. 

Councl7 of Ministers 
explained that during the period when lord 
Ram was on exile, he was once passing 
though a dense jungle. There was a narrow 
path along which lord Rama was walking 
being closely followed by Sitaji who had 
behind her Sri lakshamanji. lakshman did 
not want to lose sight of lord Ram even for 
a second, but the problem was that Sita ji 
was walking in between Ramand lakshman 
whichobstructed lakshman Irom having a 
continuous view 01 Shri Ram lakshman 
requested mother Sita to walk bit aside so 
that he could have a glimpse of Ram whicle 
walking. He said that he was feeling restive 
without the durshanof Ram. When the mother 
Sita heard it, she started bit walking aside. 
lakshman was now able to ave a continuous 
darshan or glimpse of Shri Ram. The same 
is position of the truth, Maya and Brahmnow. 
It means to say that when Maya comes in 
between the truth and the Brahm then the 
Brahm is not able to see the truth. Suppose 
the party of honourable Vajpayee ji is the 
Brahm andthe demolished mosque is the 
truth i.e. lord Ram, whose idols were placed 
or installed'in the mosque which has been 
deomlished. His party could not see the truth 
or lord Ram. because of the allurement of 
power that came in between them in the for 
of Maya. The structure was a mosque, but it 
was the abode 01 Ram .Namaj was not being 
offered there, but the Arti 01 lord Ram was of 
course being performed. No Ajan was used 
to be given Irom there rether the bell 01 the 
temple used to ring there. Did anyone think 
whether it could be acceptable to Ram, lor 
whom the mosque was demolished? was it 
not a temple? What does the structure make 
the difference? The structure was an excel· 
lent example 01 the amity in the country as 
both a templ.e and a mosque were stituated 
on the same site. It was an excellent ex
ample which India should have preserved as 
a national monument But the people who 
have a blind faith in a particular religion 
cannot provide proper guidance to the people 
of our c.ountry. This was the reason why 
Baba Saheb Ambedkar had to part with 
Hindu religion with lakhs of his followers and 
to joined Buddhism. This is a fact which we 
should realise and accept. 
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The urgent need of the hour is to create 
an atmosphere of mutual trust and amity. 
The whole of the nation is shocked at the 
Incident of 6tt"! December. The situation that 
developed in Ayodhya was watched not only 
by the whole countrl but by the whole world 
with great anxiety and concern . The sad 
incident has no doubt caused a set back to 
the prestige of our country and farnished its 
image. This Parliament is the highest institu
tion of the people of this country. It is sover
eign. The Parliament does not belong to only 
one Political Party or to the Government, 
rather it represents the will of the people of 
the country. It reflects the will of the people at 
large. h symbolises the hopes and aspira
tions of all the Indians, whetherthey are poor 
or rich, or balong to any caste, creed and 
religion, or they are Hindus, Muslims, Sikhs 
or Christians Buddh, Jains orthey are tribals, 
down troddens or they are men or women. 
This is the best and highest welfare assem
bly which thinks for the prosperity of the 
country and where discussion~ are held to 
decide as to which programmes being car
ried out by the Government in the interest of 
the people are to be continued or discontin
ued on the basis of their merits and demer
its. This Parliament is thus a temple, a 
mosque, a Gl:Irudwara or say a vihar for our 
democracy. In these moments of crisis, I 
would like to appeal to all to look after the 
interestrs of not only their own parties but of 
the interest of the country as well and try to 
find some solution to this problem. None of 
us should hesitate in moving a bit backward 
or a bit forward if it contributes to the unity 
and integrity of the c:luntry and if it ensures 
peace and unity in the country. To create 
stability, unity and intergrity in the country is 
now a matter of paramount importance and 
essentialtoCl. The country will survive when 
there is stability. And our religion will survive 
when the country survives. If there Is no 
stability no religion can survive. 

The atmosphere of instability and inse
curity that has been created in the coutry is 
dangerous to one and all. It serVes the inter
est of none. We have all to think with a cool 

mind. We need not go into the minute details 
as to who is guilty and who is not. We have 
not to think as to what has happened, why 
has it happened, how has it happened and 
who has done it. This we have not to do 
because people are in an agitated mood at 
present. 

I once again appeal to all the hon. 
Members and leaders of this House to be 
united in this hour of crisis. The future of the 
country seems to be dark, 'our democracy is 
in peril, our Judicary is iIIusioned. There is a 
threat to public life. We all are equally 
affected by the crisis. To day the situation is 
not such that it should be made a prestige 
issue. If some one thinks that they can form 
a Government by mobilising Muslims and 
Dalit brethern then he is under awrong im
pression. If anyone thinks that elections can 
be wor. 3nd they can come to power by 
arousing the feelings of Hindus, they are 
also under the false impression because 
one can win elections and come to the power 
but merely gaining power is not enough, it is 
very liffiult t6 run a Governmentwhich comes 
to power on the basis of communal violence, 
hatred crime and murder, and it will not last 
long. 

This phase of dishamony and violence 
is temporary in Indian Cultlure and in the 
minds of Indian masses. Indian people 
always believe in mutual understanding, love, 
amity and non-violence and that is why 
Mahatma Gandhi could get sucess in getting 
India free from the clutches of British rule 
without using any violent weapon. He ousted 
the Britishers from the country after mobilis· 
ing tAe people of all castes and religions on 
the ba~i~ of n'on-violence and secularism. 
The principle of non-violence and secular
ism has become the great source of inspira
tion lorthe country. It has ousted the poweful 
Britisheres which had enslaved us. 

It is. my humble request that we should 
not cut this root I don't say that we should not 
follow religion. If we follow religion, it should 
be in our hearts keeping the interests 01 the 
country In our mind. Only then the country 
can be run. We should not convert every 
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street, lane, by -lane, village ~r city into a 
battle field in the name of religion. We should 
not shed blood. Don1 do evil in the name of 

, religion. Today it is the greatest need of the 
hour. . 

Mr. Speaker, Sir, I would like to ask as 
to why this no-confidence motion has been 
moved against Narasimt.a RaoGovemment? 
It is because he trusted somebody. They 
say it was unfortunate and the tragedy hap
pened. The people who assured the House, 
they only have deceived and have crated 
this situation. Now these people are asking 
us as to why did the Government trust them? 
Mr. Speaker, Sir, what can be the reply? I try 
to reply to it. The representatives of the 
prople are present in the house. They should 
t.hink about the future of the country. I would 
like to conclude after saying two lines only. I 
have to say that: 

"Dash ke Hit ke Liye, 
hal Nikaliye Jaldi, 
Band Kijaye Yeh khichav, 
Atalji, Raoji, Shahbuddinji Baithiy 

Ek Sath Aur Pichhhe Ujiye yeh 
Avishwash Prastav.· 

'18.00h!"'S. 

[English] 

MR. SPEAKER: It is decided in the 
B.A.C. meeting that we may sit late. We have 
many hon. Members wishing to speak on 
this Motion. We are going to sit late in the 
night and all,?w the hon. Members to speak. 

SHRJ BASU DEB ACHARJA (Bankura): 
Sir, how long should we sit? 

MR. SPEAKER: We may sit at least 
upto 9 p.m. I think the House agrees Shri 
Mohan Rawale may continue. 

18.02 hrs. 

[SHRIMATI MAlINI BHATIACHAR
A Y A In the Chair] 

[Translation] 

Council of Ministers 
support the No Confidence Motion moved by 
Sri Atal Behari Vajpayeeji on he half of Shiv 
Sena Party. Recently in Ayodhya, the so 
called Babri Masjid was attacked. It was the 
result olthe poliCies indulged in by Congress 
Party for last 45 year to appease Muslims for 
remaining in Power. The attack on Babari 
MaSjid was a retaliation of that· policies. 
Congress party pla~ed this polities without 
caring !~r the entiments of the majority 
community and just for pleasing the minority. 
Though this was purely religious issue, yet 
Congress Party indulged pOlicies in it and 
that is why it has resulted in such a tragedy. 
When this issue was before the Courts, the 
Govemment was telling time and again both 
in Parliament and outside that Babri Moque 
will not be demolished. When the matter was 
before the Courts, the Govemment had no 
right to say that Babari Masjid would not be 
demolished. Supposing the Courts had given 
a verdict? to pull down the Mosque, would 
the GoVl. have accepted such a verdict? In 
fact, the GoVl. has always incited the feel
ings of Muslims. 

[Eng/ish] 

MR. CHAIRMAN: It is decided in the 
Business Advisory Committee that we have 
many members wHling to speak on this 
motion. So we are going to sit late in the night 
and allow the members to speake. We may 
continue at least upto nine o' clock. 

[ Translation] 

SHRI MOHAN RAWAlE: In fact, in a 
way GoVl. was pressurising the Court togive 
decision prohibiting demoliting of the 
mosque. In fact,m the GoVl. should have 
said that it would abide by the decision olthe . 
Court e",en if ithe decision was to demolish ' 
the mosque. SIr, when the Supreme Court 
had given decision in Shah Bano Case ... 

[Eng/ish] 

SHRI SOMNATH CHATIERJEE: 
Madam, I am on a point of order. This is 
nothing but spreading disaffection among 
the people of this country, following different 
religions, following different beliefs. This 
House cannot be misl!tilised forthe purpose 

'SHRI MOI1AN RAWAlE (Bombay- of spreading disaffection among the people 
South Central )! Mr Chairman Sir I rise to ofthiscountry. (Inteffuptions) No derogatory 

'Translation of speech originally delivered in Marathi. 
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things can be said. Nothing can be said 
which will affect the sentiments of any sec
tion of the people of this country. therefore, 
he should not be allowed to proceed further. 

[ Translation] 

·SHRI MOHAN RAWALE: Sir, I need 
your protection. 

[English) 

SHRI RAM NAIK: Madam, I want to 
speak on this point of order. In this House, 
every Member has a right to express his 
views. We have patiently heard the wildest 
abuses given by Somnathji and Suimain
man Saitji. But, he has not abused anybody. 

MR. CHAIRMAN: Mr. Rawale,l ask you 
to keep yourself confined to the NoConfi
dence Motion and not to say anything on 
which you have no cotlcrete evidence. Please 
conclude quickly. 

SHRI RAM NAIK: Why are they disturb
ing him? (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Madam, please look into the records later 
and decide what is to be done. 

( Trans/ation) 

the same Congress Party changed the ver
diet of the Supreme Court. At that time where 
was your respect for the Supreme Court. At 
that time where was your respect for the 
Supreme Court? I can count the misdeeds 
which have peen committeed by the Con
gress Party. When Smt. Gandhi was dis
qualified by the High Court, later on She 
imposed Emergency in the Country. Where 
was your respect for the Courts at lhattime? 
There were many such verdicts which were 
not followed. Many orders which were is
sued by the Govt. in connection with Kar 
Seva were not implemented by the Mulayam 
Singh Govt. A District Magistrate in Kerala 
had issued orderto detain Maulana Bukhari. 
But those orders were not implemented by 
either Central Gov!. or State Govt. because 
the Gov!. needed muslim votes. They wanted 
to come to power and they knew fully well 
that they could gain power if they get muslim 
votes. 

Madam, with your permission I want to 
present some factual evidence. I want to 
quote some extracts fram the interview of 
Shri Madhu Limaye who was the great Par
liamentarian. This is what he has said in his 
interview to 'Bombay Sakal'. He said that if 
digging is done at the Central portion of the 
mosque, it can be ascertained whether 
Temple existed there or not. When the dis
puted structure was intact. it was not pos
sible to carry on digging. But now it is pos
sible to carry out excavation. Hon. Prime 
Minister is present in the House. So, I would 
like to request him not to hurry up in con-

. , SHRI MOHAN RAWALE: Madam Chair- structing the mosque. But, the Govt. should 
person, when the Supreme Court had given take this opportunity to carryon excavation 
decision in Shah Bano Case regarding main- there and if it is proved that Temple did not 
tenance allowance, which is given in Muslim exist there, then you can construct the 
countries, I remember a morclla was organ- mosque there. Hindu community should also 
ised in Bombay by Mullahas and Maulavis give willing co-operation in constructing the 
and they were supported by Congress Party mosque. But if it is proved that Temple was 

, for getting their votes and they pressurised there, then that piece of land should be 
the Gove. Rajiv Gandhi who wanted to take handed over to Hindu community for con-
the country to 21 st Gentury was saying that structing Ram Temple and mosque should 
hewoulddo justice to muslims in this matter. be builty at some distance from the Temple. 
But, he could not do it. In Parliament, this .But now there whould be no doubt in the 
issuewaspoliticised. For pleasing Muslims, minds of people about the status of this 

·Translation of speech originally delivered in Marathi. . 
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disputedstucture. In no circumstances Hin
dus should feel that their deelings are not 
cared and injustice is done to tt19m. There is 

. an opportunity available to you and I request 
the Hon. Prime Minister to use this opportu
nity. 

Madam, Shri Limaye has also suggested 
thatthe excavation at the disputed site shoud 
be done under the supervision of the Su
preme Court and T.V. netwerks all over the 
world should be allowed to shoot the excava-

,tion and televise that film on Doordashan 
and T.V. networks all over the world. The 
court also should take a film of the excava-
tion. Some Muslim leaders also have agreed 
to this suggestion. I request the Hon. Prime 
Minister to consider this suggestion with all 
seriousness. 

Demolition of the mosque was result of 
outburst of emotions. Hundreds of temples 
have been destroyed in this country in past 
centuries. But is there a single instance 
when a mosque has been pulled down by 
Hindus? More than 3000 temples have been 
demolished In this country. But we are 
asking for only threes temples in the country. 
i.e. Ayodhya, Mathura and Kashi Tamples. 
We demand that we want to get back these 
temples. 

[English] 

MR. CHAIRMAN: Mr. Rawale, I have 
asked you to keep yourself confined to the 
No-Confidence Motion. 

( Translation) 

·SHRI MOHAN RAWALE: I am coming 

Councilo( Ministers 
Forthe sake of Ram Temple. nearly two 

lakh people have sacrificed their lives since 
15thcentu,y. Babarwhowasbornin Ujbeki
stan had expressed his desire that his tomb 
should be built in Kabul. In Kabul there is only 
a tomb of Babar and nothing else exists 
there to show his memory. He was driven 
away from Ujbekistan. Finally he came to 
India where he fought with Rana Sanga. 
Rana Sanga was defeated because of lack 
of unity. And in 1528 he demolished the 
Temple which existed there and built a 
mosque. I had earlier pointed out in the 
House that a British officer had written in 
Lucknow Gazette that in 1528 Babar built the 
mosque by demolishing the temple. This 
evidence is by available in Lucknow Ga
zette.lf one looks around the disputed struc
ture one cim find that it is surrounded by 
Laxmanan Temple. Hanuman Temple and 
Sita Temple. All these evidences must be 
considered and justice should be done to the 
people. . 

As it was the outburst of emotion, this 
incident took place. This was an out burst of 
angerby Hindu community. They wanted to 
avenge the insult which they suffered. In the 
Second World War when Germany captured 
Paris, th., first thing that the Germany did 
was to destroy a mounument in Paris which 
was a symbol of insult for them. Babar who 
was a foreigner here in this country builts 
mosques here, where our temple existed. It 
is a question of our faith. I do not want to hurt 
the feelings of any community. But If I tell 
muslims who believe that prophet Moham
med got the gospel in Mecca and so also 
Jesus Christ got gospel truth that it was not 
true then will their feelings not get hurt? 

to the point. I am speaking on their policy. So, it is our faith that Ram Temple 
existed there. That is why lakhs of peole 

Madam,' want to point out that in Babri sacrified their lives. Hindu religion Is one 
Masjld 'Nam,af was not offered in several which preaches tolerance, We do not want 
years, According to prophet Mohammand if masjid of any body. But we want our Mandir 
nama] Is not offered at a place for 60 days, it and this is our demand. Kar Sevaks hadgone 
cannot be called a mosque. Similarly, a to fulfil this demand. But during Janata Dal 
disputed structure cannot be called a mosque. regime, kar Sevaks were brutally killed, their 
This is being mentioned in 'Kuran'. dead bodies were packed in a lorry and later 

·Translation of speech originally delivered in Marathi. 
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[Sh. Mohan Rawale] there are many muslim countries like Egypt, 
Malasia,l~donesia. 

on thrown into Saryu river. An~ all this hap
pened in the country which boasts of democ
racy.ln Pakistan also Hindu Temples have 
been dempolished . 

A lawyer called Pandey had approached 
the Court in 1986 and pleaded that this 
disputed structure was RamJanambhoomi. 
And after the Court gave the decision there 
was violence in our country and also in 

,Pakistan. In India more than 40 temples 
were demolished. Those who call them
selves secular should tell us why they kept 
quiet when 40 temples were demolsished. 
How many of you had protested at that time 
against this? I want to know this from you. 
The total population of Muslims in India 
today is more than the population of Paki
stan. At the .time of partition. there were 1 
crore muslims and 1 crore Hindus in Paki
stan. but today, there are only 21akh Hindus 
in Pakistan. While in India, there were only 2 
crore muslims at the time of partition but 
today there are 17 erore muslims in India. 
The largest population of muslims in the 
whole world today exists in India. 

Shri Sulaiman Sait, Member of this 
House today spoken on secularism. I want to 
tell him that Hindu, muslim, sikhs, Christains 
:lre all brothers in this country. Then why do 
we have separate iaws for Hindus, Chris
tains and Muslims? A~un Singh said that he 
is proudt be Hindu. llutlfeel that one should 
be Indian first and then a Hindu; Muslim or 

, Ch.ristaian. But when we say that we are 
Indians first, then trere should be a com
mon law for everybody. Why there is no 
common Civil Code in this country? 

When Pakistani Extemal Affair Minister 
Begum Ziz.a had come to India, she ex
pressed her views and said 
'Shariyat' ... ( Interruptions) 

-
Madam, family planning is opposed in 

this country in the name of religion. But 

[English] 

MR. CHAIRMAN: I have asked you to 
keep yourseH confined to the No-Confi
dence Motion. 

[ Translation] 

SHRI SHYAM BIHAR! MISHRA: 
Madam, Shankranand ji will be allowed t 
speak on Scheduled Castes and Nitish 
Kumar ji on Mandai issue. Then why he is 
not being an owed to speak? 

*SHRI MOHAN RAWALE: Madam when 
Begum Ziza had come to india, She had 
said the 'Shariyat' is not the last word of 
Allah. But for tetting the votes of muslims, 
Congress has played this polities and it has 
also opposed family planning. Those who 
call us observantists, fundamentalists and 
traitors, I want to ask them how is it that they 
oppose family planning in the name of 
religion when it is follwed in muslim coun
tries. We are fundamentalists. But you are 
sec'Jlar and still you are deing it. 

[English] 

MR. CHAIRMAN: It wil notgo,on record. 
These things would not be recorded. 

SHRI GHULAM NABI AZAD: Let me tell 
you. I am correcting yourself. Neither the 
Congress Party northe Muslims are against 
the Family Planning. We are lor the family 
planning. (Interruptions) 

MR. CHAIRMAN: You go by the factual 
statement where you are sure of that. 

[ Translation] 

SHRI MOHAN RAWALE: I am sure. I 
ean give the proof. 

(Interruptions) 

"Translation of speech originally delivered.in Marathi. 
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Vande Mataram means that we bow 
before our mother. They had said that they 
would not sing Vande Mataram. Vande 

'1'1tIataram symbolises Sacrifice and valour 
of thousands of people which include 
muslims also. At that time, there was no 
opposition to Vande mataram. Now this 
opposition is only by Congress Party. 

[English] 

Just non Sait Saheb was opposing sing
ing of Vande Mataram. He was speaking 
about worshipping of idols.(/nterruptions) 

SHRI EBRAHIM SULAIMAN SAlT: It 
should not be forced. You cannot force 
anybody. 

[ Translation). 

SHRI MOHAN RAWALE: Now a word 
about violence, which took place in Bombay. 
As this issue was referred to by Saitji and 
Indrajeet Guptaji. I Vlould like to clarify the 
position. Since there was reference to Shiv 
Sana. Since the violence started in Bombay 
from 7th Dec. I was present in Bombay and 
toured all the areas. {Interruptions) 

I want to point out that Police force was 
inadequate and the Police did not have rifles 
and other arms. That is why the Police could 
flOt protect the placqs of worship. After the 
demolition of the mosque the Police force 
should have been sent.Maharashtra Govt. 
should have taken care to deploy the Police 
force. but the State Govt. did not take care to 
protect places of worships. The Police force 
ought have been deployed in every area and 
near all places of worShip. But this precau
tion was not taken. I had taken up this matter 
with Hon. Mlnisterearlier and requested him 
that Police fQrce should be supplied neces
sary arms like high speed revolvers, AK-47 
rifles, high speed jeeps etc. But the State 
Govt. did not take steps which I had sug
gested. I have seen that Police did not have 
rifles and they could not give protection. 

Those members who are making alle-

Council of Ministers 
gations against Shiv Sen a should go and 
see the situation. There are manyareas Like 
Bhivandi where Police cannot go. I toured 
man~ places in my constituency like 
Nagpada. I met Muslims as well as Hindus 
and i tried to restore peace there. In certain 
places. Police personnel were also killed. 
There dead bodies are missing. I suggest 
that all places of worships should be 
searched. let those places be mosues or 
temples. Six police personnel were killed. 
Who killed them! There should be judicial 
enquiry into the killing of Policemen. We 
demand that judicial enquiry should be con
ducted into killing of Policemen. The Govt. 
should announce as to who are the criminal
sand which community they belong to. The 
Govt. should announce this first and then 
taken action (fgainst them. 

I would like to tell Hon. Prime Minister 
that today there is a news item in • Indian 
Express." wh ich says that 12 boxes of arms 
wort!". 50 lakh of rupees have been sent from 
China to kill Kar Sevaks. I want to appeal to 
the Prime Ministerto be very cautious about 
this. Otherwise, there will be retaliatory out 
burst again. The name of Dr. Babasahib 
Ambedkar is chanted so of ten here. He was 
the framer of the Constitiution. But you dis
missed foru State Govts. which were consti
tutionally elected. Of course. Kalyan Singh 
resigned as Chief Minister. But three State 
Govts. were dismissed without any consu
lalition with them. Our law is such that it can 
let off hundred criminals but it does not 
punish a single innocent person. -Even a 
criminal is given an opportunity to defend 
himself. But why this opportunity was not 
given to these State Govts. I would like to tel 
the Hon. Prime Minister that even now we 
have respect for him because you took care 
to see thatthere was no firing on KarSevaks. 
I app~eciate your feelings. But at the same 
time I wantto say that Arjun Singh is bringing 
you in trouble. His name is Arjun and he is 
like Arjun in Mahabharata. Though he has 
shot an· arrow towards BJP everybody is 
aware that it is dircted towards the chair of 
the Prime Minister. (Interruptions) To day 
Mamta Banerjee, communist MP has said 

·Translation of speech originally delivered in Marathi. 
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that the Govt. is not in a post it ion to control 
the situation. There army should be sent. 
That is why Communists are siding with 
Congress Govt. so that it does not fall. 

(Interruptions) 

Unfortunately, there is ban on RSS. But 
, the same RSS had heloed Congress in form
ing Govt in Jammu 8. Kashmir. Just now 
Gulam Nabl Azad said that young persons 
have taken to guns in Kashmir. I want to tell 
himthat it is because ofthe Congress Policy. 
Independence Day is not celebrated there. 
Our Nationa Flag is burnt there. 14th August 
which is the Independence Day of Pakistan 
is observed ihere. If somebody celebrateds 
15th August by lighting lamps terrorists enter 
their house and kill them. When thousnads 
of people were rendered homeless their 
property was looted or they were killed, 
where were you at that time? Their condition 
was also like the refuges. Who came to India 
from Pakistan at the time of Partition? What 
have you done for them? You could not do 
anything to protect them. Nearly 2 crore 
muslims came from Bangia Desh to India 
after Bangia Desh war. why did you not send 
them back to their country? You did not do it 
because you did not want to lose their votes 
and you did not want to displease muslims in 
this country. All this is the result of the policy 
pursued by the Congress the culmination of 
which was the Ayodhya tragedy. Hindu
Muslim riots are very unfortunate. We al
ways have sympathy 10r the victims 01 
communal riots. Bu: these victims are the 
victims of the policies of Congress Party. 
With these words, I thank you for giving me 
an oppoertunity to speak. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCESANDPENSIONS (SHRIMATI 
MARGARET ALVA): Madam Vice-Chairper
son, events of the 6th of December, 1992 
have shocked the conscience Of this nation. 
For long we have come to believe that in 
spite of all our differences overthis issue that 
the promises which had been made that the 

Masjid would be protected, wou!d be kept by 
the Bhartiya Janata Party. Unfortunately In 
spite of all their promises all their commit
ments, it is they who have betrayed the fai~ 
of the people, betrayed the Prime Minster's 
confidence that they would stick to their 
words and betrayed, if I may say, the nation 
itself. What followed after the 6th December 
is now a sad chapter in the history of our 
innocent people have died, blood has been 
shed and untold destruction has taken place. 
But more than anything else, I think, it is the 
commitment of this nation to secularism 
which is now being questioned all over the 
world. 

Madam, when I heard Shri AtalBehariji 
speak yesterday, I believed that there had 
been a kind of a change of heart somewhere. 
He seemed apologetic for what had hap
pened though he never apologised. But he 
did say that none of them wanted it happen 
and it was, perhaps, an act of vandalism. He 
even went to the extent of saying that those 
who are responsible should come forward 
and identify themselves as if the BJP and the 
RSS did not know who they were. Unfortu
nately, by this evening, even that seems to 
have disappeared and the same of old 
speeches have come. There were some 
Members who objected to what the hon. 
Member was just saying. I do believe that 
this speech should be on record. It should be 
seen by posterity what they stand for. I think, 
this country needs to know that in spite of ali 
that has happened, they are stili wanting in to 
stick to what they have been dOing over the 
last few years. There can be no change with 
people like this, whether in Parliament or 
outside. 

Madam, it is a strange this that thing 
party which has been responsible for what 
has happened should come to this House 
with a vote of no-confidence against the 
Prime Minister and the Govemment. It is 
they who repeatedly promised that they would 
abide by all the promises that they had 
made. Their leaders, both inside and outside 
Parliament, were saying that the Mosque 
would not be touched. They gave assurance 
even up to the 6th that they were going there 
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for cleaning up operation, for Bhajans, for 
religious practices and so on. And what 

~hEtppened. Tod::y we are told that they were 
not able to control their own people. You 
were there. The leaders were there. You 
were sitting right there. How is it that you 
who were there were not bale to stop your 
own people from what.they did? If you really 
believed yourpromisas that you had made to 
the Supreme. Court, to Parliament, to the N IC 
as well as to the Prime Minister then you 
should have acted. It is obvious that you 
have no control over :he BJP, over the VHP 
or the Bajarang Dal or the others who were 
involved in this whole incident at Ayodhya. 
You used them and today you are trying to 
say that you were helpless, they did it, we 
were not part of this whole thing. It is your 
refrain: It is now coming to light gradually that 
you had decided that you would fool every
body and get what you wanted. 

I would like to say that after that what 
has happened. Today around the country, 
among Hindus themselves, there is a sense 
not only of sadness but also a sense of 
shame that a thing liKe :his could happen in 
this country, There are those in the BJP and 
maybe in some other parties who said that 
the majority's sentiments have to be re
spected, thatthe majority sentiments cannot 
be hurt. Madam, we do agree that the major
ity community has its own traditions, has got 
its rights and its sentiments. But I would like 
to say that among them, the overwheliming 
majority is secular. The common Hindu in 
this country is the most secular individual. , 
see no reason why the BJP should believe 
that they represent 311 sections of the Hindu 
people in this country. The majority of them 
are against what they are doing. They be
lieve in exploiting religious sentiments which 
they have dome since independence. In the 
1950s, it was Hindu Hindi-Hindustani, in the 
1960s, it was "Gorakshaa,· it was the Ganga 
Jhal movement, and in the 1980s it became 
Ram Mandir. Each decade, they come out 
with a new slogan, with a new programme 
and believe that they can keep fooling this 
country permanently. 

I think the time has come whenwe have 

Council of Ministers 
to, once and for all, get our directions clear. 
What does secularism means? Different. 
people are interpreting it differently, may be 
to suit their own interests. Today, in India, 
secularism means, as has always been to 
us, that every religion has a place and has a 
right to exist. We have never said that there 
is no place for anyone in this country 

I am quote just one slogan which the 
BJP had raised during the last election 
campaign. 

• Musalmano Ke Liye Do Hi Sthan
Pakistan Ya Kabistan" 

These were the slogans which were 
raised by the BJP cadres during the last 
elections. 

I would like to ask Shri Advani, who is 
not here toady, as to what were his intentions 
when he said" Why are there no Hindu 
Muslims and Hindu Christians· as if to be 
Christians and Muslims, was not to be patri
otic or not to be Indian. We are born and bred 
in this country. Today, though I have never 
claimed to be a minority. 

(Interruptions) 

SHRI ANNA JOSHI (Pune): Nowhere 
that slogan was there. Would you please tell 
us where it was mentioned? 

SHRIMATI MARGARET ALVA: I have 
seen the slogans written on the posters and 
pasted on the walls. I have seen them in 
Rajasthan. 

SHR I ANNA JOSH I: I request you to cite 
them out. 

[Translation] 

Where has the B.J>P. raised this slo
gan? 

[English] 

MR. CHAIRMAN: Please do not inter
rupt her. 
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[Translation] MR. CHAIRMAN: You please sit down .... 

SHRIMATI MARGARET ALVA: I have 
myself seen it ... (Interruptions) 

SHRI V. DHANANJA YA KUMAR 
(Mangalore): The B.J.P. has not said it. It is 
the creation of your mind ... ('nterruptions) 

SHRIMATI MARGARET ALVA: If it was 
not the slogan of the B.J.P., it might be of the 
Bajrang Dal or any organisation associated 
with you. All these organisations belong to 
your party. (Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): It 
is not proper to associate Shri Ad_vaniji with 
the slogan- • Hindu Hit Ki Bat Kargea Wahi 
Desh Per Raj Karega '. But Advaniji had said 
that he was not talking in the interest of 
Hindus only but he talked about the interest 
of all the people of the 
country .... (Interruptions) 

[English] 

MR. CHAIRMAN: Please allow her to 
have her turn. She has not yielded. Please 
sit down. 

(Interruptions) 

[ Translation] 

SHRIMATI MARGARET ALVA: We 
have also gone on election campaign. We 
have also observed all that what you have 
written on the walls there. I also know it and 
I have also seen it. Don't talk much? I have 
seen it in Rajasthan.(lnterruptions) 

You should also admitthat you too have 
seen it.. (Interruptions) 

AN. HON. MEMBER: Don't make a 
wrong statement?( 1.1terruptions) 

SHRIMATI MARGARET ALVA: Yester
day you were talking about speaking truth 
and today no one is supporting me ... (Inter
ruptions) 

[English] 

SHRIMATI MARGARET ALVA: I will 
talk about everything. I have listened for two 
days witt,out disturbing anyone. I never dis
turbed anyone of you when you spoke, even 
when you said worst things. 

Madam, the court judgements have been 
ignoied, constitutional guarantees have been 
ignored and I must also say that the commit
ments which were made by them have been 
betrayed. Atal ji is not here today. He spoke 
yesterday. I believe he is not well. I do 
appreciate that I must say that when he 
spoke yesterday, he said that he was was 
also betrayed. We do realise that Atal Bihari 
ji and men, perhaps, like Jaswant Singh ji, 
many of them do not really know as to what 
is happening though in Parliament, they are 
saying the things which have to be said. But 
there are others somewhere else about 
whose activities perhaps half the time they 
do not know and yet they are here to apolo
gise or: that behalf. Yesterday-he said that" 
I seem to be the only liberal on this side". We 
do realise that men like him who are perhaps 
liberal on that side are one or two. But the 
rest of them seem to think that what they 
believe in has to bec~me national policy. But 
I would like to say that this slogan 01 the Ram 
Mandir may have brought them more seats 
lasttime. I was listening to the speeches this 
afternoon. It was rightly said to them do not 
think that you are going to multiply yourseats 
by slogans like this. What you have done 
today will never be forgotten by public be
cause as I have said, the common Indian is 
secular .. I am a Christian. I do not have to 
apologise to you for being a minority'; nor do 
I require a certificate from you for my patri
otism. I am what I am and I will be what I am. 
But I want to tell you that if you believe that 
there is no place for others in this country and 
that or.ly you have <>. right to live and do what 
you want, then you are destroying this coun· 
try. I can tell you that what you have done in 
Ayodhya is an assault on the secularfounda
tions of this country. Never before 9id we 
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believe that this could happen in independ
ent India. 

You are talking about re-writing history. 
How many years are yo u going to go back to 
re-write that history? How many centuries 
back are you going to go back? You will have 
to go right back to the Aryans who came from 
Central Asia and settled in this country. That 
is where your roots go back to. Do not forget 
where they came from. How many centuries 
are you going to go back to? We know who 
came when and where they settled, what 

, they brought with them, what they built and 
what they constructed. 

SHRI MANI SHANKAR AIYAR (Mailad
umturi) Send these Aryans back .. (Interrup
tions) 

PROF. RASA SINGH RAW AT: You are 
also an Aryan. 

SHRI MANI SHANKAR AIYAR: Send 
people like me. (Interruptions) 

[English] 

SHRIMATI MARGARET ALVA: Madam, 
I seek your protection. (/nterruptions) 

Do not ask today's generation either of 
Muslim or of anybody t:> apologise for what 
happened five hundred years ago. Do not 
hold them responsible for what happened 
five hundred years ago. You cannotgo back 
to that extent. 

I would like to ask them, il somebody 
tells them that the Taj Mahal was built on a 
temple two thousand years ago, are they 
going to go and demolish it? Are they going 
to demolish the Red Fort if they find that 
something was there long before? Are they 
going to demolish the Parliament House 
tomorrow if some archaeologists say that 
there was some temple here two thousand 
years ago? What are they talking about? 

Let us not go mad in our pursuit for 
religion. It has been rightly said that those 
whom the Gods wOl.;ld destroy, He first makes 
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mad. I believe that this religious madness 
hasg,·ippedtheBJPtoday. Youwanttocash 
in on religious feelings of the common, inno
cent people of this country. You think that 
you can win your elections and your politics 
by exploiting the religious sentiments of this 
nation. Everyone of us are religious people 
in this country. Do not think that only you 
believe in something and nobody else has a 
right to believe. 

. What may have happened in the past is 
no fault of those who are living in this country 
today. If you try to put that blame on them, 
history is never going to forgive you. Do not 
repeat the mistakes of the past and remem
ber that we are in a secular free country 
where we have to live together and we have 
to work together. 

The challenge before us is what is the 
soluton to what has happened in Ayodhya. 
Various people are saying various things. 
May be, there is no readymade answer to
day. But I can tell you one thing that we sit 
together discuss and find answers; all ihose 
of us who are committed to a united India, to 
a secular India and to an India committed to 
certain basic ideals; there can be no solution 
to Ayodhya. You can take another fifty thou
sand people or another fifty lakhs of people. 
That is not going to heal the wounds and not 
going to find a solution. We will have to 
dedicate ourselves and perhaps dedicate 
Ayodhya itself to this great commitment of 
the nation to secularism. Do not think that by 
building one temple at one time in history you 
are going to be made heroes for eternity. 
Rememberthat your hands today are soiled. 
Your credentials today as citizens of a secu
lar country are in question. 

The very intentions of your party today 
are being questioned by people who had 
believed that you were capable of doing 
something for this country. You today are 
looked upon as those who cannot be trusted, 
who betrayed the faith of the Prime Minister, 
who betrayed the faith of Parliament and 
betrayed the faith of the secularforces in this 
country that you would stand by the commit
ments you had made. H anything, you should 
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have come to this house and apologized. 
Instead you come and you pOi.ot a finger at 
the Prime Minister and say:-

·You have committed a crime and there
fore you must resign." How is that possible? 
That is not the way. If there was anything 
wrong that the Govemment did, it was our 
misplaced trust you we believed that you 
would stand by what you had said. 

The dismissal of the Government has 
, been talked about. Yes, we are not apologis
ing for the dismissal of those four Govern
ments. Those who claimed that they were 
openly from RSS, that they belonged to this 
organisations, had roo right to run the Gov
ernments. They have no right to continue to 

. run democratic Governments in a secular 
State. 

[ Translation] 

SHRI VIREND~A SINGH: We are the 
members of RSS, you get us expelled from 
the House. 

SHRIMATI MARGARET ALVA: Please 
leave the House. 

SHRI MANI SHANKAR AIYAR: He 
should be arrested. 

[English] 

SHRIMATI MARGARET ALVA: I want 
, to say one thing. Governments have been 

dismissed by different Governments sitting 
here at different times for different reasons. 
You held up Parliament for eight days be
cause Mr. Advani wa.s arrested. In this very 
House, you sat as Members of the Janata 
Party in 1977-78 and watched Shrimati In
dira Gandhi expelled from this House and 
sent to jail. Forwhatcrime? You sat here and 
did this yourself. 

lTtanllation) 

SHRI CHOTEY SINGH YADAV (Kan
nauj): It is a point of order. Our colleague has 

[English] . 

• I belong to RSS". 

[ Translation) 

He is giving a threat. 

[English] 

It should come in the record. 

[ Translation] 

SHRIMATI MARGARET ALVA: It has 
been recorded. 

SHRI CHOTEY SINGH YADAV: It a 
person daringly says that he has been be
hind the demolition ofthe mosqueorhurtthe 
sentiments of people in the country (lnter
ruptionsj 

Those who make laws are silently watch-
ing. 

MR. CHAIRMAN: You please sit down, 
it has been recorded. 

SHRI VIRENDRA SINGH: Nobody can 
question the nationalism of R.S.S. 

[English] 

SHRIMATI MARGARET AL VA: The fact 
that your Chief Minister resigned, the fact 
that Shri Advani resigned - that you took 
responsibility and said, yes, something has 
happened for which we have to pay the 
price", means, you had accepted that some
thing had gone wrong and that you had to 
step down. So, those State Government 
which were also a part of the entire conspir
acy, had to go down. (Interruptions) 

( Translation) 

SHRI MANI SHANKAR AIYAR: n I am 
appointed as the Minister of Home Affairs I 
will arrest you. 
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MR. CHAIRMAN: Mani Shankarji, how 
, will the proceedings of the House be con

')I(iiJcted in this manner, you please sit down. 

SHRI VIRENDRA SINGH: Lei the Hon. 
Prime Minister appoint him as a Minister. He 
wants to arrest us. (I'lterruptions) 

MR. CHAIRMAN: Let him speak, you 
please sit down. 

[English] 

SHRIMATI MARGARET ALVA: If what 
Mr. Atal Bihari Vajpayee said yest~rday that 
they did not know who they were, that they 
were sorry for what the kar setiaks did, that 
they had no control over them, that they had 
nothing to do with them. I would like to ask: 
Why were the big receptions arranged and 
organised by your party and by your leaders 
forthekarsevaksreturning home?Whywas 
your party so involved in taking them in 
processions and In making such bing heroes 
out of them after they had come back from 
Ayodhya, after this act of ' vandalism', as 

'Mr., Atal Bihari Vajpayee called it yester
day? And yet you say: 

[ Translation) 

We were not aware of anything. We 
were busy in singing Bhajans. A group in
dulged in thi.~ Act. We are not aware of it. 

[English] 

How can you say that when today you 
show openly that you are taking them back 
as if they are coming back from a war front 
having fought a battleforthis country and its 
security? Madam, I would only say this that 
today there is a sense of insecurity in this 
country. Those in different parts of the coun
try who have suffered and who have paid a 
price for this act of betrayal of yours are 
asking what their future is. Mr. Ghulam Nabi 
Azad spoke about tho great challenge which 
faces the Muslimcornmunity. Yesterday, Mr. 
Indrajit Gupta asked, • How is it that none of 

• the Christians have spoken in this House? 
Why are they quiet?" Perhaps, they have not 
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been heard because we are a very disci
plined community who have never gone to 
the streets and have never protested. I have 
got reports here with me. No debate took 
place in the House during the last so many 
mont'ls of your rule on what was happening 
in Madhya Pradesh. Our convents have been 
attacked. If I mention names then you will 
say not to mention names of people who are 
not in the House. Members of your party 
have been mentioned in national newspa
pers, the names of Members who entered 
the convents and who dragged women by 
their hair and who had molested nuns and 
destroyed furniture .... (Interruptions) 

[ Translation] 

DR. LAXMINARAYAN PANDEYA: 
(Mandsaur): What did your party workers do 
in Madhya Pradesh? 

SHRIMATI MARGARET ALVA: Army was 
deployed in Nagalaild and Mizoram to tackle 
them .... 

[English] 

Did your elected Governments in 
Madhya Pradesh ever apologize fer this? 
Did you ever pay any price for all these acts"? 
Here are the petitions from Christian asso
ciations of MP .. (lnterruptions) 

[ Translation] 

PROF. RASA SINGH RAWAT: Poor 
people have been exploited and forced to 
change their religion .... 

SHRIMATI MARGARET ALVA: Madam, 
they do not have sole right to propogate 
religion and faith. People of all religion are 
there ... 

[English] 

Convents have been attacked and I am 
very sorry to say that in two BJP- ruled 
States, nuns have been raped .... 
(Interruptions) If it were to happen to your 
sanyasins would you have remained 
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quiet? .. (lnterruptions) ... H has happened in 
Mabarashtra and I am concfemning that 
also.( Interruptions) 

[Translation) 

DR. ANNA. JOSHI: What happened in 
Maharashtra? 

DR. LAXMINARA YAN PANDEYA: What 
did the Union Ministers say in Madhya 

• Pradesh? I would point out here that commu
nal riots broke out because the feelings of 
people were incited ... 

SHRIMATI MARGARET ALVA: I would 
like to ask you whether you have gone through 
the Press reports on this issue. A petition 
was filed in this regard, have you ever gone 
through it? Did the Government of Madhya 
Pradesh do anything? Didthey apologise for 
it? Nothing of the sol'! took place., It is on 
records. Even police complaint was not filed. 

[English] 

They are refusing to file the cases. You 
are refUSing becau~e the BJP youth wing is 
involved., (Interruptions) 

[ Translationl 

The names of BJP youth activities have 
b&en published in the newspapers, but no 
FIR has been filed till today ... 

[English] 

Therefore, I am telling you not to justify 
it saying that they are individual cases. For 
that matter, even the mosque is an individual 
case. What are you talking about? Please 
remember that for all that you do, there is a 
reaction also among the common people. 
They cannot go and create riots and they 
cannot go and attack like some others might 
but there is a sense of hurt and a sense. of 
insecurity which you have created in this 

coun:ry. Therefore, I am saying that today 
perhaps even more than what happened on 
the 6th December, what hurts many manY 
people in the country is the fact that Parlia:-l' 
ment failed to discuss this issue. For almost 
ten days, you were stalling the Parliament 
not allowing a debate or a discussion or even 
a condemnation of what happened in 
Ayodhya. What were you trying to hide and 
what were you trying to stop in this House? 
You were speaking as if an individual of your 
party was more important than the debate 
which was to give a message to this nation 
that this Parliament, this nation and this 
Government headed by our Prime Minister 
is committed to secularism and to keeping 
protecting the interests of the minorities. I 
would therefore say that the time has come 
that there has got to be a movement of not 
only political parties but also secular political 
like minded people in this country to protect 
the rights and give a sense of security to all 
people. I am not saying only for minorities. I 
say once again that the common people of 
this country are secular and committed and 
they are not going to tolerate these acts of 
vandalis. Do not equate yourselves with the 
terrorists in Jammu and Kashmir or any
where else! If you are a terrorist, then say 
you are a terrorist party. Otherwise, accept 
the secular demands of this country and 
learn to be a part and parcel of it by respect· 
ing the constitutional commitments which 
have been made to the 
people .... (Interruptions) 

[ Translation] 

SHRI MADAN,LAL KHURANA: (South 
Delh'): Hon. Speaker, had announced that 
the next turn was of BJP. Only one person 
from our side spoke yesterday as we were 
told that it was now the turn of 
BJP .. (Interruptions) 

[English) 

MR. CHAIRMAN: I am only following 
the list which has been left by the hon. 
Speaker: , 
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[ Translation] 

SHRI MADAN LAL KHURANA: You 
should give at least this much justice to us. 
You are in the chair. The Debates continued 
for eight hours yesterday and seven hours 
tody but only two speakers from our side 

• have spoken so far. What is tliis? Are we 
sitting here just to be condemned? Will we 
not be listened sit down. 

MR. CHAIRMAN: Alright, please sit 
down. 

SHIR MADAN LAL KHURANA: If you 
do not allow Os,. we would walk out. Only one 
member from our party has spoken since 
moming today. Yesterd3Y only ShriAtal Bihari 
Vajpayee spoke. He had moved the motion. 
The hon. Speaker had af1nounced in the 
morning that 5-6 members will be given 
chance to speak. We have been sitting here 
since morning waiting for our 
turn ... (lnterruptions) 

. MR. CHAIRMAN: Khuranaji, you please 
sit down. Let Shri Satya Pal Singh speak 
first. (Interruptions) 

[English] 

MR. CHAIRMAN: You are a very senior 
Member. Please sit down. 

( Interruptions) 

[ Translation) 

SHRI RAJ VEER SINGH: We are also 
not being hoard. This Is not the way. you 
want to suppress our voice ••.. (Interruptions] 

MR. CHAIRMAN: I have told you that 
VOU wlU also given a chance after him. 

(Interruptions) 

[MR. SPEAKER in the Chair] 

18.54 hrs 

SHRI MADAN LAL KHURANA: Mr. 
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Speaker, Sir, only today in the morning you 
said that four members of our party will be 
given chance to speak. 

MR. SPEAKER: Khurana ji, your mem
bers are our members. All will be given a 
chance to speak. (Interruptions) 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, permission to speak should be given in 
accordence with the ratio. 

[English] 

tAR. SPEAKER: Let there not be any 
misunderstanding. 

(Interruptions) 

MR. SPEAKER: No member should 
have any misunderstanding. Two members 
of your party have already spoken. 

SHRI MADAN LAL KHURANA: No one 
of them were a mover. 

[English] 

MR. SPEAKER: He is a member of the 
Party. He would be replaying also, I sup
pose. I have already told some of the hon. 
Members that we will try to adjust as many 
Members as we can and at least one Mem
berfromeach affected Stale will certainly be 
given and something more also. But, there 
are so many Members who want to speak. 
Please don't get agitated. We will give you 
time. 

[ Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, two members of the Party which has a 
strength of 20 members In the House have 
spoken whereas only one member 01 our 
Party having 119 members in the House has 
been given the opportunity to speak ... 

MR. SPEAKER: No, this is not the case. 
Please sit down. 

( Interruptions) 
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[ English] that how many BJP Members have spoken. 

MR. SPEAKER: Let us understand this 
thing that in this House, the time given to the 
Members is in proportion to their number in 
the House. As far as possible, we try to stick 
to it you will be finding that the parties having 

, less number of Membe"rs generally get more 
time than they should get. We will see to that 
and you request assured that we will give 
you time. 

[ Translation] 

SHRI ~ADAN LAL KHURANA: I had 
gone with your permission. 

MR. SPEAKER: Listen to me, I was 
going to call you, although Mr. Jaswant 
Singhji's name was also there but I had been 
informed that you were 10 be called. You had 
gone out for some work. I could not find you 
here so I asked Mr. Jaswant Singh. I shall 
give you time, you had gone with my permis
sion for half an hour and had told me that you 
would come here but when I could give you 
time I asked Mr. Jaswant Singh but he said 
that Mr. Khurana would speak. Therefore do 
not get agitated. I would give you time. 
( Interruptions) 

MR. SPEAKER: I had enquired about 
you from your party colleagues. Mr. Jaswant 
Singh ji said that Mr. Khurana would speak. 

( Interruptions) 

MR. SPEAKER: First of all Shri Yadav 
would speak thereafter Shri Mani Shanakar 
and then I would give you time to speak. 

( Interruptions) 

MR. SPEAKER: All right, Shri Khurana 
would speak after Shri Yadav and then Shri 
Mani Shankar would speak. 

[English] 

SHRI RAM NAIK: We are not disputing. 
You kindly see how many Congress Mem
bers have spoken today and in proportion to' 

MR. SPEAKER: I will give you the ac
count of the time tomorrow. 

[ Translation] 

SHRI SATYA PAL SINGH YADAV ( 
Shahjahanur) : Yesterday Shri Atal Biliari 
Vajpayee initiated the discussion on this no
confirjence motion. He had said at that time 
that if Shri Advani ji would have been called 
here and had given a speech here then it 
would not have unleashed a storm .... 

MR. SPEAKER: Do not waste yourtime 
on it today; come to your pOint. 

SHRI SATYA PAL SINGH YADAV: I 
a.m talking about my point only. I intend to 
say that if Mr. Advani could not come and 
make a speak here .... 

MR. SPEAKER: I cannot give you time 
for such things, considering th paucity of 
time, come to your point. I know that you are 
a good orator and last time also you spoke 
very well, therefore do not mention irrelevent 
things and come to the point. 

SHRI SATYA PAL SINGH YADAV: I 
know Sir, and I am coming to my point Sir, if 
he did not come ..... 

MR. SPEAKER: If you go on repeating 
this point then I will not allow it to go on record 
and also not give you time. you come to the 
point. 

SHRI SATYA PAL SINGH YADAV: I 
want to submit that the B.J.P. Members 
wanted to show that how much worried was 
their leadership due to happenings' in 
Ayodhya on 6th December. Many Members 
from ruling side including Ghulam, Nabi Azad 
and Rajesh Pilot Saheb gave emotional 
speeches and reiterated that they are having 
many video cassettes which shows that what 
they did there on 6th December. We neither 
belong to ruling nor we have any cassette 
but we have seen only one photograph of 6th 
December. which shows that the way san-
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yaslni Uma Bharti is sitting on .the shoulders 
of President of B.J.P. ShriJoshi and they are 
expressing their happiness on demolition of 
the Mosque and their happiness overit shows 
that how they planned all these things and 

, acted in a destructive manner. I would like to 
subm~ that they have not only demolished a 
Mosque there Sir. It was not only a mosque 
or a structure. Sr, it has hurt the feelings of 
crores of people. Ar. atmosphere of tension 
Is prevailing among them. 

Sir, Mr. ,Advani was arrested and there 
was nothing new in it. Many others were 
arrested before this, Kalyan Singh Ji ar
rested Mulayam Singh Yadav, V.P. Singh 
was also arrested by Kalyan Singj. Even 
Mrs. Indira Gandhi was arrested. It is not a 
big thing to be arrested. It is not a strange 
thing. Sir, when one does any crime then one 
is bound to get punishement for that. With 
that a ban has been put on the communal 
organisations, this also has been put on the 
communal organisations, this also has been 
a practise in the past also. this is also not a 
strange thing if the Governments have fallen 
or have been dismissed or have not com
pleted their full term. his has not happened 
first time, it has happened in the pat also on 

• number of occassio·1S. What is special in it? 
B.J.P. people cannot say that something 
strange has happened, or they have been 
attacked but I want ~o subm~ that today the 
Central Government and V.P. Government 
both the Government malig ned the image of 
our country. Both the Government remained 
as silent spectators when the structure was 
demolished.' 

Sir, you might rememberthat in order to 
avert this national tragedy there was a dis
cussion In the HOUSEl on 3rd of this rT1Qnth. I 
had submitted that by issuing order in this 
regard the Supreme Court was dOing Its duty 
and the people of R.S.S. B.J.P and Kar 
Sevaks were reaching Ayodhya and the 
setting out from Kashi and Mathura Shri 
Advanl and Shri Joshi were doing their du
ties but our Central Government was sitting 
idle. That day hon. Prime Minisfer was not 
here but hon. l;iome Minister was present 
here, I had asked the Home Minister that as 
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per the statement of Shri V.P. Singh if 
Kalyan Singh gives resignation then what 
would he do? Hon. Sir, I had raised this 
question that suppose lakhs of Kar Sevks 
arrive in Ayodhya and if the U.P. Govern
ment tenders ~s resignation then what would 
you do? Sir, when in order to protect the 
constitution Mulayam Singh ordered firing, 
then 16 persons were killed but today 1600 
persons have been killed. At that time I had 
asked hon.· Home Minister that what ar
rangement would you make for 6th Decem
ber and it is in the records that Home Minister 
had said-

[English) 

I have made all the arrangement. At 
this state, I do not want to open my cards. 

[ Translation] 

I do not want te open my card. I have 
made all the arrangements and I also asked 
that who would give orders, directions to the 
200 odd companies of C.R.P .F. despatched 
by you as it was under the control of U.P. 
Government but you did not answer to it. I 
wish to submit that the Government of Shri 
Kalyan Sing h had presented 5 affidavits and 
as Prime Minister has told, he wrote 12 
letters. It is allright that it is the responsibility 
of the Prime Minister and he may believe 
those affidavits and letters but with that it 
was their utmost duty to make alternative 
arrangements to control the situation. But 
Sir, by remaining in active the Govemment 
has created such an atmosphere in the 
country that it has not only hurt the secular 
forces but also forced the minorities to live in 
atmosphere of fear. The Government should 
have made some a;rangements in this re
gard which .she did 1'10t do and on this some 
of our colleagues are talking aboutthe reSig
nation of the Prime Minister. I would like to 
say that this is not the time to ask the Prime 
Ministerto tender his resignation. At this time 
we should let this Government to be stable. 
We should not intervene in its working. If we 
try to create any unstability then the whole of 
the Nation would come under its grip. I would 
like to ask the people who frequently quote 
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, Maryada Purushottam Ram's name and even 
clam to be his follcwers but they must 
remember that Lord Rama, was such a great 
person who went into exile for 14 years 
leaving his throne j!';st to fulfil the wish of his 
brother but these are the people who are 
instigating brothers to cut each other's throat 
forthe last of the power. Is it the diginity of the 
nation. These B.J.P. people today say here 
as our younger brother Virendra Singh says 
that we belong to R.S.S. you may hang us. 
lIeel that the law of any country do not permit 
to hang us. I feel that the law of may country 
do not permit to hang somebody to death. It 
may be you facism that you may hang any
body without trying him legally,. You have 
said twice here ..... (Interruptions) 

SHRI VIRENDPA SINGH: I have said 
that R.S.S. is a nationalist organisation and 
I am proud to be a member of it. I still say it 
in the House. (Interruptions) 

SHRISATYAPALSINGHYADAV: It is 
, nota matter of pride. I am telling this because 

he said that he should be 
hanged .... (Interruptions) 

SHRI VIRENDRA SINGH: If it is baned 
and if the Government permits me to hang, 
I am ready ..... (Interruptions) 

SHRI SATYA PAL SINGH YADAV: 
There is no such provision of hanging a man 
of R.S.S. under our law. The question of 
hanging, therefore, does not arise .. (Inter
ruptions) 

SHRI SATY A SINGH YAQAV: There in 
only one big mistake that the Government 
has committed. As It is said: • Raghukul Rit 
Sada Chali Aaayee, PranJayee PerVachan 
Na Jayee ". On the one hand, Dashrath 
made a promise of Kekayee. It was an oral 
promise. In orderto keep that very promise, 
he asked Ram to go in exile and he did so, On 
the other hand, we had a written promise 
and that too was made to the Supreme Court 

, that they will not allow the disputed structure 
to be demolished under any circumstances. 

But those who appeal in the name of Ram all 
thE! time could not protect the structure. 

They committed at the N.I.C. meeting 
that they would never allow the demolition of 
the disputed structure under any circum
stances. Such a situation developed be
cause the hon. Prime Minister said that all 
the issues relating to it would be referred to 
the Supreme Court. At that time their leader 
who is also the leader of the Opposition said 
that the issues of Kashi and Mathura should 
also be referred to the Supreme Court. Was 
it a way to solve the disputed? 

I would like to make only one point. The 
hon. Prime Minister declared that the Gov
ernment would reconstruct the Masjid at the 
disputed site. Here I would like to submit that 
no decision in this regard to be taken under 
article 138 or 143 of the Constitution or by 
the Supreme Court. Blood-shed also does 
not serve any purpose. I say, no action 
should be taken in haste. If actions are taken 
in haste, then it would again be dangerous 
forthe country. Through this House I WOUld, 
thel'S fore like to submit that for the sake of 
our secularism, there should not be any 
blood shed and whatever we have to do, we 
should do it density. 

I would also like to submit one more 
thing. The leaders the B.J.P. throw a chal
lenge again and again to fight a battle of 
ballot. So, they claim to misguide some 
people .. 

[English] 

They can befool some persons for 
sometime but they cannot befool all the 
persons all the time. 

[ Translation] 

This just can't materialise. We have 
been fighting the battle of ballots earlier and 
we will do so even in future. We have had a 
long history of elections being fought in 
Constituencies. I would at least like to appeal 
to the hon. Prime Minister and this Govern
ment that the Government may not ban the 
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B.J.P. or the Muslim league or any other 
Communal Party like them that fan commu-

, nalism but the Government should make 
certain laws preventing those parties from 
playing vote-politics out of religious issues. 
They have used religion for catching votes 
and they have got the benefit thereof. They 
have become used to such politics and that 
is why they are bent upon exploiting religion 
to the best of their capacity. It is, therefore 
very essential to bar, it. 

SHRI MADAN lAl KHURANA: (South 
Delhi): Mr. Speaker, Sir,l am thankful to you 
for providing me an opportunity to express 
my views. Yesterday when our leader moved 
the No-Confidence Motion in the House and 
the language and manner in which he ex
pressed his views about the incident of the 
6th of December gave me an impression that 
he had given a new direction to this House 
and ther<:l would be, I thought, a purposive 
discussion to solve the issue. But what I see 
during these discussions is that this House 
has been made a platform; the B.J.P. has 
been put into dock being declared the great-

, est offender. We have been declared com
munalist and traitor. 

I would not like to repeat what Vajpayee 
ji has said. He, Advani ji and all other 
members of our party have already said that 
whatever has happened was unfortunate. 
We are sorry for that. I would, however, like 
to remind that the hon. Chief Minister of Uttar 
Pradesh immediately resigned following the 
incident as an act of rp.pentance. He took no 
time in tendering his resignation and the 
dismissal of the State Government followed 
only thereafter. More:)Ver, Shri Advaniji also 
resigned as the leader of the Opposition in 
the House and this is how he expressed his 
repentance. At this juncture when allega
tions were made against used and a discus
sion aboutthat is going on. I would like to ask 
as to why double standards is maintained. 
I would like to ask as to why there was no 
discussion here when a damage was done 
to the Akal Takhat in Amritsar and when 

. more than three tho:.Jsand innocent people 
• were killed in Delhi itself. Why the leaders of 
the Congress Party who were three in the 
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Government were silentthen? The hon Prime 
Minister was the Home Minister at that time. 
Why did the question of resignanon not come 
up then? The Indian history is replete with 
incidents when outsiders massacred the 
Indian people but the Government of India 
never massacred its people. Why did the 
Government keep mum in 1984 for rthe 
incidents that occured at that a period? I ask, 
did anyone come forward for repentance? 
Was any motion brought? On that day V.P. 
Singhji slood to shed crocodile tears. But 
why did he not take any action while he was 
in power 16 months back from now? He was 
in power at that time he had the Speaker'of 
his own choice he could therefore, have 
done something at that time. No action was 
taken against any Minister. It is already 8 
yeaTS since a commission was set up to 
investigate into the matter. A committee was 
also set up. The inquiry Commission submit
ted its report giving a a list of guilt persons. 
F.I.R. was also lodged against those per
sons. But 8 years have passed without any 
action being taken against anybody. The 
Congress Party is in power, it can take action 
but why this double standard? I am not 
saying that what happened in Ayodhya is 
good. What I want to say is that when a 
disputed structure is demolished in Ayodhya 
there is a hue and cry in the country and 
abroad a3 well, but when the Akal Takhat is 
pulled down ... (/nterruptions) 

SHRI GURUCHARAN SINGH GAllS 
(ludhiana); Is the hon. Member aware as to 
how men had assembled inside the Akal 
Takhat. 'Arms were collected there. (Inter
ruptions) 

SHRl MADAN lAl KHURANA: Who 
declared that terrorist to be a great Saint of 
the country? Who gave chance to the terror
ist to go inside the Akal Takhat? 

When every p9(son was shocked at the 
incident of the 6th of December, the hon. 
Prime Minister, being the leader of country, 
could have given a call to all to find out a 
possible solution to face the 
situation ... (Interruptions) 
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ISh. Madan Lal Khurana) that riots took place there and against the 
Rajasthan Government. 

It Is an irony that the party like Muslim 
League dare say that We are communalists. 
If It had been said by some other party, well, 
it could then be understandable, but the 
Irony Is that the Muslim League is saying like 
those. \ agree that a mistake, a blunder was 
committed on the 6th December but the 
Govemment, Instead of sensibly controlling 
the situation, is committing one mistake after 
the other. The way Shri Advimiji was ar
rested, the way the R.S.S. and other Hindu 
organisations were banned and the way the 
three State Governments, ruled by the B.J.P., 
were dismissed are some of the mistakes 
that the Government has committed. This 
has, however, gone only in our newspapers, 
who had all condemned our party on the 7th 
of December have now put the Congress 
Government into the dock. How the three 
State Governments were dismissed. An hon. 
Minister Shri Arjun Singh makes a statement 
in the morning on the 15th. the meeting of the 
congress working committee is heldthe same 
day. Reports from the Govemor is obtained 
the same day and in the evening it is dis
missed. I read an interview of the Governor 
of Himachal Pradesh in the issue of the 
Hindustan Times of the next day. He says:-

(English] 

"Mr. Verma said that the Centre 
had not asked him for any report 
and that he was nowhere in the 
picture". 

[ Translation] 

He said it, he admitted it after some 
time. 

MR. SPEAKER: Refer it. 

SHRI MADAN LAL KHURANA: It is 
clear in his interview !)ublished in this news
paper that the Government of Himachal 
Pradesh was functioning very well. What I 
want to say is that allegations were made 
against the Madhya Pradesh Govemment 

SHRI KRISHAN DUTT SUL TANPURI: 
(Shimla): They also resorted to firing. There 
was the Government of RSS in Himachal 
Pradesh. Wfl know that, if any Member rises 
to speak anaything about there, he his inter
rupted by 20 members of their party. The 
injustice done by them in Himachal Pradesh 
is known to' all. 

SHRI MADAN LAL KHURANA: I have 
been allotted time. Please let me speak. At 
other places curfew had been imposed but in 
Himachal Pradesh neither section 144 im
posed nor there had been any riots, why 
when the Himachal Pradesh Government 
was dismissed. 

SHRI RAM PRAKASH CHAUDHARY 
(Ambala): Mr. Khurana, our colleagues tell 
us about the atrocities committed on them. 
What do you talk about? 

MR. SPEAKER: Please sit down. 

SHRI MADAN LAL KHURANA: I am 
sorry to state that Prime Minister has dis
missed these Governments In Panic under 
the pressure of internal pOlitics when he was 
being c~allenged by Shri Arjun Singhj. T~is 
action has been taken in a State of 
panic. (Interruptions) Prime Minister himself 
would answer it. Why are you getting in
volved in it. (Interruptions) 

Are they working under preassure or 
not. I am using the word pressure because 
West Bengal Legislative Assembly has 
passed a resolution in this regard and an
other legislative Assembly is passing a 
resolutio" that it should be dismissed. 

SHRI BASUDEB ACHARIA (Bankura): 
No, no such resolution has been passed. 

SHRI MADAN LAL KHURANA: It has 
been passed in that house. This I have come 
to know from Doordarshan News that a . 
unanimous resolution has been passed both 
by Congress and these people. 
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[English] 

SHRt BASUDEB ACHARIA: Mr. 
Speaker, Sir. I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

SHRt BASUDEB ACHARIA: Sir, the 
West Bengal Assembly never passed a 
Resolution for State Government of U.P. 
While replaying to the debate, the chief 
Minister has said that Article 356 can be 
imposed. But the West Bengal Assembly 
has not adopted any resolution recommend-

, ing imposition of Article 356. This should be 
corrected. 

MR. SPEAKER: While exonerating one, . 
you do not implicate others. Please sit down 
now.l(interruptions) 

[ Translation) 

SHRI MADAN lAL KHURANA: Mr,. 
Speaker, Sir, we ha'/e been told that RSS is 
very communal. I would request you to recall 
the history. ~nterruptions) 

AN. HON. MEMBER; You are 
wrong .... (Interruptions) 

SHRI MADAN lAl KHURANA: A 
debate should be held the discuss who is 
communal in this country--( Interruptions) 

MR. SPEAKER: Mr. Khurana, you are 
looking towards them. 

SHRI MADAN LAL KHURANA: I am 
addressing you only. 

MR. SPEAKER: They will derail you. 

SHRI MADAN LAL KHURANA: As far 
as the question of PSS is concerned, when 
Pandit Jawahar Lal Nehru was the Prime 
Minister, he. called a meeting of National 
tntergration Council after the Chinese ag
gresSion and had invited the RSS to partici
pate in the Republic Day Celeberation and 
RSS took part in Republic Day Parade with 

Council of Ministers 
its full dress on 26 January, 1963. After the 
Sh. Lal Bahadur Shastri became the Prime 
Minister-of the country and he too entrusted 
the responsibility of regulating the traffic in 
Delhi to RS.S during the Indo-Pak War. We 
still remember that Swayamsevaks of RSS 
worked with full dedication wearing their 
uniforms. At that time Jan Sangh Party was 
there. The Muslim league which had been 
responsible for the formation of Pakistan 
should not teach us the lesson of patriotism. 
(Interruptions) . 

AN HON. MEMBER: It is not respon
sible. 

SHRI ANNA JOSHI (Pune): Yes, it is. 

SHRI MADAN LAl KHURANA: In a 
democratic country we are being told to learn 
the lessons of patrotism and communalism 
from Muslim league. We don't have to learn 
from them. 

Mr. Speaker Sir, one more thing I would 
like to know from my friends from thai Con
gress Party that in the year 1989 when 
elections were held in Mizoram.1 m present
ing the photostat copy os your manilesto. 
Your party's election symbol is also in it,lhe 
heading on the lirst page is 'kristan Govem
ment '. You have said it. I wold like to know 
that is this the secularism you preach antj is 
it not the Communalism (Interruptions) This 
is the heading you have given (Interruptions) 
lhis heading is given in their language. What 
do you mean by laughing on it. I would like to 
submit it to you. Language is their's (Inter
ruptions) What do you think making fun of 
it. I would like to present it to you. This is their 
language .... (Interruptions) The Heading is 
KRIST AN SORKAR. Please tell me whether 
it is Kristan Sorkar or not. If it is not so then 
what is it? We have not written it--(Inter
ruptions) I want to submit that the Govern
ment which promises to give a Kristan Gov
ernment to a state during 1989 elections 
today the same Government is telling s about 
the Hindu nation. BJP has nevertalked about 
Hindu nation. You want to put words Into our 
months .. We have nevertalked about Hindu 
nations. Please tell me whether this Kristan 
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Govemment Is the promise of Congress 
Govemment or not? Even today you are 
having a pact with Muslim League or not in 
Kerala and running the Govemrnentthere. If 
you are running the Kerala Govemment then 
please accept this before the nation as you 
have announced that a mosque would be 
constructed and do clarify as to whether 
Muslim League is a communal party or not. 

SOME HON. MEMBERS: No, it is not. 

SHRI MADAN LAL KHURANA: You 
, please say. You say these two things that 
this the same Muslir:1 League or not which 
was responsible for the formation of Paki
stan by propagating two nation 
theory ... (lnterruptions) .... 

[English] 

MR. SPEAKER: Nothing which is said 
without my permission would go on record. 

( Interruptions) 

SHRI MADAN LAL KHURANA: You 
were responsible for misleadil)g Shri Rajiv 
Gandhji, so much was his fate. (lnterrup
tions) ..... 

SHRI EBRAH!M SULAMAN SAlT 
(Ponnani): You do not present the facts. All 
India Muslim League has its own constitu
tion, aims and obajectives..... (lnterrup-
tions) ..... . 

, [English] 

MR. SPEAKER: Mr. Reddiah, if you 
want to speak then you should see the time. 

[ Translation] 

SHRI MADAN lAL KHURANA: Mr. 
Speaker, Sir. that is why I submit that those 
who sit in glass houses should not throw 
stones on others. The members of Janata 
Dal are not present in the House. They were 
talking too much about tempie-mosque dis-

pute. During the last elections you were 
responsible for getting a ' Fatwa ' from the 
Imam of Delhi? Janata Dal had been re
sponsible for that. Today, If on the one hand 
Janata Dal says that they do not get Involved 
in the matters of religion and on the other 
hand they get' Fatwa 'from the Shahi Imam 
even then they are secular? If they talk of 
Christian Govemment even then they are 
secular? If they sign a pact with Muslim 
League in order to rule a state they call 
themselves secular and when BJP talks of 
three things only food, God and Insaf' and 
speaks about Ram, they are called 
communal....( Interruptions) 

SHRI VILAS MUTIEMWAR: What do 
you mean by' Insaf '.(lnterruptions) 

SHRI ANNA JOSHI: ' Insal ' mean 
justice .... (Interruptions) 

[English] 

MR. SPEAKER: None 01 these people 
who are interrupting will get the unit to speak 
because they have taken their time. 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir it is being said that BJP has 
cheated and betrayed the nation and mis
lead the people. ShIj Atal has already said 
about that. But one thing I have to say that 
who has not mislead the nation in respect of 
this temple from 1949? Which Prime Minis
ter did not make promises in this regard? Is 
it not a lact that a former Prime Minister had 
made promises in this regard and even then 
Mandir has not been constructed. Is it not 
true that an ex-Prime Minister made a prom
ise in this regard and even an ordinance .."as 
promulgated which was laterwithdrawn.ls it 
not a breach 01 trust? ... (lnterruptions) 

SHRI CHOTE SINGH Y ADAV (Kan
nauj): Please t.ell us the name of that Prime 
Minister •..• (Interruptions) 

SHRI MADAN LAL KHURANA: During 
the rule of a Prime Minister., the Foundation-
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stone was laid, a history had been created 
during the regime of another and an Ordi
~ance was promulgated which was with-

'1'Cirawn within twenty four hours. Then the 
third Prime Minister had made promises. He 
had promised to fulfill the task within two or 
three months ...• ( Interruptions) 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): You do not have the 
patience to wait even for four 
months .... (/nteffuptions) 

SHRI MADAN LAL KHURANA: I would 
again make a submission. I would reiterate 
that I do not lay full btame on 
you .... (Interruptions) Please listen to me 
first. 

I am confident that had the Hon. Prime 
Minister agreed and joined the hands with 
the Governemtn of Uttar Pradesh to make an 

, appeal to Allahabad High Court to deliver its 
verdict on the case of 2.77 acres of land 
before 6th then such a situation would not 
have arisen .... (Interruptions) 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, you must be aware that it was 
declared 6 days in advance that the decision 
wouid be de:ivered on 11th ... (lntBffuptions) 

SHRI MADAN LAL KHURANA: This 
made the people feel that on one side .the 
judges hold the cour. even at 10.00 P.M. on 
Sundays at their residences to decide the 
sensitive issues while on the. other hand 
these are the judges who have with held the 
judgement on the case on which entire 
country was agitated. I am making this sub
mission hearing already had ended 34-35 
days back and on which just to point out the 
reasons behind the communal 
incidents .... (lnterruptions) 

Mr. Speaker, Sir, the riots were mose 
, unfortunate .... (lnterruptions) I am coming to 
the pont of the demolition of the structure 
also. I do not considerthese riots as commu
nal. H judicial enquiry is held in regard to the 
riots that took place after 6th, It will be clear 
that these riots were not communal. These 

. CouncH of Ministers 
were the riots In which the fundamentalists 
having a large quantity of arms and ammu
nition were in.,olved. They attacked the po
lice and Govemment establishments, and 
the Police In tum opened firing killing a large 
number of the persons. Majority of those 
killed belonged to this category. I would like 
to quote an Instanco that took place In Deihl. 
What happened In Seelampur In trans
Yamuna area? How the policemen were 
attacked, how the two policemen were killed? 
Bullets were being fired from the top of the 
houses in return to the firing being made by 
police. Rifles were also snatched from them. 
What happened in Bombay? One of the 
Ministeiwent to Dorrbay and issued a state
ment - I do not know whether it is correct or 
wrong - that the police picked up the people 
of minorities made them their targets. Then 
the hon. Minister of Home Affairs went there 
and issued a statement commending the 
action of the police. Such contradictory state
ments are being issued by the people in 
Govemment. Is it the way to improve the 
atmoshpere in the country? 

Mr. Speaker, Sir. today, I was reading 
a news-item, I would lik(! to draw your atten
tion to it. The Indian Exprussdatud 18.12.92 
has published a news item that an 80 years 
old BJP worker along with his wife save the 
lives of many Muslims. This could have 
taken their own lines. Similarly in Cuttack .... 

[English) 

80 year old Saroj Kumar Ghose, a 
staunch BJP supporter from Cuttack, and 
his wife Suama 

[ Translation) 

both of them saved the iives of people 
who were being burnt aUve. 

Mr. Speaker, Sir that is why I would like 
that an enquiry should be conducted into It .. 

As I submitted in the beginning that life 
is equally valuable for an and it does not 
matter who belongs to which community. 
Life of every Indian is valuable. Therefore, 



763 Motion of No-confidence DECEMBER 18, 1992 in the Council of Ministers 764 

• [Sh. Madan lal Khurana] 

we must feel concern forthe blood of citizens 
of every community, whether he belongs to 
Sikh, Muslim or Hindu community. It is not 
right on the part of t'l Government to be a 
silent spectator if temples are de molished in 
Kashmir or Gurudwaras are damaged in 
Amritsar. We should not react to such inci
dents by saying that the earth is bond to be 
shaken when a big tree falls. I would submit 
one thing more before I conclude. What role 
was played by TV and radio? They brought 
a bad name to the entire country and created 
problem, through out the worlq. It was pub
licised as if a very big and important mosque 
was demolished and 6th December and 
Muslims were being slaughtered. It was not 
made clear that the structure was disputed 
and it consisted a temple also where puja 
was also being performed and' Namaz . was 
not performed there since 1936. Had it been 
made clear through TV and radio that it was 
a disputed structure, the problem would not 
have taken such a turn. But it was publicised 

• as if that the mosql,;es were being demol
ished on a large scale in India, and that 
Muslims were being slaughtered. There was 
a sharp reaction to it. On the other side, BBC 
reported that a Hanuman Mandir was burnt 
down in lahore. But since the Government 
claims itself to be a sec'Jlar so it did not think 
it necessary highlight the other side.. It 
published the photograph of the disputed 
structure being pulled down but not of the 
temple, Gurudwaras being burnt in other 
countries. 

Therefore, my submissions is that TV 
and radio did not lag behind in inciting the 
feelings of people and creating communal 
tension. I would like to make another appeal. 
Yesterday it was declared that the mosque 
will certainly be reconstructed there. We do 
not have any objection on the construction of 
mosque. We are ready to participate in Kar 
Seva for the purpose, provided, it is not 
constructed within the complex of temple. If 
the Government wants to be more sure 

, about the original structure that it was a 
temple or not it may varify itfrom the remains 
that have been recovered from there during 

the excavation on 6th December. If' it is 
proved that the original structure was that of 
temple,. then only it should construct the 
temple there, and thus the dispute will be 
over for ever. This dispute has became th~ 
cause of concem for a common man in the 
country today. Everybody is agitated. The 
Government has declared that the mosque 
will be reconstructed at the same but it 
should see to it that it may not become a 
matter of dispute for future as this mosque 
built perhaps in 1527 had come a bone of 
contention. Therefore, temple should be 
constructed there to avoid such a dispute. 

Members of ruling party said that our 
number would reduce from 119to 19, news
papers also published that BJP has been 
isolated in the meeting of National Integra
tion Council. But the Chief Minister of Tamil 
Nadu rightly pointed out that we may be 
isolated in this House, but we do represent 
the feeings of the.people of the country. If the 
ruling party wants to reduce our strength 
from 119 to 19 and prove that the common 
man is not with us but with them they should 
dissolve the House and face the election. 
They have been a total failure. The BJP 
Governments have been dismissed in com
plete violation of Constitution it is virtually a 
murder of democracy. Therefore, my sub
mission to the hon. Prime Minister is that as 
he always boasts of moral values, he should 
resign and face the elections distinguish. 
This would truth from untruth. This is my 
submission. 

SI-'RI MANI SHANKAR AIYAR ( 
Mayiladuturai): Mr. Speaker, Sir, our friend 
Shri Madan lal Khurana - as per his habit 
has lJut a question to us while looking at the 
pressgallery.lwould like to give replytoth~t 
question in the very beginning. I do admit 
that we committed a mistake by demolishing 
Akal Takhat, and by reconstructing it. I would 
like to ask the BJP members who are Shri 
Khurana's friends, whetherthey are ready to 
get the Babri Masjid rebuilt if it has been 
demolished by mistake. 

Our senior member Shri Indrajit Gupta 
alleged that it was our fault that we believed 
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, the Sangh Pariwar. They betrayed us. The 
Prime Minister himseif has said that they had 

"been betrayed. But this is not the first in
stance that Sangh Pariwar has betrayed-

The history of betrayal dates back to 
1977. This ~angh Pariwar betrayed Shri 
Jaiprakash Narain, Shri Mora~i Desai, Shrl 
Suta Singh, Shri Rajiv Gandhi, Shri Vish
wanath Pratap Singh, Shri Chandra Shekhar 
and now they have betrayed the hon. Prime 
Minister Shri P. V. Na ·asimharao.1 would like 
to submit that they had betrayed even me. I 
was undertaking journey of 5000 Km. from 
Rameshwaram, to Ayodhya. (Interruptions) 

SHRI RAM KAPSE: Shri Jai Prakash 
Narain was the first to betrayed an you are 
the last. You want to get your name associ
ated with Shri Jai Prakash 
Narain .... (lnterruptions) 

SHRI VIRENDRA SINGH: You wantto 
. get your name linked with Shri Jai Prakash 
Narain .... 

[English] 

MR. SPEAKER: This is not going on 
record. (Interruptions) • 

[ Translation] 

SHRI MANI SHANKAR AIYAR: I cov
eredthe distance of 5000 km. from Ramesh
waram to Faizabad. There was no commu
nal tension any where. I had no message 
except that of love and harmony to convey. 
But it was alleged that I may violate section 
144, so I was arrested? I welcomed my 
arrest. I told the Sangh Pariwar that if they 
arrest me they would also arrest the Kar 
Sevaks when they come. I am not giving this 
statement just because I want to get my 
name associated ·,vith Shri Jai Prakash 
Narain, or I consider myself equal to him. 
Rather I am a small creature in the political 
field of this country. It was only me who was 
stopped and at that time not the Kar Sevaks. 

·Not recorded. 

Council of Ministers 
That is why I say that Sangh Pariwar has 
played foul with me. Now Shri Atal Bihari 
Vajpayee has said that the Sangh Pariwar 
has created a biggest example by betraying 
BJP. It is immaterial whether their number 
was five thousand or five hundred, but it is 
certain that they were kar sevaks and related 
to Sangh Pariwar;they demolished the Babri 
Masjid- (Interruptions) My submission to Shri 
Indrajit Gupta who had said that these per
sons wanted to take a rise on a tiger. I would 
like to say that actually it is not a tiger but it 
is a donkey. Nobody can ride on a tiger. In 
this case ileither a ride was made on the tig~r 
not it was made on the donkey, roter the 
donkey took a ride on a tiger. I do not know 
whether he can be compared to a tiger or a 
donkey, but certainly to a 
crocodile .... C Interruptions) 

PROF. PREM DHUMAl: We would 
like to use civilized language ·Clnterruptions) 

SHRI MANI SHANKAR AIYAR: That is 
why I used the words crocodile tears. be
cause the person concerned is not ready to 
condemn the unfortunate incident, he merely 
says that ii was a tragedy. Rather. he should 
not only express grief over the incident but 
also condemn the act of the people associ
ated with the Sangh Pariwar. He should 
clearly state that the act was entirely an 
unwaited one. He should also give assur
ance te reconstruct the structure demol-· 
ished by them. If the hon. Member does not 
agree, we would take it as they are neither 
tiger nor donkey, and they shed only croco
diletears. 

Here, through their impressive 
speeches they are teaching us a lesson of 
secularism. I would like to submit that what
ever way they may define secularism, B.J.P. 
is apartywhich is not.at all secular. What can 
we teach thell1. we have to learn a lot today. 
Many forces among the number 119 have 
entered Parliament which do not consider 
this institution as a supreme one. They. 
consider another institution as supreme. and 
the Sangh Pariwar has given this institution 
the name of ' Dharm Sans ad: 
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Shrl Atal Blharl VaJpayee talked of 
discipline, h. had assured to maintain disci
pline. If this pal!y had a limited number of 
members such as two arflv. orten, It would 
have been easier to maintain discipline in It. 
But when the number has Increjlsed to such 
an extent, It requires capability to maintain 
discipline In the Party and the hon. Member 
Is not capable to that extent either Inside the 
House or outside the House. Even the saints 
and sanyasls have been elected as B.J.P. 
members and they are here In the House, 
Sadhwl JI has also been 
.1ected .... (lnterfUptions)· 

• [English) 

MR. SPEAKER: This Is not going on 
record. 

[ Translation) 

SHRI MANI SHANKAR AIYAR: Th. 
slogan of • Jal Shri Ram ' Is raised In our 
Parllament,l am worried what will be the fate 
of the country if such religious slogans as ' 
Allah 0' Akbar· are also raJseclln the House. 
J would like .Iogan Ilk. Jal Bharat and Jal 
Hind to be raised and not a single religion or 
a single man oriented slogans ~o be raised. 

What lasson we should leam from this 
.xperlence. We should learn a lesson nel
therto support norto take support from these 
communal forces at any cost or condition. I 
can say it with pride that Congress is a party 
which has never socghtthe support of B.J.P. 
in any State or at centre. We did keep faith in 
them but not sought their support. Shri 
Chand" Shekhar is not here atthe moment, . 

, hbwever his companions are present. They 
should remember that Shri Chandra Shekhar 
was the leaser of that party which merged 
these forces into Itself, Shrl Chandra Shekhar 
was the President of that party and as a 
PresiCfent he never took an individual stand 
against the dual; membership. Shrl Vlsh
wanath Prat~ Singh is also there, he first 
cheated Shri Chandra Shekhar and then 

·Not recOrded. 

sought the cooperation of the same commu
nal fol'C8l to become Prime Minlsterdesplte 
his open declaration that he would not stand 
with th.se forces on the same stage. Only II' 
month ago just remember the behaviour of 
that person who was not ready eYen to stand 
at the Silme.stage, wllatdld hedo?Onlydu. 
to his seat adjustment polley made by him In 
February, 1990, we have handed over the 
power in four States to these forces, And 
today w. are compelled to snatch power 
from them to save the country. I would like to 
submit to Shrl Somnath Chatte~ee, Shri 
Indrajlt Gupta and their associates that they 
supported these forces in 1977. When these 
forces boycotted the membership of the 
house In 1989 you followed them. In 1990, 
too, when the Rath Yatra of Shrl Advaniji 
arrived at Samastipur from Somnath the 
Communists were wUh the yatra throughout 
the entire way ... 

SHRI BHOGENDRAJHA(Maolhobani): 
Mr. Speaker, Sir, he should explain what he 
has said in regard to the communlts .... 

SHRI MAN I SHANKAR AIYAR: When 
Shrl Advarii started his Ratll Yatra, they did 
not condemn the act and never said that they 
did not want their cooperat:on.1t was only on 
7th November that they condemned 
It .... ( Interruptions) 

[English] 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir, realising that the country Is 
facing a grave crisis. I am not joining issue 
with ShTi Mani Shankar Aiyar. 

[ Translation] 

SHRI MANI SHANKAR AIYAR: How
ever, I would like to give an assurance. ~ou 
may enqUire from Shri Indrajit Gupta he had 

. asked·to seek their support ... 

[English] 

MR. SPEAKER: " is all right. Every 
point need not be rebutted. 
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SHRI MANI SHANKAR AIYAR: I was 
speaking In regard to the economic polices, 
I would like tq repeat that when ShriJaswant 
Singh offered their support last year, I had 
suggested to the hon. Minister of Finance at 
that time not to accept It. ~ecause 

(English) 

• It Is a kiss of death ". 

( Translation) 

In the end I would make three requests 
before I conclude. My lirst request is to the 
Hon. Prime Ministerthat a trust should be sot 
up and It should be known as the ' Ram 
Rahim Trust '. It should be entrusted the 
responsibility to construct both the temple 

'and the mosque. Noithortho Ilindus norlho 
Muslims should know where their contribu
tion is being untitled. The Supreme Court 
should decide tho only matter whether there 
was a temple or not and this should be 
decided undor Section 138. It the Supreme 
Court gives the vcrdictlhatthe original struc
ture was a temple which was demolished 
later on by Mir Baqui we and AIBMC will 
agree that the temple be constructed at the 
same site and mosque somewhere near It. 
But It the Supreme Court decides that there 
was no temple, the mosque should be recon
structed at the site ard a temple somewhere 
near that structure. 

At. the same time I would submit to the 
Hon. Prime Minister that we should set up a 
goodWill force so that a movement can be 
launched against the Communalism and In 
this ..-0C8SS. , would Hke to reque.t our 
colleagu .. 1rom the left front and the Na
tional front that they should join hands with 
us to enabtl us to challenge the communal 

,forces. 

Above all, the members of leftist parties 
and National Front should take a pledge in 
this House that thel would never support 
the .. communal forces. lastly I would like 

CouncH of Min.,." 
to urge Atal Biharl VaJpayee to take the 
leadership of B.J.P. again, ~LIIe the 
leadership of Shrl Advanl has benefited 
Pakistan was sent to Kashmir, that II why 
Kashmir was separated. Similarly, It w. 
due to Shit Joshi that I.S.S. was formed In 
Karata. This trend should be stopped and the 
patriots who are In a f.w number In the party 
Ihould t8k. over th.leadershlp of the R8I1Y. 

(English) .. 

SHRI RAM KAPSE (Than.): Sir, please 
decide whether reference to Mr. Jagmohan 
forms pat 01 the record or not. 

MR. SPEAKER: I will look into it. 

MR. SPEAKER: Maliniji, I need not 
request you to keep the avai!abllity of time in 
mind. 

SHRIMATI MALIN I BHATIACHARAYA 
(Jadavpur): Many people have had thEllr say 
in this House and since very few women 
have spoken I request you that let the Parlia· 
ment spare some time to Jisten women voic
ing their views. (Interruptions) 

MR. SPEAKER: I wlU give you as much 
time as you need provided yOu are making a 
new point. About old points I will Just poln! out 
that pOint has been made. 

SIIRIMATI MALINI BHATTACHAR
AYA: Certainly. 

Sir, 36 hours aftor the demolition of the 
mosque, the Central forces were entering 
and taking control oftha Ram.JanmabhoomJ. 
Babrl Masjid site. At that time, I WIS In 
Calcutta and I kept on hearing hOW thle 
flushing out operation wu being done ablo
lutely peacefully, not a bullet had to be used, 
no blood shed, nothillt1, And a very senior . 
Muillm citizen whQ was standing nexl to met 
at the peace rally in CaIuctt •• aid Shet they 
have done this In only 45 mlnltues; It only 
these 4S minutes had been spent earlier 
before the demolilion of the motqU •••• 
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Sir,. this question has been in our minds 
all the time: Why no! earlier? The situation 
that we have been plunged into today, does 
not just involve the destruction of a mosque, 
of a religious stricturl:' but it also means wide
spread riots, terror, aimed gangsterism in 
the name of religion, wise-spread sense of 
insecurity in the minds of the minorities. The 
seriousness of the situation is something 
that we can hardly gague. If one things that 
now that the mosque has. been demolished 
now we are rid of that ghost of communal
ism, they are wrong. We have unleashed, 
these people have unleashed an unholy 
force through the demolition 01 this structure. 
The seriousness of the situation is also re
flected. Ithink, in the way, in which these two 
sides Cong (I) and B.J.P. are now. trading 
charges against each other. 

Only a.few days back. before the 6th of 
December, the situation had been different. 
I have the Rajya Sabha proceedings here of 
November 4 when the Home Minister him
self had said very definitely that Mr. Advani 
had not made any stat~ment saying the kar 
sewa will not be confined to Bhajans and 
Kirtans. How did he know? Had Mr. Advani 
contradicated himself? The statement of the 
Home Minister says that even without that 
contradiction, he was sure that Mr. Advani 
had not said it. Even if Mr. Advani had not 
said it, for a responsible opposition leader, 
would it not have been right to contradict that 
statement which came out in the newspa
pers because when such an eminent leader 
is supposed to make such a statement even 
that has a reaction all over the country., He 

, did not contradict that statement that ~as 
attributed to him in the newspapers, but was 
exonerated by the Home Minister. 

Then subsequentlywefoundthatwhen 
the mosque had been demolished, Vajpay
eeji has said .• why was not the President's 
rule imposed after 1230 hours on that day? 
Why did the Central force not move in? Well, 
does Sri Vajpayee r.ot know very well why 
the central forces did not move in when there 
was still time? Does he not know that the 

Presidents' rule was not imposed because 
his party had managed to pressurise the 
Government into not taking any action what
soever on this pOint? We also fond that the 
Prime Minister was very much disturbed 
after the deinolition of the mosque. He said: 
It was a betrayal. He said that it is like a child 
stabbing the father. 

20.00 hrs. 

I must say that this is a very curious 
statement an acknowledgement paternity. I 
must say that when parents have such chil
dren who can stab them on their backs, then 
the .parents also must bear the onus for 

. having such children and for nurturning such 
children. Even Dhristrashtra had to pay. 

[ Translation] 

The price for all deeds committed by his 
children like Duryodham and Dushashan. 

[English] 

Sir,.! am not going back to 1986,1 am not 
going back to the·period before that and all 
that has been said at that time. I am only 
talking of the mysterious inaction of the 
Government fromlhe beginning of his year 
when, again and again, in this House and 
outside, we have tried to point out the way in 
which the court orders were being violated, 
the way in which an atmosphere of poison
ous communalism was being created in the 
country, the way in which minorities were 
being terrorised into a situation of fear psy
chosis, where fanaticism from both sides 
might emerge. And, yet, no one heard us. 

After the event,Vajpayee ji said: "Why 
did not the Government take action after 
12.30 p.m.?" Vajpayaee ji if you had an 
inkling of the fact that among those people in 
the Babri-Masjid area, there were hoolli
gans, who might take over, who might do 
something, that is, to destroy the mosque, 
then why did you not join your voice our 
voices with atthattime? The govemmentdid 
not listen to us. If the BJP had joined their 
voices with others, at that time, maya be the 
Government would have heard us. 
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[ Translation1 

Sir, we fell that. .. ·cuch an old man can 
never do't and it is n:'t only ... ~ 

( Interruptions) 

MR. SPEAKE8: Do you like this word 
very much? 

[English1 

SHRIMATI MALlIJI BHATTACHAR
A VA: We cannot believe that this was a 
failure of undertaking. We believe ratherthat 
there was connivance. 

MR. SPEAKER That word will not go on 
record. 

SHRIMATI MJ\L1rJI BHATTACHAR
AVA: Sir, this word lJI'as used by the Minister 
of Parliamentary Ai:airs himself. I do not 
know whether it is unp3rtiamentary He should 
know, 

MR. SPEAKER: It is ungentle womanly. 

(Inte(/ :;ptions)· 

MR. SPEAKEFl: lhat is not going on 
record. . 

SHRIMATI ~.1J .L1IJI BHATTACHAR
AVA: In spite of all t,lis. in spite of our often 
repeated warning as to what was going to 
happen .... 

MR. SPEAKER. Is that a new point that 
you are making? Th3t ,:oint has been made 
by everybody. Also, , "ave to consider the 
letters that I have re ~ei'/ed here. 

SHRI ANIL BASU (Ararmbagh): She is 
pinpointing the poim. 

SHRIMATI MALINI BHATTACHAR
AVA: I am only trying to point out, why in spite 
of.... 

MR. SPEAKEF: Tile only request that I 

·Not recorded. 

Council of Ministers 
am making is that your speech should not 
disappoint us. 

SHRIMATI MALIN I BHATTACHAR
AVA· Sir, I do not know whether what I am 
saying is going to disappoint some people or 
hurt some people. But whatever I am saying, 
I am saying it from my heart. That is all. 

I was saying that in spite of ourcriticism 
of the Government's inaction, their possible 
connivance, in spite of that, we are not with 
this No-Confidence Motion, brought by our 
BJP friends. Why? Once before, they had 
brought by our BJP friends. Why? Once 
before, they had brought a No-Confidence 
Motion against the V.P. Singh Government. 
We afl know that the \/.P. Singh Government 
may ha'le many shortcomings but it was not 
on account of those shortcomings that the 
No·Confidence Motion was brought. That 
Motion was brought exactly at a time when 
the V.P. Singh Government was about to . 
take some very firm action againstthe spread 
of communal forces., Nowwhat is the moment 
that the BJP chooses for brining a No·Con
fidence Motion? It seems as if everything 
was all (ight until the arrest of people who 
were involved in the demolition of the mosque. 
It is as if this business of No Confidence 
sta:1ed only when the Government finally 
em~ging out of its paralytic state started to 
take some strong action. It is at this very 
point that they brought this Confidence 
Motion. That is why we are not with this 
Motion. 

We also feel that by brining this No 
confidence Motion what the BJP is actually 
doing is to divert our attention from the real 
disease that affects this Government. On the 
25th November,; everyone will remember, it 
is an event to be remembered; at the Boat 
Club the.re was a rally of lakhs of people; 
peasants, workers. middle-class people, 
women had gathered there to protest against 
the economic and the industrial policies of 
the Government, against massive retrench
ment, against unemployment, against price. 
But rise, against capit:Jlation to the IMF and 
the worlj Bank. But af:erthat we find that this 
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[Shrimati Malini Bhattacharaya] 

massive upsurge of popular opinion was 
sought to be selected by the changed force 
of events that followed after that an every
thing else took a back seat while Ayodhya 
came to the fore'ront. So, we 'eel that this No 
Confidence Motion is not the right kind of No 
Confidence Motion at ell; It is meant to cover 
up the real d8fects of the Govemment and it 
pinpoints an area where we believe that the 
Govemment may still salvage the situation, 
a very difficult situation that we are in. 

The BJP has spoken; they have said 
that they have brought this No Confidence 
Motion because their leaders were arreste.1t 
is of course a very sad thing ifthe Leader of 
the Opposition In this highest House of India 
In democracy is arrested. However, neither 
the Leaser of the Opposition nor the Prime 
Minister nor even the first citizen of this 
country; no one is exempt from the constitu
tion obligations. Those 19aders who, instead 
of restraining the kar sevaks, incited them 

, with speeches have lost their Immunity as 
leaders of the people. As such their arrest is 
something that should have been done 
before, when the demolition of the mosque 
started. That was the time. Before that, that 
process should have started. It came late; 
but nonetheless It was something which has 
to be done. 

Time and again we have heard even 
today one of our BJP friends said what is the 
character of a Ram Bhakt. 

MR. SPEAKER: These things are In
grained In our understanding •• 

There are many ma'1Y members. This is 
8.10 p.m. now. I have a list of about 20-25 
Men'Ders who want to speak, which Ic~not 
accommodate. Some of them I will accom
modal. today and some of them afterwards. 
Please leawlhat. 

SHRIMATI MALIN I BHATIACHAR-
• AVA: I only want to say that they would have 
proved 1h8tnl81ves as better Ram Bhaktas, 
as true Ram Bhaktas If on that day hey had 

stood between that surging violent mob and 
the structure and they had protected that 
structure even at·the risk of their lives. Then 
I would have said: They have proved the~ 
faith in the saying, • PranJaYlilm ParVachan 
na JE.yjeen •• 

We are not fond of Article 356. 

MR. SPEAKER: That point has been 
made very clear by our leader, I believe. 

SHRIMATI MALIN I BHATIACHAR
AVA: All right, Sir., I will leave It. 

SHRI ANIL BASU: Sir, allow her to 
conclude. 

MR. SPEAKER: Well, she knows the 
pangs of sitting in this Chair. 

SHRIMATI MALIN I BHATIACHAR
AVA: At least you should some what recom
pense me for the time for which I have 
waited. 

When we find that in the States con
cerned, the State machinery Is allowed to be 
used in such a way that dangerous things 
happened in the country, that people are 
deliberately. sent from the States to demol
ish mosques, that communal organisations 
are allowed to acquire very large properties, 
I think, that is when the constitutional break
down occurs. Therefore, although we are 
opposed to Article 356, this time, we have 
not opposed it. 

MR. S~EAKER: Thank you, Madam. 

SHRIMATI MALINI BHATIACHAR
A VA: It is not fair. I am coming to my final 
point. When we say that we are opposed to 
this no-confidence motion, that does not 
mean that we ar opposed to this no-confl
dence motion because we support what the 
Govemment has done in Ayodhya. But it is 

. for the sake of national unity. We have said 
this again and again. This is nothing new that 
if the Government acts like a Government, If 
the Govemment acts firmly to stem this tide 
of communalism. then however much w" 
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are opposed to them, on every other Issue 
we are going to stand by them on this Issue. 
We have said It before and we are saying It 
now. 

RnaRy, I would say that we cannot 
support this motion. We have 'to ,oppose It 
because It Is only a pretext for enforcing an 
implicit sanction forwhat Is not only unlawful 
but also criminal. 

Shrl Atal Blharl Valpayee and others 
have virtually denounced the destruction of 
minorities places of wOrhslp In other coun
tries -In Pakistan and Bangladesh. But now 
they are proceeding to justify it here. If It 
happens In India and If these people do It, 
that is justlfled.,You cannot right awrong by 
a second wron~. 

PROF. PREM DHUMAL: They have 
done two hundred wrongs, Madam. 

SHRIMATI MALINI BHATTACHAR
AYA: Yes, i" am sure you have done more 
than that. They have said again and again. 
They have spoken against and again about 
the possibility of a Aid again and again. 
They have temple being there; Now If a 
temple had been there four hundred years 
before even If It was demolished, Is It either 
to replace that by demolishing a mosque? Is 
It right to go back to any barbai1c act that 
happened 400 years before or 1,000 years 
before or 2,000 years before. Majorltyfanatl
cism of this kind finds Its mirror Image also in 
minority fundamantalism and both kinds of 
fundamentalism must be fought. Therefore, 
we fell that to support this no-confidence 
motion would mean acqulslng implicitly with 
all these unsavoury under-hand games that 
B.J.P. have been playing with the conscience 
of the people, with the sentiments of the 
people. 

I wHI end with this. Only.day before 
yesterday a memmorandum came to your 
officer signed by 30,000 women from Delhi 
who had said that they do not want the 
demolition of the mosque. they had not 
wanted the demolition olthe mosque -Hindu 

CouncR of Ministers 
women, many of them- they had not wanted 
these riots, they had not wanted spread of 
this poisonous communalism. 

MR. SPEAKER: That Is really a new 
point which you have made. 

Please conclude. 

SHRIMATI MALIN I BHATTACHAR
AY A: The voice of reason that has spoken 
through that memorandum should be heard 
and amends must be made both by that side 
and by the other side also for all the damage 
that has been done. 

20.15 hr •• 

BUSINESS ADVISORY COMMITTEE 

Twenty-fourth Report 

(English) 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir. I beg to present the twenty
fourth Report 01 the Business Advisory Com
mittee. 

2O.15hrs 

MOTION OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS- CONTD. 

[MR. SPEAKER In ,tis Chaltl. 

SHRI SRIKANTAJENA(Cuttack): The 
Govemment had announced that a white 
Paper would be laid. It will be proper to have 
a discussion on it after the issue of White 
Paper: Otherwise it would be a great mess if 
there is no white Paper. 

[English] 

MR. SPEAKER: White Paper should be 
a correct paper also. 
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[Translation] 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, I have to say something. 
(Interruptions) 

MR. SPEAKER: I would give you a 
chance to speak. Please do not speak just 
now. 

[English] 

I am not going to allow this kind of a 
thing. I do not want these things. Please 
understand. I will give you time later on. 

[Translation] 

SHRI BHOGENDRAJHA: I wantto take 
leave (Interruptions) 

MR. SPEAKER: Please, sit down. 

SHRI BHOGENDRA JHA: I have to go 
by Bhopal bound train (Interruptions) 

[English] 

MR. SPEAKER: Now, Parliament does 
not work for train or Members. 

(Interruptions) . 

[Translation] 

SHRI BHOGENDRA JHA: I am not 
seeking time. I want to speak on Monday 
(Interruptions) 

[English] 

MR. SPEAKER: I cannot guarantee you 
for Monday. 

[Translation) 

SHRI BHOGEI\IDRAJHA: Then should 
I miss the train (Interruptions) 

MR. SPEAKER: It is for you to decide. 
Such matters are no~ discussed in the Parlia-

men!. You may catch the train or' miss it, 
don't discuss it in Parliament. Please sit 
down. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON
SUMER AfFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): Mr. 
Speaker, Sir, last time when the Ayodhya 
issue was being discused, I had requested 
the House and the people of the country 
through this House that the crisis of Ayodhya 
should be taken as an opportunity to create 
an atmosphere of good will among the people 
and the mosque should be protected. But 
whatevertook place, I do feel that majority of 
the countrymen did not like the demolition of 
the mosque and they really felt sorry for it. I 
feel that this incident which was happened 
on 6th December, was inevitable. Despite 
the utmost efforts of the government to pre
vent the incident and the support of ali the 
political parties in this regard the incident 
took place. So I feel that something which 
has to take place it takes place in all the 
condition, I also feel that there is always a 
creation after a destruction. I think that such 
a vast destructive ;ncident has created a 
constructive aspect that this is the high time 
to eliminate the feelings of discriminatory 
attit ude from the hearts of the people for ever 
because an attempt was going on to create 
discrimination between the two communi
ties for a long time. How is it possible it is 
possible only if we stick to a few concepts. 
Since the debate was initiated by Shri Atal 
Bihari Vajpayee and he suggested the other 
Members to stick to facts only, I.would also 
speak of the facts only. I hope that the 
Members would accept it. A point to which I 
want to draw the attention of the hon. Mem
bers is that a propaganda is being made 
throughout the country forthe last 4·5 years 
that the Muslims in this country are against 
Lord Ram and the building of the temple of 
Lord Ram.1 strongly condemn this act. There 
is no such feelings among the Muslims. No 
Muslim did 'oppose ,he building of temple 
there. I read out two couplets of Iqbal to 
express the feelings of Muslims in regard to 
Lord Ram, it will make many revelations to 
the House. 
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"Hai Ram ke wajood par hindostan ko 
naaz, 

Ahle hazarsamajhte hain, usko Imame 
, • Hind: 

Council of Ministers 
shows a possibility of involvement of a fascis 
telement in it. Now where and how this 
element will lead us to. Whetherthisfascism 
would convert into terrorism or terrorism 

Apartfromthis, the 
your special attention:-

would lead to fascism. I would like the House 
next couplet needs· -- to consider all such points and take a note of 

them. 

"Aizaz us cflarage hidayat ka hai yahi. 
Roshantarash Il3har hai, jamane mein 

shama-e-Hind'" 

I feel, this not only represents the feel
ings of Iqbal but also the feelings of all the 
Muslims living in India. Now, if we try to find 
out why it all started then we shall come to 
this conclusion that i:1 our country history of 
communalism goes pafallel with the history 
of freedom struggle. The very day, the 
struggle for attaining freedom started in this 
country. the propaganda for communalism 
also started. We cannot forget that how the 
British Empire, while retreating, divided this 
country into two parts and till now Britishers 
intefere in our matters, which compels me to 
read out this couplet: 

"Kisne kaha ki toot gaya khanjare phar
ang, 

Seene pe jakhme nau bhi hain. dage 
kohan ke saath". 

Even today they are active. They trans
mit the news of the demolition of a Mosque 
in Pakistan and demolition of a temple in 
India, likewise and try to make us quam!.. I 
would like you to consider all these pOints. 

Now. there are some facts which we 
should keep in our minds. As our nation is 
multi religious, multi lingual and multi CUl
tural, we should make efforts to maintain its 
synthesis. If there is an attempt'to sabotage 
it and if we reduce its fabric to shreds then 
the people of this country will not tolerate it. 
A long discussion is needed in this regard. 
Yesterday. Vajpayee jt was referring to the 
Shahbano case and ,the personal laws also 
and I feel that these issues were well tackled 
by my some colleagues. I can also add to it 
but it is not of that much importance. I would 
like to submit that the way it all happened. 

One more thing which I would like to 
submit that we have our own religions which 
is a matter of one's faith. But the issue being 
faced by the nation is much more important 
as my colleagues have referred to the eco
nomic situation, unemployment, poverty, 
health-and family planning. H we lead cat and 
dog Ii~e the'n I feel that our nation will become 
the most backward nation in the Asia. which 
we are becoming gradually. And it would be 
an unfortunate thing that a national having a 
population of 90 crore becomes backward 
due to its own conflicts and contradictions. 

One more pOint, I would like to submit to 
the Prime Minister that we should not even 
use the work "minority" in the House. Be
cause with minority comes the point of relig
ious identity and there is no need of religious 
identity here. There are fifteen crore Mus
lims in the country, they are not minority. Our 
population is much more than the total popu
lation of Middle-East and all Arab nations. 
Our population is even more than the popu
lation of Pakistan and Bangladesh. We are 
second to Indonesia only in this regard. Our 
population is more than all the nations 01 
Western Asia who claim to be 100 per cent 
Muslims. Every sixth person is Muslim here. 
If you call this population a minority then you 
are creating a religious identity. This country 
does not need this type of religious identity. 
I want that everybody should.be given .an 
equal tre'atment. Nobody should be asked 
about his religion. his caste, his language 
and his area. The day we end up with such 
type 01 mentality, we shall be able to unite 
and integrate the country. This is such an 
opportunity, which should be availed of. The 
true sense of National integration should be 
brought in the House. Then only we can 
make progress in true sense. 

So lar as the no confidence motion of ' 
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(Sh. Kamaluddin Ahmed] MR. SPEAKER: You are making II 

. Shrl Vajpayee jl Is concerned II is like one 
who is not ashamed of one's wrong doings. 
Shri VaJpayee Is not here, otherwise I could 
have asked him to withdraw this motion and 
replace It with my proposal and create a 
goodwill In the country. This Chapter which 

, has caused damage, should be removed 
from the history and a new history rewritten 
free of all sort of qaurreis and discrimina
tions. W. should work in this direction. 

SHRI BHOOENDRAJHA (Madhubani): 
Mr. Speaker, Sir, today we are discussing 
the mishappenlngs In Ayodhya on 6th De
cember. TheAyodhya, where Luv and Kush ... 

MR SPEAKER: We know Ramayana. 

SHRI BHOGENDRA JHA: You may 
listen to It. 

MR SPEAKER: Do not tell us. There is 
a time limit. Please do not tell us Ramayana. 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): This Is Uttar Aamayana. 

AN. HON.MENBER: This is Kanshiram 
Ramayana. 

SHRI BHOGENDRAJHA: I shall speak 
, as per your permission but If I abuse any· 
body thai Is also not going to serva the 
purpose. 

MR. SPEAKER: You ara a good orator. 
You tackle an Issue perfectly but sometimes 
lIb8comeslengthy. That Is why. I am asking 
you to conflQ8 to the Issue only. 

SHRI BHOOENDRAJHA: J h~to 
catch a train that Is why, I shaH be brief. 

MR. SPEAKER: You speak very well 
but it Is very lengthy. . 

SHRI BHOGENDAAJHA: After recog· 
nlslng their father, luv and Kush freed Ram. 
Ram asked them to accompany him to tha 
Ayodhya. 

lengthy like the tail of Hanuman. 

SHRI BHOGENDRAJHA: At thattlme It. 
was not called Avadh or Ayodhya. When luv 
and Kush came to know about Sita's exile 
through Valmiki ji they vowed in Avadh to 
take revenge in Ayodhya. But as it was their 
fath.fs birth place they did not take any 
revenge. Therefore, both the brothers did 
not go to Ayodhya. ?Today, our colleagues 
made that Ayodhya a battle ground. I am 
saying this because being theJanambhoomi 
they refused to go there. Today they have 
turned It Into a battle ground. I think, all my 
colle;igues should give It a serious thought. 

So far as this dispute is concemed the 
no-confldence was presented by Shrl 
Vajpayee and I feel that by doing this he has 
helped the Government. Because, today 
country is faCing the problems of price rise, 
a new economic policy and foreign infiltra
tion. We, ourselves, were going to present a 
no-confldence'motion but the act of B.J.P. 
became a shield to cover tho faults and 
errors of the Government . So far as 
the background of this . no-confidence 
motion is concerned. I would like to say that 
many points have been mentioned by other 
people in this regard like breaking a promise 
with Supreme Court. A commitment with 
the nation was broken. The Government 
vlolatedtheconstituUon.ln my opinion those. 
who broke thalr promise, should be pun
Ished accordingly as every promise Is not 
given In wrlttlng. They have nol only broken 
the verbal promise but also the written one. 
Wa feal sorry for It because they are out 
M.Ps as well as the citizen of the country and 
they also flave fallh In Rama. ValrlllkJ and 
Vashlshth Jointly decided this as Slta-Ram. 
first _ and then Ram. 28 hundred years 
ago Panlnl had written In the first grammar of 
tbls world·flrst Sita then Ram, first Aldhl 
then Krishna, first mother then father. To
day, J do not know why my colleagues gave 
banlsh.,.nt to SIla. During exile, when 
Ravena abducted SIIa, and there WII a war 
and why my colleagues ,.movad her from 
SltaRam,theyknowllbdlr .... (",,.,,.,,,.,,.,· 
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Mr, Speaker, Sir, I am saying It out of 
, pain, I am not levelling any allegation, You 
must consider It, Probably, Azad Sahab has 
rightly said that communalism Is the order of 
the day In the country, Nehrujl had said that 
every communalist Is dangerous, the major
Itycommunallsm is more dangerous and we 
people who were Involved In tha freedom 
struggle from their childhood have sean It 
once. The partition of 1947, which we could 
not dream about, have had It and people like 
me who were released from jail on 15th 
August did not take any food that day. Mr. 
Ghulam Nabl Saheb, has addressed Paki
stan as an enemy, number of times, But t do 
not want to call har an enemy bEfcause some 
of the relics of oldest Indian civilization are 
still In Pakistan. Algveda was written there. 
Even the complete Independence was 
pledged there. I do not want to call her an 
enemy. But so far as the tendency of com
munalism is concerned on which basis a 
slogan was tossed in the air before 1947 
regarding a Muslim Nation and a Hindu 
Nation, the Brilishers got a chance to divide 

'us. < • 

My friend Mr. Sulaiman Sail has righlly 
said that at thai lime it was All India Muslim 
League, now il is Indian MusUm league. India 
was not a union before 1950, Ihen how It 
could be added 10 the Muslim league and we 
have committed a mistake by forging an 
alliance with <'Muslim league in Kerala. In that 
committee I had told my friends that by 
inviting R.S.S. and Jan sangh to Kerala, we 
were not doing a good t,ing because both of 
them are communal. 1 hen first of all they 
befriended Muslim League to topple the 
Govemment of Chief Minister comrade 
Namboodaripad ... (lnterruptlons) , admit 
that we have also committed the same 
mistake. , am still Saying that. 

Now, kindly listen to me patiently. Just 
now, Azad Saheb mentioned rightly that 
Kashmir is the region where people, in order 
to remain In India had fought with swords 
against the Intruders. In the beginning Ma-

, haraja HarJ Singh did not agree to the acces
sion, of his state to Indian Union. He fled from 
SrinagartoJammu. Sheikh Abdullah and his 
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followers engaged the Invaders In a battle 
with swords as the only weapon. 

(Interruptions) 

MR. SPEKAEA: Today our subject of 
discussion IsAyodhya. What happened there 
Is also to be discussed. We have to discuss 
the President's rule aiso, Now, what can be 
done, Is also to be discussed, 

(Interruptions) 

SHAI BHOGENDRAJHA: Mr. Speaker, 
Sir,.1 am saying that riots have not taken 
place as yet. Two and a haH lakh people 
have been rendered homeless and when
ever somebody leaves his native place he 
does not do so with slight pain. Therefore, 
they have fled In anguish and as such the 
entire House and the entire nation are wor
ried. Its responsibility rests on the Govem
ment and on ourselves. So, some solution Is 
to be found oul. Yet, Hindu-Muslim riots 
have not taken place there. The misdeeds of 
the terrorists have not taken the shape of 
riots. h is a matter of pride for Kashmir and 
ourselves as well. I would not like to go into 
other mistakes. 

Mr. Speaker, Sir, I would like the hon. 
Minister of Home Affairs and the Prime 
Minister to reply to my point. H the past hap
penings are to be trusted, I do not under
stand how could they have perceived it by 
intuition. Had they dissolved it much earlier, 
perhaps, we would have alleged that de
mocracy has been attacked. his very difficult 
for anyone to perceive by intuition and make 
prediction. But I want tQ know whether our 
intelligence agency had given any report or 
not before the attack on the Masjid which 
started from 12 a.m. and continued till 6 p.m. 
I would like to know this also whether the 
Govemment knew that thousands of people 
had ~one there with arms to demolish the 
Masjid on their own without conceding to any 
request either from this side or from that 
side? H the Government did not have any 
information, the fact that our intejligenee 
agency has proved meaningless, at least in 
respect of Ayodhya InCidents, should be 
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brought before this august House and the 
country. If the Government did have the 
information and yet it did nottake any action, 
It is not only a serious lapse but it amounts to 
commission of a national crime and the 
Govemment cannot free itself from its re
sponsibility. Was the Govemment paralysed 
durjng that period of 50r6 hours? This must 
be made clear before the country. 

Mr. Speaker, Sir, I would go into the 
post-Ayodhya incidents at this juncture. I 
have also had to !"lear the slogans, 
"Murdabad" in mY,constituency from both 
sides. I know that people were agitated at 
that time, so, it was qL'ite natural for them 
both to express their resentment. But I do not 
know exactly the news broadcast by the 
B.B.C. frequently up to 8th had veracity 
about the demolition of temples at several 
places but as one of my colleagues has said 
it rightly that it added fuel to the fire. People 
preferred to listen in tha B.B.C. to A.I.A. and 

• they used to come to tell me about the 
developments in the country. Under these 
circumstances, a number of crimes took 
place in the country. We have to take reme
dial steps for the families of those killed 
because all the victims were innocent. they 
were out and out innocent. We have to find 
out solution for all the temples and mosques 
that have beEln pulled down. But the issue I 
would like to emphasise most is the Presi
dent's rule. In Uttar Pradesh no other way 
out was left because. the Chief Minister had 
resigned, but aboutthe remaining three states 
'1 have doubts. Yet, I am afraid, had these 
States done the same thing as happened on 
the 6th December, the country would have 
been in great peril. So, we are not in a 
position to oppose it At the same time, we 
are not in a position to say that the act of their 
dismissal was right. 

At present, I would not reply to the 
statement of Shri Mani Shankar Aiyar be
cause in childhood, one of our matos prom-

• isedto score two goals in a football match but 
he could not. So, he scored two goals on his 
own side. In the same way, Shri Aiyar de-

cided to score goal on his own side. I would 
not like to go into it this time, but the present 
condition of the country manifests its failure 
on all fronts. But it is our duty to oppose the 
no-confidence motion moved by the B.J.P. 
because the issue on which the B.J.P have 
moved the motion is not agreeable to us. 
What Vajpayee ji has said, I admit, he has 
said so honestly. Let others speak as well. 
They should be bold enough to condemn the 
incident of the 6th December, though the 
earlier situation cannot be brought back yet, 
improvement can be made for the coming 
times. I would like to tell my hon. colleagues 
one more thing about the disputed site of the 
Babri Masjid-RamJanambhoomi.1 have with 
me photographs of 1500-year-old 14 col
umns taken in the year 1990. Mr. Speaker, 
Sir, if ynu allow me, I can show thest;! photo
graphs. I want to know whether these col
umns have also been demolished by those 
people. If they did so, they have demolished 
the history and culture of the country. It is not 
a matter of Hindus and Muslims alone but 
the faith, the history and the culture of 90 
crore people of the country have been at
tacked. I want that such an attack should be 
condemned and I oppose this no-confidence 
motion from my own and on behalf of my 
party. 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, Shri Vajpayee 
has moved one-line motion which expresses 
its want of confidence in the council of Min
isters. Whatever has been said here is in the 
context of Ayodhya. I am sorry to say that my 
colleagues who were critiCiSing the eco
nomic poliCies of the government till yester
day and which they criticise even today and 
who were opposing the Dunkel proposal and 
the privatisation policy of the Government, 
are speaking against this motion today. The 
motion runs only in one line "That the House 
expresses its want of confidence in the 
Council of Ministers". It has nothing to do 
with Ayodhya. They do not face the truth, 
because their only intention is to call the 
B.J.P. by bad names. I do not talk of the 
intention and policy of the Government, 
because neither the intention of the Govern
ment is good nor its policies. That is why, 
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,they are not producing good results. I am 
sorry for it. 

I wished our hon. colleagues of the Left 
Front or of the National Front or from other 
Parties would have said that is really the 
result of the failure of the Government. Why 
this situation was not viewed in that context? 
What was the need for viewing it from the 
Ayodhya angle? Honourable Atalji ha ex
pressed here that the economic policies of 
the Government have failed. Atalji had also 
said that the Government has done some
thing unconstitutional by dismissing 
the three B.J.P. ruled- States: It has been 
a murder of the democracy. No significant 
discussion took place in this context. It was 
not considered necessary to speak in the 
context. It was not considered neccesary to 
speak in the context as to why the patriotic 
organisations like the R.S.S., the Vishwa 
Hindu Parishad and the Bajarang Oal were 
banned. I have examples to cite here. The 
Central Gov&rnments obeyed it. The officers 
of the Vishwa Hindu Parishad and the 
Rashtriya Swayam SevakSangh were sealed 
and their workers were apprehended. But 
the Madhya Pradesh High Court gave deci
sion against the declaration of the Central 
Government and held that the seal be bro
ken. It held that the Government had no 
power to do so as and it was illegal. I want to 
know what was the need to take such steps 
in such a hurry? 

I would like to speak, particularly in the 
context of Madhya Pradesh. The Madhya 
Pradesh Government was dissolved. All the 
three State Governments were dissolved. 
Even the Himachal Pradesh Government 
was dissolved. Even section 144 was not 
imposed in Himach31 Pradesh and there 
was no riot nor was there any danger to life 
and property, nor was there any disturbance. 
If the government has any ill will only be
cause there was the rule of the Bharatiya 
Janata Party, it is a different matter. In the 
context of Madhya Pradesh I would like to 

, say that there was no such incident in Madhya 
Pradesh. The Central Ministers visit Bhopal 
violating security arrangements and without 

Council o( Ministers 
giving prior notice to the Chief Minister. They 
go there violating the Centre's security ar
rangements and provoke the people where 
riots were taking place or being incited by 
some p~rsons. Are these acts on the part of 
responsible persons of the centre not against 
their conduct and policy and are they not 
unconstitutional? And yet they ask for the 
dismissal of the Government. I know it very 
well that afterthe Government was formed in 
Madhya Pradesh. OurCongress-Colieagues 
were greatly pained because the Madhya 
P.radesh Government was functioning very 
well. It fulfiloled its commintment to waive 
loans. It fulfilled its commitment to solve 
housing problem by providing housing facil
ity. It had promised to give jobs to unem
ployed persons. The government was doing 
good work. As regards the law and order 
situation the Government which preceded it 
as well as the present government have 
aside that the law and order situation is 
satisfied. The law and order situation in 
Rajasthan is also considered to be satisfac
tory. It never happened that Central Minis
ters visited that state on a single day and 
made inciting speeches. They went to 
Jabalpur and made instigating speeches. 
They also made speeches in Ujjain and 
Indore and instingated riots there. Mr. 
Speaker, Sir,l want to say that the way these 
Governments have been dismissed by the 
Central government is nothing but iII-inten
tion and ill-Will. It is also unconstitutional. It is 
nothing butthe murder of democracy. I want 
to know, after all what is the justification of 
dismissing the Government. The tl)en Chief 
Minister Shri Sunder Lal Patwa was informed 
that the Central Government has issued 
notification under unlawful activities which 
he must follow. He implemented it instantly. 
A number of senior members of the Sangh 
were arrested. The members of the Vishwa 
Hindu parishad and the Bajrang Oal were 
also arrested. No order was disobeyed or 
violated. The Chief Minister had said that he 
would tollow the orders in toto. I am sorry to 
say that 6 months back, the central Ministers 
used to say that Madhya Pradesh Govern
ment should be dismissed and that the 
Madhya Pradash Government would not 
last. 
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This incident occurred on the 6th. Six 
months bacI( It was said. It means they were 
waiting for an opportune moment so that the 
Govemment may be dismissed on one pre
text or the other. What was the fault of the 
Rajasthan Government? I do not want to go 
Into the details of these Incidents. So, you 
got ready to take action agalnstthem. Action 
was taken against the Rajasthan and Madhya 
Pradesh Govemments. There were some 
persons from the ruling party whose names 
I can mention If I am asked to do so. who 
visited the places which were incident-free 
and which were peaceful. They went to my 
constituency and instigated the people and 
asked them to take revenge. The Govern
ment did not take any action against them. 

• The Government did not take any action 
against them, nor could it take any action 
against them, nor It wanted to taken action. 
A news-item has appeared that a member of 
the Babri Masjid Action Committee Shri Zilani 
has sought help from the U.N.O. Is It not 
treason? Is it not a challenge to the sover
eignty of the country'? What action has been 
taken against him? An hon. Member has 
said that the person who is seeking assis
tance from the U.N.O. Is not working well. 
This news has appeared in the issue of the 
Janasatta on the 16th December. 

Recently 32 temples we~ demolished 
In Kashmir after these incidents. Not a single 
member has said that the temples were 
pulled down. This is not the right way. Ka
shmir is also a part cf this country. Shrl 
Ghulam Nabi Azad has said that he is a 
nationalist. He is showing us path. How can 
Shrl Azad show us path? What was done to 
the hon. leader of the Jana Sangh Dr. 
Shyama Prasad Mukherjee? All of you know 
about the three Chief Ministers of that State. 
Af. that time he was got murdered there. The 
murder was committed in Kashmir. But it is 
still a secret. Today our leaders are de
tained. What Is the reason behind It? is hon. 
M/aniji such a criminal that he should be 
taken from one place to the other and at a 
time when the government so wishes. What 
crime has he.committed? He was standing In 

Ayodhya and making appeals to all to get 
down and to keep peace. The leader of the 
other House Dr. Joshi was also saying the 
same thing. These leaders are patriots and 
he wants to show him the path of national
ism. We believe In nationalism and W8 are 
the people who are out and out patriots. 
There Is nothing to doubt our patriotism 
And, Azad $aheb, you need not teach us any 
lesson. 

I would l!ke to submit that Madhya 
Pradesh High Court had given stay order in 
Jabalpur on a writ petition regarding the 
arrest of a few RSS activists holding that 
their arrest is wrong and the action being 
taken against them under unlawful activity 

. should be stopped. The court held that they 
should not be arrested and law shoul,· .!d 

properly implemented. That law was Lhal
lenged. I am sorry to say that Government is 
taking steps in haste without giving it a 
proper thought. On what basis did govern-

. ment ban VHP and RSS? What incidents 
took place after 6th in the country and whether 
the sangh Is responsible for eruption of any 
communal riots and incidents of loot and 
arson? Hon. Member demanded an inquiry 
into it. In my constituency some men from 
the ruling party instigated attacks on people 
and firing was also resorted to and a police
man was stabbed. Other areas were re
mained undisturbed. Who are the people 
who create·disturbance. It should be inves
tigated. While dismissing three B.J.P. - ruled 
states, the Government did not think of dis
miSSing Maharashtra and Gujarat Govem
ments.1f it is viewed in the context of deathtoU 
or inability to handle law and order situation 
or violation of Government orders, then 
Maharashtra witnessed the worst situation. 
who is guilty tor it, why then Government is 
stepping back in dismissing it? In Gujarat 
many incidents took place, people were burnt 
alive but Government is hesitating in dis
missing that State Gvernment because it is 
their own Government. Some people are 

. blaming the police blJt It is not proper to 
demoralise the police. What happened In 
West Bengal? What happened In other 
Congress-ruled States. Why then Govern
ment is not dismissing those State Govem-
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ments? I would like tl) know ifthat is the basic 
re!'lson, then the Government should have 
!:(,smissed the Maharashtra Governmentfirst 
where incidents are taking place, law is not 
complied with and murders are being com
mitted and where the numberof killings is the 
highest. I asked one of my Congress friends 
as to why did they dismiss our governments. 
He replied that they had dismissed eleven. I 
replied that those State Governments were 
crossing the period of even six years. And in 
the present case, even the reports of the 
Govemments were favourable, despite the 
pressure exerted by the Centre, the situation 
did not warrant their aismissal.·The Central 
Government has murdered democracy by 
dismissing three State Govemments. I would 
like to raise an objection to it. 

In view of the circumstances underwhich 
this no-confidence motion has been brought, 
I wish all may support It. I would not like to go 
into evidence. A lot had already been said 
about Ayodhya and I don't want to repeat 
them. A former Member of Parliament has 
written a letter to Ol.r hon. Prime Minister. 
Yesterday, Rasheed Masoodji was making 
a speech about whIch Rajveerji and I have 
given notice. While making his speech he 
went to the extent to say that lest Atalji 
should meet the same fate Mahatma Gandhi 
had met. "In our country the Father of the 
Nation Mahatma Gandhi was a true and 
staunch patriot. He gave the country the 
message of unity, brotherhood,love and of 
fighting against tyranny and atrocity. It was a 
message of a faith. Two or three days back 
I went through the statement made by Shri 
Vajpayeeji. That statement carried the same 
message. But I know that there are such 
organisations in the country whose record 
shows that they kill a true and honest Hindu 
who talk of humanity and the Father of the 
nation mahatma Gandhi Is testimony to it. 
Shri D.O. Upadhayaya is also testimony to it 
because when he began to keep aside from 
his policies, he too met the same fate the 
Father of the Nation Mahatma Gandhi had 
met. Now Shri Vajpayeeji has begun to make 
statement keeping aside from his policies, 
so he should be cautious. His life is a must for 
us. We wish he should give the message of 
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humanity. Since fascists know no religion, 
they don't allow a true and staunch Hindu of 
this country to remain alive. Those who talk 
of humanity are not allowed to remain alive 
by them.' I am sorry $uch statement has 
been made here. I would like to submit that 
this statement should be expunged. A for
mer Member of Parliament, Rameshwar 
Singh has written a letter to the Prime Minis
ter. he has demanded decision on the basis 
of the motion. I have drawn your attention to 
it that what Shri Rasheed Masud has said 
yesterday Is not in good taste. That is why I 
have quoted it. As my colleague has said, I 
don't take much time and conclude. 

So far as that structure is concerned, it 
is proved that it is a part of Ram-Janamb
hoomi on the basis of archeological proofs, 
old documents and historical discoveries 
and I have got a copy of an old Gazetteer 
which I quote and conclude: 

[English] 

"North Western Provinces and Oudh 
Described and Arranged" published by In
dological Book House from Delhi in 1897:- "It 
is locally affirmed that at the Musalman 
conquest there were three important Hindu 
temples at Ayodhya these were the Jana
masthanam, the Svargadvaram and the 
Treta-ka-Thakur. On the first of these Mis 
Khan built a masjid during the reign of Babar, 
which still bears his name. This old temple 
must have been a very fine one, for many of 
its columns have been utilized by the Musal
mans in the construction of Babr's Masjid.· 

[Translation] 

I am saying all this because this is an old 
Gazetteer and not a recent one. These arche
ological proofs are many and they prove that 
temple was there and the temple should be 
there. Worship has been continuing there. 
So, to say that it was a mosque is to mislead 
the people. It has been said again and again 
that ·it is a disputed structure and even in 
courts it has been termed a disputed struc
ture. To call it a masjid is to mislead the 
people. Even outside the House, the word 
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Masjid shouid not be used and wrong direc
tion should not be issued. It should be called 
a disputed structure. 

SHRI TEJ NARAYAN SINGH (Buxar): 
There was a mosque, we have seen it, 

DR. LAXMINARAYAN PANDEYA: 
There was a temple. 

SHRI ANIL BAS~ (Aarambagh): He has 
himself said that there is a mosque. 

DR. LAXMINARAYAN PANDEYA: I 
have submitted that mosque had been con
structed there after demolishing a temple. 

MR. SPEAKER: Mr. Pandeya, you need 
not convince. 

DR.LAXMINARAYANPANDEYA:That 
is why I was submitting that the context in 
which this motion has been brought is differ
ent from that of Ayodhya alone. It has been 
brought in the context of ban on organisa
tions, wrong policies of the Govemment 
leading to chaos in tt.e country, deteriorating 
law and order Situation, poverty in the coun
try, shaking of people's confidence in gov
ernment which has murdered democracy by 
d,ismissing State Governmentll and its op
pressing policies. I wish my friends would 
view this motion in !he context of all this, as 
they have been opposing Government 
policies in their statements and speeches, 
and would vote in favour of this motion. 

[English] 

MR. SPEAKER: I think many Members 
are sitting here for a long time. We should 

• resPeCt their wishes andwe shol!ld continue 
to wOrk here. 

SHRI CHiTTA BASU (Barasat): Today! 

MR. SPEAKER: Yes, today itself. Oth
~ you would not get ;Jny opportunity 10 
.,. Chitta Basu ji. 

SHRI CHITTA BASU: We can continue 
on Monday. 

MR. SPEAKER: No, it would not be 
possible on Monday. if you really want, {il 
can speak today, otherwise I would not be 
able to give you time on Monday. Now you 
can speak. Ten minutes for you. 

SHRI CHITTA 'BASU: Sir. I will be very 
much brief because I am quite well a ware of 
the constraint of the time. Instead of arguing, 
instead explaining, instead of clarifying my 
position. I simply want to put on rec.ord my 
party's position regarding the issue. I do not 
like that you should unnecessarily stop me. 
I shall not argue. 

MR. SPEAKER: Let me decide whether 
you are arguing properly. 

SHRI CHITTA BASU: I shall not argue 
with you, I shall state my pOSition. Just give 
me time. And that is quite fair and proper 
also. 

Sir, at the outset, I rise to oppose the 
Motion moved by hon. Shri Atal Bihari 
Vajpayee. The reason is very simple. The 
reason is that the country demands today 
that there would be united efforts of all 
democratic, and secular forces to fight the 
demon of communalism. The secular and 
democratic forces of our country are united 
today in order to preserve, maintain, protect 
the secular and democratic values which we 
have inherited during the course of the free
dom movement of our country. 

The demolition of the Babri Masjid at 
Ayodhya is not merely a demolition of a 
temple or a masjid but the demolition of the 
entire rich heritage that we have inherited 
during ages and decades. The demolition of 
the masJId by the rabid communal forces -
the BJP, vishwa Hindu Parish ad, Bajrang 
Dal and the combine - is a crime against the . 
Constitution of our country. It is a crime 
against secularism and it is also a crime 
against national unity. It is in defiance of the 
judicial orders. It is in gross abuse of the 
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solemn assurances given to this House, 
outside and to the court. It is a challenge to 
the ethos of the Ind;anness which is based 
on composite culture, composite tradition 
and by intermingling of different streams of 
cultures in the country. 

21.00 hrs. 

The perpetrators of this crime should 
not go unpunished a'ld this punishment 
should be given by this highest representa
tive body of the country. 

Some of the leaders of the temple 
, movement claim that they are for democ
racy. I want to make it very much clear that 
secularism and democracy in the Indian 
context are inseparable. If you want democ
racy you must protect secularism. If you 
destroy secularism .'(ou destroy democracy. 
Therefore, democracy and secularism, in 
Indian context, are inter-twined. They can
not be separated. Therefore, I appeal to the 
Members of this House that this very con
cept, the perception of the nexus between 
democracy and secularism should not be 
lost sight of. 

This is the lesson Ayodhya has taught 
us. If we ignore this lesson thecountrywill be 
in peril. 

Some leaders of the movement have 
already proudly claimed that demolition of 
the masjid is a part o! temple movement and 
wider ideological issues. 

Sir, as I promised, I shall not argue nor 
I shall enter into debate. 

I . 

This very statement admits the pre
planned nature of the assault on the masjid. 
It was a well-orchestrated and diabolical 
plan to unleash torrents of communal hatred 
and violence which have consumed and 
engulfed some parts of the country_ 

What is the temple movement and what 
are the wider issues involved in this destruc
tion oUhe masjid? To be very brief, the aim 
and perception of thls.temple movement is 
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the establishment of Hindu Rashtra and 
theocracy, a fascist system based on re
vivalism, obscurantism and ostracism. It aims 
at denying equal rights and opportunities to 
the minorities ot all religious beliefs and 
faiths. The Inevitable result of this would be 
the further vivisection 10 the nation and the 
country, the danger of which parliament 
cannot afford to ignore. 

lastly, while I oppose the No-Confi
dence Motion, that does not mean I have, or 
my party has, confidence in this Govern
ment , unalloyed and uninhibited. I want to 
make it clear. This Government is also not 
above criticism and deserves no less con
demnation for the policies it pur:sues. Its 
;:>oii::y was nm to fight ideologically and politi
caily the communal virus, the communal 
policies. As a matter of fact, it·in the past
pampered these communal forces in order 
to achieve partisan ends. Therefore, the 
Govern men! has got no comprehensive and 
integrated policy to fight against communa:
ism, to combat against the danger of com
munalism in our country. 

If today the Government's attitude is 
hesitant and half-hearted. it :s reflected by 
the manner in which the ban order has been 
handled. As all matter of fact, let me tell you 
that, some of the judicial pronouncements 
have already been made for not implement
ing the ban orders by certain High Courts of 
the country. 

We have been opposed to the very idea 
of arbitrary invocation of ArtiCle 356 to bring 
down an elected Government. In this case, I 
would say, although the situation was very 
critical, bultheGovernment might have been 
much more pwdent, had other constitutional 
provisions to protect the Constitution were 
resorted to before the invocation of Article 
356 in the three a.J.p. ruled States. 

lastly, in conclusion I say, Sir, that let 
me make it clearthat out Party is opposed to 
the No-Confidence Motion ofthe a.J.p., but 
it does not repose unalloyed and unin"ibited 
confidence in the Government. We shall 
continue our battles aga inst this discredited 
Goverr.ment and its anti-people's policies. 
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SHRI KP. SINGH DEO (Dhenkanal): 
Mr. Speaker, Sir, I thank the honourable 
mover for giving us this opportunity to dis
cuss threadbare and also I congratulate him 
for his customary eloquence and melodrama 
while defending the indefensible. He has 
spoken like a statesman, but he has also 
given us the chance to see the two faces of 
the B.J.P. and the commuf.1al elements in 
this country. So, what was his aim and what 
was his aim plus? H his aim was to castigate 
the Government for dismissing three of the 
B.J.P. State Governments, that was the one 
to which he made a passing reference, but 
the aim plus is more sinister. The aim plus 
was not to receive the flak from the entire 
House, but to drag in·the Government also to 
face the flak because immediately after the 
6th, the black_Sunday, the man-made catas
trophe and calamity of monumental propor
tions, monumental shame and shock and 
horrorto this nation and to·the 5000 years of 
Indian culture took place. For two days this 
House was hijacked, nobody could discuss 
anything and the House had to be adjourned 
for about a week giving the impreSSion that 
Parliament has become irrelevant and people 
should take to the streets. I am glad that this 
discussion has also given the chance to hear 
the eloquent speeches of not only the lead
ers of various political parties represented 
here, but also to get to know their percep
tions and this debate has also given an 
opportunityforthose parties to also highlight 
the philosophy for which they stand. This 
was an admirable opportunHy because every 
one thinks that mid-term election is rouna the 
cornor and therefore. 

SHRIANIL BASU (Arambc!gh):There is 
no need to see tho new°:--:-,pers for this, 
everything is on record. 

·SHRI KP. SINGH DEO: I amteiling my 
views and not asking your views, I am not 
airing your views. I did not disturb you when 
you were speaking. That is my perception. 

PROF. RASA SINGH RAW AT (Ajmer): 
, They ant your supp·:>rters. (Interruptions). 

SHRI K.P. SINGH DEO: Sir, some of 

the eloquent speakers before me have re
ferred to what happened in 1990. That was 
one of the aim plus - once again in the 
name of Ram the Government will collapse, 
then all my friends sitting on that side would 
get a chance to come to this side. Anyway, 
my friend Mr. Anil Basu may not admit it, but 
in his heart of hearts, he also wanted to 
control the Government, as evidenced by 
the newspaper reports where his leaders 
have been gloating over the fact that the 
banning of these communal organisations 
and also dismissing the State Governments 
have been done at their behest and on their 
advice. Please read the papers, The Hindus
tan Times and The Times of India of yester
day. (Interruptions). Sir, this has been a 
breach of faith. If 60 crores had faith that the 
450-year old structure by whatever name 
you call it, whether it is Sabri Masjid or Ram 
Lalla Mandir - if 60 crores had faith that it 
was a mandir, then 15 crores people had 
faith that it was a masjid. Nobody can deny 
and nobody does deny in this House that that 
structure, by whatever name yOIJ call it, Sabri 
Masjid or Ram Lala Mandir, was 450 years 
old and more. So, to destroy the cultural 
heritage is nothing short of barbarism. I 
thought the days of barbarism was dead and 
we are living in a civilised society. The 
people who broke the temple as well as the 
mosque are now crying that the temples are 
being destroyed elsewhere outside India. 
Every action has an opposite and equal 
reaction and it was to be expected that there 
would b~ civil war, there would be violence. 
But I would like to congratulate the Indian 
people for their tolerance and sagacity that 
notwithstanding the fact that tempers, feel
ings and sentiments were running high, only 
1,200 people were victims in this monu men
tal catastrophe. I do admit that the State 
Governments have also played their part 
and the hon. Defence Minister has also said 
thatthe Armed Forces were alerted and they 
were kept in readiness. Some of the State 
Governments did not seek the help of the 
Army. I do not know whether there was any 
ego problem or whether there was a diaboli
cal reason behind it or whether there was 
any sinister move behind it. But, since we 
have not been having tll8 sittings fo parlia-
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ment and we do not have access to what had 
happened - newspapers cannot give us 
everything - I would like the Government or 
the Governmetn's spokesman to take the 
House into .. confidence and tell us what 
happened in those fateful hours and fateful 
days. 

Sir, the BJP is very proud of its disci
pline, culture and the high principles. When 
the leaders ofthe SJP,leaders of R.S.S. the 
VHP ,leader of the Sajrang Dal were present 
only a hundred yards away, how is it that 
about 500 well-trained, motivated people 
who had been having a clandestine training 
just like any operation - if the photographs 
are to be believed which came in the news
papers - could destroy this 450 years old 
structure orthe mosque or the temple? How 
is it that about five lakhs of kar sevaks led by 
their leaders were mute spectators? It is nQ,t 

• convincing that 500 people could destroy 
our cultural heritage which they had prom
ised in Parliament. in the National Integra
tion Council and to !he Prime Minister. to 
uphold and protect. Is this the track record of 
a party which ~oasts of its discipline. its 
adarsh. its anushashan, its sidhant and its 
cultural heritag~? I do not know who is going 
to answer this question. 

Sir, I believe that an inquiry is on by the 
CSI.I would suggestthat apart from the CBI. 
all the Intelligence agencies should be set 
into motion, because we must get to the 
bottom of this. This entire operation of con
ceit, deceit, perfidy and falsehood and all 
these perverted actions should have to be 
gone into and we should find out as to whose 
hand is behind allthis, whose hand is behind 
the instability in this country and whose hand 
is behind the in security in this country, at a 
time .when the country is about to over
come tis economic difficulties and it was 
going into a path of economic development. 

Sir, similar things had happened imme
diately after the Non-Aligned Meet in 1983. 
You are also in the know of the things as to 
how Mrs. GandhI had to pay the supreme 
sacrifice, because India was on top of the 
world after 1983. The same cruel hadns took 
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away Mr. RajivGandhi, anotherformerPrime 
Minister, at a time when we were cementing 
the country together. So, we must get to the 
bottom of it, as to who stands to gain from 
this, our insecurity and our division. After 
'Operation Blue Stat' the Hindus and the 
Sikhs were dividad. After this Sabri Masjid 
issue, t~e Hindus and the Muslims were 
sought to be divided. Who stands to gain by 
this? We must get to the bottom. I am glad 
that the Government and the Prime Minister 
have announced that there is going to be a 
White Paper. I do hope that the White Paper 
on the Babri Masjid will be prepared soon 
and put up in Parliament so that we would 
know whnt is happening. 

In this regard, it reminds me of Julius 
Caesar in his funeral ceremony in which the 
funeral speech was made by Mark Anthony: 
He said, Friends, Romans, countrymen. I 
would like to say here: Friends, Indians, 
countilymen: Lend me your ears I have to 
bury Caesar and not to praise him. Instead of 
Caesar I will say, bury the culture haritage 
and not to praise him. The evil that men do 
lives after them. The good is oft interred with 
the bonell. So, let it be with them. 

The evil that has happE!ned will remain 
with us for a long time to come and it will be 
a scar which will be very difficult to remove. 
So, we must put our heads and hearts to
gether and to see that Parliament has to be 
relevant. We cannot allow Parliament to be 
hijacked like that. Parliament is the highest 
legislative forum where we must debate and 
discuss in a cool manner, in a collective 
manner, in a stateman like manner and not 
allow things to be taken to the streets or to 
break the law or violate the Constitution. 
Strong action is necessary. 

Sir, you had been a former Rajya Raksha 
Mantri. You know very well that every cadet 
in the National Defence Academy when he 
joins is given a little poem by Rudyad Kipling. 
With your permission, I would like to quote 
only the portion of it which is relevant: 

• 
"fI you can keep your head when all 

about you 
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Are losing theirs and blaming it on you; 

If you can trust yourself when all men 
doubt you, 

But make allowance for their doubting 
PI; 

If you can wait and not be tired by 
wailing, 

Or being lied about, don't deal in lies, 

Or being hated, don't give way to hating, 
And yet don't look too good, not talk too 

wise; 

II you can dream - and not make dreams 
your master; 

If you can think - and not make thoughts 
your aim, 

II you can meet with Triumph and Disas-
ter 

And treat those two impostors just the 
same; 

If you can bear to hear the truth you've 
spoken 

Twisted by knaves to make a trap for 
fools, 

Or watch the things you gave your life 
to, broken, 

And stoop and build 'em up with worn
ou1 tools; 

If you can make one heap of all your 
winnings 

And risk it on one turn of pitch-and-toss, 

And lose, and start again at your begin
nings 

And never breathe a word about your 
loss; 

If you can force your heart and nerve 
and sinew 

To serve your turn long after they are 
gone, 

And so hold on when there is nothing in 
you 

Except the will which says to them: 
'Hold onl' 

If you can talk with crowds and keep 
your virtue; 

Or walk with Kings - nor lose the com
montouch, 

If neither foes nor loving friends can hurt 
you, 

If all men count with you, but none too 
much; 

If you can fill the unforgiving minute 

With sixty seconds! 'worth of distance 
run, 

Yours is the Earth and everything that"s 
in it, 

And -which is more - you'll be a Man, my 
leader!" 

He will be a Man, my leader. 

Thank you, Sir. 

I oppose the Motion of No-Confidence. 

[Translation} 

PROF.PREM DHUMAL (Hamirpur): Mr. 
Speaker, Sir, the House Is discussing the no
confidence motion moved by Shri Atal Bihari 
Vajpayee. Althe same time, allthespeakers 
have expressed their hope that the debate 
would help in restoring the confidence of the 
nation. The way the Central Government 
dismissed three BJP Governments, which 
efljoyed more than two-thirds majority, mis
using Article 356 and the way the State 
Assemblies were dissolved is a heavy blow 
to the Constitution. Mr. Speaker, Sir, if there 
was a need to dismiss any State Govern
ment in view of the law and order situation, 
Maharashtra was at number one and then it 
was the number of the Gujarat Government, 
the Karnataka Govemment, the West Ben
gal Government. If statistics in respect of 
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killings and riots are collected, then the 
~ber of such incidents in the BJP - ruled 
~ates was the lowest. Our pain is still greater. 
In Himachal Pradesh not even a single inci
dent took place after the incident of 6 De
cember and you will be surprised to hearthat 
on 14 December, just two days before 16 
December, a news was broadcast on All 
India Radio in the evening thaf a Union 
Ministerhad paid av:sitto Himachal Pradesh 
and he said that law and order situation in 
Himachal Pradesh was quite satisfactory. it 
is on the record. 

SHRI KRISHAN DUn SUL TANPURI 
(~himla): Who was ~hat Minister? 

PROF. PREM DHUMAL: You know it. 
Do not get involved in group disputes. I have 
already said that the All India Radio had 
broadcast the news first of all that the 
situation is satisfactory. While speaking on 
the Motion of Thanks to the President's 
Address, the hon. Prime Minister said that 
the Himachal Pradesh Government had 
done tremondous job in the field of educa
tion. He had praised the contribution of 
Himachal Pradesh. The Deputy Chairman 
of the Planning Commission had said re
peatedlythat excellent work is being done in 
Himachal Pradesh. You would be surprised 
to know that the adviser to the Governor, 
appOinted by the Centre, had said that the 
policies initiated by Shanta Kumar Govern
ment would be implemented and no change 
would be made in them because they were 
right. What was the justification then? When 
the law and order situation was normal and 
policies were right, why was the Govern
ment dismissed then. Has it not been done 
with a feeling of revenge? Is it not a fact that 
as soon as a statement was issued by an 
M.L.A. to the effect that he had gone to 
perfonm Kar Seva; Shanta Kumar Govern
ment arrested him then and there. 

The way the Government has misused 
Article 356 is a seri.)us blow to the federal 
structure. That is w~y, we have moved the 
No-Confidence Motion. When the framers of 
the Constitution had envisaged the federal 
structure in the country, they had envisaged 
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that there might be Governments in States 
and at the Centre of different parties. In case 
the State G9vernments did notfunction well, 
what would be the rights of the Centre in that 
case. State Governments are dismissed only 
when they do not abide by the Centre's 
orders and they do not implement policies 
properly and they do not implement the bans 
imposed by the Centre, as han. Members 
have said, that is the reason. But I would like 
to submit that all of a sudden the Governor 
has been asked to sign another report as the 
first report was not correct. What emergency 
had arisen. There was no riot, no accident, 
everything was going on smoothly, the State 
Government was implementing the policies 
which were being supported by all, including 
the Union Minister and the Union Govern· 
ment. Shri A~un Singh asked since when the 
Bhartiya Janata Party represents the Hindu 
Community. In the same breath he said that 
the country and the national forces would not 
accept that kind of Hinduism. I would like to 
ask, if the Bhartiya Janata Party does not 
represent the sentiments of the Hindus then 
who says that Arjun Singh has become a 
representative of the whole of the country. 

Mr. Speaker, Sir, I would like to draw 
your attention to two statistical facts. In the 
last election the Congress Party had ob
tained 9 crore and 821akh votes from through
out the country whereas the BhartiyaJanata 
Party obtained 5 crore and 43 lakhs votes. 
So by virtue of obtaining 9 crore 82 lakh 
votes the Congress Party claims to repre· 
sent the whole of the country and the Bhar
tiya Janata Party which is in the second 
place and has obtained 5 crore 431akh votes 
is considered to have no base. Things have 
gone wrong because of·the pressure group 
operating within the ruling party and also due 
to internal bickerings going which led to 
hasty decisions and it is perhaps for such a 
situation that poet has said-

"Mana kl Tabahi me kucch Hath Hal 
Dushmanka, 

Per kucch kayamat ki chal Apne Bhi to 
ChaiteHain". 

The Union Min:sters behave in a strange 
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manner. When one of the hon. Ministers 
visited Bombay recently, he said that the 
people belonging to the minority class have 
been killed by the police and when the hon. 

, Minister of Home Affairs paid a visit there he 
refuted this and justified the steps taken by 
the police. Then what message does the 
Govemment want to send through these 
contradictory statements. Moreover, vary
ing reports about the conduct of the Senior 
Ministers are pouring in. But History will bear 
testimony to the happenings of Ayodhya. 

The hon. Prime Minister has a video
cassette which he should display. Shri Sharad 
Pawar says that he too has got a video 
cassette that he would also like to show it. 
The question is how can Shri Pawar and the 
hon. Prime Ministerhave separate cassettes? 
The C.B.1. must have prepared this video 
cassette which, I think, should be played 
here to report about the happenings of 
Ayodhya. 

Our colleagues here belonging to the 
left parties emphasised that there has been 
no condemnation. Here I would like to ask 
from them whether they are ready for con
demnation for the role played by the Com
munist Party during 1942. 

PROF. RASA SINGH RAWAT(Ajmer): 
They supported the Britishers at that time. 

PROF. PREM DHUMAl: Again at the 
time of Chinese aggression in 1962 what 
was the role played by these left parties. Are 
they ready to condemn that? 

( Interruptipns) 

PROF. RASA SINGH RAWAT: They 
were supporting China during, 962. 

PROF. PREM DHUMAl: It means the 
role played by the Communists during the 
year 1962 is still b9ing justified by them. 
Some hon. Members have asserted that the 
Communists are the only wellwishers of the 
people belonging to the minority clas~. We 

need not go to a distant past, let us just 
recollect the incident that occured at 'Tur1(
man Gate during emergency. let us recollect 
who ordered the demolition of the hou_ 
and whose were these houses. I was i~ 
formed by several friends that three sikh 
youths had come to Delhi from my constitu
ency during 1984 when violence broke out 
here. All of them were brunt alive by putting 
tyres aroundtheirnecks.lwould liketo know 
from the Government whether anyone has 
been punished forthat or whether any F.I.R. 
has been lodged or whether any legal proc
ess has been started. if not, then why this 
dual yardstick is adopted by the Govern
ment. If this is a time of introspection for the 
B.J.P., then it is also the time of introspection 
for all otlier Political Parties. Everyone should 
look within themselves to tindout the mi~, 
takes committed by them. You know, preach-' 
ing is easier. We saw ::-Jat when an hon. 
Minister rose and said that the Bhartiya 
Janata Party has committed agreat mistake 
there was thumping of desks. The whole of 
his pOlitical career was incidently reeling 
before my eyes. I was reminded when did he 
betray which Chief Minister and when and 
where he left a party or a leader. He should 
try to consider his own personal conduct. All 
through his political career, he has been 
playing politics of betrayal and yet he dare 
preach us that we have betrayed. Our lead
ers have already regretted that they could 
not keep up the promise they made. Bu~~ 
nobody is ready to listen to it. What moral 
right they have got to ask us to apologise? 

Mr. Speaker, Sir, now foreign countries 
are also trying to put pressure on our poli
cies. The hon. prime Ministerof Bangia Desh 
is trying to dictate us. We know that Bangia 
Desh could get freedom only with the help of 
India. This country which had promised to 
remain a secular State has now become an 
Islamic Republic. Several mandirs have b~en 
demolished there but instead of maklng~ 
mention of that it is trying to dictate India. Mr. 
Speaker, Sir, the ban that has been im
posed ... 

In the end, Mr. Speaker, Sir,l would like 
to say that you cannot suppress any political 
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views by Imposing ban. The organisations 
that have been banned, I do not want to refer 
to only three Hindu organisations andforthe 
sake of maintaining a balance these organi
sations should be fr aed from all the ban. I 

, appeal that all ban should be removed. It is 
a wrong decision. Views cannot be sup
pressed like that. The organisations that are 
banned become all the more stronger. In 
1948, the then Prime Minister had imposed 
a ban on the Rashtriya Swayam Sevak 
Sangh, but later it had to be withdrawn. 
Similarly it was reimposed in 1975 but only to 
be withdrawn again. That is why it has been 
said about such organisations-

·Chirago ki Hifazat Karte-Karte Hawa 
ka Rukh Badalna Aa Gaya Hai, 

Kahan Tak Aag Sarsaoge Suraj, Hame 
Sholon Per Chalna Aa Gaya H~i". 

These organisations will survive. If the 
Goverr,ment has a difference of opinion with 
the views of these organisations then it should 
try to face them on the political ground. By 
imposing ban and by putting the man behind 
the bars the Government cannot gain any
thing. views cannot be arrested, you can 
only arrest persons, views spread faster 
when suppressed. If you think this is cal!sing 
any damage to the country, then you should 
go to the people with your own views and you 
should try to seek fresh mandate. You say 
that the B.J.P. is left isolated. I dare say that 
jf you all are united then you should seek 
fresh mandate from the electorate on one by 
one basis with the B.J.P. let there be an 
election, we .. are ready for electoral battles. 
We will welcome it. 

With these words I conclude and thank 
you for providing me an opportunity to speak. 

°SHRI ANBARASU ERA (Madras Cen
tral): Mr. Speaker, Sir, Recent happenings at 
Ayodhya have really pained me. The hap
penings there the o:her day can never be 
forgiven and forgotte'l.lt is a criminal, abomi
nable and shameful act. India do not belong 
to Hindus alone. Apart from Hindus, people 
from so many other seets live in India. Not 

°Not recorded. 
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merely Hindus but also Christians, Islamic 
brethren Sikh fraternity, Jains and people of 
various othE}fsects and religious live in India. 

Our country India is like a beehive. In 
the same way like Honey·bees collect honey 
from every flower, Indian people from vari
ous religions and parties gather the best 
principles held dearer to them to establish a 
Secular India. It is only to preserve the secu
larism and thereby the unity and integrity of 
this country our leaders have preservered a 
lot. 

Today, we find the party-men of Bhara
tiya Janata Party go about with a narrow but 
look as .though India belongs only to the 
Hindus and this really pains us. They also 
said that the act that was perpetrated the 
other day was an unexpected tum of even on 
that fateful day of the sixth of December. I am 
not prepared to accept the excuse offered by 
them. I strongly feelthat it was a preplan ned 
one and they carried on a well devised 
scheme already pre-conceived. Deliberately 
they have resorted to the act of desecrating 
the mosque. This is quite evident from the 
h.appenings that took place there that day. 

The Supreme Court permitted them to 
have only a "Symbolic Kar Seva". But I would 
like to ask a pertinent question. Is it neces· 
sary to mobilise so many hundreds and 
thousands of people to carry out a mere 
·Symbolic Kar Seva"? Is it fair to go on Rath 
Yatra and whip up passions of the people? Is 
it fair on the part of Shri Advani to go round 
several towns and woo the sentiments of the 
people to perform a symbolic puja? I request 
you to weigh these questions dispassion-
ately. • 

Shri Advani has also stated that the 
demolition of the mosque shoked him. Had· 
he considered it to be unfortunate and shock
ing a thing, he tought to have intervened 
immedia'lely and should have asked the Kar 
Sevaks to stop desecrating further the 
mOSGue. Did Shri Advani triad to control the 
mob? No. Did the President of BJP Shri Murli 
Manohar Joshi took any step to contain the 
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act of vandalism? No. Even our colleague 
Kum. Uma Bharathi did not do anything to 
stop them from attacking further. Instead we 
find only the photographs of smifing Shri 
Murfl Manohar Joshi alongwith Kum. Uma 
Bharathi. It has appeared in several dailies. 
I request you to think it over. Is it not shame
ful? 

[English] 

MR. SPEAKER: Mr. Anba.rasu Era, you 
wanted to speak for this purpose? 

[ Translation] 

·SHRI ANBARASU ERA: It is definitely 
shameful. 

[English] 

MR. SPEAKER: No. Did you want to 
speak forthis purpose? 

[T rans/ation] 

·SHRt ANBARASU ERA: It is for you to 
see how shameful it is to be seen smifing 
together at a time when they should have 
rushed to stop the abominable act of dese
crating the mosque. Hence I feel their war
rants a severe condemnation. I do not think 
that the intentions of those who belong to 
BJP is to save Hinduism or to serve its 
cause. Construction of Ram Temple is not 
their real motto. They only want to capture 
power and occupy the treasury benches on 
this side olthe House. They are interested in 
capturing power sO'11ehow, by any means, 
by hock or crook. 

Those who belong to this party have 
demolished Gopal Temple and Hanuman 
Temple. Having demolished these temples, 
they claim they will -::onstruct Ram Temple. 
What is this duality? Why they have not 
condemned it? Another temple was also 
demolished. Why did they ignore it? That 
way they had demolished temples also and 
finally desecrated the mosque. Now it be-

comes quite clear that their real concem is 
not to construct a Ram Temple or to save 
Hinduism. It on Iy proves that their real inten
tion is to politicise the issue and capture 
power at any cost. Now the general public 
have seen exposed the real intentions of 
these people. They also went to the level of 
challenging us. They asked us whether we 
are prepared to go in for a Mid Term Poll. 
Why should we go in for a Mid Term Elec
tions at this juncture? The present crisis has 
been raked up by vested interests and It 
does not involve the entire country. Let me . 
throw a challenge to you. If you feel there 
should be an election now, are you all pre
pared to resigen block? All the 119 of you 
may do well to resign on your own and face 
the By Elections instead of a Mid Term Poll. 
If all of you can stage a comeback from those 
four states then I am prepared to tender my 
resignation. 

Hence I would like to stress on my point 
that this really does not concern aU our 
country men. So you can come forward to 
resign in bloc if you want elections. If need 
be we can hold by-elections not a Mid Term 
Poll. We want by-elections for the BJP 
members. If you are ready, if you are coura
geous enough resign all of you. 

I am really happy to your moving the No
Confidence Motion. (Interruptions) 

[English] 

MR. SPEAKER: No, No. He has not 
said anything against her. I would nke to 
appreciate the Chief Minister ofTamif Nadu. 
She had condemned the desecralion of the 
mosque. As soon as she heard about the 
demolition of the mosque, she had unequivo
cally condemned it and I welcome it and 
appreciate her for that. She had truly re
flected the right thinking. But before that she 
also pleaded for allowing Kar Seva. It was a 
derailed act on her part then. 

[Translationl 

• SHRI M. R. KADAMBURJANARTHA
NAN (Tirunnelveli): But she gave her opinion 
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that nothing untoward should happen. 

·SHRI A ASOKA RA.J (Peranbalur): She 
never said that the mosque be demolished. 

·SHRI M. R. KADAMBURJANARDHA
NAN: When we have come forwad to sup
port you, your talking like this is unfair. 

·S~RI ~NBA~AS~.ERA: So I heartily 
appreciate the Chief MInister of Tamil Nadu 
and I congratulate Shri Vajpayee the moves 
of this No Confidence Motion. 

[English] 

MR. SPEAKER: Now, will you please 
conclude now. . 

[Translation] 

I SHRI ANBARASU ERA: Only one more 
minO\e, Sir. Because of this opportunity thl3Y 
will be~nmasked and they will be exposed. 
Public will come to know what this BJP men 
are up to. Whether we want to have a Secu
lar India or withness another Nava Kali 

• caused by the communal divide. They were 
finding fault with the Prime Minister. They 
iikened the Treasury Benches to 
DURIYODHANA and his men. They said the 
Prime Minister acted belatedly and charged 
him with inaction. But, I would like to say that 
our Prime Minister stood like DHARMRAJ 
the YUDHISHTRA. He was calm and cOOl: 
an embodiment oftolerance. He trusted you. 
He relied on your -words till the end. He 
wanted a negotiated settlement and he had 
sent so many of his emissaries to continue 
dialogue. Defence Minister checked with 
you whether you need the help of forees of 
:tnd on the Home Minister asked.you whether 
you would be in need of security forces. 
When the Security f('ices were finally sent, a 
magistrate over there, Srivastava by name, 
sent back the adv .. ncing unit. They were 
blocked and hurdles v'ore put on their way. 
At one point of time, Shri Kalyan Singh asks 
for Security Forces. 

[EngliSh] 

MR. SPEAKER: Pl9ase, now conclude. 
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[Translation] 

·SHRI ANBARASU ERA: Just one minute 
sir. When the units were progressing the 
very same Kalyan Singh must burdles on 
their way and blocks them from moving 
further and says no at the end. Is it not 
dubious? It like Goebels. They surpassed 
him. BJP friends are here like Goebels. 

[Eng/ish) 

SPEAKER: Everything is knon to us. Please 
take your seat. 

r Trans/atiori] 

·SHRI ANBARASU ERA: Sir, I place my 
demand. Much damage has been caused. 
Hence, I plead that we need not have a Ram 
Temple or a mosque over there. Instead we 
can have a National Monument at that very 
spot. A mosque can be constructed in a 
different place. We can construct a Ram 
Temple at some oiher place. Likewise I 
request that the 6th December shaH be 
observed as National Secularism Day. This 
I insist. The Prime Minister should consider 
my request. So I express my sorrow at the 
happenings on that day and I strongly con
demnit. 

Shri Vajpayee said he was sorry for 
whatever that had happened. 

[Eng/ish] 

MR. SPEAKER: Right. Your last two 
three sentences are the best. Please con
clude. 

[Translation] 

·SHRI ANBARASU ERA: Sir, I thank 
you and with these words I conclude. 

SHRI SHIBU SOREN (Dumka): Mr. 
Speaker, Sir, as this motion of No-Confi
dence has been moved by the B.J.P. which 
is itseH responsible for the events of the 6th 
of December, I oppose it. There are numer-
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ous problems being faced by the country. but 
the greatest challerge we face is how to 
save the country from his integration. The 
rest of the demands are of secondary impor
tance. I. therefore. oppose this No-Confi
dence Motion on behalf of our Party the 
Jharkhand Mukti Morcha. 

Mr. Speaker. Sir. the Bhartiya Janata 
has achieved its motive. We raised voices 
but all went in vain. This has been a tradition 

• of the country and we have also been raising 
the slogan that Hindu-Muslim-Sikh-Chris
tian are all brethren. We considerthat we are 
the four sons of the same mother. We, the 
forest dwellers do also raise the same slo
gan irrespective of our party affiliations. Yet 
such an event has occurred in this country. 
There are followers of the Bhartiya Janata 
Party in those areas of Bihar and Madhya 
Pradesh where Scheduled Tribes live. The 
candidates of the BhartiyaJanata Party have 
also been elected fr'Jm many such constitu
encies. In spite of that 6th of December is 
being condemned in all those areas and their 
leaders are humilated. There are people 
who hold that they will not folerate only 
because their forefathers tolerated it in the 
past. It is this very Hindu-religion which al
lowed the practice of putting bells around the 
neck of the downtrodden. They talk of the 
Ramayan and the Ram Raj. I would like ·0 

remind Ihallhe sarr:e Rama had 10 take the 
help of the Scheduled Tribes. Moreover, th is 
is the country where Ram and Ravan are 
both worshipped. It is a matter of the distant 

• past. Times change andsodoes history. We 
liberated India afterthe sacrifice of lakhs of 
people· in fighting out the Britishers. Hindu
Muslims. Christians. Scheduled Castes and 
Scheduled Tribes have all made equal sac
rifice. Where will they live then? Today a 
masjid has been demolished. tomorrow a 
church will ~ demolished. We. the Sched
uled Tribes do ntlt heve any mandir or masjid. 
we offerprayerbeneath trees or bushes. We 
do not have the concept of a mandir or a 
masjid. We are in a fix. 

When our country was under the British 

rule. the people belonging to the Scheduled 
Tribes accepted Christianity. But the Hindus 
had an objection to it. But what is wrong in 
accepting Christianity? They are also h~ 
man-beings.1 am not a Christian. J am a n0"l 
Christian. But I am ably providing leadership 
to the people of our community in our areas. 
The Christians at least did something for us. 
They provided medicines to the people living 
in remote Jungles and who were dying for 
want of medicines. They were also provided 
with the facility of education. But on the 
contrary. there are leaders in India whose 
only concern is to construct a temple. what 
an irony? Do we know to which age we are 
leading towards? Do we know what we are 
doing? 

Mr. Speaker, Sir, I do not want to go into, 
the details so I will not take much time. I 
would like to repeatthatthe B.J.P. has got its 
motive fulfilled. They say that they had no 
imagination about the consequence. We 
know, this No-Confidence Motion has been 
introduced by the famous leader Shri Atal 
Bihari vajpayee. He stated two things. In the 
first instance he told that the B.J.P. was 
already defamed so it thoug ht it better to do 
something like that. I ask. what is this? We all 
have heard it. Secondly. he referred to Shri 
Shahabuddin and said that if Muslims can 
make Islamic States then what is wrong in 
making a Hindu State. But the point is, if 
some one is thinking in wrong direction why 
should we follow him. It is wrong. We should 
not allow such things. Now this issue has 
become much comp:icated. It was stated in 
the House today that it would not be in the 
intere~t of this country to call the Muslims a 
minority class. When we aU are one then why 
a particular commur.ity should have a sepa
rate identity. This is done only for playing 
vote politics. This is bad. Muslims are so big 
a community that their leaders are engaged 
in selving their own vested interests. On the 
other hand. the number of the Scheduled 
Tribes is so less that their language and 
culture is getting extinct. But nothing Is being 
done for them. Weare committing a mistake. 
We are insulting them declaring them minor
Ity in their own country. Those poor people 
do not understand all these things. We poli-
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}clans also do not understand that this is 
,vote politics. To nominate some one as the 
leader of Scheduled Tribes or Scheduled 
Castes Is nothing but making them fool. That 
is to say, a Shibu Soren can befool the tribals 
very easily. This is worth considering. 

Moreover, the Government had to play 
the most important ·ole. The Government 
enjoyed al! the powers. Except the B.J.P. all 
the parties participated in the N.1. C. meeting. 
I too participated. In the meeting the hon. 
Prime Minister was given full responsibility 
and a freehand by al! the political parties to 
handle the situation as he wishes. Besides, 

I he had several crores of people behind him 
to support. 

We people organise small agitations. 
(Interruptions) 

H thousands of years old buiH image of 
the country is destroyed, we will not be able 
to raise our heads before any body. Can we 
construct the temple or the mosque? We 
have been left nowhere. We are running in 
the same condition, as some one has died in 
the family and if they have any illintension, 
they shed crocodiles tears. it is a matter of 
concern when all these things have not been 

,there, then how can this country be pro
tected. Every person is playing his politics. 
Some people want that the Muslim votes 
should come in their favour. The country is 
completely ruined and it has become too 
weak to face all these challenges. My wife is 
not educated. She says if other is so much 
controversy on this issue why a hospital or a 
school Is not opened there. She is not an 
educated lady. Who is Hindu or Muslim. 
There is no difference between the blood of 
a Hindu and that of a Muslim. Hindus and 
Muslims jointly fought or the freedom of the 
country and they jointly faced the bullets fo 
the British on their chest. Today even after 
45 years of Independence we are unable to 
achieve self-reliance. My other submission 
Is that If a person has committed any mis
take, he Is not supposed. to be an enemy. I 
was a Member of Lok Sabha 1980 and still 
I am a Member of It is House. Members of 
Treasury benches never listen to the Oppo-
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sition benches. The Govemment is only 
responsible for all these happenings whether 
the issue relates to Punjab, Kashmir, Bodol
and in Assam, Jharkhand, Telugu Desham 
or Nexalite problem in Andhra Pradesh. In 
view of all these facts, it appears that there is 
some thing wrong some where. If any prob
lem arises in any part of the country, supres
sion does not solve the problem. Those 
problems will have to be looked into. People 
like me are either adviasis or harijans. This is 
the highest House. We all should sit here 
and discuss the mailer together, if we fail, 
then we shall quit the House. We should 
build another House because it is built by the 
Britishers, therefore, no purpose is being 
served. (Interruptions) 

MR. SPEAKER: You have taken too 
much time, now kindly conclude. 

SHRI SHIBU SOREN: I thank you and 
do not support it. And to protect the country 
I am with the House. Jai Hind. 

SHRI RAJVEER SINGH(Aonla): Mr. 
Speaker, Sir, the discussion has been going 
since yesterday on the 'No Confidence 
Motion' moved by Shri Atal Bihari Vajpayee. 
I thought that some reply would be given. On 
behalf of our party our leader has pointed out 
some issues but the Congress Prty has 
failed to give any convincing reply. We hoped 
that some logical reply would be given but 
nothing has come out. No Minister has stated 
as to why the State Governments have been 
dismissed. Barring a few Members, the 
Ministers have given reply. The replies given 
by the Ministers belie their status because 
such in relevant replies are not be expected 
from the Ministers. I am very much disap
pointEtd after hearing the debate. At least 
they should have stated some facts in their 
replies. I am very much disappointed hear
ing Shri Arjun Singh. about whom my col
leagues of Congress were saying that It did 
not appear from his face as to what he is 
going to say. It is true. He said that we 
wanted to achieve some political gain. I 
would like to ask him about his allegation 
levelled against 8JP in his speech that 
MahatmaGandt)1 had been assassinated by 
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the activists like that of Bharatiya Janata 
Party. The question under discussion re
lates to the destruction of the temple, the 
disputed structure and the dismissal of the 
State governments but the answer given by 
him was about the assassination of Ma
hatma Gandhi. 

Mr. Speaker, Sir, through you I would 
• like to convey my news·to the Government 
whether the Congress had not hatched a 
conspiracy to take power through blaming 
RSS holding it responsible for the assassi
nation of Mahatma Gandhi. It was a false 
allegation levelled against RSS Atma Ram 
was district judge at that time and his court 
had decided this case. He had stated in his 
verdict that RSS was not ir.volved in this 
case. Kapoor Commission was appointed. 
the commission had al$o stated in its report 
that RSS was not involved in it. But to narrate 
such an old incider.t for achieving political 
gain .... 

SHRI PAWAN KUMAR BANSAL (Chan
digarn): Was Godse not an RSS activist? 

SHRI RAJVEER SINGH: Bansalji false 
allegations should not be levelled. Allega
tions are being levelled against us that we 
want to take political benefit. By levelling this 
charge against us. The Congress encashed· 
the assassination pf Mahatma Gandhi and I 
thought that he wo~ld say some thing against 

• Patwaji in his statement but he has not 
referred to any thing against Patwaji but 
contrary to all the~e things, he has been 
narrating the story of the assassination of 
Mahatma Gandhi, I condemn the allegation 
levelled against u,. I wondered hearing such 
cheap things from his mouth. It did not ap
pear to me that the Minister of Human Re
source Development is actually speaking. It 
did also not appear to me that he is one of the 
aspirants of the Prime Ministership. 

He has also levelled one more allega
tion against the Governments of the four 
States that these four State Governments 
were working against the interests of poor 

people. These Governments harassed the 
exploited and poor people. If he thinks so, 
and there was such a situation gOing on, t~ 
provisions of Article 356 were very muc~ 
existing in the Constitution even before the 
6th December. If the B.J.P. Governments 
were so incompetent and were working 
against the interests of poor people then who 
stopped the government to use this Article 
before 6th December. By dismissing the four 
State Governments after the Ayodhya inci· 
dent the Government has proved that it is 
acting as per the common phrase that a 
thrashed army resorts to rampage. What· 
ever he has said in his speech regarding the 
dismissal of the four Governments was the 
repelilion of the story of a lion and the lamb. 
The lion was drinking water, and a lamb was 
also drinking water downstream. The lion 
asked the lamb that she was defiling his 
water. The lamb repHed that she was drink
ing his defiled water. He was drinking water 
upstream and she was taking water down
stream. On this the lion said that she once 
abused him. When the iamb denied this 
charge also, the lion said that her mother had 
abused him. On this the lamb said if he 
wanted to eat her, he could do so without 
levelling false charges. Similar is the case 
with the Government. Actually the Govern
ment was much worried by the popularity of 
the BJP Governments and it was looking for 
some pretext or the other to dismiss them. 

Mr. Speaker, Sir, as far as the question 
of Kar-Seva and Ram·Janam ·Bhoomi is 
concerned several colleagues have ex
pressed sorrow. The leader of my party has 
also expressed sorrow on it. It is very com
mon that when anything is destroyed. the 
people express sorrow. I would like to ask as 
to why people did not feel sorrow when Ram 
temple was destroyed four hundred and fifty 
year ago. That time also people were sad 
and it is today too. We are also sad. We were 
also sad at that time as well as today. 

DR. RAM CHANDRA DOME (Birbhum): 
Then you were not born. 

SHRI RAJVEER SINGH: I was not born 
but history was there. 
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When the country got freedom on 15th 
,August 1947 you might have been playing in 
the lap of your mother. You were not present 
at so many places but history was there. It 
may be possible that I was not there at that 
time. But where were you at that time? You 
were also not there. I~ is not proper to speak 
like this. Speaking in ths fashion is indeed 
playing with the history. 

Mr. Speaker, Sir, time and again the 
charges of betrayal have been levelled 
against BJP and whosoever stands to speak, 
he says that BJP has betrayed I would like to 
say that I was not pinched at all by hearing 
this charge of betrayal from other Members, 
but when Shri Sharad Pawai' levels this 
charge against BJP, I am shocked over it. 
Now I feel that he has been playing politics of 
betrayal for long; because he became the 
chief Minister of Maharashtra with our 
support .... (Interruptions)· 

No, Sir, Shri Sharad Pawar had been 
the Chief Minister of Maharashtra with our 
support. Uma Bharcti can't sit on my shoul-

, der. We made himthe Chief Minister. He had 
beirayed late Yashwantrao Chavan as well 
as late Basantdada Patil. He has been play
ing politics of betrayal. Just now the hon. 
Minister was showing the photographs. 
Today he had show, these photographs 50 
times. Mr. Speaker, Sir, I would like to say 
that such thi~gs if said by those who do not 
play politics of betrayal but when such per
sons use this language it looks very odd. Or 
colleagues belonging to Janata oal have 
made lengthy speeches. I have not risen 
here to reply them, as our hon. leader Shri 
Atal Bihari Vajpayee will reply them. They • 
will understand the language 'of Shri Atal 
Bihari only. I don't understand the points 
made by the Leftists. 

Mr. Speaker, Sir, right from the day the 
10th lok Sabha was constituted and the 
Prime Minister Shrl Narasimha Rao and the 
Finance Minister Shri· Manmohan Singh 
assumed office they are repeatedly making 
allegations that India is being sold and is 
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being shacked. I don't understand whether 
the leftists have got their share in this deal 
made entered into with the Congress. Per
haps it is the only reason that they have 
started praising them or some under-hand 
politics is going on. Recently Kumari Mamta 
Banerjee, who has been known as 'Bengal 
Ka Mard' organised a rally there and deliv
ered an elaborative speech in that rally. The 
news of the rally was covered by T.V., which 
has also been criticised by the communists 
in the House. Our communist colleagues 
criticised it bitterly that their rally had not 
been covered by T.V., then Shri Ghulam 
Nabi Azad has shown their ra!ly thrice on 
T. V., so the communists are pleased by this 
favour shown by the Government towards 
them. In that rally Kumari Mamta Bane~ee 
said that foe to a foe is a friend, we shall 
uproot the communists with the support cf 
BJP. Due to this, the communists were 
puzzled and they came here and fell at the 
feet of Shri Narasimha Rao and requested 
him to save their Government - 'Narasimha 
Rao sharanam garchchhami. There is no 
possibility of any coalition of our party with 
the Congress and the communists and now 
the communist opposition to the Govern
ment has varnished. Is India not being en
slaved now? Is India not being sold? On this 
issue the leader of our party emphatically 
said that nobody could sell India. India can't 
be sold but my colleagues were saying so. 
Will the communists colleagues clarify 
whether they have also entered into a deal. 
It is unfortunate. One should think twice 
before levelling false charges. Our Commu
nists friends could not be able to foresee the 
situation to emerge. That is why they did not 
think before levelling such false allegations. 
Mr. Speaker. Sir,l shall not make any lengthy 
speech but I would like to thank you forgiving 
me an opportunity at least in the end. I wou Id 
like to submit that tomorrow again we shall 
put forth our views. I would like that the 
Government should reply all the points raised 
by Shri Atal Bihari Vajpayee during the course 
of his speech. Don't make us to read the 
back on Law like Shri Shankaranand. We, 
ourselves can read it, we have also a little 
knowledge how to read anything. We want 
reply as to why three BJP ruled state Gov-
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ernments have been dismissed. I would like 
to raise another point that the Chief Minister 
of Uttar Pradesh had resigned before the 
dismissal of his Govemment . But where was 
the Action Plan framed by the han. Home 
Minister. As perthat Emergency Action Plan, 
the Government has to control the area of 
entire structure within 45 minutes. Where 
was your 45 minutes plan? We were incom
petent We could not control the situation, we 
did not wantto open fire atthe people, we did 

, not want to use force against the public but 
what was the problem before you that your 
45 minutes are cOrT'pleted in 36 hours. 

Mr. Speaker, Sir, I would like to ask as 
to how many hours are there in a minute for 
the Govemment. The statement of the han. 
Home Minist~r had also been publicised that 
the Rapid Action Force would save the struc
ture in 45 minutes. Where had gone this 
force for 6 hours? The most unfortunate part 
of the thing is that the situation was not 
handled properly. The Government has tried 
to play politics even in this sensitive matter. 
The Government did not kepr in mind the 
peace and tranquility in the country. Here 
also it was guided by politics of votes. Had 
the votes not be kept in mind the han. Prime 
Ministerwould have riot made the statement 
that he would construct the mosque there. 
He should not have given a statement that 
he will construct a Masjid there. The ques
tion is that it is a disputed case. We are being 
chargedwiththenon-observanceofthecourt 

'orders. Did the Prime Minister follow the 
court's orders? Mr. Speaker, the demolition 
of this structure was a result of provocative 
statements delivered by the Prime Minister. 
At the time of discussing the case of Ram 
Janambhoomi, the Han. Prime Minister re
ferred to Babrl Masjid. You can see the 
records. At that time I had raised a Point of 
Order and said, Gentlemen. the court is yet 
to give its ruling. then. how can the Hon. 
Prime Minister can It Babrl Masjld? I should 
be called RamJanam Bhooml. Babri Masjid 
disputed structure. The Hon. Prime Minister 
did not even clarify and • was more unfortu
nate that hedeJiverec!the samMpe8ch from 

the ramparts of Red Fort. Is It not contef1l.)t 
of court? the court has not yet decided 
whether it is Ram Janambhoomi or Babri 
Masjid. If the person occupying the highest 
position says a petty thing . like that, what 
message would it convey? 

Mr. Speaker, Sir, I would like to submit 
that if the problems were to be resolved, 
then the policy of appeasement would not 
provide solutions. Justice would have to be 
done. Everybody's sentiments would have 
to be honoured. The sentiments of the people 
belonging to minority as well as majority 
group would have to be respected. The 
present situation is the result of your respect
ing the sentiments of one side and showing 
disrespectto the other for the sake of votes. 

Time again a challange is being thrown 
that if elections are held the strength of BJP 
be reduced to 19 'from the existing 119 
members. What can be better than that. Our 
crisis will be over. Our hundred members 
will be removed, and the crowd will thin down 
and it will result in your coming to power with 
a thumping victory, so why don't you an· 
nounce the elections. What better way would 
there be for you to get rid of us? You used to 
say that we would not have had any issue 
after the construction of the temple and we 
would have lost votes. What better issue 
would you have had than removing us? You 
dislike us and wish to see our strength is 
reduced from 119 members to 19. Alright, 
let's go in for polls. We will bow to the 
mandate of the people and you should also 
be ready to accept it. Your problem will be 
over once for all. so, let's have the elections. 

Mr. Speaker, Sir, I would like to de
mand, through you, to let those people, 
dissolve the Lok Sabha and hold the elec
tions. We accept their challenge. Let us see 
whether we will be more than 119 or less 
than that. 

Mr., Speaker, through you. I would like to 
say one' more thing that I had given you 
notice. My veteran colleague hon. Laxml
narayan Pandeya tlad quoted that Yester
day speeches were delivered here. SM 
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Rashid Masood had made a couple of 
Illogical allegations and I had replied to one 
of them at that very moment, and I have 
given you in writing about it and a phot<lstat 
copy of his speech in which he said that 
some fascist people of Bharatiya Janata 
Party could kill Shri Atal Bihari Vajpayee. It 
was his speech. Mr. Speaker, Sir, and I 
would like to say, through you. that he 
should come tomo~row and withdraw his 
statement. if he does not withdraw it then. it 
~ r.i1 request to you to get it expunged from 
tro r~ords. n hascre~dd a very unfortunate 
situation. I woUld urge t:l~ Minjster of Parlia
mentary Affairs also to reild it. I would also 
tell you the page number of the·speech. His 
speech is on page 'lumber 8095 and Mr. 
Speaker. Sir. with your permission. I want to 
read it aloud here. 

AN HON. MEMBER:. It .has already 
been read here aloud. 

SHRI RAJVEER SINGH: I woUld like it 
to be expungedfror.1 the records. 

MR. SPEAKEP: You please. leave it. 

SHRI RAJVEER SINGH: I would go by 
your crd~rs. I am a disciplined soldier and I 
would never go against your orders. If you 
ask me to read it. I win do so otherwise not. 

MR. SPEAKER: I have gone through it 
and seen it. 

SHRI RAJVEER SINGH: If you have 
seen it. you must hpve come to know how 
objectionable it is. According to it. we have 
been charged with the assassination of 
Mahatma Gandhi. we have been charged 
with the asstissit'latioll of Pandit Deen Dayal. 
Now, iti!> being said1hat we wHI assassinate 
Shrl Atal Bihari Vajpayee·also. How ridicu
lOus! DonHhey have any other logic with 
tt\etri; Earlier he h&d ,said that we were 
respons .. fOf' the outbreak of violence in 
Meerut. I had ChaUenged him there and 
then, and I had done It belere you Mr •. 
Speaker, T had said that if .·at alr'BJP was 
found fe8pOnsble tot the eruption of riots, 
tI$n twouldMSlfn ffom th8membar$hip of 
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Lok Sabha and if that is not the case, then he 
should resign from the membership of LOK 
Sabha, but later he changed his tone and 
said. That a couple of Bharatiya Janata 
Party workers had been arrested. What does 
it mean? A couple of Congress Party work
ers had also been arre~ted. a rioter has no 
conscience. a rioter has no religion, a rioter 
is a rioter. I have said umpteen times that a 
bullet is a bullet which is oul to shoot a 
person and it does not recognise a person as 
a Hindu or a Muslim. Mr. Speaker, Sir. I teel 
sad thaI people differentiate between a Hindu 
and a Muslim. it was repeatedly said here 
that Muslims wel8 massacred - who did it, 
where did it take place? I would like to ask. 
through you, whethe,-Muslims. I would not 
mention a partiCOlar community, the.y:were 
all rioters. Did not these rioters attack the 
p<!lice in Delhi. Were the police not attacked 

. in Bombay? Were the police not attacked in 
Kanpur? Have we conslituted the p<!lice 
force to lick the dust? If allouse is set on fire. 
wililhe police act merely as onlooker? 

Mr. Sfie<1ker, S;r, ,t is Ilul .. '1ueslloll ",i 

one or IVII" constatJ."s. II <'In InJutution " 
Ot;llllura,,~..:d ;r'lthe country if tne~ullce comps 
to know [1;,,1 they are oelng cnllClseo tor 
maintaining law and orde~. Inan they Will stop 
firing in future even il conditions deteriorate. 
They will sl1 idle. And If they sit idle, then. all 

. extremists and terrorists, who want to disin
tegrate the country. will have a field day in 
carrying out their nefariOUS activities and 
then neither this Lok Sabha.nor anyone else 
will remain safe. Therefore, we should ::01 
demoralise the police .. 00 not demorafJse 
any institution. There can be exception. We 
should not blame the entire institution forthe 
misdeeds of an individual. 

Now. I would conclude my last point in 
half a minute. Mr. Wasf'lik, please ~ten to 
me. Yo,u try tOdfamatisei:Yester~y alSo you 
dramatisedwell. Today also you "dulged in 
tha.t. We. were in anguish and our heart was 
bleeding. We speak from our heatts and we 
do not dramalise. We are nOlUke thOSe who, 
say in tile Iot>bv that it·s good but say here 
that. it's bad. ,Forgive me. I don' want to 
name anyone. Most of ' the MPs here had 
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gone to Ayodhya las! time andthey told me 
that II was a temple, and therefore the struc
tureshouldbedemclished. Mr. Speaker, Sir, 
it you ask me, It:an fumish their names I will 

, give It In writing and give you proof to show 
thai It had buen said ~n front of so many 
people. 

There are people who protest here but 
teft us In the Central Hall and the lobby that 
whatever happened was good. What should 
we do about them? These double standards 
would not be tolerated anymore now. " 
somethinggood has taken place, they should 
admit It here and cutside as well. And if 
somelhJng bad has happened, then they 
st)ould stick to It here as well as outside. It 
won' do if you say In private that the temple 
should be Constructed but while In Parlia
ment your say that t!"le temple should not be 
constructed. Mr. Speaker, Sir, this dramati
sation should be put to an end. Please stop 
this drama and speak the reality. 

Mr. Pawan Kumar said that after a few 
days our strength would be reduced from 
119 to 19. 1 challenge them that after a few 
days, we will be 320.1 often tell him, ·It is not 
certain whether we wiU meet in the 11 th Lok 
Sabha or not, so let's have tea together." I 
have told him so often that he might not be 
there. 

Mr. Speaker, with these words,lsubmit 
that stop playing pOlitics and reply to the 
Issues raised by my leader while replying to 
the debate. With these words, J conclude. 

our coumry does not disintegrate. ~n,dthere 
is no bickering among the brethren of ~ 
country and people cion' behave in an ii.J 
civilized manner as in other countries. 

Mr. Speaker, BJP had christened Vishwa 
,Hindu Parish ad. Had it meant formation of 
world Government. it would have been a 
good thing but it is not right on your part to 
introduce a policy of discrimination based on 
religion and vote-polities. You cannot deny 
that this situation is the result of your vote 
politics. You have divided people ,on the 
basis of religion - Hindu, Muslim, Christian 
and sikh-provoked the people of the country 
calculatedly and have brought the situation 
to this impasse. This is aU due to this policy. 
Today every party is ready to maintain the 
unity an.d a feeling of brotherhood in the 
country. We rise above party politics and we 
main'ain that we will stay united and that's 
why we have opposed your No·Confidence 
Motion. We are ag3inst Congress Party and 
will remain so. We are against their certain 
policies and will continue to remain so, but 
we are mainly against your policy which has 
brought the country al"ld aU 01 us to this crisis. 
We want to keep It'le! country united. I would 
like to submit to you thatit-is a matt.:;r of great 
pride that you talk of Vishwa Hindu P.:.:nstlao 
but let the people live in peace in the country 
and let our brethren abroad also live in 
peace. Byfollowing this policy YOu are cntat· 
ing anxiety, worry a..,c pani(; f;.. r OUf brethren 
living abroad. Tou;:,y, they are uncertain as 
to whether they would be able to safeguard 
their lives and properties and would be able 
to come back to this country. According to 
you, with the demolition of Sabri Masjid you 
have mobitiseda strength which would enable 

SHRI PIUS TIRKEY (Alipurduars): Hon. you tl) swell your number to even 550 in this 
Speaker. Sir. BJP colleagues said that the House. But t would like 10 point oiIJ that 
rating congress party does not see eye to wheneverJndia has been in trouble India has 
_"withanyparty. They oppose and criticise stood united. Just as the country has got 
everyone but how Is ltthat they tu-e united on united fotg8tting dl$crlmlnatl~ ~ ~cPasls 
if!Is issue. I want to saY,her that aU parties of caste; la~ and oreed,slmilarty w. 
hive united In the past In the face of a haveforgOlallour~and",united 
n8tionarcr~is. T0d3y.asimilarsiluationhas tosafegaafd.ourcoumry. 
tilien CfeatcKt. India Is not united today be-
'cause there.con'lidln dlfferent religions. b ," Mr Speaker •. ,.8Ir. ~ •. not a 
';~igtrtln'te!jim we gOt united to ensure that, religion, llls.a big':CWIWt. W .... ~ to 
CJ'if,t ~') d;-ser!mation on the basis of religion' , that.CUUur«., bt tie a~,~ ~n. 
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They are not aliens who have come from 
some foreign land. These Muslims are also 
a part of our culture. They are called 'Kafir' 
abroad because these Muslims belong to 
Hindu culture. They do not belong to EngUsh 
culture. We will have to unite for the protec· 
tion of the country and this culture. We don't 
support the steps taken by the Government. 
Our party does not support It. We do not thi~k 
it is prof. ... r to level allegations and counter 
allegations and also Impose section 356. We 
gave opposed it all along and we are oppos· 
ing it today as well. Who is guilty. It won't do 
topunish the son if the fater is guilty. The 
person who has committed a crime should 
be punished. If the father has committed a 
crime should be punished. If the father has 
committed a crime, then, the son ShODId not 
be sent to tre gallows. That's why we op· 
pose the policy wherein Governments were 
dismissed in three States under Section 
356. No step should be takon in haste. Even 
the Cabinet Ministers donl have their own 
views, they only do it If some pressure is 
exercised on them. 80th the p.:u1't)S have 
followed the politics cf vote. 

Mr. Speakor, Sir, I waul" c,'c' J'1 f:)C

ample to elucid:ate :'!t"N Si:,;;;: .. :ri. l\ m.:m 
was riding a donkey .1f1d h s ycur ') r-C''1 was 
walking along. Pe')p't3 s .. ]'(i. "Ari;lnl you 
ashamed? Vour son is walking while you are 
sitting on that t1onkey" The man, got down 
and asked his son to ride on the donkey and 
he himself started walking. The son was 
crltised by people that wasn' he ashamed of 
himself that he was sitting on the donkey 
while his old father was walklog. Both the 
Congress and BJP have made Ramjanam 
Bhoomi Babri Masjid Issue a donkey on 
which each o. them ride by tum. They are 
using it as a trump card. •.• (lnterruptions} Is it 
not politics that they.irst unlocked the doors 
oUhetemple and then celebrated the Shilan· 
Vas. On the qther hand the BJPthought thaI 
mere COUrtverdict was not enough, so now 
~y launched,. 'Rath Vatra'. They rode in a 
Rain-Rath. W. have many gods In this 
country. What win happen If everyone will 
ride adlfferent Rath. What • now Shri Chitta 
~a&u rides a 'Ollrga Rath' (Ourga 
Chariot) •••• (fnttnuptlontJ 

Councilof Ministers 

SHRI RAJVEER SINGH: If Shri Chitta 
Basu plans to ride a Durga Rath we an are 
with him. 

SHRI PIUS TIRKEV. Now since there 
isn' any 'ism'left they are holding on to one 
god or othf#r. Suppose a 'Ourga Rath' stails 
from West Bengal, you have 'ilready started 
the 'Ram Rath'. Who will make a decision as 
to which Hindu god is held in highest esteem 
or superior and which god is Inferior. You are 
making the gods fight each other and the 
bone of contention among the people cou~ 
lead to serious cqnsequencies. This policy is 
not going to justify in India. H you plan to 
continue with this policy then we will also 
start a Rath in the name of some god and 
hoist a flag. 

We are prod of India. I would appeal 
here that Hindus are in every comer of the 
world and !althan live in peace. Do not incite 
their sentiments and force them to be ortho
dox fundamentalists and narrow minded 
Hindus. Human religion is a universal relig
ion and you cannot ride a Rath by slaying it. 

That is why my party opposes this No
confidence motion. I oppose it and appeal to 
allthecountrymentostandunltedandmatCh 
forward by forgetting all differences and 
ensure that the same feeling of fraternlt!' is 
established once again which prevailed herE:. 
in good oid days. 

[Engnsh) 

MR. SPEAKER:Thankyou.Well.lwoulc. 
like to thank all the Members who are slUi", 
here and who are not sitting here. Prof. RasE) 
Singh JI, there is no chance lor you or! 
Monday. 

The House stands adjourned to mee1 
on Monday. the 21 st December, 1992 at 1 T; 
am . 

22.25h ... 

The Lole SIIbha fIten fIIt.NHnId "':::1 
oItheClpdcon ~ .. 2'., ... _. f~. ""($1M) 
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